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LOK SABHA

Wednesday, the 13th June, 1962/
Jyaistha 23, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

©ORAL ANSWERS TO QUESTIONS

Cement Manuafacturing Machinery

Plant at Durgapur
,q_
*1430 J Shri S. C. Samanta:
"\ Shri M. L. Dwivedi:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the 20-crore machinery
plant to manufacture cement-making
mining and industrial steam-raising
machineries at Durgapur has becn set
up;

(b) if so, how much foreign ex-
change it needed and how it was met;
and

(c) what would be the production
capacity of each of these machineries?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
¥, C. Sethi): (a) to (c¢). The heavy
machine building factory set up at
Durgapur by Mis. ACC-Vickers-
Babcock Ltd., has gone into produc-
tion. The licensed capacity of this
factory is 6500 tons per annum of
Water Tube Boilers and Pressure Ves-
sels and 2230 tons per annum of
Cement Making, Mining, and other
general machinery. The requirements
of foreign exchange for capital equip-
ment estimated at Rs. 250 lakhs is met
by the investments of the U.K. colla-

1848 (A{) LSD—1.

10450

borators and from subscription to De-
benture loans. The requirements of
foreign exchange for raw materials
and components depend on the orders
for machinery to be fabricated and
would be met from normal allocations
by Government supplemented by loans
from the foreign collaborators.

Shri S. C. Samanta: May I know
whether the bays, the machine-shops
and the forge-shops that have been
constructed are designed on modern
lines and if so, what are their mea-
surements?

Shri P. C. Sethi: For measurement,
I would require notice. But as far as
the design is concerned, they are ab-
solutely modern; it is in collaboration
with three foreign firms—Messrs
Vickers, Messrs Babcock and Messrs
Wilcox Limited.

Shri S. C. Samanta: The Minister
said that this plant has been con-
structed in collaboration with Messrs
AVB. May I know what is their in-
vestment in it?

Shri P. C. Sethi: The total cost of
the project will be Rs. 10'8 crores and
not Rs. 20 crores as envisaged by the
hon. Member.

Shrimati Renu Chakravartty: Shri
Samanta wanted to know the invest-
ment made by Messrs AVB in this
plant.

Shri P. C. Sethi: I have just now
mentioned the names of the foreign
collaborators.

Mr. Speaker: What is the invest-
ment by them?

Shri P. C. Sethi: Investment by
them will be 49'8 per cent and 502
per cent by the Associated Cement
Company and other Indian companies.
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Shri D. C. Sharma: The hon. Minis-
ter stated the other day that we are
going to have 12 new cement factories
in the third Five Year Plan. May I
know how far the demands of those
cement faclories for machinery will
be met by this plant that we are sctt-
ing up at Durgapur?

Shri P. C. Sethi: For that, a sepa-
rate question will have to be put.

Mr. Speaker: He wants to know
whether the demands for machinery
for setting up those 12 new cement
factories will be met by this plant.

Shri P. C. Sethi: I have just now
given the total capacity of this plant.
For giving this information whether
the demands will be met, I require
separate notice.

Shri Sham Lal Saraf: With the pro-
gress achieved in Durgapur, may I
know to what extent we wouid be
self-sufficient with regard to manu-
facture of machinery for cement fac-
tories, more particularly the rotary
type?

Mr. Speaker: That would be much
wider.

Heavy Machine Tools Plant, Ranchi

+
( Shri Subodh Hansda:
*1431. { Shri S. C. Samanta:
|_ Shri Shree Narayan Das:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the detailed project re-
port of the Heavy Machine Tools
Plant, Ranchi has been received by
Government from a Czechoslovakian
firm; and

(b) if not, when it is expected?

The Deputy Minister in the Minis-
try of Steel, and Heavy Industries
(Shri P. C, Sethi): (a) Yes, Sir.

(b) Does not arise.

Shri Subodh Hansda: May I know

when this report was received by the

Government and whether it has been

JUNE 13, 1962
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considered and accepted by the Gov-
ernment?

Shri P. C. Sethi: The contract of
the project for Heavy Machines Tool
Plant with foreign collaboration from:
a Czech company, was signed on 31st
May 1961. . ..

Mr. Speakekr: Is there any informa-
tion as to when the report was re-
ceived?

Shri P. C. Sethi: There is no infor-
mation about the time of receipt.

Shri Subodh Hansda: May I know
what steps Government are taking to
train the technical personnel to man
this. project?

Shri P. C. Sethi: I could not follow
the question.

Mr, Speaker: Is there any provision
for training of technical personnel in
this?

Shri P. C. Sethi: There is no infor-
'mation about the training scheme:
(Interruption)y.

Mr. Speaker: The difficulty has
arisen because we had to change the
dates. These questjons were previous-
ly fixed for the 14th and now we had
to accelerate it to the 13th.

Shri Hari Vishnu Kamath: That
should not make much difference.

Mr. Speaker: Perhaps I was not
allowed to complete my sentence. The
Senior Minister had fixed some en-
gagement outside for the 13th and,
therefore, he is not here. That is what
I want to say.

Shri Bhagwat Jha Azad: May I
know what would be the total cost
of this according to the report, what
part of it will be met internally and
what will be met from outside?

Shrl P. C. Sethi: The total cost of
the project would be Rs. 15 crores.
The cost will be met partly from the
loan that we get from Czchoslovakia
of R.s 23.1 crores.
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Shri 8. C. Samanta: May I know
whether any comments on this report
have come from Indian consultants?

Shri P. C. Sethi: There is no men-
tion of any comments here.

Shri Jaipal Singh: In view of the
mess made over acquisition of land
for the Heavy Engineering Plant, may
1 know whether the hon. Minister is
in a position to tell us how many more
villages will be acquired for this par-
ticular project?

Shri P. C. Sethi: Approximately 100
crores of land has been provided for
this project free of cost by the Bihar
Government.

Mr. Speaker: He wants to know how
many more villages would be ac-
quired for this project.

Shri P. C. Sethi: The information is
not available.

Shri Jaipal Singh: Did I understand
correctly, Sir, that he said “free of
cost from the Government of Bihar”?

Shri P, C. Sethi: Yes, it is free of
cost.

Shri S. M. Banerjee: I want to know
what will be the employment poten-
tial of this project—the anticipated
employment potential?

Shri P. C. Sethi: Regarding em-
ployment potential also, Sir, I need
notice.

Shri Daji: What shall be the ex-
pected annual production?

Shri P. C, Sethi: At the initial stage
it is expected to produce 10,000 tons
of heavy machine tools and at the
final stage it is expected to produce
20,000 tons of heavy ‘machine tools.

Shri Basumatari: May I know how
many fumilies have been uprooted on
account of this project?

Shri P. C. Sethi: That information
is not available.

st fnyfer sy : 7y 7 wEY & B

fag maTHz & R FEmET & a.-,
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ITF AR A gEAT A 4> A Ay
TR TTH AT AR I7g 49T 33 qTat
F faars FiaEy s<ar sfawr &4

I shall also read the answer in
English,

(a) During the period from 1-4-1961
to 30-4-1962, 4,713 Pakistani nationals
entered West Bengal illegally.

(b) Strict vigilance and alertness
are being maintained against entry
of Pakistanis through unauthorised

routes,

(c) This problem is mostly confined
to Kutch district of Gujarat State.
Al]l possible measures are being taken
to detect such persons. These include
creation of special squads to detect
illegal entrants, liberal rewards to
the members of the public who give
information about them and taking
action against harbourers of such
persons.

Shri Harish Chandra Mathur: May
I know what accounts for this large-
scale Pakistani infiltration into India?
Is there any Pakistan’s design behind
it?

Shri Datar: On account of various
circumstances, including economic
difficulties, they come to India. As
soon as Government could lay their
hands on them, they are prosecuted,
convicted and subsequently deported.

Shri Harish Chandra Mathur: May
I know the class to which these
people belong? The hon. Minister has
given their number as 4,000. How
many of them are Muslims and how
many Hindus? May I know whether
Government have woken up to the
situation only now or they have
received Centra] Intelligence infor-
mation earlier?

Shri Datar: I have not got the
categories of the different persons,
but these 4,000 odd persons are Mus-
lims.

Shri Maheshwar Naik: May I know
whether it is a fact that the West
Bengal Government made a refer-
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ence to the Centre that the inflltra-
tion or influx was so much that the
border patrol of the West Bengal
Government is not able to cope up
with the work? If so, what action is
being taken by the Government in
this regard?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): There is no
such letter or reference from the
West Bengal Government; in fact, it
is otherwise; they feel that they are
competent enough to deal with the
situation.

Shri Tyagi: I wonder if it is the
responsibility of the State Govern-
ment to check it or the responsibility
lies on the shoulders of the Home
Ministry. Whoever is responsible for
this serious infiltration, either the
Home Ministry or the State Govern-
ment, have they reported it to their
respective Cabinets?

Shri Lal Bahadur Shastri: Firstly,
the hon. Member has to realise that
it cannot be considereq as a very
serious failure, Moreover, it is the
State Government which  directly
deals with this matter. It has also to
be realised that the geographical
position is very difficult, Even if you
perhaps deploy all the forces of the
country on the borders you cannot
prevent smuggling of a few people.
The number may not be large but,
however, this infiltration is not some-
thing which you can stop completely.
It is much more difficult jn the Assam
area, especially adjacent to Cachar
and Silchar districts. So, there are
places where you have to have check-
posts and take preventive measures
to stop infiltration. In so far as West
Bengal is concerned, the position is
not serious at all,

Shri Tyagi: It is not a matter of a
dozen people or so. As the hon.
Minister has stated, it is a case of
infiltration of thousands of people.

Mr. Speaker: The hon. Member has
been drawing inferences or making
imputations.
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Shri Tyagi: How? I am sorry, I am
only referring to what the hon. Min-
ister has stated, namely, that they
run into thousands,

Mr. Speaker: But what is the ques-
tion?

Shri Tyagi: If it is a question of
infiltration of a dozen people, I can
understand it being treated as a
matter of no consequence. But here
ft is a question of infiltration by
thousands, which is a serious matter.

Mr. Speaker: The hon. Minister has
answered that it is not sp serious,
according to him.

Shri Tyagi: I do not agree with
him,

Shri Hem Barua: In view of the
fact that the situation is complicated
by Indians on this side of the border
giving shelter to these foreign
nationals, may I know whether Gov-
ernment propose to amend some of
the provisions of the Foreigners Act
so as to make them easily applicable
against people who willingly harbour
foreign nationals coming into our
country? Is there any proposal like
that?

Shri Lal Bahadur Shastri: There is
no such proposal because our fear is
that it might cause harassment to the
people who are living in the borders.
It is true that those who ‘infiltrate
illegally should be deported or push-
ed out by causing the least inconveni-
ence possible to the Indian citizens,
whether they are Muslims or they
belong to any other community. How-
ever, I might add, as I had stated in
the budget speech, definite and posi-
tive action is being taken now by the
Assam Government to deal with the
situation.

Shri Hem Barua: What about West
Bengal Government?

Shri Lal Bahadur Shastri: The same
thing.

Shri U. M. Trivedi: The reply given
by the hon, Minister does not fit in
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with the reply that has beep given by
the hon. Minister of State. He says
that action js taken against harbourers
whereas the hon. Minister says that
they cannot take any action against
harbourers. This is a very peculiar
situation and it does call for action
against harbourers, Does Govern-
ment contemplate amending the law
so that harbourers, of those who are
offenders under the Foreigners’ Act
will also be made punishable?

Shri Lal Bahadur Shastri: I have
said just now that no amendment as
such is proposed. What I said was a
general statement, If in individual
cases it is found that harbourers are
creating difficulties, certainly the law
will take its own course.

Y a¥ : FE FATH AR A A
¥ooo H ¥ F4T fel & FqT WS aF
FIE ¥ qFHAT T fFar § 7

ot T q@gT med : A o gy
aga ¥ waw 0y & faai sday ey
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qAT g1 F a1 WY AL g g0 0
# a1 fev sAa feqid &7 faur s &
o 7zt fFart ax ogar fgar oen
g

Shri Tridib Kumar Chaudhuri: May
I know if the restrictive measurer
that are being taken against in
filtration of Pakistani nationals into
West Bengal will also be applied
against those Pakistani nationals or
the minority community who are
forced to leave that country and who
have had no opportunity of obtain-
ing legal documents or migration cer-
tificates? They have been forced into
this country and these restrictive
measures should not apply to these
people at least.

Shri Lal Bahadur Shastri: Their
case comes under a different cate-
gory. They are more or less treated
as refugees. To begin with each case
is examined on its merlt,
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Shri Raghunath Singh: May I know
whether the hon. Home Minister is
aware of the fact that only yesterday
the Chiet Minister of Assam stated
in the Assam Assembly that the Fore-
igners’ Act should be amendeqd so that
our citizens who are harbouring the
East Pakistan people are punished?

Mr, Speaker: They are now enter-
ing into West Bengal.

Shri Raghunath Singh: Assam also.

Mr. Speaker: The question is about
West Bengal.

Shri Raghunath Singh: The law
will be the same everywhere, whe-
ther it is Assam or it is West Bengal.

Shri Vidya Charan Shukla: May we
have the figures of such illegal entry
into India for the last three years?
Has this entry been on the increase
or has there been any decrease in it
because of the measures taken by the
Government?

Shri Lal Bahadur Shastri: I have
said that I shall give the figures when
we arrive at thc accurate figure. In
my last speech I said that infiltration
has been on a large scale, but I do not
want to give the figures unless they
have been fully and completely veri-
fied,

University Examinations

*1434. Shri Umanath: Will the
Minister of Education be pleased to
to state the decision of Government
on the recommendations made by the
Committee constituted by the Univer-
sity Grants Commissionr for making
recommendation on the question of
Examinations in Universitries?

The Minister of Education (Dr. K.
L. Shrimali): The University Grants
Commission have accepted the Re-
port and have decided to circulate it
to the Universities for comments.

8hri Umanath: The Report says
that the failure rate in our country
Is the highest in the world. Saying
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that it says that no reform in the
system of examinations will reduce
failures unless admission procedures
are improved. May I now therefore
whether the Government contem-
plates any change in the admission
procedure and, if so, what?

Dr. K. L. Shrimali: With regard to
the admission procedure the Univer-
sity Grants Commission have been
taking various measures and have also
been, advising the universities from
time to time. The present Report it-
self makes certain recommendations.
The University Grant; Commission
have accepted the iecommendations
and have requested the universities
to examine the Report and let the
University Grants Commission know
what action they proposec ‘o tr¥e on
these matters.

Shri Umanath: Apart from the
action on other recommendations, the
Report calls for urgent steps to
ensure speed, efficiency and secrecy
in the administration of Examination
Departmets of the various univer-
sities because it results in wastage of
time resulting in late publication of
results causing inconvenience to stu-
dents for admission. May I know
whether any urgent steps have been
taken by the Government? If so,
may 1 know the details?

Dr. K. L. Shrimali: As far as the
Government are concerned, the Gov-
ernment are not contemplating any
steps. This Report has made certain
recommendations to the  University
Grants Commission and it was a
committee appointed by the Univer-
sity Grants Commission itself. The
University Grants Commission have
accepted the Report. Now the Com-
mission have advised the universities
to cxamine this Report and make
their comments, that is, the univer-
sities themselves will have to examine
the Report and implement the recom-
mendations. The hon. Member is
certainly aware that in these matters
neither the Government of India nor
the University Grants Commission
would like to give any directive. The
universities themselves are seized of
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the problem and I hope that with the
moral pressure that the University
Grants Commission can now exercise
with the acceptance of this Report
the universities will take necessary
action.

Shri Hem Barua: May I know whe-
ther it is a fact that this Report has
suggested the abolition of the third
class MA degree; if so whether it is
also a fact that abolition of the third
class MA degree in some of the uni-
versities is accompanied by a lower-
ing of the second class marks from
45 and 48 per cent to 40 per cent?
Will it not lead to the lowering of
standards which the hon. Minister
wants to preserve?

Dr. K. L. Shrimali: When the Uni-
versity Grants Commission accepted
this part of the recommendation
they made it very clear that the
form r standards should not be
Jowered in any way. In fact the
University Grants Commission is
making every effort to raise standards.

Shrimati Renu Chakravartty: May
I know whether the question has
been examineq regarding the timing
of the publication of the examina-
tion results without which students
passing from one university and want
to apply to another university find
themselves debarred from applying to
them. In view of the fact that there
is constant migration from one uni-
versity to another, has this matter
been examined by the Commission
and any solution found?

Dr. K, L. Shrimali: This report has
also recommended that, as far as pos-
sible, the results should not be dela-
yed; they should be published as
early as possible so that students may
not be inconvenienced in any way.
‘They have certain recommendations
on this part of the report also.

Shri Daji: In view of the impor-
tance of the subject and the meed for
achieving a uniform result, is the
Government contemplating early all-
India action in consultation with the
Vice-Chancellors or do they propose
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to leave it to the individual universi-
ties?

Dr. K. L. Shrimali: Hon. Members
have to fully understand the way in
which the University Grants Com-
mission has to function. Each uni-
versity is an autonomous body. There
are State Legislatures which pass Acts
governing them. The University
Grants Commission has been created
for the maintenance and determina-
tion of standards, and it also gives
grants to the Universities. Therefore,
from time to time the University
Grants Commission, in consultation
with the universities have been taking
various steps. The hon. Member,
perhaps, thinkg that there is some-
thing which we can do by passing an
exccutive order from the Government
of India or the Ministry of Education.
I am afraid we cannot do a thing
like this. It will be against all the
constitutionial provisions. But every
effort within the framework of the
Congtitution is being made to raise
the standards of universities,

Shri Harish Chandra Mathur: Could
it be expected that the Central Gov-
ernment will give some lead in the
matter, particularly in respect of the
Centrally administered universities,
not by issuing a directive, but by dis-
cussing the matter with them?

Dr. K. L. Shrimali: That is being
done constantly.

Shri A, P. Jain: At present there is
a general complaint that there is too
much of emphasis on the results of
the final examination and there have
been various suggestions that the
general performance and career of
the student should be taken more into
account. What is the Government
doing to lay lesser emphasis on the
final examination and take the per-
formance and career of the candidates
into account in giving the degree?

Dr. K. L, Shrimali: All these matters
are being examined in this report and
for the benefit of hon, Members I
shall place a copy of the report in the
library, if it has not been done.
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Shri Sham Lal Saraf: May I know
whether there is a recommendation
in this report regarding the internal
administration of the universities,
particularly with regard to appoint-
ment, promotion, demotion and dismis-
sal of the teaching staff?

Dr. K. L. Shrimali: This
arises from this question,

hardly

Shri Sarojini Mahish:: May I know
the reaction of the different universi-
ties towards the recommendation
made by the Committee?

Dr. K. L. Shrimali: They have sent
the report recently and we will have
to wait for some time.

Heavy Electricals Ltd., Bhopal

*1435. Dr. K. L. Rao: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether the Heavy Electricals
Limited, Bhopal was intended for the
manufacture of heavy machinery
which is generally beyond the capa-
city of private manufacturers;

(b) whether it was programmed to
manufacture traction motors by April,
1962 and generators by 1963;

(c) whether the programme has
been alterci; and

(d) if so, when the heavy machinery
is goirg to be manufactured?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) Initially, the plant will manu-
facture smaller sizes of heavy electri-
cal equipment; with the progressive
development of technica] skills and
standardisation of production techni-
ques, the plant will be capable of
producing heavier types and sizes of
equipment.

{b) Yes, Sir.
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(c) No, Sir.

(d) Manufacture of heavier-sized
transformers, industrial motors, large
sized generators and water turbines
is expected to be taken up during
1962-63.

Dr. K. L. Rao: Is it not a fact, Sir,
that the foreign exchange released
for import of the component parts of
items like circuit breakers bear a
high proportion to the cost of the
cquipment itself?

Shri P. C. Sethi: I could not follow
the question.

Mr. Speaker: The hon. Member
might make it more clear. He may
repeat his question.

Dr. K. L. Rao: I was asking, Sir,
in regard to the foreign exchange
released for buying the component
parts required for the manufacture
of some items, whether the cost of
these component parts do not bear a
very high proportion to the cost of
the equipment itself. That is to say,
if a particular equipment costs  Rs.
100, the costs of the component parts
come to Rs. 95, and thereforc it bears
a very high proportion to the cost of
the equipment itself. T was therefore
trying to find out whether any serious
attempt has been made so far to
manufacture these components in the
country itself.

Shri P. C. Sethi: This
separate notice.

requires

The Minister of Finance (Shri
Morarji Desai): May I say that
attempts are being made now to see
that more and more components are
manufactured in the country instead
of importing them from outside?

Dr. K. L. Rao: Is it a fact that by
concentrating on the manufacture of
light equipment like 11 KV switch
gear, which is already being manu-
factured in the country in the private
sector, serious attention is not being
paid to the manufacture of really
heavy items like KV switch grear?
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Mr, Speaker: The hon. Member is
putting hypothetical questions and
asking for opinions, whether it indi-
cates this or not. It is very difficult
to answer.

Shri Vidya Charan Shukla: In reply
to part (b) of the question it has
been said that the original programme
for the manufacture of traction
motors has not been altered. May 1
know if the manufacture of these
traction motors has started and, if so,
what capacity has been achieved in
the manufacture of these traction
motors?

Shri P. C. Sethi: At present, the
manufacture of transformers, switch
gear, capacitors and traction equip-
ment has been started. As regards
the motors, their manufacture has
not yet been started.

Shri S. M. Banerjee: In the state-
ment it is mentioned that the manu-
facture of heavier sized transformers,
industrial motors, large sized genera.
tors and water turbines is expected
to be taken up during 1962-63. May
I know whether there is any expan-
sion plan of this particular project,
and what extra amount has been
sanctioned for that?

Mr. Speaker: He wants to know
whether there is any expansion plan
for this project and what amount has
been earmarked for that.

Shri P. C. Sethi: I have no infor-
mation on this point.

Shri S. M. Banerjee: Sir, can he
say “No information”? There is
information. Of course, he can ask
for notice.

Mr. Speaker: It is equally good. If
he says “No information”, that means
that he wants notice for that.
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I shall also read the answer in

English.

(a) Government are not aware of
any such statement having been made
by Shri C. N. Anandurai in Madras
on 6th May 1962. Shri N. V.
Natarajan, Organisation Secretary
of the Dravida Munnetra Kazhagam
is, however, reported to have stated’
at the meeting held in the morning
of the 6th May that “if the Govern-
ment of India and Shri Nehru did not
give due significance to the demand’
of the Dravida Munnetra Kazhagam,
then it would be brought before the
United Nations Assembly.”

(b) Government will do the needful
as and when it is found necessary.

Shrt Bhakt Darshan: Sir, when this
organisation does not believe in the:
very basic unity and indivisibility of
this country, why has it been allowed:
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‘to exist so far and why drastic action
is being delayed even now?

The Minister of Home Affairs (Shri
‘Lal Bahadur Shastri): This organi-
sation has been functioning for some
time past. We have to judge whether
they are really a menace and the
Government should take legal action
against them. The main point is that
preaching of secession should be
made a penal offence. Government
gave thought to this matter. Although
it might be felt necessary to take
action on those lines, at present, we
-do not consider it necessary to take
immediate action on those lines.

Shri Tyagi: The movement should
grow to invite attention?

Mr. Speaker: Shri Bhakt Darshan.

Shri Bhakt Darshan: Sir, have the
‘Government of India and the Gov.
-ernment of Madras enquired into the
grievances of the people which are
being exploited by the D.M.K. and is
any concrete step being taken in that
direction so that the wind may be
taken out of the sails of this separa-
tist movement?

Shri Lal Bahadur Shastri: I do not
quite understand what kind of
grievance the hon. Member is refer-
ring to. They have no special
grievance. If it is economic, it is a
general question and they form a
very large proportion of the popula-
tion and come from the backward
classes of the State. There is no
special grievance as such. Of course,
the demand of separation is there.
There is no further enquiry to be
made in that regard,

Dr. L. M. Singhvi: Is it proposed to
make any propaganda for secession a
substantive penal offence in this
country and if so, by when the legis-
lative enactment is likely to be
brought up?

Shri Lal Bahadur Shastri: As 1
said, we have given thought to this
matter, But, we are not in imme-
diate hurry to put forward such a
legislation.
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Shri Tyagi: From the answer of the
Home Minister, I understand that
any propaganda even on a widespread
basis for secession and for separa-
tion from India is not one which
would attract his attention. He says
that action will be taken when it is
found necessary. Shall I take it that
any widespread propaganda, of
course, non-violently done, does not
catch his eye at all?

Shri Lal Bahadur Shastri: I think
Shri Tyagi, who is an old seasoned
political worker, should depend more
on his political propaganda also. We
have to fight them on the political
level. I do not consider that the
matter is so serious that we cannot
deal with it non-officially., But, un-
nauiedly if there is preaching of
sece <ion, if it continues ang it is
done on a wider scale, it will never
be allowed and it will be stopped.

Shri Tyagi: Is there any time-limit
for that when action will be taken?

Mr. Speaker: Shri Tyagi does not
get my permission for the second
question. That comes out automati-
cally. Shri Hari Vishnu Kamath.

Shri Hari Vishnu Kamath: Do
recent reports received by the Gov.
ernment indicate that public opinion
in the south with the exception of a
few pockets in Tamil Nad is veering
slowly but surely away from the
slogan of Independent Dravida Nad
or do they indicate that the slogan
is evoking any large-scale response
and the movement is gaining momen-
tum in the south?

Shri Lal Bahadur Shastri: What the
hon. Member said in the teginning,
the first portion of it is correct. This
could be very well judged from the
fact that when this matter was raised
in the Rajya Sabha, Members from
all the southern States, cach and ¢very
one of them, spoke forcibly against
this proposal or this kind of a
demand. Even in Madras, especially
in the other States, the general opi-
nion is very much against this.
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Dr. L. M. Singhvi: On a point of
order. 1 believe the convention is
that we do not, in this House, refer
to the proceedings in the other
House. I believe that rule 354 pre-
cludes any discussion of the proceed-
ings of the other House in this House.

Mr. Speaker: When they are pub.
lished, reference to that publication
can be made.

Shri Vidya Charam Shukla: May 1
know if this kind of speech advocat-
ing secession is a criminal offence,
and if so, the reason why no action
has been taken against the gentleman
who made that speech?

Shri Lal Bahadur Shastri: It is not
yet a criminal offence.

Metallurgical Research Laboratory,
Ishapore

*1437. Shri S. M. Banerjee: Will
the Minister of Defence be pleased
to state:

(a) whether final decision has
siRce been taken regarding bifurca-
tion of Defence Metallurgical Research
Laboratory, Ishapore;

(b) if not, the reasons therefor; and

(c) when a decision is likely to be
taken in the matter?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) Yes, Sir.

(b) and (c). Do not arise.

Shri S. M. Banerjee: The reply to
part (a) of the question is ‘Yes’. May
I know whether it has been actually
bifurcated, and if so, the departments
into which it has been divided?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Only a decision has been taken in
principle to bifurcate it. It will take
some time to implement it.
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Pensions to Pre-Partitioned Indiam
Army Personnel

*1438. Shri Rameshwar Tantia: Will
the Minister of Defence be pleased to
state:

(a) whether Government propose to
pay temporary increases at enhanced
rates of pension to -displaced pen-
sioners of prepartitioned Indian Army;
and

(b) if so the details thereof?

The Minister of State in the Minis-
try of Defence (Sir Raghuramaiah):
(a) and (b). The question of paying
temporary increases at enhanced rates
to displaced pensioners, including
those of the pre-partition Indian
Army, is before the Government.

Shri Rameshwar Tantia: May I
know whether such recommendations
have been made by the Pay Commis-
sion regarding the enhancement of
the rates for pensioners who are dis-
placed, and if so, what action Gov-
ernment are taking on the same?

Shri Raghuramaiah: The Pay Com-
mission did not cover the Army per-
sonnel, This question relates to ex-
Army pensioners.

Shri S. M. Banerjee: Mayv I know
whether this particular matter was
included in thc terms of reference of
the Raghuramaiah Committee, and if
so, the recommendations made by that
committee?

The Minister of Defence (Shri
Krishna Menon): No, Sir.

Special Degree Courses in Engineer-
ing and Technology

*1439. Shri Maheswar Naik: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether Government are con-
templating special degree courses in
Engineering and Technology for
science graduates; and

(b) if so, what are the details of
the scheme?
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The Minister of Scientific Researech
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The details are being worked
ou. by an expert committee,

Shri Maheswar Naik: May I know
whether the standard of the proposed
special degrees will be in conformity
with the course now being offered by
other engineering and technological
colleges?

Shri Humayun Kabir: It will be
certainly of the same standard, but
it will be slightly differently oriented,
because, here, the student will come
with a much higher standard of
science.

Shri Maheswar Naik: May I know
whether it is expected to be a course
on the line of the post-graduate
courses?

Shri Humayun Kabir: It is not a
post-graduate course, Actually, a
course of this type already exists in
the country in the Indian Institute of
Science at Bangalore, where giraduates
in science, generally first class gradu-
ates, are given a three-year course
and they get the B.E. degree.

Shri Harish Chandra Mathur: The
details may be in the process of being
worked. out. But what are the broad
details of this scheme and also its
purpose?

Shri Humayun Kabir: The general
purpose is this, ‘At present, the stu-
dents have to make up their minds
about the engineering course imme-
diately after school-leaving, but
sometimes there are brilliant young
graduates who have taken the B.Sc. or
the MSc. degree and who later wish
to go to the engineering line. At pre-
sent, they have generally to take
their chance with the I.Sc. students.
This new course will enable them to
enter at a higher level. The Kharag-
pur Institute is already considering
the question of taking these students
at the third year of the five-year
integrated course,

It will be the general pattern
that here engineering education will
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be given to students with a greater
content of science knowledge and who
may probably later go for higher stu-
dies ang more advanced work.

Shri Bhagwat Jha Azad: May 1
know whether the facilities for this
course, once adopted, would be ex-
tended all over by the Central
Government in view of the paucity of
such training or these facilities will
be extended only in existing insti-
tutions?

Shri Humayun Kabir: They will, ot
course, be in the existing institutions.
We do not propose to establish special
institution for this kind of degree
course. The Central Government, as
hon. Members are aware, had been
giving generous assistance in the
matter of technical education.

Shri Sham Lal Saraf: In view of
the paucity of highly competent
mechnical engineers in the country,
what special steps are being taken to
see that qualified engineers in this
and other categories are available in
the country?

Shri Humayun Kabir: There is at
present almost an engineers’ market.
Engineers find employment rapidly.
I think I told the House on an earlier
occasion that formerly most of the
engineers were in the civil side; now
we are shifting the proportion to a
greater extent to mechanical, electrical
and other forms of engineering.

Dr. L. M. Singhvi: When are the
proposals likely to be finalised?

Shri Humayun Kabir: The expert
committee which went into this
question has now appointed a number
of individual experts to frame syllabi
on 8 subjects which have been taken
for the present to provide this kind
of special course.

Dr. K. L. Rao: In view of the fact
‘that there is a wide difference con-
templated in this course, will further
special consideration be given before
.the actual course is started?
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Shri Humayun Kabir: As I said
just now, this course, in a sense,
already exists. In Bangalore, it has

been tried and it has proved very
successful where B.Sc.s have been
given the three.year engineering

course. Now we are taking 8 special
fields in which this course will be-
tried.

Rourkela Steel Plant

_|_
( Shri M. K. Kumaran:
Shri Maheswar Naik:
*1440. { Shri P. C. Borooah:
Shri Munzni:
L Shri Warior:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that Gov-
ernment have accepted the recom-
mendations of the Solveen Mission on
the performance of the Rourkela Steel
Plant; and

(b) if so, whether any action has
been taken to improve the working of
the Plant on the lines suggested by
the Mission?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) The report of
the Solveen Delegation has not been
formally received by Government so
far.

(b) On the lines of the informal
discussions with experts of the Mis.
sion, certain action is being taken by
Hindustan Steel with a view to im-
proving the working of the Rourkela
Plant.

Shri M. K, Kumaran: It appears
from press reports that the Solveen
Mission has given a very clear certifi-
cate to the German personnel connec-
ted with the planning and execution
of the Rourkela plant, and the whole
blame for decfective working is
thrown upon Hindustan Steel. May I
know whether this particular aspect
of the question has been considered
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by Government? If so, what is their
reaction?

Shri P, C. Sethi: The report has
not been formally received. But as
far as the delegation is concerned,
they have said that there is failure
due to lack of qualified technical
personnel and some deterioration in
the quality of raw materials used.

Shri M. K. Kumaran: The Minis-
ter gave some broad indications re-
garding rc-organisation and working
of public enterprises, including Hin-
dustan steel, on the lines of individual
projects being vested with a large
measure of autonomy and a young
cadre being built up. Is any action
being taken in this regard or was it
mere wishful thinking on the part of
the Minister?

Shri P. C. Sethi:
taken.

Action is being

Shri Maheswar Naik: It goes with-
out saying that the performance of
the Rourkela plant has not been very
satisfactory. May 1 know  whether
the Solveen Mission has given any
indication as to the improvement of
the performance?

Shri P, C. Sethi: As I said in the
beginnning, the report has not been
formally received by  Government.
But they have suggested increased

stocks of certain things. That is
under the active consideration ot
Government,

Shri P. C. Borooah: May I know
how the scarcity of trained personnel
on account of which the project is
suffering will be made up, and whe-
ther it is a fact that about 70 per cent
of Indians trained in Germany for
this purpose do not get posts in
Hindustan Steel Limited?

Shri P. C. Sethi: There is already
a shortage of technical personnel.

Shri P. C. Borooah: The second part
of the question has not been ans-
wered.

Mr. Speaker: He has not follow-
ed. He may put the question again.
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Shri P. C. Borooah: May I know
whether it is a fact that about 70 per
cent of Indians trained in Germany
do not get posts in Hindustan Steel
Limited?

Shri P, C. Sethi: It is not a fact.

Shri Morarka: The other day the
hon. Minister said that he intended to
lay a copy of the report on the Table
of the House. Today the hon. De.
puty Minister says that the report
has not been received formally. I do
not understand what the hon. Minis-
ter is going to lay on the Table of the
House if the report has not been re-
ceived. Secondly, in the correspon-
dence we have had with the hon.
Minister, the hon, Minister has said
that this report is under considera-
tion, but that at the moment it is of
a confidential nature. I want to know
whether the report has been in fact
received by the Government or not;
if not, when and what the Govern-
ment would lay on the Table of the
House.

The Minister of Finance (Shri
Morarji Desai): May I say that in.
formally this has been talked over
with the delegation and that is how
the contents of the report are known,
but the formal report has not been
received. Both are true. If the Min-
{ster said he would lay it on the Table
of the House, it will be laid when it
{s received. That is the meaning of
it.

Shri Vidya Charan Shukla: I have
got a Jetter from the Minister which
says that the report has been receiv-
ed,—it does not say whether a formal
or an informal report has been receiv-
ed—and that it is under the consi-
deration of the Government, that it is
confidential because of which it can-
not be supplied to me. So I want
to know whether the report is of two
kinds, formal and informal, whether
the formal report has been received
and whether that can be made avail.
able to us. In view of the assurance
given by hon. Sardar Swaran Singh
that any Member who wants can have
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a look at these reports may I know
why it has been denied to us?

Shri P. C. Sethi: As I said, no
formal report has been received, but
informal discussions have taken place,
and on the basis of these informal
discussions; certain action has been
taken.

Shri Hari Vishnu Kamath: It is at
variance with what the hon. Minis-
ter said two days ago. He said that it
had been reccived. Now the hon
Deputy Minister says it has not been
received. It is rather strange. In the
course of the discussion, the  hon.
Minister made it very clear that the
report had been received, that he was
considering it and that he would place
it on the Table of the House.

Mr. Speaker: Is some answer more
precise coming from the Treasury
Benches?

Shri P. C. Sethi: The report will be
forwarded by them to the West Ger-
man Government, and we will receive
a copy of that report after they have
sent it.

Mr. Speaker: What the Members
feel agitated about is this. The pre-
vious information that had been given
here was that the report had been re.
ceived. An hon. Member even sug-
gesied that he had received a letter
stating that the report had been re-
ceived and that it was under consi-
deration. Now they are told that
formally it has not received. They
find a contradiction in that.  There-
fore, they are feeling agitated as to
what the real facts are.

Shri Morarji Desai: Therc is no real
contradiction. The formal report has
to come through th~ Government of
West Germany. Th-refore, they must
have given an infcrmal copy. That
cannot be called the final report un-
less it is formally received. It may
be the same practically, there may
be very few changes, that is why it
is being considered, but it is not right
to place it here unless the formal re.
port is received. That is the meaning
of it.
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Mr. Speaker: I would suggest that
when the hon. Minister comes, he
might make a statement on this, so
that the whole matter might be clear-
ed up.

Administration of Cantonments

*1442. Shri Hari Vishnu Kamath:
Will the Minister of Defence be pleas-
ed to refer to the reply given to
Starred Question No. 968 on the 23rd
May, 1962 regarding administration of
Cantonment areas and to supplemen-
taries raised thereon, and state:

(a) what recommendations were
made by the Sidhwa Committee and
the Ramadhyani Committee;

(b) which of those recommenda-
tions have been accepted and imple-
mented and which were rejected; and’

(c) the reasons for rejection?

The Minister in the Ministry of
Defence (Shri K. Raghuramaiah):
(a) to (c). A statement is laid on.
the Table of the House.

STATEMENT

(a) The Government of India con.
stituted a Central Committee on
Cantonments in January 1949 with
Shri S. K. Patil as Chairman, Shr}
R. K. Ramadhyani, Vice-Chairman
and Shri R. K. Sidhwa as Member
amongst others.

The recommendations of the Com-
mittee were as under:—

(i) further democratisation of
civic administration in Can-
tonments by introducing adult
franchise etc.;

(ii) delegation of powers of Can-
tonment Boards to their officers
in respect of functions of a
routine and urgent nature;

(iii) amendments to the Canton.
ments Act for removing ambi-
guities and improving the effi-
ciency of the working of Can--
tonment Boards;
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(iv) excision of civil areas redun-
dant to the requirements of the
Army from 18 Cantonments.

(b) Recommendations (i) to (iii)
above have been implemented in full
In respect of recommendation (iv),
«civil areag from 6 Cantonments have
been excised.

(c) Civil areas from other 12 Can-
tonments could not be excised due to
strong opposition of the public and
‘the elected members of the Canton-
ment Boards.

Shri Hari Vishnu Kamath: The
.statement laid on the Table of the
House says that the committee rec-
-commended among other things the
excision of civil areas redundant to
the requirements of the Army from
18 cantonments, but it adds that civil
areas from 12 cantonments could not
‘be excised due to strong opposition
of the public and the elected mem-
bers of the Cantonment Boards. May
T know which are these cantonment
-areas where there was strong opposi-
tion from the public and elected
members and which are those areas
‘where there was no such opposition?

Shri Raghuramaiah: There are 18
«cantonments mentioned here, out of
‘which 12 are the ones in regard 1o
which the question concerning public
‘opposition is put. The 12 arc: Ahmed-
nagar, Belgaum, Deolali, Ferozepore,
‘Kanpur, Kirkee, Landor, Meerut,
Naini Tal, Poona and Saugor.

Shri Hari Vishnu Kamath: With
regard to the answer arising out of
part (i), what is the proportion of
the nominated and elected members
at present on these cantonment
“boards?

Shri Raghuramaiah: There is at the
‘'moment parity in class I and class II
‘ones. That is to say by an executive
‘order appointing one less among the
officials, the number of the elected and
‘the non elected is placed at par.

Shri S. M. Banerjee: In order to
further democratise the civil admi-
mistration in cantonments, I want to
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know whether a comprehensive legis.
lation about the working of the can-
tonment is being contemplated as pro-
mised by the ex.Deputy Minister, Shri
Majithia?

Shri Raghuramaiah: That is another
question but I may say that the ques-
tion is under consideration.

Shrimati Renu Chakravartty: What
are the exact measures undertaken by
this committee to bring about demo-
cratisation?

Shri Raghuramaiah: I have already
mentioned that although under the
statute as it now exists nominated
members constitute a majority by one,
in actual fact by the exercise of exe.
cutive authority it has bcen decid-
ed to arrange it so that there is parity
between elected and nominated offi-
cials.

Shri Hari Vishnu Kamath: Have re-
ports reached the Government that
even in these cantonment boards
where there is an elected president
and Vice-President, in the absence of
the President sometimes the executive
officer of the cantonment board has
notified the local commandant, and
not the elected Vice-President as offi-
ciating President?

Shri Raghuramaiah: If there is any
such case, the hon, Member may in-
form us.

Shri Hari Vishnu Kamath:
marhi.
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The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No promises as set out in the
question were made.

(b) No, Sir.
(c) Does not arise.

Shri Bade: Is the Government in-
tending to have any parachute fac.
tcries in Madhya Pradesh?

The Minister of Defence (Shri
Krishna Menon): No, Sir.

Shri Bade: Has the Minister said in
3 lecture in Indore that there will be
a parachute factory in Madhya Pra-
desh?

Shri Krishna Menon: No, Sir: we
have no proposal or projects of that
kind.

Shri Bade: In your speech you have
said like that.

Shri Krishna Menon: I did not make
any specch of that kind.

Shri S. M. Banerjee: 1 want to
know whether there is any scheme to
expand the existing ordnance fac-
tories in Madhya Pradesh.

Shri Krishna Menon: That is a
separate question. Madhya Pradesh
is a very large place.

Shri Daji: Has the Minister seen
the report of his speech in Indore
that the Defence Ministry will set up
some industry in Indore and consider
the proposals actively? Are the re-
ports wrong?

Shri Krishna Menon: There is no
question of setting up any industry
fn Indore. We have a very old and
well-established place in Mhow where,
after the British went away, there
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was some feeling that there was not
enough employment. After all, the
Defence Ministry’s primary respon-
sibility is not to look after industry
as such. But subject to flnancial re.
sources, we would take that into con-
sideration and that is being thought
about.

Shri Bade: Is the Government aware
that there is much production of silk
called kosha in Mhow and Rahul?
Is the Government making use of
that silk in any parachute factory in
Madhya Pradesh?

Shri Krishna Menon: The materials
for the use of parachutes have to be
tested and adjudged upon by the ex-
perts concerned. As 1 said, our para-
chute capacity is sufficient for our re-
quirements and we have no problems
in this way.

Standing Committee on Primary,
Secondary, University and Social
Education

*1445. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether Government have de-
cided upon criteria for nominating
mcmbers of the proposed four Stand.
ing Committecs on Primary, Second-
ary, University and Social Education;

(b) when the personnel of the pro-
posed Committees are likely to be
finalised; and

(e) when the Committees are like-
ly to commence their work?

The Minister of Education (Dr,
K. L. Shrimali): (a) to (c). Persons
are being invited from amongst those
who have special knowledge and ex-
perience in the relevant fleld of edu-
cation. On receipt of the replies to
the invitation, the list of members
will be finalised and the Standing
Committees will then start function-
ing.

Dr. L. M. Singhvi: What would be
the framework of functions for these
various committees and what would
be their tenure of office?
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Dr. K. L. Shrimali: The framework
will be the Central Advisory Board
of Education, and the functions will
be as follows: (a) assessment of the
present position of education in the
particular sector in all its aspects; (b)
evaluation and assessment of the ex.
tent to which the previous recommen-
dations have been implemented and
the problems arising therefrom; (¢)
formulation of the aims and objects of
education in that sector in relation to
the changing conditions and needs;
(d) formulating the plans for future
development and indicating the prio-
rities; and (e) estimating the cost of
the programmes which are suggested.

Dr. L. M. Singhvi: What would be
the size of these various committees
and by when the personnel of these
committees would be finalised?

Dr. K. L. Shrimali: The size would
be nine to 11 members. The com-
mittees may also co-opt one addi-
tional member. The personnel will
be finalised very shortly.

Shri Hem Barua: In view of the
fact that there is a lack of proper
co-ordination between the different
stages of education, from the elemen-
tary to the university stage, may 1
know what machinery the Govern-
ment propose to evolve to effect co-
ordination between these different
stages?

Dr. K. L. Shrimali: A steering com-
mittee has already been set up and
all the four chairmen will meet con-
tinuously and consult whenever ne.
cessary.

Shri Harish Chandra Mathur: What
are the various other committees al-
ready existing and dealing with these
four subjects?

Dr. K, L. Shrimali: There is no
committee which is functioning in
these particular flelds.

Shri Bhagwat Jha Azad: May I
know whether the committees on
primary and secondary education, as
set up by some of the States, are
functioning according to the general
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understanding that is now made clear
by the hon. Minister, or whether they
are working in isolation in different
States?

Dr. K. L, Shrimali: The States may
appoint committees to review the
position in their particular areas.
These committees which are being
appointed by the Government of India
will review the position with regard
to education and educational develop-
ments all over the country.

Shrimati Sarojini Mahishi: Part (a)
of the question deals with the criteria
for nominating members of the pro-
posed committees. I think that ques-
tion was not answered by the hon.
Minister. May I know the criteria
for the appointment of the members
of these committees?

Dr. K. L. Shrimali: I have already
stated the criteria. Persons are
being invited from amongst those who
have special knowledge and experien-
ce in the relevant field of education.
Special knowledge and experience in
the relevant field of education are
the criteria.

Shri Thirumala Rao: Is there any
accepted definition of the words
“Social Education”, as in the case of
the other three types of education and,
if so, may I know what it is?

Dr. K. L. Shrimali: Social education
is literacy plus education plus some.
thing more; that is, the adults should
have a broad training in citizenship
also. This is the word which we use
in our country and it has been de-
fined on several occasions here and
elsewhere.

Indian Arms Act

*1447. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state:

(a) the progress made to finalise the
rules under the Indian Arms Act; and

(b) by what time they will be en-
forced?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The rules have since been finalised and
are likely to be issued very shortly;

(b) it is proposed to bring the new
rules into force after a few months
from the date of their issue.

Shri Hem Raj: May 1 know whe-
ther any date has been fixed, when
these new rules would come into force?

Shri Datar: 1st October, 1962 would
be the date on which they would come
into operation.

Allotment of Billets
“1448. Shri Prakash Vir Shastri:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that
while granting import licences for
re-rolling equipment or machinery
to the various re-rollers, conditions
were imposed that the increased
capacity due to the installation of
the imported equipment or machinery
will not be recognised for the pur-
pose of allotment of billets or scrap;

(b) the names of such re-rollers
in whose cases exception was made
regarding imposition of these condi-
tions; and

(c¢) the reason for making such ex-
ceptions?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir,
since most of these cases were of
replacement of existing mills.

(b) None, Sir.

(c) Does not arise.
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International Geological Congress

+
( Shri P. K. Deo:
*1449. { Shri Kohor:
| Shrimati Shashank Manjari:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
International Geological Congress is
going to meet in New Delhi in the
near future;

(b) if so, when and which coun-
iries are going to participate; and

(c) what other programmes will be
taken up in regard to this Congress?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri
Hajarnavis): (a) and (b). The XXII
Session of the International Geologi-
cal Congress will be held in New
Delhi between 14th and 22nd Decem-
ber, 1964. Being an international or-
ganisation, it is anticipated that
geologists, geophysicists, geoche-
mists, mining engineers and repre-
sentatives of geological and allied
institutions from all over the world
will participate in the deliberations
of the Congress. So far, 68 coun-
tries have responded to the invitation.

(c) Besides the meetings of the 16
sections of the Congress, the various
Commissions their  sub-commissions
and committees of the Congress and
other affiliated international scientific
institutions, which will be held
between 14th and 22nd December,
1964, 26 excursions covering most of
the geologically interesting areas in
India will be arranged both before
and after the Session. An exhibition
of important Indian rocks, minerals,
fossils, maps and publications will
also be arranged as a part of the
Session.

Mr. Speaker: There is a short
notice question. Shri Koya.—The
hon. Member is absent.
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WRITTEN ANSWERS TO
QUESTIONS

Books on National Emotional
Integration

%1432, Shri Shree Narayan Das:
Will the Minister of Education be
pleased to state:

(a) whether the proposed scheme
for production of books for children
and Teachers on the subject of
National Emotional Integration has
been finalised; and

(b) if so, the important features of
the scheme?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) Does not arise.

Foreign Exchange

*1441, Shri Yajnik: Will the Minis-
ter of Finance be pleased to state:

(a) the amount that has been sent
out by way of interest, profits or
part payments of the foreign capital
invested in India by forcigners either
their own concerns or in collaboration
with Indian concerns during the last
five years; and

(b) the steps that Government
have taken to reduce this strain on
foreign exchange?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Rs. 79'2 crores during the
period from lst April, 1957 to the 31st
December, 1861.

(b) Government consider it desir-
able to permit the flow of foreign
capital in approved fields and follow
a careful policy in the examination
and approval of foreign investment
and collaboration proposals in order
to ensure that there is no unneces-
sary outgo of foreign exchange by
way of dividends, royalties, ete.

Rourkela Steel Plant

*1443. Shri  Mungni: Will the
Minister of Steel and Heavy Indus-
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tries be pleased to state:

(a) whether it is a fact that lands
acquired for the purpose of building
Steel Factory at Rourkela are being
leased out for various purposes;

(b) 1f so, what are the rates per
acre; and

(c¢) whether the State Government
have taken up some land for build-
ing township on their own within
the same notified areas?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The question of leasing
out portions of land originally
acquired for the construction of
Rourkela Steel Project for appur-
tenant services, their offices, show-
room, godowns etc. is under consi-
deration.

(c) The Orissa Government have
taken up 984:42 acres of the notified
arca to locate the civil township and
Industrial Estate. 40006 acres of
land covering the old Rourkela town
originally requisitioned by the
Hindustan Steel Limited was retain-
cd by the State Government for
development under their own
auspices.

Coal Allotments

*1446. Shrimati Maimoona Sultan:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
industrial consumers of coal have
made strong rcpresentations against
Government’s reported decision to
modify allotment of hard coke and
coal on the basis of averages of
quantities received during 1961;

(b) if so, the main points of the
representations; and

(¢) Government’s reaction thereto?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (c).
The allocation of cokejcoke quotas
for the different consumers has been



10489 Writien Answcrs JYAISTHA 28, 1884 (SAKA) Written Answers

revised in order to match them close-
ly with the rail transport capacity
available. The revised aliocations
are not less than the actual des-
patches during 1960 and  1961.
Where possible, supplies are to be
supplemented by road movement. It
is felt that instead of fixing a quota
far in excess of the transport capa-
city available it is in the interest of
consumers to make a realistic allo-
cation, which can be expected to be
actually moved, so that the consumers
can properly plan the working of
their units. A few representations
have been received to the effect that
the revised quotas of coa.coke will
affect th normal working of indus-
trial units. In view of the fact that
there is generally no cut in the
quota as compared to the previous
despatches, there is likely to be no
adverse effect on the industrial units
concerned.

Production of Iron Ore

*1450. Shri Surendranath Dwivedi:
Will the Minister of Mines and Fuel
be plcased to state:

(a) whether the total production
of iron ore in the country is commen-
surate with the requirements of the
target fixed for the Third Five Year
Plan period;

(b) whether any deficiencies have
occurred in comparison with Third
Plan targets; and

(c) if so, what action is proposed
to make up the gap?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri
Hajarnavis): (a) to (c). Excluding
Goa, actual production in the first
year of the Third Plan (1961-62) was
just short of 13 million tons, against
the capacity target of 32 million tons
to be reached within this Plan; pro-
duction has increased by 4 million
tons since 1959-60. The rate of
increase is satisfactory. All ore re-
quirements of the iron and steel
industry are being met. The Plan
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target of production can be reached
for exports as well, if the expansion
of facilities for movement to and at
ports keep pace.

Consumption of Superior Grade Coal

*1451. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that
superior grade coal is consumed to
meet most of the country’s require-
ments; ,

(b) if so, to what extent,

(c) what is the extent of superior
grade coal available in the country
in comparison with the inferior grade
coal reserves; and

(d) what steps are being taken to
rationalise the pattern of coal extrac-
tion in strict conformity with the
essential requirements of the coun-
try so that we may not exhaust the
reserves of the superior grade coal
to the detriment of posterity?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
No. Superior grades of coal consti-
tute only 30 per cent, of the total
despatches made to various indus-
tries.

(c) The estimated reserves of
superior and inferior grades of coal
are about 9,100 million tonnes and
51,800 million tonnes respectively.

(d) The following are the steps
taken in this regard:—

(i) Avoidance of undue wastage
in underground mining opera-
tions.

(ii Introduction of stowing for final
recovery.

(iii) Enforcement of proper rotation
of workings in coal seams.

(iv) Introduction of beneficiations
by installation of coal
washeries.



10491 Written Answers

(v) Introduction of usage of non-
coking coal as a blend with
coking coal.

(vi) Allocating different grades of
coal to various consumers in
accordance with their technical
requirements. Such gradewise
requirements are being conti-
nuously examined by the Chief
Combusion Engineer attached
to the Coal Controller’s Or-
ganisation.

All India Panel of Judges

*1452. Shri A. K. Gopalan: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there are any difficul-
ties in the implementation of the law
commission‘s recommendations about
the formation of All India Panel and
transferability of judges from one
State to another; and

(b) if so, what are those difficulties
and what steps are being taken to
meet these difficulties?

The Minister of Home Affairs
(Shri Lal Bahadur Shastri): (a) and
(b). The Chief Justices of High
Courts were opposed to the idea of
the preparation of such a panel. In
the circumstances it has been decided
not to pursue the proposal for the
present.

Expansion of Steel Plants

*1453. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that ex-
pansion of Steel Plants is a year
behind schedule; and

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is laid on
the Table of the House.
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STATEMENT

According to the original pro-
gramme orders for the expansion of
the three public sector steel plants
were to be placed by the end of the
vear 1961-62. For the expansion of
the Bhilai Steel Plant, contract for
the supply of equipment, etc. for ex-
pansion was signed between the
Hindustan Steel Limited and the
Soviet Organisations on 9th February
1962. For the expansion of Rourkela
Steel Plant, bulk of the tenders for
the main plant and equipment have
been received and orders are likely
to be placed by December 1962. For
the Durgapur Steel Plant, arrange-
ments for the issue of tender
enquiries for the plant and equip-
ment for expansion are being made
and orders are expected to be placed
by the end of the current financial
year., It has taken a little longer to
settle all the technical details before
an order can be issued than was
originally expected.

In the meantime, the preliminary
work at plant sites has also started.

0il Prospecting in Andaman and Car
Nicobar Islands

( Shri Subodh Hansda:
*1454. { Shri S. C. Samanta:
| Shri B. K, Das:

Will the Minister of
Fuel be pleased to state:

Mines and

(a) whether there is any scheme
for oil prospecting in the Andaman
and Car Nicobar Islands;

(b) if so, whether the scheme has
been finalised;

(c) whether the work will be
undertaken by Government; and

(d) when the work will be itaken
up?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) to (d). Preliminary geological
survey which was started by the Ol
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and Natural Gas Commission in 1959
is in progress.

Manufacture of Chassis of Motor
Vehicles

*1455. Shri Umanath: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that Gov-
ernment have refused to grant more
than 4 licenses for the manufacture
of chassis of motor vehicles; and

(b) if so, the reasons therefor?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam).
(a) and (b). Since 1st January 1961,
one application received under the
Industries (Development and Regu-
lation) Act, 1951, for the establish-
ment of a new industrial undertaking
for the manufacture of Commercial
Vehicles was rejected on the ground
that there was no scope for the
establishment of such a unit.

Central Board for Child Welfare

( Shri Maheshwar Naik:
‘1456.{ Shri D. C. Sharma:
| Shri Bishanchander Seth:

Will the Minister of Education be
pleased to state:

(a) whether Government have
decided to set up a Central Board
for Child Welfare;

(b) what are the aims and objects
of the Board to be set up; and

(c) whether the details of the pro-
ject have been worked out?

The Minister of Education (Dr,
K. L. Shrimali): (a) to (c). A pro-
posal to set up a Central Board for
Child Welfare is under consideration

Vampire [Planes from Indomesia

( Shri P. C. Borooah:
'145'1.{ Shri D, . Sharma:
 Shri Maheswar Naik.

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that India
has negotiated a deal with Indonesia
for buying a number of Vampire
trainer planes and spare parts;

(b) if so, how many planes are to
be purchased; and

(c) on what terms?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) and (c). It is not in the public
interest to give more information as
asked.

Secretariat for National Integration
Council

*1458. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is proposed t:) set
up a separate secretariat for the
National Integration Council;

(b) whether the said Secretariat
would be organized on a non-official
basis; and

(c) what would be the financial
implications of this proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) and (c¢). Does not arise.

Mineral Advisory Boarg

*1459. Shrimati Maimoona Sultan:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Mineral Advisory Board met at Sri-
nagar on 28th May, 1962;

(b) if so, what proposal for the
development of mineral resources
were discussed at the meeting; and

(c) the decisions taken thereon?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarna-
vis): (a) The Board met at Sri-
nagar on 28th and 29th May, 1962.
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(b) and (¢). A larg: number of
proposals were discussed at the meet-
ing which had a bearing, directly or

indirectly, on the development of
mineral resources of the country.
Among the more important items
discusseq  which were  directly

concerned with the development of
minera] resources, menlion may be
made of the proposals regarding pro-
vision of training facilities in the
Geological Survey of India for candi-
dates sponsored by the State Gov-
ernments and others, investigations
by the Geological Survey of India of
certain minera] deposits, railway faci-
lities for loading and movement of
mineral ores and construction of roads
and provision for clectricity in the
mining areas. The Board noted the
position in regard to the above
matters and made recommendations
in respect of cerlain items for further
action. These recommendations will
aow be examined by the Government.

“Peking Review”

(Shri Hari Vishnu Kamath:

1460, { Shri D. C. Sharma:
* ) shri Shree Narayan Das:

[ Dr. L. M, Singhvi:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether a Chinese Govcrnment
publication called ‘Peking Review’
has been proscribed on the ground
that it contains matter actionable
under the Criminal Law Amendment
Act, 1961;

(b) if so, when the magazine was
imported into India;

(c) whether any machinery exists
for the scrutiny of foreign magazines
and other literature before their cir-
culation or sale in India; and

(d) if not, the reasons therefor?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) while there is no general ban on
the entry into India of the periodical
“Peking Review”, published by Peking

JUNE 18, 1962

Written Answers 10496
Review Pai Wan Chuang, Peking,
issue No. 16 dated the 20th April 1962
and issue No. 18 dated the 4th May
1962 of this periodical have been
proscribed under the Criminal Law
Amendment Act, 1961.

(b) It is not possible to give the
date as no record of the import of
fcreign publications is kept.

(c) and (d). The entry into India
of publications which questions the
territorial integrity or the frontiers of
india is prohibited under the Minis-
try of Finance (Department of Reve-
nue) Notification No. 158-Customs
dated the 26th November 1959. The
Customs authorities enforce this pro-
hibition.

Manufacture of Jet Aero-Engine

S Shri D. C. Sharma:

*
1461, \ Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether negotiations with the
Bristol Siddeley Group of Britain for
manufacture in India of the British
firm’s newly developed jet aero-
¢engine Pegasus are under way; and

(by if so, the progress achieved?

The Minister of State in the Min-
istry of Defence (Shri Raghuramiah):
(a) There have been no such nego-
tiations.

(b) Does not arise,

Unesco aid to India for Printing
Presses etc.

{ Shri S. Hansda:
*1462, { Shri 8. C. Samanta:
_Shri P. C. Berooah:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that India
has approached the UNESCO for aid
for paper and pulp and prinung
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presses for development of educa-
tion; and
(b) if so, whether UNESCO has

agreed to the proposal?

The Minister of Education (Dr, K, L.
Shrimali): (a) Yes, Sir.

(b) UNESCO is endeavouring to
secure such assistance to India from
foreign countries on a bilateral basis.

International Coal Preparation
Congress

*1463. jShn P. C. Borooah:
\_ Shri Shree Narayan Das:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether India participated in

the Iaternational Coal Preparation
Congress held towards the end of
May, 1962;

(b) if so, the main observations;
recommendations made at the Con-
gress; and

(c) the action Government proposc
to take in the light of these recom-
mendations?

The Ministter of Mines and Fuel
(Shri K, D. Malaviya): (a) Accord-
ing to the information available the
International Coal (Preparation Con-
gress was scheduled to be held at
Harrogate, England, under the aus-
pices of the National Coal Board,
UK, from 27.5.1962 to 7.6.1962, The
Chief Mining Engineer of the Coal
Board and an officer of the Council
of Scientific and Lndustrial Research,
are attending the Congress as repre-
sentatives from India.

(b) The reports of the officers who
have been deputeq will be available
only after their return from abroad
‘owards the end of June, 1962

(¢) The recommendationa|observa-
tions of the Congress and the reports
of the officers attending the Congress
will be examined when these are
received and if any action is neces-
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sary in the light of that examination,
it will be taken in due course,

Production-cum-Training Centres at
Universities

*1464. Shri Umanath: Will the Min-
ister of Education be pleased to refer
10 the reply given to Starred Question
No. 1219 on the 31st May, 1962 and
state:

(a) whether there is any scheme
complementary to the pilot schemes
of production-cum-training centres at
Universities, by which the students,
after completing their training are
absorbeq in industry either in private
or public sector;

(b) if not, what is Government’s
proposal for their absorption after
-cmpletition of training; and

(¢) what were the considerations
that weighed with Government in not
choosing even once among the Madras,
Kerala, Andhra, and Mpysore Univer-
sities?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) The matter is under considera-
tion,

(c) Only those wuniversities that
accepted the scheme, were associated
with Engineering or technological
institutions and had facilities for the
development of industries and
marketing, were selected for this
purpose.

Colonies for S.C. ang S.T. in Orissa

3044, Shri Mallick: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of colonies propos-
ed to be constructed for the Sche-
duled Castes and Scheduled Tribes in
the State of Orissa in 1961-62;

(b) the names of the places where
these colonies have been and are
being constructed; and

(c) the number of families who
have been and will be accommodated
in these colonies?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) The Government
of Orissa did not make any provision
either in the State Sector or in Cen-
tral Sector during 1961-62 for cons-
truction of colonies for Scheduled
Castes and Scheduled Tribes,

(b) and (c). do not arise.

National Seminar on Training of
Primary Teachers

3045. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) the recommendations of the
National Seminar on the Training of
Primary School Teachers so far
implemented by the Government; and

(b) Steps taken to implement the
remaining recommendations?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
fs laid on the Table of the House.

STATEMENT

Seminars on different educational
subjects are organised by this Minis-
try from time to time in its role of
acting as a clearing house of educa-
tional ideas and experiences. In res-
pect of the recommendations made in
such seminars, the main responsibility
of the Government of India's is to
publish reports of the seminars
incorporating their recommendations
and to send them to the State Gov-
ernments for taking ,such action, as
they may consider to be appropriate
in the context of the conditions and
requirements of their respective areas.

Accordingly, in the case of the
recommendations made at the national
seminar on teacher training also, a
report was brought out by the Union
Ministry of Education and sent to the
State Governments for information
and necessary action. An assessment
of the extent to which they have been
implemented is one of the enquiries
being conducted at present by the
C.OPP. team on Education. Its
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report is expected Yo be available
shortly. '
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Multipurpose Projects

3047. Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of multi.
purpose projects functioning in the
ccuntry with names of the places; and

(b) the total number of such pro-
jects to be started during the Third
Five Year Plan period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) 43  Special
Multipurpose Tribal Blocks were
started during the Second Plan period.
A list showing the location of these
43 blocks is laid on the Table of the
House. [See Appendix IV, annexure
No. 27].

(b) 330 Tribal Development Blocks

are proposed to be started during the
Third Plan perioa.
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Part-time Employment of Government
Servants

3048. Shri A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Gov-
ernment servants are permitted to
accept part-time employment after
office hours if the same does not affect
their efficiency in their work in the
office;

(b) whether there is no other crite.
rion to judge such cases; and

(c) whether Government encourage
such employment if the experience
gained in that part-time employment
adds to the efficiency of the individual
in his work in the office?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A copy of this Ministry O.M.
No. 25/42|58-Ests(A), dated 16th
October 1958 which is self-explana-
tory is laid on the Table of the House.
[See Appendix IV, annexure No. 28].

(c) No.

Welfare of Scheduled Castes and
Scheduled Tribes in Uttar Pradesh

3049. Shri Sarjoo Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any scheme has been
formulated for the welfare of the
Scheduled Castes and Scheduled
Tribes of Uttar Pradesh during the
Third Five Year Plan period under
the Central and State sectors; and

(b) if so, the amount that is likely
to be spent under each scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). A
statement giving the required infor.
mation relating to Scheduled Castes is
laid on the Table of the House. [See
Appendix IV, annexure No. 28]
There are no Scheduled Tribes in
Uttar Pradesh.

Post-Matric Scholarships to Uttar
Pradesh Scheduled Caste Students

3050. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the amount granted and allotted
to Uttar Pradesh during 1961-62 and
1962-63 separately for granting Post-
Matric  Scholarships to Scheduled
Caste students; and

(b) the amount that was actually
utilised during the year 1961-62?

The Minister of Education (Dr.

K. L. Shrimali): (a)
1961-62
1962-63

No amount has been allotted so far.

Rs. 60,66,400.

(b) The entire amount was utilised.
In addition, the State Government
spent Rs. 13,39,600.

Social Education Literature

3051. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state what assistance was given to the
publishers, printers and book-sellers
of State of Uttar Pradesh in the field
of social education literature and
literature for neo-literates during
1961-62?

The Minister of Education (Dr.
K. L. Shrimali): Under the scheme of
prize competition for books/manu-
scripts for neo.literates, 1500 copies
of the prize-winning book ‘Masnui
Chand’ in Urdu were purchased and
Rs. 1,500 were paid to a publisher of
Uttar Pradesh during 1961-62.

Literacy

3052. Shri Ram Harkh Yadav: Will

the Minister of Education be pleased
to state:

(a) the latest percentage of literacy
in the country; and

(b) the latest percentage of lite-
racy among the Backward Classes in
different States?
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The Minister of Education (Dr.
K. L, Shrimali): (a) Literacy figures
according to the 1961 Census are
under compilation by the Registrar
Genceral, India.

(b) No separate literacy figures in
respect of Backward Classes are being
ccmpiled by the Registrar General,
India.

Rajasthan District Gazetteers

3053. Dr. L. M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) at what stage are the District
Gazetteers of Jodhpur, Pali, Barmer,
Jalore and Nagaur; and

(b) the total grant-in-aid given to
the Rajasthan Government and the
ailocation made for the aforesaid five
districts?

The Deputy Minister in the Minis.
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) The
District Gazetteer of Barmer is being
published this year. Material is being
collected for the Gazettcers of Jodh-
pur, Pali, Jalore and Nagaur.

(b) The total grant-in-aid so far
given to the Rajasthan State is
Rs. 6,000. No allocation of funds for
the flve districts, referred to in (a)
above, has been made as these Gazet-
tecrs have not been revised so far.

Sainik Samachar

3054. Shri V. K, Ramaswamy: Will
the Minister of Defence be pleased to
state:

(a) whether the pay scales of Sainik
Samachar Translators have been fixed
in accordance with the reference made
by his Ministry to the Ministry of
Information and Broadcasting; and

(b) if so, what are the scales of
pay?

The Minister of Defence (Shri
irishna Menon): (a) and (b). The
matter is under exarnination.
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Educational Tours of Students in
Uttar Pradesh

3055. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the amount of aid sanctioned to
ti:e Uttar Pradesh Government during
1961-62 and 1962.63 so far for con-
ducting educational tours of students
within as well as outside, the State;
and

(b) whether Uttar Pradesh Govern-
ment have fully utilized the aid?

The Minister of Education (Dr.
K. L. Shrimali): (a) No amount was
sanctioned to the Uttar Pradesh Gov-
ernment or to any other State Gov-
ernment  during 1961-62 for this
purposc. The question of allocating
funds for the year 1962.63 is under
consideration.

(b) Does not arise.
Symposium on Arid Zone Problems

(Shri 8. C. Samanta:
3056.{ Shri Subodh Hansda:
( Shri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether a symposium on arid
zonc problems was held in March,

1962;

(b) if so, what main points were
discussed; and

(c¢) the main recommendations of
the symposium?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) A number of subjects connected
with Defence problems in Arid and
Semi-Arid Zones of the desert were
discussed.

(c) The following are the main
recommendations made at the sym-
posium on Arid Zone problem:

(a) Intensification of research
effort on the utflisation of
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solar energy for heating of
water, heating of rooms etc.
in areas where fuel is scarce
and difficult to obtain.
Physiological studies for the
development of equipment
and clothing for use in desert
conditions.
Development of portable kits
for demineralising brackish
water for drinking purposes.
(d) Basic studies on traction of
vehicles when operating under
desert terrain.

Welfare of Backward Classes

f Shri Subodh Hansda:
\ Shri S. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(b

~

~

(c

3057.

(a) whether it is fact that Govern-
ment propose to give liberal aid to
voluntary agencies during the Third
Five Ycar Plan pcriod for the welfare
ol the Backward Classes; and

(b) if so, the reasons therefor and
the extent of aid?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
Government of India have been giving
assistance to voluntary organisations
of an all-India character for approved
schemes on propaganda for the eradi-
cation of untouchability, running of
schools, balwadis etc., and for imple-
menting other schemes for the wel-
fare of the Backward Classcs; and this
aid is to be continued during the Third
Plan. The provisions for such aid
during the Third Plan is Rs. 120 lakhs
as against Rs. 70 lakhs in the Second
Plan. Increased provision has been
made as it is expected that the activi-
ties of the voluntary organisations
will be enlarged.
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Death of Person in Central Jall,
Tihar (Delhi)

3060. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that an
undertrial Nek Ram died in the
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Central Jail, Tihar (Delhi) on the
16th April, 1962;

(b) if so, the cause of his death;
and

(c) whether Government have
enquired into the circumstances lead-
ing to his death?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) Asphyxia from partial hanging.

(¢) Yes. A magisterial enquiry as
prescribed under the rules was con.
ducted by a Sub-Divisional Magistrate,

Teachers’ Training College, Tripura

3061. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether there is shortage of
teaching staff in the Teachers’ Train-
ing College in Tripura at present;

(b) the extent of that shortage;
and
end that

(c) the steps taken to

shortage?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir, to some
extent.

(b) 7 out of 34 posts are vacant.

(c) Offers have been sent to fill 2
vacant posts. Efforts are being made
to fill the remaining 5 posts through
the employment exchange and by open
advertisement.

Oil at Cambay

3062. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
lo state:

(a) the total estimated supply of
oil from oilfields in Cambay;

(b) whether it is a fact that on the
occasion of the Prime Minister’s visit
to Cambay, quantities of oil were
taken out from Well No. 8 and were



10509 Written Answers JYAISTHA 23, 1884 (SAKA) Written Answers 10510

pumped into Well No, 4 demonstrat-
ing an overflowing supply of oil from
Well No. 4;

(c) what is the actual daily rate of
oil supply from Well No. 4; and

(d) what was the rate of oil supply
from Well No. 4 (Cambay) at the
time of the Prime Minister's visit to
Cambay?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The sup-
ply of oil from oil fields in the
Cambay Basin including Ankleshwar
and Kalol fields is expected to be
about 2.5 million tons per annum at
the end of Third Five Year Plan after
carrying out the proposed drilling
work on the various fields.

(b) No, Sir.

(¢) The present rate of production
from this well is negligible.

(d) About 4 cubic metres per day
with the help of compressed air.

Contingency Establishment of Survey
of India

3063. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total number of Class IV
employees brought on to regular
establishment from contingency estab-
lishment from the 1st January, 1961
to the 1st January, 1962 in the Survey
of India; and

(b) the total number of contin.
gency-paid employees likely to be
brought on the regular establishment
during 1962-63?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr, M. M. Das): (a)
59.

(b) 76.
Survey of India Employees

3064. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that appli-
cations submitted by a number of
cmployees of the Survey of India for
employment in other departments
were not forwarded during 1960 and
1961;

(b) if so, the number of such appli.
cations submitted during the period
from the 1st April, 1958 to the 3l1st
March, 1962;

(¢) the number of those forwarded;

(d) the number of those rejected;
and

(e) the reasons for rejection and
the rules under which rejected?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (e). 1059 such applica-
tions were received out of which 856
were forwarded. The remaining 203
were withheld in the public interest.

Progress Report on Projects

3065. Shri Bhagwat Jha Azad: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a report on the pro-
gress of the different projects being
exccuted by his Ministry either in
oublic or private sector is being pre-
pared; and

(b) if so, by what time it will be
made available?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The progress of different
projects in the public sector is indi-
cated in the annual reports of the res-
pective projects which are placed on
the Table of the House from time to
time.

The progress of public sector as
well as private sector projects is also
indicated in general terms in the
annual reports of the Ministry, copies
of which are made available to the
Members of Parliament during the
Budget Session each year.
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Reservation of Seats in Medical and
Technical Institutes

3066. Shri Rishang Keishing: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the names of the Medical and
Technical Institutes where seats are
reserved for students from Union
Territories, Nagaland and NEFA:

(b) the number of seats for each
State or area; and

(c) the steps Government have
taken to increase the number of
reserved seats to meet the increasing
demand from these areas?

The Minister of Scientific Research
anq Cultural Affairs (Shri Humayun
Kabir): (a) to (¢).

Medical Institutes

1. Depending upon the applications
received each year, seats are reserved
for the students of Centrally.adminis-
tered territories (excluding Delhi and
Pondicherry) in various medical
colleges. During 1961-62, 63 seats
were reserved in the following
colleges:

Medical College, Warangal; Medi-
cal College, Kakinada; Assam
Medical College. Dibrugarh;
Medical College, Gauhati;
Darbhanga Medical College;
Lady Hardinge Medical
College, New Delhi; Maulana
Azad Medical College, New
Delhi; M. P. Shah Medical
College, Jamnagar; Medical

College, Jabalpur; Medical
College, Bhopal; Medical
College, Madras; Medical
College, Manipal; Medical
College, Amritsar; Medical

College, Agra; Bankura Sam-
milani Medical College, Ban-
kura; N.S. Medical College,

Calcutta; Medical College,
Calcutta; Medical College,
Srinagar.

2. These 63 seats were distributed
between territories as below:

Himachal Pradesh: 34; Manipur:
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10; Tripura: 11; Andaman and
Nicobar: 7; Nagaland: 1.

Technical Institutes

1. 25 seats are reserved on a long.
term basis in the following engineer-
ing colleges:

College of Engineering & Tech-
nology, Jadavpur University;
Victoria Jubilee Technical
Institute, Bombay; Annamalai
University Engineering Col-
lege; Roorkee University.

2. These 25 seats are distributed to
the Union Territories as below:

Himachal Pradesh: 4; Manipur: 5;
Laccadive & Minicoy: 1;
Pondicherry: 5; Tripura: 6;
Andaman & Nicobar: 3; NEFA
& Nagaland: 1.

3. Depending on the requests
received from the territories, from
vear to ycar, additional scais are also
secured. During 1961-62, 23 additional
seats for degree courses and 14 seats
for diploma courses were secured.

Manipur Administration

3067. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases detected
by the Vigilance Department of Mani-
pur Administration since its establish.
ment;

(b) the number of Government
Officers involved; and

(¢) the number of cases investigat-
ed disposed of and action taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
1.

(b) 77.

(c) Out of 71 cases investigated 51
have been disposed  of. The action
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taken in 51 cases is as under:

dropped after preliminary

enquiry — 34
dismissal -— 6
services terminated — 2

|-

increments stopped —

censured — 2
exonerated —- 1
tfaken up by police — 4

Total: 51

Geological Survey of Manipur,
Nagaland and NEFA

( Shri Rishang Keishing:
30k2 { Shri Bishwanath Roy:
[ Shri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the Geological Survey
of India has ever surveyed the Union
Territory of Manipur, Nagaland and
NEFA,;

(b) if so, the mineral resources dis-
covered; and

(c¢) schemes to exploit them?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): (a) Yes, Sir.

(b) The following mineral occur-
rences have so far been rccorded:

Manipur: Nickel, copper, chromite,
limestone, lignite, talc, asbestos, and
oil seepages.

Nagaland: Clay, oil seepages, ('Oul'

and Kankar. -

N.EF.A.: Coal,pyrite, copper gold
clays, salt springs, gas and oil see-
pages.

(¢) It is premature to draw any
scheme for exploitation till it is estab-
lished that the deposits are economi-
cally workable.

Hostels for Tribal Girl Students
of Khowai

8069. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

1046 (Ai) LSD—3.
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(a) whether any step has been taken
{o provide Hostel facilities to tribal
gir] students of Khowai;

(b) if not, the reasons thereof; and

(¢) how many ftribal gir]l students
are studying in different High Schools
situated at Khowai Town, Tripura
staying at different messes and resi-
dential quarters arranged of their
own?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir. A
hostel for {iribal girls will be pro-
vided as soon as a new building for
Boy’s High School is constructed.

(b) Does not arisc.

(¢) 31

Under-writing Activity of L.LC.

( Shri A. K. Gopalan:
| Shri Umanath:
| Shri P. C. Borooah:
3068. { Shri Bade:
Shri Brij Raj Singh:
Shri Y. S, Chaudhary:
_ Shri Prakash Vir Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Life Insurance Corporation since the
start of its five ycar plan in 1958 of
under-writing of Rupees one thousand
crore per year, has not declared the
first year's lapses;

(b) if so, the rcasons therefor; and

(¢) the figures of first year’s lapses,
on the basis of the actual point of
date at which the payment stopped
when it was first due, year by year
beginning from January and ending
with December 31 of each year, from
1958 to 19617

The Minister of Finance
Morarji Desai): (a) No, Sir.

(Shri

(b) Does not arise.

(c) The information in the form
asked for is not readily avaiflable.
Lapse statistics based on the calendar
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year of issue and the calendar year
of lapse are, however, published in
the Annual Reports of the Life
Insurance Corporation of India.

Displaced Persons of Tripura

3071. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether all the displaced per-
sons in Tripura have registered them-
selves as citizens of India;

(b) if not ,the approximate num-
ber of displaced persons who are yet
to be registered; ang

(c) the difficulties in the way of
their registration?

The Minister of States in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information asked for is
being collected and will be placed
on the Table of the House when avail-
able.

Central Plant Laboratory for
Steel Plants

3072. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether there is a proposal to
set up a Central Plant Laboratory
for the Steel Plants to check up the
quality of work;

(b) if so, whether planned estimate
have been prepared;

(¢) who prepared this plan; and
(d) where this will be located?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). There is no proposal to
set up a Central Laboratory for the
Steel Plants at present.

Bridge over River Manu

3073. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have rece-
ived any representation from the
owners of tea estates like Manu valley
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ete. Kailasahar, Tripura for the con-
struction of a permanent bridge over
river Manu on the Kailasahar-Manu
valley road;

(b) whether the owners of the tea
estates of the said area have expres-
sed the desire to offer Rs. 50,000 to
Government for this purpose; and

(¢) if so, what is the reaction of
the Government to that offer?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar):
(a) and (b). No.

(c) Does not arise.

Rehabilitation of Tribal Jhumias

3074. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleaved
to state:

(a) whether the scheme for the re-
habilitation of tribal jhumias has been
adopted in Assam for the rehabilita-
tion of tribals of Cachar District;

(b) if so, the amount of grants to
be paid to each family and acreage
of land to be allotted to each; and

(¢) if not, whether Government
contemplate to undertake this work
there?

The Deputy Minfster in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) to (c). The information
is being collected from the State Gov-
ernment and will be laid on the
Table of the House when received.

Corrugated Iron Sheets and Cement
for Tripara

3075. Shri Dasaratha Deb: Will the
Minister of Steel and Heavy Indus-
tries be pleased to stdte:

(a) the quantity of corrugated iron
sheets and cement supplied to Tripura
during 1961-62 and the quantity to be
supplied in the current year; and

(b) whether Government have rece-
Ived any representation from the
Tripura Administreation for tle in=
crease of such quota in view of the
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destruction of houses in many places
of Tripura due to fire?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The demand, allotment and des-
patches of G.C. Sheets and Cement to
Tripura during 1961-62 are as fcllows:

(in Metric Tones)
Demand Allotment Despatches
G. C. Sheets s,259 2,221 457 (From
April 1964
to Februar
1962)
Cement 26,781 17,400 10,701
For the quarter April—June 1962
Cement allocation made to the State
Is 3,000 Tonnes. This quarterly quota
is expected to be repeated for each
of the next three quarters of 1962-
63. As regards G.C. Sheets, it is not
possible to estimate the supplies at
this stage.

(b) No representation for the in-
crease of quarterly quota of Cement
in view of the destruction of houses
in many places of Tripura due to
fire has been received from the
Tripura Administration. Representa-
tion, howewver, had been received
for the increase of G.C. Sheets quota
in connection with the relief opera-
tions in cyclone and flood affected
areas of that territory. The request
was met partially to the extent possi-
ble.

Development of Tripura Language

3076, Shri Dasaratha Deb: Will thc
Minister of Education be pleased to
state:

(a) whether any fund has been allo-
cated for the development of Tripura
Language in Tripura during the Third
Five Year Plan period;

(b) it so, whether any organisation
or machinery would be set up to exe-
cute the scheme; and

(c) if not, whethar Government
contemplate to develop Tripura lan-
guage by patronisation?

The Minister of Education (Dr. K.
L. Shrimalf): (a) to (c). While funds
are not specifically allocated for

Tripuri language, its devlopment is
being actively promoted through pre-
paring social education literature in
that language and encouragement to
writers in Tripuri.
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indian Air Force Personnel returned
From Congo

3079. Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state:

(a) whether somc combatant person-
nel of the Indian Air Force have re-
turned to India after their ‘peacc
mission’ in Congo;

(b) if so, how many; and

(c) whether new personnel  hive
been seni in place of the returned
ones?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir,

(b) Officers 64 in different batches.
Airmen 186.

(c) Yes, Sir.

Namgia-Kaurik Road

3080. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether there is any proposal
to connect Namgia (in Himachal Pra-
desh) with Kaurik in Spiti by a
motorable road;

(b) if so, the probable expenditure
to be incurred on it; and

(¢) whether it will form part of
National Highway No. 1, the Hindu-
stan Tibet Road?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir,
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LAF. Palam

3081. Shri S. M. Banerjee: Wil) the
Minister of Defence be pleased to
state:

(a) whether it is a fact that regular
civilian establishment in No. 3 Wing
LLA'F. Palam has not so far been
sanctioned although civilians are
working there for the last several
years against the vacancies of Airmen;
and

(b) what action Government pro-
pose to take to sanction the establist.-
ment?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
and (b). A number of regular civilian
posts have been established at No. 3
Wing. In view of the operational role
of the Unit the remaining posts there
are established for service personnel.
Civilians are employed against air-
men vacancies purely as a temporary
measure.

Works Committee in 505 Army Base
Workshop

3082. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
stlate:

(a) whether it is a fact that the
Works Committee in 505 Army Base
Workshop, Delhi Cantonment, func-
tioned for two years during the period
1959-61 in contravention of the rules
of Industria] Disputes Act, 1947 under
which the normal term is two years;

(b) whether fresh elections have
been held; and

(¢) how many seats Mazdoor Pan-
chayat has captured?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) In accordance with Rule 62(1) of
the Industrial Disputes (Central)
Rules, 1957, the term of office of
Workmen’s representatives on the
Works Committee, other than a mem-
ber chosen to fill a casual vacancy,
is two years. The Works Committee
in 505 Army Base Workshop, Delhi
Cantt. continued to function beyond
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this period, during the years 1959-61
since the election of the workers' re-
presentatives thereto could not be
held in time after the expiry of the
term of office, mainly due to the
following reasons:—

(i) One of the trade Unions in
the workshops, viz. Mazdoor
Panchayat did not co-operate
with the 'management in sub-
mitting the requisite informa-
tion in time;

(ii) This Union raised an issue
for increasing the number of
constituencies; and

(ili) Two trade Unions of the
Workshop obtained injunction
restraining, the Commandant
from proceeding with the
elections;

(b) Yes Sir. Fresh elections were
held on 5th September, 1961.

(¢) Eight seats.
Security Paper Mill

3083. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state what progress has
been made in the work of establish-
ment of the Security Paper Mill at
Hoshangabad, Madhya Pradesh?

The Minister of Finance (Shri
Morarji Desai): A technical collabora-
tion agreement for the setting up of
the security paper mill was signed
with M|s Portals Ltd. of the United
Kingdom on the 28th March, 1962. An
area of 184 acres of land has becn
acquired at Hoshangabad for the mill
and its residential colony. The Cen-
tral Public Works Department has
taken up the construction of some of
the staff quarters. Indents have been
placed on the India Stores Depart-
ment, London for the main paper
‘making machinery and equipment.
The first batch of twenty trainees to
be trained in M|s Portals’ mills has
been selected and they are expected
to leave for the United Kingdom in
Augu;t, 1962.

10522
School Fees in Delhi

( Shri Jedhe:
3084. { Shri M. L. Dwivedi:
. Shri Wadiwa:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1255 on the
14th May, 1962 and state:

(a) whether it is a fact that there
are some Higher Secondary Schools
in Declhi which are charging nigher
fees than those prescribed by Govern-
ment;

(b) whether it is also a fact that
some schools are also charging other
fundsicharges over and above those
prescribed by Government;

(c) if the reply to parts (a) and (b)
above be in the affirmative, the names
of those schools; and

(d) what action Government pro-
pose to take against those school autho-
rities?

The Minister of Education (Dr,
K, L. Shrimali): (a) to (d). The
required information is being collect-
ed and will be laid on the Table of
the Lok Sabha in due course.

Text Books for Delhi Schools

3085. Shri Jedhe: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
various aided schools in Delhi are
permitted to prescribe books of their
own choice for the various classes for
Mathematics, History, Grammar,
Translation and other subjects;

(b) whether it is also a fact that
there is no price control of Govern-
ment on these books and these books
are priced too high;

(c) if so, what action Government
propose to take to fix the prices of all
such books which are allowed to be
prescribed in accordance with the
choice of the various schools or res-
trict the prescripticn of books price
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of which has not been approved by
Government; and

(d) if the reply to part (c¢) be in
the negative, the reasons therefor?

The Minister of Education (Dr.
K. L, Shrimali): (a) to (d). The
required information is being collect-
ed and will be laid on the Table of
the Lok Sabha in due course.

Summer-Vacations Salaries of
Delhi Schools

3086. Shri Jedhe: Wil] the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that a
number of representations from tea-
chers of Government-aided private
higher secondary schools of Delhi for
grant of summer-vacations salaries
are lying undisposed in the Directorate
of Education, Delhi;

(b) if so, their number and the
number of those pending for more
than four years;

(c) the reasons for this delay in
their disposal;

(d) by what time at the latest 1aey
are likely to be disposed of;

(e) whether specific rules have bcen
framed for such cases; and

(f) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimalf): (a) to (£). The
required information is being collect-
ed and will be placed on the Table of
the Lok Sabha in due course.

Expenditure on U. N. Operations
in Congo

f Shri Maheswar Nalk: .
3087. { Shrimati Renuka Barkataki:

Will the Minister of Defence be
pleased to state:
(a) the up-to-date  expenditure

fncurred on the military operations of
the U. N. in the Congo and the share
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out of it which India has been called
upon to bear; and

(b) whether in view of the fact that
these costs constitute expenses of the
U. N. Organisation within the meaning
of Article 17, the U. N. on its own or
under the Indian initiative is taking
any steps for the costs being shared
by each member country?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Up-to-date expenditure incurred
on the military operations in the
Congo by the U. N. is not avalable
with us. India has paid Rs. 86,38,744
as her share of expenditure incurred
by the United Nations in the Congo
during the period July 1960 to October
1961.

(b) At the instance of the United
Nations Secretary General, the ques-
tion was referred to the International
Court of Justice for its opinion. The
decision of the Court is awaited.

World Bank Loan for Coal
Industry

3088. Shri Maheswar Naik: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the total loan sanctioned by the
World Bank for development of coal
industry in India;

(b) what is the actual amount so
far borrowed by the industry and how
the same has so far been utilised;

(¢) whether it is a fact that the
Government contemplate to Qivert a
part of the loan to some other chan-
nels; and

(d) if so, on what comsiderations?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The
World Bank have sanctioned a loan
of $35 millien (about Rs. 17 crores) to
the -Government India for mewting
the foreign exchange requirements- of
private sector collieries.

(b) No portion of the loan has o
far been drawn. But import licences
to the extent of about Rs. 2 crures
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have already been issued and the cor-
responding loan will be drawn very
shortly.

(c) Not at this stage.

(d) Does not arise.

Geological Survey in Maharashtra

3089. Shri Shivajirao S. Deshmukh:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether geological survey has
been undertaken in the areas of
Umrer, Kamptee and Bukharo in
Vidarbha region of Maharashtra State;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri R. M.
Hajarnavis): (a) Yes, Sir. The Direc-
torate of Geology and Mining of the
Government of Maharashtra has
undertaken the survey of Umrer,
Kamptee and Bokharo areas.

(b) The details of the investigations
carried out are as follows:

Umrer: 24 boreholes totalling 3085.4
meures of drilling were completed in
this area. The total reserves of coal
proved in the area are of the order
of 70 million tons.

Kamptee: Seven bore holes were
compileted in this area to investigate
the exiension of the coal bearing area
to the west of the present working
colliery. An area of approximately €
square miles was further proved and
a reserve of 300 million tons of coal
was estimated.

Bokharo; 7 boreholes were drilled
1n this area. Coal seams with varying
thickness were met in the area. Fur-
ther work by the Department of Geo-
togy and Mining of the Government
of Maharashtra is in progress.

RQelhi Municipal Corporation
3090. Shri Shiv

Will the Minister of Home
be pleagsed to state:

(a) whether it is a fact that the
Delhi Municipal Corporation has

Charan Gupta:
Aftairs

aecounted for a grant of Rs. 2.07
crores from the Government of India
in the Budgets of 1961-62 and 1962-63:
and

(b) if so, whether Government
have agreed to pay this grant or
taken other steps to tide over the

financial crisis in the Corporation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The Delhi Municipal
Corporation has accounted for an
amount of Rs. 2.07 crores as a grant
from the Government of India during
1961-62 and 1962-63 as follows:—

Rs.
(in lakhs)
1961-62
Continuance of the ad hoc
grant of Rs. 50 lakhs per

annum 50+ 00

1962-63

(5) Continuance of the ad hoc
grant of Rs. so lakhs per
annum . . . 50°00

(#1) Payment of arrears of pay
and allowances on account
of Pay Commussion’s recom-
mendations and declaration
of Declhi as "A’ Class city . 10700
Towards the close of the financial

year 1961-62, it was found that the

Corporation would close their accounts

with a credit balance and so there

was no financial crisis in the Cor-
poration,

Staff in Census Departinent

Shri Dinen Bhattacharya:
3091. { Dr. Saradish Roy:
| shri Yajnik:
Wiil the Minister of Home Affairs
be plcased to state:

(a) whether the persons now work-
ing in Census Department have been
rearnited wn temperary busiy:

(v, how long they wul be retained
in this department; and

(c) whether after the end of the
work these persons will be absorbed
in other departments?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Yes.

(b) Most of the temporary staff have
already been disbanded with the com-
pletion of processing of 1961 Census
enumerated data in the Regional Tabu-
lation Offices set up for this purposc
throughout India. The remaining
temporary staff will be disbanded as
and when the various stages of work
connected with 1961 Census are com-
pleted.

(¢) The State  Governments aad
Union Territories and Administrations
have been requested to absorb the
temporary staff disbanded from the
regional tabulation offices. For alter-
native employment under thce Central
Government these persons have becn
issued the prescribeq ‘Discharge Cer-
tificates’ which will entitle them to
the priority of retrenched personnel,
on registration with Employment Ex-
changes.

Norwegian Aid to India

3092. Shri Maheswar Naik: ‘Will the
Minister of Finance be pleased to
state:

(a) whether the Acting Foreign
Minister of Norway in an interview to
Indian Pressmen has expressed in
favour of increased aid to India:

(b) what is the existing ‘ize and
shape of the Norwegian aid to India;

(c) whether the offer is acceptable
to India; and

(d) if so. in what shape?

The Minister of Finance (Shri
Morarji Desai): (a) Government of
[ndia have seen a report in the press
to this effect.

(b) Norway has so far cxtended
grants totalling Rs. 3.16 crores for the
Fisheries development project in
Kerala. The contribution is in  the
form of equipment, machinery, techni-
cians, scholarships and followships.

(¢) No fresh offer of aid nas bevn
received officially from Norway.
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(d) Does not arise.

National Text Books in Educational
Institutions

3093. Shri Maheswar Naik: Wil! the
Minister of Education be pleased to
state:

(a) whether a special committee sct
up under the auspices of National
Council of Educational Research and
Training has recommended  uppoint-
ment of panels of experts for {urther-
ance of the scheme of introducing
national text books in educational in-
stitutions;

(b) what are the details of the re-
commendations; and

(c) how soon they arc likely to be
implemented?

The Minister of Education (Dr. K, L.
Shrimali): (a) and (b). The :peccial
committee has decided to draw up
standard text books in  History,
schemes for the preparation of
Physics, General Science, Mathematics
and Hindi. Dr. Tara Chand, Dr. D. S.
Kothari, Dr, A. C. Joshi, Dr, Ram
Beharj and Dr. Nagendra have, res-
pectively, been requested to be Chair-
men of the panels for bBooks cn the
above subjects. The schemes iy be
prepared by the panels will indicate
the arrangements proposed for writing
the text-book, its illustration, review
and editing.

(c¢) The time-schedule for the whole
programme will be determined after
the panels have prepared schemes for
the respective subjects.

Amounts sent abroad on Patents and
Royalties

3094. Shri Yajnik: Will the Minis-
ter of Finance be pleased to state:

(a) the amount sent abroad in
foreign exchange on account of pat-
ents and royalties, country-wise,
during the last five years; and

(b) the steps that Government pro-
pose to take to reduce the present
trend of foreign exchange?
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The Minister of Finance (Shri Mor-
arji Desai): (a) A statement is laid

on the Table.

STATEMENT

Royaliics, Copyright Rentals pavable for fcreign machinay cic.

Y
(In" lakhs of rupees

April
1956-57  1957-58  1958-59  1959-60  1960-61 December

1961
United Kingdom 72 35 57 61 92 77
Hongkong . . . . .. 1
US.A. . 39 45 58 76 18 70
Italy . 3 . 1
Holland . 1 2 1 17 3
Switzerland 1 3 6 9 7 11
W. Germany . 1 3 11 9 4
France . 7 3 4
Belgium 2
Sweden . 1
Japan . . 1 2 2 2 2 2
Other Countires 1 9 3 1
‘ToTAL 1,19 92 1,33 1,76 2,51 1,77

VYote: —The figures of remittances
on account of patents and royalties
are not separately available but they
are merged with the figures of pay-
ments for the use of trade marks,
copyrights and rentals payable for
foreign machinery, in the balance of
payments data.

(b) Government  follow a careful
policy in the examination and app-
roval of foreign investment and col-
laboration proposal in order to en-
sure that there is no unnecessary
outgo of foreign exchange of fees for
patents, royalties etc.

Drilling at Jawalamukhi

3095. Shri Hem Raj: Will the Minis-
ter of Mines and Fue]l be pleased to
state:

(a) whether there is any proposal
before Government to restart the
drilling operationg at  Jawalamukhi;
and

(b) if so, when the work is proposed
to be started?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The matter js under consideration and
a decision will be taken by the Oil
and Natural Gas Commission after
reviewing the data obtained so far.

Cement Factory in Kangra

3096 f Shri Hem Raj:
“7*7 U Shri Daljit Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the name of the firm to whom
the licence for the installation of a
cement factory in Kangra  District,
Punjab, has been given;

(b) when it will be set up;

(c) whether it will have to im-

port machinery;

(d) the amount of foreign exchange
involved in it; and

(e) whether it is the intention of the
firm to set up that factory outside
Kangra?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (e). No such iicence has been
granted. A proposa]l for establishing
a cement factory near Pathankot has
been approved in principle. The exact
location is to be decided in consultat-
ion with the Railways. The other
arrangements in regard to the estab-
lishment of the factory will be decided
thereafter.
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Central Tenants Association

3097, Shri Snree Narayan Das: Will
the niinister of  Home Aulaurs be
Ppleased 10 siate:

(a) whetner representatives of tue
Central ‘Lenants’ Associauon met him
recentsy,

(b) what were the important poiats
of grievances put forward oy wme
Assoclation,

(c) wnetner Government have con-
sidered ineir grievances, and

(d) if so, with wnal resuit?

The Muuster of Suale 1 the Minis-
try oI Home Apairs (dfarl Dawar): (a)
Yes.

(b) The Association submitted a
memoranaum to tue Home Nlnisier.
‘'ne main grievances contained in it
are as 1oliows:—

The working of the Deihi Rent
Conuwro: Act) 1908, has naiuly
protected tne genuwine iier-
ests or solved tue provieras of
the tenants. ‘lhe provisions
dealing with the evicuon  of
tenanus, particuiarly tiicse
deaung with tne landlord’s re-
equpment of the premuses tor
his and his dependenis’ use
and his moves 1o carry aut cer-
tain building works, are being
very much musused by the
landlords.

The provisions made in the Act
for the fixation of siandard
rent of newly constructed pie-
mises have largely neiped the
expansion and concentration
of property ownership ratner
than helping the middle or
lower middie class peopie to
get accommogation at reason-
able rate of rent.

The savings and repeals of sec-
tions of the Act have created
ambiguities.

The clauses dealing with (i)
subletting, (ii) deposit of
withheld rent, (iii) lgndlord’s
intention to carry out ceruain
building works, and (iv) pay-
ment of compensation to the
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tenant in lieu of repossession
of the premises after recun-
struction, are being openly
abused by the landlords.

The Association has also sug-
gested certain amendments to
the Delhi Rent Control Act,
1958.

(c) and (d). The memorandum sub-
mitted by the Association is being
examined and reply to the Association
will be sent in due course.

feeelt & 3o et w1 At

Yo&s. ot W TN : A AL
®W q40 98 qAT4 T FAT FG 1F
(F) 71 9g 99 ¢ f% g9 w4
qr 7 feedt 7§ W A aRarg §i]
|9 {o¥o & I AgRT T AR fag
AR HSAY & q919 & TH qA4 %
faa @ agAta 96 47T & ; A<
(@) afe &, a1 39 fava & «
F1qa & 1 A7 W
TR RAT@ W - (o
TER) : (F) gGFo { FAD0 T AT
FIOMAT A9 TRG TQGL ATG
'RT 0 AT AR Fag T FI@I
F 49 A A 7 OQeAT § 94K
TRE 04T HT F1 Qb g&q0 fga
qr | 9919 KA A 3 AL # el
# WTGE a1 § (9K & AT A R
7, a8 T 14T & IAGAT 7 39
GEH & ATH IT ® AW I W@ BT
373 £ wraar 31 9@ 0
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T qUAHT 61 Ha 14T «F ¢ |
Jute Trading Concerns in Tripura
3099, Shri Biren Dutta: Will the
Minister of Finamce be plessed to
state:
(a) what is the number of jute-trad-
ing concerns which pay income-tax

directly to Income Tax Office situated
in Tripura;
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(b) what is the number of jute-
trading concerns which operate in
Tripura but do not pay any income tax
through the income tax department in
Tripura;

(c) whether in assessing income tax
of those who pay income tax at
Calcutta, the income tax officer con-
sults as per rules the income tax offi-
cer of Tripura; and

(d) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desal): (a) Two.

(b) Thirteen.

(c) and (d). This is not a malter
regulated by any rule. If the asses-
sing Income-Tax Officer is not satisfied
with the accounts produced before hun
by the assessee the other concerned
Income-tax Officers are consulted in
the matter.

Military Training Centre in Paujalan-
kvrichi, Tinnevelly

3100. Shri Balakrishnan: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
under consideration of Government to
start a military traiming eentre 1.
Panjalankvrichi village of Tinneva:ly
district to preserve the memory of first
freedom movement started by
Kaddappomman; and

(b) if so, whether any preliminary
steps have been taken to start the
centre?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

Rourkela Township Quarters

8101. Shri Munzni: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) the number of quartets in the
township of Rourkela and the number
of quarters which have developed
cracks recently; and

(b) when Government propose to
rebuild them?

The Minister of Steel and Heayy
Industries (Shri C. Subramaniam):

(a) and (b), Out of 8872 quarters built
so far, 413 quarters developed cracks
due to soil conditions. The craciks in
the buildings were not of such a
nature as to necessitate re-building.
As and when cracks were noticed,
necessary repairs were carried out.

Pay Scales of Employces of M.E.S.,
Delhi area

3102. Shri S. M. Banerjee: Will the
Minister of Defence be pleased 1o
state:

(a) whether it is a fact that there
are some cases in M.E.S., Delai area
where fixation of pay in the revised
scales according to recommeundations of
the First Pay Commission has not so
far been completed; and

(b) if so, how the Ministry propose
to fix the pay of such affected em-
ployees in the light of the Seccnd Pay
Commission recommendations and
stop the recoveries from the cniployees
due to non-fixation of pay?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). The information 1s being
collected and will be laid on the table
of the Lok Sabha.

Pay Scales of Employees of M.ES,,
Delhi Area

3103. Shri S. M. Banerjee: Will the
Minister of Defence be plcased to
state:

(a) whether it is a fact that firation
of pay in the revised scales hag not
so far been done in respect of indis-
trial and non-industrial employces of
M.ES. Delhi Area and the arrears
have not so far been paid; and

(b) if so, what steps Ministry pro-
pose to take to expedite the same?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) and (b). The information is being
callected and will be laid on the table
of the Housa
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Age of Superannuation of Government
Employees

3104. Shri S. M. Banerjec: Will tl:c
Minister of Home Affairs he pleased
to state:

(a) whether a final decision has
since been taken to extend the age of
superannuation of Governinent em-
ployees from 55 years to 58 years; and

(b) if so, whether orders have been
issued to departments concerned?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No proposal to raise the age
of superannuation to 58 is at present
under consideration.

Shortcomings in Steel Projects

3105. Shri P. C, Borooah: Will the
Minister of Steel ang ileavy Industr-
ies be pleased to state:

(a) whether any recommendations
have of late been made by the Plan-
ning Commission on measures to eli-
minate shortcomings in the implemen-
tation of various public sector steel
projects;

(b) if so, what are the main recom-
mendations; and

(c) what action is being taken tiere-
on?

The Minister of Stee] anq Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The working and progress
of the public sector steel projects have
been discussed almost every nionth
with the Planning Commission. At
these meetings views, information and
suggestions are exchanged and ap-
propriate action is taken whnenever re-
quired.

Pakistani Nationals in  Cooch-Behar

3106. Shri P. C, Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a large number of
Pakistani nationals have been arrested
in Cooch-Behar during the last two
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months without any valid travel docu-
ments; and

(b) if so, how many and the num-
ber of those who have bheen convict-
ed

The Minister of State in tHe Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the House, as soon as it is avail-
able,

Night College at Agartala, Tripura

" f Shri Biren Dutta:

3107 { Shri Dasaratha Deb:

Will the Minister of Education he
pleased to state:

(a) whether any representation has
been received by Government to start
a night college at Agartala, Tripura;
and

(b) if S0, the steps being taken to
start the college?

The Minister of Education (Dr. K,
L. Shrimali): (a) Yes, Sir.

(b) The proposal is under examin-
ation of the Administration.

| R/ aw
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Export of Opium

( Shri Bade:
3109. { Shri B. J. Singh:
| Shri Kachhavaiya:

Will the Minister of Finance Dbt
pleased 1o state:

(a) 1o which foreign countries opium
is exported;

(b) the rate of sale lo foreign coun-
tries;

(¢) whether it ig a fact that there
is great disparity between Govern-
ment rate of purchase from cultiva-
tors and the rate of sale to foreigncrs;
and

(d) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) Opium is export-
ed to the following countries:-—

(i) US.A.

(ii) UK.

(iii) U.S.S.R.
(iv) France.
(v) West Germany.
(vi) Japan.
(vii) Italy.
(viii) Belgium.
(ix) Argentina.
(x) Pakistan and
(xi) Ceylon.

(b) The current basic export price
of finished opium cakes (about 90°

10538

consistence) is $1:55 or Rs. 7:36 per
unit of morphine per kilo f.ob. Cal-
cutta.

(c) and (d). Opium is purchased
from the cultivators at about 70° con-
sistence whereas it is sold to the
foreign buyers after raising the con-
sistence to 90°. In addition, the price
paid to the cultivators is not with re-
ference to morphine content and the
two rates are not, therefore, strictly
comparable. Moreover, the price
charged from the foreign buyers in-
cludes transport charges from the
place of purchase to the factory, manu-
facturing and interest charges, as well
as packing and transport charges from
factory to Calcutta, and Clearing and
forwarding charges, other incidental
charges including control measures as
also an element of profit. In view of
all these factors the price paig to the
cultivator and the price at which
opium is exported arc not at all com-
parable. It would be relevant to add,
however, that the price paid to the
cultivators between 1955 and 1962
has been progressively increased from
Rs. 83 to slabs ranging up to Rs. 41
per seer i.e, an average increased of
24 per cent.. whereas the cxport price
could not be raised correspondingly
over the same period and in fact at
present there is a marked downward
irend.

Small Car Project in Ranchi, Bihar

{ Shri P. C. Borooah:
%110. { Shri L. M. Singhvi:
|_ Shri Bhagwat Jha Arad:

Will the Minister of Steel and
Heavy Industries be pleased to slute:

(a) whether the Bihar Government
have sought the approval of the Cen-
tral Government to a scheme for the
manufacture of small cars near
Ranchi: and

(b) if so, Government’s decision

thereon?

The Minister of Steel and Heuvy
Industries (Shri C. Subramaniaw):
(a) and (b). The Bihar Government,
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like several other State Governments, (b) Pala anq subsequent periods.

have approached the Union Govern- (c) A brief report of the work has
ment for location of the proposed small been published at pages 3-4 of the
car factory in that State. “Indian  Archaeology—A  Review”

As stated in reply to Starred Ques- (1960-61).
tion No. 301 on the 1st May, 1962, Gov- P
ernment have not yet taken a  final “'{d wfet w1 weT
decision on the question of manu- .
facture of the small car in the public R Sﬂ 'im fiTQ !\"T{'\';
sector. Fa1 wfacen 47 g8 aATA A/ FO F4A
f& :

Bill on the Status of English Language
(%) & ¢eso-g3 # faam #fa,

g111, J Shrl A. V. Raghavan: At AT N A@ F FRT AARA
'\ Shrl Prakash Vir Shastri ST APrE A1 owad v fad e
Will the Minister of Home Affairs a7 fear mav ; AW

be pleased to state: e .
(=) 38 wafa & F7g 7 AT

(a) whether there is any proposal FEt #1 BFA 9w #r ogEmmAr
before Government to introduce a Bill ™7
te maintain the status quo of English 2
lenguage; and st s (sh oy Fw)
(b) if so, when the Bill will be (%) 7av (@) g IS A W
introduced? SR U G L A s
The Minister of State in the Minis- Eicoig
try of Home Affairs (Shri Datar): (a)
and (b). Govrenment propose to in- v fafioidy afced
troduce in the near future a Bill
under Article 343(3) of the Constitu- QY. ot gEfic fag Wiwd
tion providing for the continued use . - = i~
of English beyond 1965. :’“ fafy A4 ag ama & g 0
£

Archaeological Excavations at - N o
Antichak (Bhagalpur) (F) wfaaem q9, 1888 & AW

312 Dr. L, M. Singbvl: Will th feq woat § woa fafrsay ofoed
. . L, M. Sin, : e -

Minister of Scientific Research and aq 11?% ;W

Cultural Affairs be pleased to state: (@_) fafir Prerm wRC AR 2 &

(a) whether excavations at Antichak fafyy sqaTg # cwETAT ATF ¥ AR A
in Bhagalpur have yielded any note- s
worthy archaeological finds; Wi TN qF F & 3‘2{:[ a " a®
Fmanfagi g ?
(b) if so, to what period or periods . - .
do they pertain; and fafr sorrerm & Il (sl fpeer
faw) : (%) wfwawn  wfafes,
(c) tl}e tentative copch;sions of the 98¢ ¥ it "9 oy fafuyw qfwd
excavating archaeologists? e
The Minister of Sclentific Research (@) =g W wfgaw sfafra,

and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. 2852 # qTr © T st afsA Ay I
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Mental Diseases in Army

8115, Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) the number of Army people
who were afflicted with mental digea-
seg during the last ten years annually
while in service;

(b) whether it is a fact that they
were handed over to thelr family
members with no provision for their
treatment; ’

(c) whether Government have any
arrangement to treat them in the
mental hospitals of their own; and

(d) if not, whether Government
propose to open one for such cases?

The Minister of Defence (Shri

Krishna Menon): (a) The requisite
information is given below:—
No. of
Year Cases
1951 683
1952 793
1953 602
1954 617
1955 500
1956 480
1957 549
1958 744
1989 661
1960 620

(b) Generally they are flrst given
treatment In a military hospital or
clvil mental hospital before being
handed over to their families. The
existing policy in regard to mental
cases in the Army is as follows:—

(1) 1¥ in the opinion of the Spe-

cialist in Psyehiatry, patlents
are likely to be restored to
full efficiency or their attri-

butable disabilities materially
reduced by the treatment
available, they may be retained
in hospital for treatment upto

2

a maximum period of six
months, After completion of
treatment, ‘*hey are invaiided
out of service ang further
action taken on the following
lines:

(i) If harmless, they are handed
over to their families

(ii) Patients requiring ad-
mission to Civil Mental Hos-
pitals are sent to the hos-
pitals nearest their homes,

(iii) Personnel suffering from
mental disability not attri-
butable to service, who can-
not be afforded treatment in
a mental hospital may be
granted sick leave for six
months which can be ex-
tended to a maximum of 9
months with pay and allow-
ances.

(2) Cases where the psychotic
breakdown was not serious and
of short duration and in which
a complete recovery has been
effected, may be retained in
service on the advice of the
Senior Specialist in Psychiatry
angd a Medical Board.

(3) Cases of Neurosis who have
fully recovereq need not be
discharged from the Army.

(4) All other cases of mental disea-
ses are invalided out of ser-
vice as expeditiously as pos-
sible.

(c) There is no separate Mental
Hospital at present in the Armed
Forces but every large Military Hos-
pital has a Psychiatric Wing where
mental cases are treated and stabi-
lised before discharge to their homes
or Civil Mental Hospitals.

(d) No, Sir.
M.E.S. Pension Cases
3116. ShM1 Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the number of pending cases of
the M.E.S. personnel for payment of
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G.P. Fund gratuity and pensions
which have not been finalised uptil
30th April, 1962, State-wise;

(b) for how many years they have
been pending;

(c) whether it is a fact that the
personnel concerned were released
three to four or two to three years
back;

(d) the causes of delay for thc
finalisation of their cases; and

(e) the steps Government proposc
to take to remove them and the time
by which they will be finalised?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The re-
quisite information is being collect-
ed from the Lower Formations and
will be placed on the Table of the
House. ‘

Import of Re-rolling Machinery

3117. Shri Prakash Vir Shastri: Will
the Minislier of Steel anq Heavy In-
dustries be pleased to lay on the
Table a statement showing:

(i) the value of import licences is-
sued to various re-rollers during thc
last /10 years, stating the name of
each re-roller (ii) the value of import
licenc~s granted to them for import of
re-rolling mill equipment or machi-
nery?

The Minister of Steel and Heavy
Industry (Shri C. Subramaniam):
The information is being collected
and will be laid on thc Table of the
House.

Allotment of Billets

3118. Shri Prakash Vir Shastri: Will
the Minister of Steel ang Heavy In-
dustries be pleased to lay on the
Table a statement showing:

(a) the allotment of billets or scrap
to re-rollers from 1952 to 1881, giving
the name of each re-roller, tonnage
allotted every year during 1952 to
1961; and
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(b) in the case of each-roller, the
capacity that was recognised by the
Government for allotment of billets
or scrap until the end of 1959 and the
capacity that has been recognised by
the Government for allotment of
scrap and billets for the year 19617

The Minister for Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The following satements
are laid on the Table of the House:

STATEMENT ‘A’—regarding re-
rollers working on billets
showing individual capacity
in 1946, thc cntitlement of
billets based on their per-
formance during 1960-61 as
also the billets allotted to them
‘during the years 1957 to 1961.
Figures for billet allotments
during the earlier years arc
not readily availablc.

STATEMENT ‘B'—total scrap
made available for distribu-
tion to scrap re-rollers dur-
ing the years 1952 to April,
1962. Figures regarding allot-
ment of scrap to individual

re-rollers are not readily
available,
STATEMENT ‘C’—List of scrap

re-rollers showing their capa-
city assessed in 1946. This
has not undergone any
change so far.

|Statements ‘A’ to ‘C’ placed in Lib-
rary Sec. No. LT—194/62).

Excavations in Kashmir

( Shri P, K. Deo:
3119. < Shri Kohor:
| Shrimati Shashank Manjari:

Will the Minister of Scientific Re-
search anq Cultural Affairs be pleas-
ed to state:

(a) whether pre-historic Megaliths
were found in a recent excavation in
Kashmir;

(b) if so, details thereof; and
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(c) where these excavations were
conducted?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c¢). The Archacological
Survey of India has undertaken ex-
cavations at the wellknown megali-
thic site of Burzahom, ang a report
has becn published in Indian Archae-
ology—A Review: 1960-61. It is re-
ported that the State Department of
Archaeology has found megaliths at
Khurhom in Kashmir valley.

Royalty for Mining Leases

3120. Shrimati Sarojini Mabhishi:
Will the Minisier of Mines and Fuel
be pleased lo state:

(a) what is the rate of royalty
given to mining leases;

(b) the rate of royally for the use
of foreign patents in India;

(¢) the total revenue by way of
royalty charges during 1961-62; and

(d) the basis on which royalty rates
have been fixed?

The Deputy Minister in the Minis-
try of Mines ang Fuel (Shri Hajar-
mavis): (a) and (d). The rates of
royalty on various minerals are pres-
cribed in Schedule II to the Mines &
Minerals (Regulation and Develop-
ment) Act, 1957 (67 of 1957). These
rates are uniformally applicable to all
leases.

(b) This does not relate to mining
leases. The information will be col-
Jected and will be placed on the Table
of the House.

(¢) Information is being collected
from the State Governments and will
be placed on the Table of the House.

1046 (Ai) LSD—3
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(MamagNaagfFor o
& FAAIFIT 1 ATHT BT FIGET T
uF g AHTC T T FT T &

&
(w) afz g, & oEwEEAT & @
FOT E ;AW

() FXFTT 38 AT HHATAAT
FN g FA F qI7 Fqqr 57 W@ & 7

g HAdE R’ Tea-AA (oA
EaR)  (F) & (F) qF I 35
FY AT G & A AGEET AT TTA T
w@ N S

Export Certificates

3123. Shri Ravindra Varma: Will
the Minister of Finance be pleased to
state:

(a) whether Indian citizens leaving
by air for destinations abroad are is-
sued export certificates for watches,
jewellery and such other articles of
personal use carried by them, free of
charge, at all the international air-
ports in India; and

(b) if not, (i) the names of the air-
ports at which fees are charged for
issuing such export certificates; and
(ii) the reasons for the absence of
uniform regulations in this regard?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Except
for Madras where, through a misap-
prehension, a fee of Re. 1 per certifi-
cate used to be charged, export certi-
ficates are issued free of charge at all
international airports in India. At
Madras also the export certificates arc
now issued free of charge.

Coal Prices

3124. Shri Dinen Bhattacharya: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
General Secretary of the India Mine
Workers’ Federation has sent him
a telegram requesting for a tripartite
meeting in order to consider the rise
in the prices of coal;
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(b) whether Government are con-
sidering the request; and

(¢) if so, the result thereof?

The Minister of Mines and Faet
(Shri K. D. Malaviya): (a). Yes.

(b) ang (c). It is not proposed to
hold any tripartite meeting as sug-
gested by the Federation. The ques-
tion of increase in coal prices is,
however, under the consideration of
Government and in taking a decision,
Government will no doubt take into
account the views expressed by the
above Federation.

Nangal Fertilizer Factory

3125. Shri Daljit Singh: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the total investment made in
the Nangal Fertilizer Factory; and

(b) the return on the investment?

The Minister of Steel ang Heavy
Industries (Shri C, Subramaniam):
(a) About Rs. 22.63 crores.

(b). The Nangal Fertilizer Factory
is a Unit of the Fertilizer Corpora-
tion. The total investment in the
share capital of the Corporation
amounted to' Rs, 39.27 crores as on
31-3-1961. The total investment today
is Rs. 39.63 crores. The Corporation
declared a dividend of 1 per cent on
Rs. 39-27 crores for the year 1960-61.
The Balance Sheet and  Profit and
Loss Account of the Corporation for
the year 1961-62 have not yet been
finalised.

Production of Heavy Transport
Vehicles

3126. Shri Mansinh P. Patel: Will
the Minister of Steel and Heavy In-
dustries he pleased to state:

(a) the annual cstimated produc-
tion of heavy trainsport vehicles n
each year of the Third Five Year
Plan;
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(b) whether each factory is fulfill-
ing the allotted quota for production;

(c) if not, action Government pro-
pose to take in the matter;

(d) whether it is g fact that Tata-
Mercedes-Benz vehicles are in short
supply; and

(e) if so, what action Government
propase to take in the matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The target of production for
Commercial Vehicles by the eng of
Third Five Year Plan has been fixed
at 60,000 Nos. per annum. WNo separate
target has been laid down exclusively
for heavy transport vehicles. How-
ever, the only firm licensed for this
type of vchicles is expected to pro-
duce 5,400 Nos. per annum by the end
of Thirq Five Year Plan.

(b) The firm licensed for the
manufacture of heavy duty vehicles
is keping up to the programime of
manufacture approved for it by Gov-
ernment.

(c) Question does not arise.

(d) Yes, Sir.

(e) Recently the manufacturing
firm has been permittedq to double its
production capacity to mecet the ris-
ing demand for Tata-Mercedes-Benz
vehicles.
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Government Owned Mines in Orissa T | AT WA &7 FTETHT

3129, Shri Surendranath Dwivedy: . s} 9<ar ;. F4T Teqrd WY
Will the Minister of Mines and Fuel .‘_3232 N - mﬂg N
be pleased to state: WL v HA T qATT HT FAT FA
(a) the cost of production of iron f

ore of Government owned mines upto (Eﬁ) 9T FT2T (Tf?ﬁNTFf) T waAr
railhead in Orissa; )

FIAT AT FICAAT AT €©FHT AGAN T
(b) percentage of fines and dust A TET AT 92 A9 I3AYY H AT AT
er ton ir re raiseq in thes 3 -
B er, OF iTom ore Taised fu ¢ w e AR

(@) afz 7&1, a1 9g FTvE@T F7
(¢) the total stock of fines and N S
dust in mines operated by Govern- AE FATT T ST
ment in Orissa up to date;

ora W WIS gara |/ (o
(d) whether the Central Govern- ¥ * (

ment have any proposal to utilise f3°_ ﬂ'_“mf‘) D(F) "I (H) fHT
these fines; and HAW ¥ FET (ITAE) § AT
) ) FIAIT T FTEFET AT FT HI1E TEATT

(e) if so, the approximate cost to A R R
be incurred for its utilisation? TENE | A9 3T 1A T 337Y7 A1

- . EIMTFAT 4T 927 g1 F3 227 |
The Deputy Minister in the Minis- ]

try of Mines and Fuel (Shri Hajar-
navis): (a) to (c¢). The informaotion
is being collected and will be laid on
the Table of the House as early as

Harijan Girls’ Hostels

possible. _31'32, Shri N. R. Laslfar: Will the
Minister of Home Affairs be pleased
to state:

qAET & WA (a) whether it is a fact that seve-
ral Harijan girls’ hostels will be con-

3%30. o T . 1 faw LRI structed in the Third Five Year Plan
qam Fr FaT F4A OF o period;

. - (b) if so, the names of the States in
(%) FAY (TTEA) F L 2L Go- which they will be constructed; and
wed T afaFrdy 7 fea (c) the costs earmarkeq for the said

MR far TN T F7 ‘Er ) 7T purpose?

(ﬁ) E‘"ﬂwiﬁ 9850-5¢ | The Deputy Minister in the Minis-

a_ try of Home Affairs (Shrimati Chan-
AEFT & 9 a7 § favqar sqar arq drasekhar): (a) to (c¢). The informa-
g ! tion has been called for from the
) State Governments, A statement will

faa sy (sﬁ R M) . be laid on the table of the House as
‘ soon as the information becomes
(%) AT (@). gar A & &

available.
F '\‘W'T - 3:;‘ Grants for Sports in Punjab
I FY T AN .
. 3133. Shri Daljit Singh: Will the
faat 3%@ 9g,000

- Minister of Education be pleased to
(EW) state the amount of grant sanctioned
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for 1962-62 to the Punjab Govern-
ment for encouragement of Sports?

The Minister for Education (Dr.
K. L. Shrimali): No grant has been
sanctioned during 1962-63 so far.

Central Assistince for Development
of Punjabi Language

3134, Shri Daljit Singh: Wil the

Minister of Scientific Research and

Cultural Affairs be pleased to state:

(a) the financial assistance given
by the Central Government to the
Punjab Government for development
of Punjabi language during the
Second Five Year Plan period year-
wise; and

(b) the amount of grant sanctioned
for 1962-63?7

The Minister of Scientific Kesearch
and Cultural Affairs (Shri Humayun
Kabir): (a) Rs. 14,000 during 1959-60
ang Rs. 35,293 during 1960-61.

(b) The (otul regquirement  for
1962-63 has not yet bgen intimated by
the State Government.

Registration in the Employment Ex-
chinges by Goveriinient Servants

3135. Shri J. B. S. Bist: Will the
Minister of Hditle Affaits be pleased
to stdte:

(a) whether it is a fact that Gov-
ernment have decided to grant to
temporary Government servants per-
mission to get themselves registered
with Employment Exchanges for bet-
ter jobs in other Government De-
partments or Government Undertak-
ings; and

(b) if so, the reasons for not ex-
tending this benefit to permanent
Government servants holding non-
technical jobs?

The Minister of State in the Minis-
tty of Home Affairs (Shrl Datar (a)
Yes. Permanent employees belonging
to Scheduleq Castes and Scheduled
Tribes and those holding Class IV
posts are also eligible to register
themselves ~with Employment BEx-
changes for higher posts for which
they possess the necesary educational

gualiﬁcations. A copy of the orders
issued is placed on the table of the

House. [See Appendix IV, annexure
No. 31].

(b) Permanent employees other
than those mentioned above are not
eligible to register themselves with
Employment Exchanges for higher
posts, as it is not considered desir-
able to enlarge the scope of employ-
ment assistance in order that per-
sons who are reasonably employed
do not swell the number of employ-
ment seekers on the register of Em-
ployment Exchanges to the detriment
of others who have no employment at
all, Secondly, the persons who are
already permanently employed In
Government service shoulg seek their
opportunity for advancement in thetr
own departments or by applying for
posts which are filled otherwise than
through the Employment Exchange
i.e. those which are filled by adver-
tisement either by the UPSC or by
and other authority. Orders have
been issued on 9th May, 1960 liberal-
isihg the rules for forwarding of ap-
plications by Government servants
for employment elsewhere and it is
considered that those orders should
be sufficient to meet the requirements
of the permanent employees.

Pay of Settion OMcers

3137, Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 57 on the 185th March,
1962 and state:

(a) whether any decision has since
been taken ta provide a substantial
increase in pay to Section Officers in
the 7th Year in the revised scale of
pay prescribed for them; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No decision has yet been
artived at In the matter.
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House Building Co-operative Societies
in Delhi

3138 J Shri Abdul Ghani Goni:
*\ Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) situation of the land allotted to
the various house building co-opera-
tive societies in Delhi;

(b) whether the land has been
made over to the house building co-
operative societies;

(¢) if not, the reasons for delay;

(d) price charged or proposed to
be charged from these house building
co-operative societies for the land
allotted to them;

(e) difference of price at which the
land was originally purchased by
these house building co-operative
societies before acquisition and  the
price at which the land has been
allotted to them;

(f) the reasons for the difference;

(g) whether the same land which
belonged to these societies has  not
been allotted to them; and

(h) if so, the reasons thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). 1055 acres of undevelop-
ed land has been offered to 15 house
building co-operative societies for the
purpose of development. The names
of these societies, the quantity of land
offered, and its location are given in
the Statement laid on the Table.
[See Appendix IV, annexure No. 32].

It has also been decided to allot 199
acres of land to other 29 house build-
ing co-operative societies but this
will be done only after development
has been carried out by Government.
Since the area in each case is so small
that individual societies will not be
able to undertake the work satis-
factorily, it is  proposed to develop
land in large blocks at various places
and then to allot plots to the societies.
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The acquisition proceedings in regard
to such lands have been completed.

There has been no delay in offering
lands to house building co-operative
societies. The scheme for the large
scale acquisition, development and
disposal of land was sanctioned in
May, 1961, and thereafter the acquisi-
tion proceedings were completed
speedingly and undeveloped land
offered to 15 house building co-opera-
tive societies mentioned in the An-
nexure. These societies were given
three months’ time to deposit the
amount of premium and to intimate
acceptance of the terms and condi-
tions of allotment. Four (Sl. No. 1,
2, 4 and 7 of Annexure) societics have
accepted the terms and conditions of
allotment and have also deposited the
necessary amount of premium. The
society at Sl. No. 7 of Annexure has
completed all the formalitics and
the licence to enter upon the land
has been granted to it. The other
three societies (S1. No. 1, 2 and 4 of
Annexure) have also been given per-
mission to survey the areas proposed
to be allotted to them and the formal
licences are expected to be issued by
the end of this month.

Out of the remaining societies list-
ed in annexure, all except one (Sl. No.
10 of Annexure) have accepted the
terms and conditions of allotment.
They have, however, not so far de-
posited the necessary amount. The
licence to enter upon the land will be
given as soon as the amount of pre-
mium has been deposited.

(d) and (e). It is not possible to
indicate at what rate the societies
which owned lands before the general
notification of 84,000 acres, had pur-
chased such land. The purchases
were extended over a long period and
in some cases, the purchases were
made by the individuals and then the
land pooled to the society.

The Government are acquiring
land in accordance with the provi-
sions of the Land Acquisition Act
1894 and offering compensation in
accordance with its provisions. The
amount of premium chargeable from
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the societies is based on the priciples
stated in the statement laid on the
Table of the Lok Sabha on the 23rd
March, 1961 in reply to the notice
under rule 197 from Shri P. G. Deb.

(f) There is bound to be some
difference, as the societies are not
being offered the same land and, in
certain cases, lands have been offer-
ed not only in consideration of the
land purchased by them but also in
consideration of the land notified for
them before the date of general noti-
fication (13-11-1959).

(g) and (h). It has not been pos-
sible to allot the same lands as the
lands have to be parcelled out in
accordance with the Zonal Develop-
ment Plansj{Layout Plans and compact
areas offered to the societies, so as to
facilitate the task of development.

Scheduled Caste Upper Division
Clerks

3139. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Scheduled Castes
Upper Division Clerks in the Minis-
tries of the Government of India who
have completed three years service;

(b) whether they have been con-
firmed in this grade;

(c) if not, the rcasons ‘'hercfor and
when they are likely to be confirm-
cd; and

(d) whether they are confirmed
against the reserved posts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). According to information
available, there are 103 Scheduled
Caste Upper Division Clerks—of
whom 28 are permanent—in the
Ministries|Offices covered by the Cen-
tral  Secretariat  Clerical Service
Scheme, who have completed three
years’ service in that grade. The re-
maining 75 will be considered for
confirmation in their turn. All these
Clerks are already permanent in the
Lower Division and their appoint-

ment to the Upper Division is in the
nature of “promotion”. As such, the
reservation for the Scheduled Castes|
Scheduled Tribes does not apply.

Departmental Examination for Assis-
tants’ Grade

3140. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a pro-
posal to hold a Departmental] Exami-
nation for Assistant Grade 1s under
consideration; and

(b) if so, when the examination is
likely to be held?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). There is no proposal
under consideration at present to hold
any departmental examination for the
Assistants’ Grade.

Hill Compensatory Allowance to
Himachal Pradesh Employces

3141. Shri Mohammad Elias: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that hill
compensatory allowance is not being
paid to all the Government em-
ployees of Himachal Pradesh;

(b) if so, the reasons therefor; and

(¢) how many Government em-
ployees are paid hill compensatory
allowance and on what rate?

The Minister of State im the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) Compensatory allowance has
been sanctioned for Government
employees posted in certain areas in
Himachal Pradesh after taking into
account several factors such as high
cost of living, remoteness of an area,
lack of means of communication and
transport facilities and height above
sea level. No allowance has been
sanctioned for other areas where
such conditions do not prevail.
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(c) The rates of compensatory al-
lowance for different categories of
employees stationed in different areas
are shown in the statement laid on
the Table, [See Appendix IV, an-
nexurc No. 33]. All the employees
stationed in such areas are eligible
for the allowance.

Annual Increment of Jawans

[ Shri A. V. Raghavan:
3143.{ Shri Pottekkatt:
(_ Shri Warlor:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
to introduce yearly increment of pay
to the Jawans instead of the existing
quinquennial increment of Rs. 2:50

(b) whether any representations

were received to enhance the existing
rate of increment;

(c) whether any revision of pay
was made in the case of other ranks
and non-commissioned officers; and

(d) if so, in which year?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir.

(b) Yes.

(¢) and (d). The rates of pay of
other ranks and non-commissioned
officers were revised and improved
under Government orders which were
issued in September 1960 and which
had retrospective effect from the
1st July 1959.

et sdeT™ aan faera dwen

LY. oY WEF TAA ¢ FAT sl
Y a7 FATY F¥ FOT 4G fr o

(%) Fat gg @i 2 % 37 & wA979
¥ sfaeen gqqam aur fagm qreq
& g9 fawrit #1 fageT 7 & 373
R T 9T AT 91 @I Y
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(@) T ag Wraa g foga
aweanfae feafq & oo darfast &
T AHA G TET R AT

() afz gf, at feafa & g3 &
faa Far FrdatEr Fr AT ET F 7

sfaeen Wt (st wow A=) -
(F) =, 7@

(@) Aar (W) w9z /@ I3 )
SHORT NOTICE QUESTION

Enrolment of Law graduates in Kerala

S. N. Q. 17. Shri Koya: Will the Min-
ister of Law be pleased to state:

(a) whether the attention of the
Government has been drawn to the
hardship of law graduates in Kerala
who passed the September examina-
tion, in the matter of cnroiment;

(b) whether it is a fact that the
Kerala University published the re-
sults very late; and

(c) whether the law graduates of
any other State were denied enrol-
ment due to delayed publication of
result?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) Yes; Sir.

(b) Ths B.L. results of ihe Kerala
University were declared on 6-12-
1961.

(¢) Representations have also been
received from the Law Graduates of
Bombay and Nagpur Universities,
whose final LL.B, Examination re-
sults were published on 12th Dccem-
ber, 1961 and 20th December, 1961
respectively about  difficulties ex-
perienced by them in enroling them-
selves as Advocates.

12 hrs.

MOTION FOR ADJOURNMENT

TRAIN-BUS  COLLISION AT
CROSSING

Mr. Speaker: I received notice of

an adjournment motion yesterddy

RAILWAY
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immediately after that géiling atten-
tion notice was answered on that
railway accident. This is by Shri
S. M. Banerjee, Shri Daji and Shri
Nambiar. I will reaq the wording of
the motion:

“Failure of the Government to
man the Gate at the railway
crossing between Phulera and
Sambar lake, a busy highway,
recently in serious train-bus col-
lision on 11-6-1962 resulting in
death of 26 men and serious in-
jury to manmy.”

1 have come to the conclusion that
it is a definite matter of urgent public
importance, of recent occurrence and
facts have been disclosed yesterday
in answer to the calling attention
notice. All those conditions are ful-
filled, but there is another provision
which I referred to yesterday, that a
discussion has been fixed on that,
and I had enquired from the Minister
what day would be suitable for this
discusslon. I am going to suggest
that this discussion should take place
immediately after the Finance Bill
is over, either on Saturday from 4 to
6 p.mM. or on Monday from 4 to 6 r .

Rule 58, sub-rule (vi) of the Rules
of Procedure and Conduct of Busi-
ness reads as follows:

“(vi) the motion shall not anti-
cipate a matter, which has been
previously appointed for consi-
deration. In determining whether
a discussion is out of order on
the ground of anticipation, regard
shall be had by the Speaker to
the probability of the matter
anticipated being brought before
the House within a reasonable
time;”.

Now, it is not only a probability, but
a certainty that the discussion has
Leen fixed. Therefore, this would be
anticipatory and ‘therefore, 1 rule
it out of order. This cannot be dis-
cussed in this manner, as I have al-
ready fixed a discussion for two
hours. Firstly, I had in mind that
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1 hour might be enough. But now I
propose that 2 hours may be flxed,
from 4 to 6 p.M. Would Saturday be
convenlent or Monday?

The Minister of Rallways (Shri
Swaran Singh): Any day that is con-
venient to you and to the House.

Some Hon. Members: Monday.

o U (1077 ) 2 qETT WEIRE
gz TEF W9 HWAT # | 39 97
Y I @ AT g3 R
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Mr. Speaker: Order, order.

Shri S. M. Banerjee (Kanpur):
Some enquiry has already started into
this accident. I would request you
to ask the Minister not to conceal any
facts on the ground that the enquiry

is being conducted. He should give
full facts.

Mr. Speaker: It is very difficult to
express myself in pursuance of the
wishes of the Minister. Should I first

presume that he would conceal the
facts?

Shri S. M. Banerjee: Not inten-
tionally concealing, but....

Mr. Speaker: Let us see as the dis-
cussion arises.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Would the discussion be hel!d on
Saturday or Monday, Sir?

Mr. Speaker: On Monday.
LRI 160 (R T £ B o
I Z0E AL vEIT Y
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12.05 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) REPORTED MOVEMENT OF CHINESE
TANKS AND ARMOURED VEHICLES IN
OCCUPIED INDIAN TERRITORY IN NOR-
THERN LADAKH.

Shri P. C. Borooah (Sibsagar): Sir,
under Rule 197, 1 beg to call the
attention of the Minister of Defence
to the following matter of urgent
public importance and I request that
he may make a statement thercon:—

“The reported movement of
Chinese tanks and armourcq vehi-
cles in occupied Indian territory
in Northern Ladakh and sight-
ing of long convoys of Chinese
Military vehicles in  Southern
Sinkiang and Qizil Jilga in occu-
pied Aksai Chin.”

The Minister of Defence (Shri
Krishna Menon): Mr. Speaker, Sir,
Government have no information re-
garding the reported—that is, in the
Press—movement of Chinese tanks
and armoured vehicles in the Indian
territory in Northern Ladakh, parts
of which are under the occupation of
the Chinese. Vehicles belonging to
the Chinese have, however, been ply-
ing in Quizil Jilga area for some
time, The terrain also lends itself to
easy construction of tracks in this
area on which vehicles can ply.
These tracks have been used by
vehicles for some of the posts which
have been illegally set up by the
Chinese.

Shri P. C. Borooah: May I know
whether it is construed that the storm
of allegations and charges of pro-
vocation launched by China against
India in recent months was to cover
their sinister design of further aggres-
sion against India?

Shri Krishna Menon: I could not
follow the question.

Mr. Speaker: He wants to know
whether these aggressive acts can
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be construed as a design for further
aggression into the Indian territory.
Is that the question?

Shri P. C. Borooah: Yes, Sir.

10564

Shri Krishna Menon: We know
nothing about these tanks or any-
thing.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, the Minister has been
plecased to say that the Government
has ne information about this parti-
cular matter, that is to say, the move-
ment of convoys, tanks and vehicles
in occupied Ladakh area., But may I
ask, Sir, whether Government has
received reports that China has
moved not merely such convoys and
vehicles to western  Tibet on the
edge of the occupied Ladakh  area
but has also flown Soviet MIG planes
and jet fighters as well as Ilyushin
bomber; and other transport planes to
western Tibet from Sinkiang on the
cdge of the boundary of Ladakh; and,
if so, when China alongside a lying
propaganda offensive is also prepar-
ing or threatening to launch a milit-
ary operation....

Mr. Speaker: How long is the
question?

Shri Hari Vishnu Kamath: My
question further is, is it, Sir, in the
defence interests of the country that
the Minister for Defence should pre-
pare to fly to New York at this
moment of near crisis and thereby...

Mr, Speaker: Order, order. It is not
relevant here.

Shri Hari Vishnu Kamath: Why
not here? At this moment of near
crisis the Defence Minister is flying
to New York.

Mr. Speaker: What has his flying to
New York to do with this?

Shri Harl Vishnu Kamath: He
should be a whole-time Defence Min-
ister and he should be in the coun-
try at the time of crisis.
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Mr, Speaker: That is a wider ques-
tion and cannot be discussed here.
Has he any question to put or not?

Shri Hari Vishnu Kamath: My first
question may be answered, my ques-
tion about MIG fighters in western
Tibet on the edge of Ladakh border.

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic. Energy (Shri Jawaharla] Nehru):
We have no information about these
various statements that the hon. Mem-
ber has made, about MIG fighters and
tanks in western Tibet. Naturally, it
is not easy to get information from
there. Anyhow, I think much of this
information that sometimes appears in
the Press, we have found, has little
justification or basis.

Shri Nath Pai (Rajapur): Is it a
face that the Chinese defence forces
or, rather, aggressive forces are
logistically so placed that they have a
definite advantage over us and they
are in a position to haul their lighter
weapons from their bases in Sinkiang
through the Aksai Chin road; and, if
s0, do we take note of the fact which
is emerging from their latest note, an
increasingly menacing note which has
appcared, where they accuse “India
is determined to encroach on Chinese
territory and to this end does not
scruple to provoke even if bloody
conflict....” In the face of the com-
bination of these two facts—their
superior advantage over us and their
new menacing tone, what do we pro-
pose to do?

Mr. Speaker: Order, order. There
is one thing that I must bring to the
notice of hon. Members, Calling
Attention Notice is on a matter of
urgent public importance. There is
one thing to which the whole atten-
tion is to be directed. But hon. Mem-
bers open out the whole controversy
of the border.

Shri Nath Pai: It is strictly rele-
vant. With the increasing forces
that they have got whether they can
bring equipment with ease....

Public Importance

Mr. Speaker: The matter that we
have before us is:

“the reported 1novement of
Chinese tanks and armoured vehi-
cles in occupied Indian territory
in Northern Ladakh and sighting
of long convoys of Chinese mili-
tary vehicles in Southern Sinkiang
and Qizil Jilga in occupied Aksai
Chin.”

Shri Nath Pai: May I ask in all
humility: is it not most logical if we
ask that if they are not already placed
there whether they can place them
there with considerable speed?

Mr. Speaker: Logic would certain-
ly take us too far. (Interruptions)
Order, order.

Shri Nath Pai: L¢t us see what
the reply is.

Shri Hari
reply.

Shri Krishna Menon: 1 can only
answer for military equipment on the
Indian territory. As the Prime Minis-
ter has alrcady stated, we have no
such information, as ‘most of these
reports, particularly about military
equipments on the Himalayas, are not
based on facts.

Vishnu Kamath: No

Shri Nath Pai: He did not answer
the question. We want to be assured
on this question, and that is why we
have raised it; we have refrained
from raising it in any other form
following your guidance in this matter.
It they have any advantage over us
in logistics, then they can bring
their dangerous weapons so quickly to
that area, which is a matter of grcat
concern to us. We would like to be
assured by the Defence Minister,
before he leaves the country, or the
Prime Minister, that they do not enjoy
any such advantage and we are being
prepared for any such eventuality.
That particular report may be false,
but this fact cannot be ignored lightly
that we are not in possession of infor-
mation. Certainly, we are in posses-
sion of information of what you are
doing, Do not disclose your military
secrets, but what about the points
which I am repeatedly seeking clari-
fication of?
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Shri Jawaharla] Nehru: The hon.
Member should realise that even if
we have some idea about the logistic
position, it is not desirable to dis-
close it; it does not help us. We
know the fact and it may help the
other party. It is well known that,
to some extent, logistically, it is
easier to transport things from the
plateau of Tibet and then go forward
into Ladakh than to transport things
across the Himalayas. It is a well-
known fact. But to draw inferences
from that 'may not be justified.

Shri Hem Barua (Guahati): The
way that China has been shifting up
her position about the border since
1959 shows that China might not have
any qualms of conscience in yielding
up....

Mr. Speaker: Order, order. Again
I have to request that some attention
at least be paid to my rulings. 1 have
suggested only just now that direct
and relevant questions should be put.

Shri Hem Barua:
coming to that.

I am just now

Mr. Speaker: He will come after
tarvelling long distances.
Shri Hem Barua: No, Sir. The

whole thought layer....

Mr. Speaker: Some relevant ques-
tion should be put, and that too pre-
cisely.

Shri Hem Barua: I will do so.

Shri Tyagi (Dehra Dun): He is in
Chinese strategy.

Shri Hem Barua: I will be quite
relevant. This is wvery positive.
China has been shifting her position
along the border. ...

M.r Speaker: What is the question?

Shri Hem Barua: I am coming 1o

that. Since 1949 China has Dbeen
shifting . . .
Mr. Spedker: I wish he came to

that question directly.

Shri Hem Barua: I will come to that
directly. To be very straight, whe-
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ther the implementation,
ilateral implementation,
Sheel ethics as the Prime Minister
stateq the other day, is possible
against background of this sort, That
is what I want to know from the
Prime Minister.

the un-
of Panch

Shri Jawaharlal Nehru: Pancn Shecl
is like, well, King Charles’s head. It
comes up again and again. Panch
Sheel is civilized behaviour. Does he
want us to say that we will not follow
civilized behaviour because somebody
clse does not do so?

Shri Hem Barua: I said “unilateral
implementation”. Is it possible?

Shri Jawaharlal Nehru: What docs
implementation of civilized behaviour
mean? To the extent implementation
of civilized behaviour is possible, we
will do it, whether the other party
does it or not. It has nothing to do
with the defence or non-defenca.
Defence is looked upon from the point
of view of defence.

Shri Hem Barua: It is ethically all
right, but, in practice, it does not yield
results.

Shri Jawaharlal Nehru: I am afraid,
the hon. Member has not understood
what Panch Sheel means.

Shri Hem Barua: I have.

Shri Jawaharlal Nehru: Then I
would like to advise him to read it
again a little more carefully. I would
like to know what part of it he wants
to object to. Which part does he want
us not to accept?

Shri Hem Barua: What about peace-
ful co-existence with China? A lamb
cannot co-exist with a lion until it be
in the lion’s belly.

Mr. Speaker: It is becoming difficult
for $me. . Cd-cxistence is becoming
difficult even inside the House. How
can I co-exist with all these things?
There ought to be some limit, but I
find the discussion is going on.

st & (ATTE) @ 3T IF AT
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Mr. Speaker: The hon. Member's
question is whether Government have
cared to find out the sources of the
paper from which they published that
news.

Shri Jawaharlal Nehru: It will not
be proper if we have to use our in-
telligence operations. It will not
perhaps be liked to put the intelli-
gence on newspapers to find out what
their sources are.

Mr. Speaker: Does Shri Harish

Chandra Mathur want to ask any
question?
Shri Harish Chandra Mathur

(Jalore): No, Sir.

l

Public Importance

Shri Surendanath Dwivedy (Ken-
drapara): The hon. Defence Minister
says that he has no information about
this reported movement, but he does
not deny that the Chinese vehicles
'‘may be moving in that area. Since
China in its note of the 2nd Jure has
already hinted that there may be a
border clash at any moment....

An Hon. Member: Bloody clash.

Shri Hem Barua: Bloody conflict.

Shri Surendranath Dwivedy: They
have said. ...

Mr, Speaker: Quotations need not
be read.

Shri Surendranath Dwivedy: They
have accused India and have said
that India is carrying on intrusion so
that a border clash may be touched
off at any moment which indicates
that most probably China is preparing
for some eventuality. In view of this,
may I know whether the Government
is thinking of any emergency measu-
res not only at Defence level but at
the popular level also to build up the
morale of the country to meet any
emergency?

Shri Jawaharlal Nehru: To build up
the morale of the country?

Shri Krishna Menon: At civil level
also.

Shri Jawaharlal Nehru: 1 suppose
the hon. Members are helping in not
building it up...... (Interruption).

Shri Surendranath Dwivedy: I said
‘at popular level'...... (Interruption).

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: I do main-
tain, Sir, that the kind of questions
that have been asked are not helpful
in building up the morale of the
country. ... (Interruption).

Shri Hari Vishnu Kamath: rose—



10571 Calling Attention
! {

| |
Shri Hem Barua: On a point of
order, Sir....(Interruption).

Shri Nath Pai rose—

Shri Hem Braua: On a point of
onder, Sir....(Interruption).

Shri Surendranath Dwivedy: rose—

Mr. Speaker: Order, order,

Shri Bade rose—
Mr. Speaker: Order, order. Will
he kindly resume his seat? Let them

say one by one what they have to
say. Shri Nath Pai.

Shri Nath Pai: Mr. Speaker, Sir..
(Interruption).

Mr. Speaker: Order, order. Can
we proceed in this manner?

Shri Nath Pai: It is indeed a great
pity that every time we try to exer-
cise our legitimate elementary duty
which alone justifies our presence in
this House, that is, of calling attention
to what we regard as a matter of con-
cern, the hon. Prime Minister instead
of trying to guide and tell the facts
is irritated. T must say this. The
two recent accusations are firstly, that
we are indulging in warmongering
when all we say is, “Are we from the
defence point of view fully prepared?”
and, secondly, now comes this even
worse allegation. I ask whether it is
fair for h'm when we ask for simple
information to level such a serious
charge that we arc interested in wea-
kening the morale of the country.
Does it lie well in the mouth of the
hon. Prime Minister? ....(Interrup-
tion),

Shri Hari Vishnu Kamath: It s
unworthy of the hon. Prime Minis-
ter, the good democrat that he is....
(Interruption).

Shri Surendranath Dwivedy: He
should not take advantage of his
position. ... (Interruption).

Mr. Speaker: Order, order,

Shri Bade: He should take those
words back...... (Interruption).
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Mr. Speaker: Order, order. Can
we go on in this manner? Even if one
is provoked and agitated, at least
there must be some method in our
proceedings.

Shri Surendranath Dwivedy: It is
a serious matter, Sir, if the hon. Prime
Minister says like that....(Interrup-
tion).

Mr. Speaker: How can I deal with
it unless hon. Members allow me to
do so? They do not allow anybody
to speak. How can I deal with it if
all of them stand up simultaneously
and speak?

Shri Nath Pai: It pains... (Inter-
ruption).

An Hon. Member: They are stand-
ing up in fours and fives.

Shri Nath Pai: I will not be bowed
down like this. May I say in con-
clusion that it pains us to see the hon.
Prime Minister losing his tcmper
cvery time we try to raise a matter
in the House which we regard as a
legitimate one. ... (Interruption).

Shri Ansar Harvani rose—

Shri Nath Pai: These tactics wilY
not bow me down....(Interruption).

Mr. Speaker: Order, order. All
hon. Members should help mc in
maintaining discipline and decorum in
the Housc. It is very regrettable.

Shri Hari Vishnu Kamath: We sre
at your service, Sir.

Shri Nath Pai: Let not Shri Har-
vani be more loyal than the king. ...
(Interruption).

Mr. Speaker: Order, order. 1 will
request other hon. Members to remain
silent unless I require their assistance.
1 would ask for that assistance if 1
require it. They should just keep
silent and listen. One hon. Member
is on his legs; let us hear him.

Shri Nath Pai rosc—(Interruptions).
Mr. Speaker: Order, order.
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Shri Nath Pai: This is a very seri-
ous charge, Sir. Here is a responsi-
ble journal, a national journal. Either
the jodrnals are indulging in panic-
mongering, or they are discharging
their duties.

Mr. Speaker: What is the journal?

Shri Nath Pai: This is the Times
of India of Sunday. We think they are
doing a very vital national service.
We can only know such information
as the national papers give and ask
Government which have better sources
for clarification. When we ask such
a question if a danger is looming
large on the horizon are we doing
something wrong. Is it betraying the
country, or helping the Prime Minis-
ter? How does he combine the two,
Sir?

Shri Jawaharlal Nehru: May 1
repeat, Sir, that I do not wish to hurt
anybody. But I am surprised al the
kind of questions hon Members ask.
When the hon. Member talked about
the lion and the lamb, it does not in-
crease the morale of the country.

Shri Hem Barua: Since the refe-
rence is to me, may I say.. (Interrup-
tions).

An hon. Member: Sit down!

Mr. Speaker: Order, order.

Shri Hem Barua: You cannot cow
me down. I will not be cowed down
like this. (Interruptions).

Mr. Speaker: I would ask Mr. Hem
Barua to addres the Chair.

Shri Hem Barua: Why should they
shout like this? They are howling.
(Interruption) .

Mr. Speaker: Order, order. Would
he resume his seat? If someone shouts
he can draw my attention to it. I
will ask him to krep silent. Not that
he should enter into a duel with him
directly and settle the matter. Shall
I be a silent witness to all this? Can
we carry on the proceedings of the
House in this manner? 1 have op-

Public Importance

pealed to hon. Members again and
again that they should maintain at
least some minimum docorum. Let us
hear the hon. Member.

Shri Surendranath Dwivedy: The
Prime Minister while replying to my
question saig that by putting such
questions we are not building the
morale of the country. It may be his
opinion. He is surrendering the coun-
try to the Chinese and others. But I
want to know what his answer is to
the first part of my question | asked
whether they are thinking of any
emergency measures at the Defence
level. Is there any reply to that
question, T want to know.

Shri Jawaharlal Nehru: May I know,
Sir, if this is the proper way of putting
it—that I am surrendering the coun-
try to China. I think it is a scandal-
ous charge to make. (Interruptions).

Mr. Speaker: Order, order. No
more questions I would allow. Per-
haps, hon. Members who felt agitated
have satisfied themselves with these
charges.

Shri Surendranath Dwivedy: He
cannot accuse us of hetrayal of this
country—it is too much,

Mr. Speaker: I cannot allow every
hon. Member to go on like this. I have
allowed so many questions. Only one
is permitted; but so many questions
have been put.

Shri Hem Barua: Will you let me
clarify my position? T had not com-
pleted my idca, when I was interrupt-
ed by hon. Members.

Mr. Speaker: Order, order. His
leader asked him to sit énwn, because
he wanted to put a question himself.
How can T help that?

Shri Hem Barua: The reference with
regard to the lion and the 'amb was
to me....

Mr. Speaker: Order, order, now.
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Shri Hem Barua: This wili have a
bad effect.

Mr, Speaker: What more docs he
want now?

Shri Hem Barua: I have to vindicate
my position. When I referred to the
lion and the lamb, I had my own argu-
ments to offer.

Mr. Speaker: He may havc his argu-
ments; others also have their own
arguments. The Treasury Benches
have their arguments. They have ex-
pressed their opinion; he has ex-
pressed his, Where is the trouble now?

Shri Hem Barua: The Prime Minis-
ter has made certain remarks.

Mr. Speaker: Order, order. He has
said that reference to these things does
not improve the morale of the country.
Can’'t he hold that opinion? Why
should there be a quarrel about it—
calling one country as a lion and the
other as a lamb, he says does not im-
prove the morale of the country.
Should I give the hon. Member op-
portunity to go on making a lecturc?

Shri Hem Barua: I did not say one
country is a lion and the other coun-
try is a lamb. May I submit that I
had never completed my statement?
My statement has been completely
distorted.

I would be the last man to call myv
country a lamb. We are intcrested in
defending the morale of this country,
defending the boundaries of our coun-
try and the frontiers of this country
ang if a call comes tomorrow, we shall
be the first to go to the btettle-field
with guns in our hands. But what
pains us is this, that the Prime Min-
ister has tried to distort our statement.
1 said that by the very policy of
weakness that the Prime Minister or
the Government is following towards
‘China we are made to look like
lambs. ...
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Mr. Speaker: Order, order. I would
ask the hon. Member to resume his
seat,

Shri Hari Vishnu Kamuth; One
question.

Mr. Speaker: I have cliowed them
so many questions. There have heen
more than enough.

Shri Nath Pai: Sir, just one word.

Mr. Speaker; If they want to raise
a discussion they might do it in some
other manner. I have always allcwed
it.

Shri Nath Pai: May I say just one
sentence  regarding  this lion and
lamb? Vivekananda told the whole
of India, “Ye lions, shed off the delus-
ion that you are lambs”. And there
was no insult meant 10 India when he
said so.

Shri Hem Barua: I did not want to
mean any insult.

Shri Jawaharlal Nehru:  When he
said that we are surrendering to the
Chinese, that was of course a mild
statement to make!

Shri Hem Barua: But you provoked
us.

Shri Jawaharlal Nehru: Yes vyes,
we have had enough of this kind of
things.

Shri Hari Vishnu Kamath: When
he talked of our not helping to build
up the morale of the country, do his
statements. . . . (Interruptions).

Mr. Speaker: Order, order. Would
there be an end to it? Shri Mbohsin.

Shri Tyagi: I move, Sir, that the
question may now be closed and we
take up the next item.

(ii) REPORTED ADMONITION OF SOME
SENTOR ARMY OFFICERS POSTED IN
NEFA

Shri Mohsin  (Dharwar South):
Under Rule 197, I call the attention of
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the Minister of Defence to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

The reported admonition of
some senior army officers posted
in NEFA for their failure to pre-
vent hostile Nagas from escaping
into East Pakistan.

Shri Krishna Menon: The notice
under rule 197 mentions a ‘“reported
admonition of some senior Army offi-
cers posted i1n NEFA for their failure
to prevent hostile Nagas from escaping
into East Pakistan.” As the J}ousa
is aware, about 150 Nagas crossed the
river Surma into East Pakistan near
Pirnagar in Cachar District of Assam
in the early hours of 1st May, 1962.
At no stage these Nagas went into
NEFA. Army officers posted in NEFA
are, therefore, in no way concerned
with this incident.

These Nagag started from Tamenlong
area of Manipur and followed a route
which went through the forest area of
Cachar hills. During the period of
about three weeks which they took to
reach the border, they came into in-
habited areas only at intervalg to
collect food etc. They disapperad into
thick forests as soon as they had
obtained what they required. ~When-
ever any report about their presence
in any area came to the Security
Forces, patrols were sent, but no con-
tact could be made with them. The
area through which the Nagas passed
is thickly forested providing effective
cover to the escapees on the one hand
and difficulties of movement and com-

munication for our patrols on the
other,
The only occasion on which the

Security Forces sighted the Nagas was
when they were actually crossing the
Surma river in the early hours on 1st
May 1962. The Police outpost at
Pirnagar opened fire against them, but
the fire was returned from across the
river, and even though come of the
Nagas were wonded or killed, most of
them escaped.
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A conference was held in Shillong
under the presidency of the Governor
of Assam on Tth May 1962 to consider
this matter. Among those who
attended the conference were repre-
sentatives of the Mini:try of Defence,
Ministry of External Affairs and
Army Headquarters. The object of
this conference was to review the
problem as a whole and also to
consider this incident from all aspects
and to render our efforts in relation to
hostile Nagas mode effective, It will
not be in the public interest to dis-
close details of these discu sions or
their results or inferences drawn.
The hon. the Prime Minister has
already stated in this House on the
14th May 1962 that there appear; to
have been a certain lack of adequate
coordination of various efforts and
that information regarding the
incursions of Nagas into inhabited
arcas did not always reach the ap-
propriae quarters in time. All practi-
cal steps that are possible have
since been taken by way of remedial
measures.

The House is aware that we are not
at war with the Nagas in Nagaland.
The overwhelming majority of Nagas
are co-operating with the Administra-
tion and the new arrangements about

Nagaland, A relatively small pro-
portion of Naga; are living in well
covereq forests and jungles. The
people in Nagaland as a whole live

normal lives as in the rest of India
and move about in the normal way
and are not subject ot surveilhce or
punitive precautions, It will there-
fore, be appreciated by the House that
action can and :hould be taken in
this context only against those found
or apprehended in offences against
law and order. We may deal with
them only when they are scen car-
rying unauthorised fire-arms or are
caught in hostile actions against the
civilian population or are preparing to
do o,

If errors are made by Army per-
sonnel or lapses occur in relation to
the arrangemei'ts or efforts for he
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maintenance of law and order in as-
sistance to civil authority, corrective
action is always taken. If any officer.
are concerned in any such lapses, they
are suitably advised. This is the nor-
mal procedure. The Army has a very
unusual and difficult ta:k in Nagaland,
Nagas are Indian nationals. In deal-
ing with a recalcitrant minority, Gov-
ernment and local authority have to
be careful that the innocent do not
suffer and that there is as little in-
terference as possible with normal
life in that area. Our patrols have,
therefore, to work at all times with
considerable discretion and quite often
have to refrain from action even at
some risk to themselves, There are, as
the House will appreciate several
factors and difficulties inherent in the
situation, Problems of terrain, topo-
graphy and communications pre ent
great hazards. I fce]l sure that the
House will agree with the Government
that the Armed Forces and the person-
ne] under Army’s command arc¢ per-
forming their very oncrous duticg and
functions with encrgy as well as
patience and restraint. The pressure
which the Army and the Assam Rifles
and other civil forces under opera-
tional control of the Army are exert-
ing and the general public opinion in
Nagalang itsclf is creating great diffi-
cultie; for hostile Nagas locally and
also affecting their own morale.
Hence escape and not resistance has
become their tactics. Life of banditry
and crime in Nagaland is becoming
increasingly difficult for those lawless
element -,

Shri Mohsin: Are the Government
aware of the recent statement of the
Assam Chief Minister Shri Chaliha
on the floor of the Assam Assembly in
reply to a Calling Attention notice,
in which he has said that the Army
officers knew of this escape, knew of
Naga hostiles going into Pakistan
arca four days in advance, that this
was intimated to the Army officials
and the Army officials said that they
would take all precautions and even
then they have failed. What explana-
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tion would the Defence Minister give
to this statement of the Chief Minis-
ter?

Shri Krishna Menon: Fxplanation
I have given, That is what the Prime
Minister referred to. We have infor-
mation, But, that does not mean that
the information is adequate or in time:
may or may not be Secondly, the
fact that we know that Nagas are
escaping does not mean where they
are escaping. We have to take into ac-
count the terrain where regular Army
information cannot do anything. The
Army has instructions not to use force
any more than necessary and cven to
take risks to their own lives to pre-
vent any action against the innocent.

oY qrdy o oFar AT Y H o
TG FgAT  GHT 7

Bl
eIz 3,

g |

Agea gz AT A
27 ;T T3 AHH FAEA

AT FWTE o AT AT G TR
Afra AW AHAT 1 TAT AT FT
w7 g o fewer fafeeeT amem
gz A K0 T FE §F FT 207 47
qi9 A 9z 3T K1 A8 ITATE AR
A1 fF amr grarzeg 91 g 2 srFeEm
&I, A Ao w11 @ fagaw w7 7% 2,
& g I9% ared wztamdr  Azdlw
F¥A & {93, TR AR 97 47 9 QT
41, @feq a7r @E 7 T F1E (g
®YT RAT AT AT fFAT T M
feadr A= & Azt 97 AdE 9w
g A fF I UF 0 owm
w2 & fF 3537 g€ AT 39 H 39
wt 1 Fm A qg "% g fF fran
qaT A § 7

g9 F A7 [AMT JYIFAT ABAT
gz ag & % 98 W1 are| wrAT gy
g amad A F fAd & a3
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3T F UF I %fm‘z Fr$ vawy fFar
TaT ® aif Az am9w A w7 R 7

Wt wangReE AgE A
qrafra wzeq qAg 98 A7 WA fewen
fafrezr a F21 1 9 faq 9 3§ &1
ETAT 1 AR AT 9rT AT 97
AR A F AT FE AL | IT R0
3 AA Agiar 1 WA a1 5 3F
AT A Fr w7 T F, Afexw
FE IR0 ACA AT, AFA qZ AT AAH
agiar f5a fraaes T w3, f5g
FTAFEY grazAred, AR IF A
gaam wifgw & & w7 gur gwrdn
ar® 7, &Afzagd &1, =@IT &I
IRT qTF GAA F7 | FZ AT AEH
g1 #ifalr g7 AF fF fFF 3% 7

qEk o wfar & wfrys & amr
AMEET 7 A4 AEF AT g &7
FF 1 39 fAT 3T F UFT A AT
T OFET |

AT T F AT AT FE, A AR
CrAN|

TR WERD T FAL AT T

Y 1 A5 THATT KIF ATE T AR

g T/ FITH A AT TqF |

»t AAEEHAZE . (ATA B
KT FaTa Ag & 1 "qATT g ¥ fF
AIHT ZH &I SF ACH AT AT AT
f& #gi g 9 %o, FTTHT HTTAT
T sw ¥ fgg %7 § A1 AwA #

goo,

qE qE F TEEI F | FTFIH W
AT G AL gAY | A A AT
ot fragar @ AfFaFE &

AT E Qoo HIA F WAL, TF T TG
qr 1 a1 93 S| gE A1 99 a9
FaQ gm anfaq g€ 3 A gaqr
F@ N AFA RN A1 gH T Iw
qar g WA gy i frw a3 @
Fv iFy wg AemgidrEw A
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UFT ® FIfaw A, TFT ag 99
aTE GET T | qgE qH Ad A
FT AT &, TF a1@ 9T W AR FIAT
aifed fF 37 F71 agr smar few | fod
AT | w9 ged § faww ¥ fad
g1 aFaT €, 7g W g1 A% & fF ag gaw
A g T g fr Ayt gl AR
w7 ug Aifwd ar agi 9 F3
gl 9Y TEA M qV SATET gy &

st a4 g ot g ar i
gga fra 7 O 1w owam R
qrAg gl A, S@ H g AL M 9
@t frma oAy 9 ?

L Torogg aroagw
Faamr 1 9% & f@ feas w3 9,
ST 5y gE Y SO AT qrel A
qEE

Wt oATETE™ AgE AR/ AR
agl i 7 wfFw 2| fr g A
g, 3T gna, AT I Aefrarw
g ag W fowmw gh 9 afea
I WL A IT A AT GAVZ T oA

I

# uF FJA T T HA G
g FARFEM EEq grg 7 AW A
q7F AL 7 &Y, TEL A1 29 7 agA
fgas @a1 gzt | & ey 7 Frwraa
g #war, “fwa mafa 9gFg 9FAT
g7 9T fgama & 1 Y g WEA )
ST q1 g 7 9gA fzAd @@

st Aty . IW OFT AFTITE
{31 &1 ST qT g Al few

e WEEE . A WA a5
& gz A\ wwr Ar, AfET 3 o waa
¥ AT §

Shri Hem Barua; Apart from the
allegations made by the Chief Minis-
ter of Assam to the effect that the
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military got the information about the
movement of those hostile Nagas to
East Pakistan, may I draw the atten-
tion of the hon. Prime Minister and
the Defence Minister to those articles
published in the London Observer by
Mr, George Patterson, on 3rd June
and 10th June, wherein definite things
have been spoken out by Gen. Kaito
who is in East Pakisan? He has said
two things. He has said first that ‘We
traversed 500 miles of Indian terri-
tory, and it took us four 1aonths to do
it; the military authorities knew
about our whereabouts, but they
could do nothing; they were inept’;
they have said like that, and in fact,
they have used that word.

They have also said, on the other
hand, that ‘We have come here not
for what the Prime Minister thinks
we have come here that is, for
asylum or something like that, but he
says that they want to go to the UNO
to present their case.

May I draw the attention of Govern-
ment to these fact; as revealed in
these articles, and ask them to say
what their reactions are?

Shri Jawaharlal Nehru: The hon.
Member wants to know our reactions
to those articles. I have not read all
the articles.

Shri Hem Barua: I have them here
with me.

Shri Jawaharlal Nehru: But as re-
gard; those that I have read—I have
read one full article, and a little sum-
mary of the other one,—it seems to
me that they are full of false state-
ments from the beginning to the end.
1 am surprised that any responsible
newspaperman of g responsible news-
paper should give publicity to this
kind of one-sided statement, without
enquiry and without anything.

Shri Hem Barua: That man,
George Patterson, was in India.
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Shri Hari Vishnu Kamathff He was
in Darjeeling.

Shri Nath Pai: One of the accusa-
tions is almost of genocide, that we
have already killed one lakh persons
and about 400,000 are in concentra-
tion camps.

Shri Hem Barua: The accusation 1s
that one man out of every ten has
been killed,

Shri Jawaharlal Nehru: The whole
thing is so fantastic and absurd which
no person reasonably could even be-
lieve in without enquiry, but he has
not enquired and he gives publicity
to it.

Shrimati Renu Chakravartty (Bar-
rackpore): In Europe it has come out
in big headlines. In the whole
Europe it has been flashed.

Shri Nath Pai: This is what they
say ‘Nagas—Indians kill, one in ten’.
What is the External Publicity Divis-
ion doing about it? Are we trying
to react in some way? We are ac-
cusedq of genocide.

Shri Jawaharla] Nehru: If a news-
paper publishes it we deny it. We
place the real facts about this. We
have done it about Mr. Phizo's state-
ment fully; I think, last year he made
more or less this statement. Now the
Observer newspaper hag come out
with another bunch of the same story
adding to it that this is not old but
still occurring. I am really surprised
at any person being taken in by this
kind of thing.

Shri Hem Barua: What are Govern-
ment doing to counter it?

Shri Kamath 7ose—
Mr. Speaker: Shri Kamath.

Shri Hari Vishnu Kamath: Do the
statements made by the Prime Minis-
ter in the House earlier in this ses-
sion and that made by the Chief Min-
ister of Assam in the State Legislature
the other day indicate that the Army
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and security forces are competent and
strong enough, but they are unwilling
to deal vigorously with the matter
because of Government’s policy, and
consequent directive to the Army not
to queer the pitch for a political sct-
tlement of the Naga problem?

Shri Jawaharlal Nehru: I do not
know; the hon. Member has put the
question in a curious way. There is
no question of queering the pitch for
the Army.

Shri Hari Vishnu Kamath: Not for
the Army—queering the pitch for Gov-
ernment for a political settlement of
the Naga problem.

Shri Jawaharlal Nehru: Naturally,
wc have always to pay attention to the
politica] aspect or the aspect of mnot
going against those who are loyal
citizens of India. It is difficult to dis-
tinguish. We have issued instructions
in this connection. For instance, the
great majority of the Nagas do not
want all this trouble. They are¢ haras-
sed by it; they want to live a peaceful
life. So care has to be taken that
these people are not mistaken for the
hostiles. In fact, once or twice, un-
fortunately mistakes had becn made
in the past which had bad consequen-
ces. That was not proper. So this is
done. Otherwise, what would be the
position? I do not wish to compare it
with other places where very large
armies and air forces have functioned,
as in the jungles in Malaya and else-
where. Year after year greater and
greater air and land forces were in
occupation and they took a very long
time to deal with them. It is the ter-
rain that is difficult.

Till recently, they used to hope in
and out of Burma. We could not follow
them there. That would not have
been proper for ug to do. Now such
pressure is being exercised that it is
becoming obviously difficult for them
to continue their old tactics.  That
does not mean that the situation is
completely satisfactory. But it is be-
coming much more satisfactory than it
was.

{
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(iii) SCARCITY OF FILTERED WATER IN
WEsT VINAY NAGAR, DELHI

Shri Warior (Trichur): Under Rule
197, I call the attention of the Minis-
ter of Health to the following matter
of urgent public importance and I re-
quest that he may make a statement
thereon:—

The reported scarcity of fillered
water in West Vinay Nagar,
New Delhi.

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): Reports
were received about shortage of water
only on the morning of 11th  June,
1962. It was set right by 10.35 AM,,
but the residents could not feel the
relie? as the water supply stopped at
11 A.M, the supply in the area being
restricted. They got full supply by
4 PM.

Causes of Shortage:

A valve of 33 inches diameter main
on Ring Road near Moti Bagh I was
found totally closed and waier was
going only through the Bye-pass. This
caused acute shortage. This valve is
sometimes closed during the night by
the staff of the Corporation when-
cver there is a scarcity of water duc
to low pressure in Moti Bagh II,
which is in Corporotion area. It ap-
pears that the people who closed the
valve accidentally forgot to open the
same in the morning. This valve is
now being locked to avoid such a thing
happening in future.

There is general shortage of water
as the demand hag greatly increased.
The new connection to Rama Krishna
Puram has also aggravated the pro-
blem. The situation will ease, when
the work of laying an additional pipe
line on the Ring Road, which is being
executed by the Corporation, is com-
pleted.

It is now proposed that the supply
to Moti Bagh II should be given only
from 11 AM. to 4 PM. in which
period the supply to the areas along
Ring Road i.e., West Vinay Nagar is
cut off. The Corporation will store
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the water in Moti Bagh II, so that the
people of that area also do not suffer.

Shri Warior: It has been published
in the press that this shortage went on
for three days consecutively, Friday
Saturday and Sunday. How is it that
on all these three days the corporation
authorities were not uble to find out
that the main was closed and that the
water supply had therefore hcen cut
off?

Dr. D. S. Raju; On the 8th, 5th and
10th there wags no serious shortage and
there was no complaint. The com-
plaint came to us only on the 11th
morning.

Shri Vasudevan Nair (Ambala-
puzha): I want to know whether it is
a fact that all this misery was caused
to the people because of some dispute
between the NDMC and DMC as far as
their authority for distribution of
water is concerned.

Dr. D. S. Raju: We have no infor-
mation about the so-called dispute.

Shri Vasudevan Nair: There are
press reports, and he says he has not
information,

=t T (feare) = fE AqTeT,
grzq fafaeat Mg 7 wgrar & awE
TRl AN, sAfAd A aa ey W

qHAM AT | gE "G H) qA qHAT
fear s
waw wgRa TR A A A

a1 § Fwr & fF o wow O A g

g frar #% 1 " o oga A
AT 2 | "G ATRI F AT FIAT

& T &7 &ifan

WY @t ;. FarA §1 9F FAT
93 qfFA T TR gRT /A
#  qur 99w AE o g

§ faffeeT aga & O ARG
Q& AW fF 9 F R § feeeft
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H oF aTE A S A AR gEd a<h
fataea<i AT a2 a3 ABER & AR
T wifsat | it ST g1 @i oAar |
z wEAl H A fRgerr <@r ar F
freely % tAaTdr o=y qUAT T W@E )
#F7 {qiAeeT AT 7 ¥ Avw IR
FTY IT FV FLIAT FE FTAGAT HY TET
TEATT K[ FITT FTAYL FH AHA 9T
fa=me twar 7
Dr. D. S. Raju: The hon. Member is
going out of the area of Vinay Nagar.

The question is only about Vinay
Nagar.

wgw wgew  IEiA AR fE
T Al {A% fAFg A7 & TV H
v wradra azeq 7 A fedr & A
oA qar |

=t qE¥y . A7 EE e faam
AT AT 2 A5 Fa M FrmAT A A%
g1 AFAY € 1

weam WA A(HA 4F §Ar
a1 fag AT & amEa g

st wo o f@AA (717 I7) -
agr d qg aFaT g

WA gD AgT  §TEd,
faas A & I qg AFq

Dr. D. S. Raju: As I have already
stated in the main reply, the shortage
is due to the new connection tbat has
been given to Rama Krishna Puram,
and now that shortage will be met by
the new pipe line that is being laid
on Ring Road.

ft &WEY . T {AIH T F9qE

LR U A
Shri S, M. Banerjee (Kanpur): I
want to know whether it is a fact that

nearly 8,000 Government employees
are allotted quarters in the colony
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of Rama Krishna Puram, whether
there is acute shortage of water there,
whether there is practically no water
connection there. What steps have
been taken to see that water reaches
there within a month ai least?

Dr. D. S. Raju: That is what I have
said. A new pipe line is being laid on
the Ring Road. That wil] meet the
shortage of water supply in  Rama
Krishna Puram.

St e qEWA (TFATA) AT,

FT ATAACT FAV AL g ATE FT ARATHA
A& feafq W F OF 79 7 79 a4 qey
a7 g0 g A wmAE; W
FAFT Q70T &7 frarwar 7

Dr. D. S. Raju: Yes, Sir. Measures
are being taken. Regarding the parti-
cular incident I have given the in-
formation that there was some acci-
dent, and it is being kept under iock
and key. So far as Vinay Nagar is
concerned, I think the water supply
position will be satisfactory.

ot e . § WAR F A
qQF AT FU AZATE |

qEAA WERD | AT A= T
3 Wm

12.443 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SECOND REPORT

Shri Krishnamoorthy Rao  (Shi-
moga); I beg to present the Second
Report of the Committee on Private
Members’ Bills and Resolutions.

12:45 hrs,
FINANCE (NO. 2) BILL, 1962—contd.

Mr. Speaker: The House will now
take up further consideration of the

JYAISTHA 23, 1884 (SAKA) (No. 2) Bill, 1962

following motion moved by Shri
Morarji Desaj on the 12th June 1962,
namely:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1962-63, be taken into
consideration.”

=t forw AW (FiEY ) oo
wgrEy, A & A gar gei afe
a7 7z fave aam Tt = faa &t
Famad  @ifE zw Agt 97 afav @ |

WA WEWRE ;W@ @§ g WK
W AA ANT FATAT IA FI A qAT
T

Shri P, K. Deo (Kalahandi): Sir,
while presenting a very grim picture
of our foreign exchange situation, the
Finance Minister has rightly said that
there comes a point in the history of
every nation when it must demons-
trate that it is prepared to take what-
ever action that may be neccessary to
pursue those objectives so vital to its
sense of dignity and purpose. It has
been rightly pointed out by the Fin-
ance Minister that we are passing
through a very difficult period of our
history. Our territorial integrity is
threatened by our hostile neighbours.
Our foreign debts are mounting and
our forcign exchange is getting
deplcted. The value of the rupee is
going down. Every day the prices
are soaring high and wasteful expen-
diture is rampant. We are asked to
tighten our belts and be prepared for
more sacrifices. A critical analysis of
the fiscal policy as envisaged in the
Finance Bill will prove the fact that
the Finance Bill is the worst of such
Bills introduced in this Housc¢ as it
has taken the country virtually to
bankruptcy. We are in the second
year of thc¢ Third Plan. The Central
Budget showed a deficit of Rs. 71:7
crores. The Finance Minister pro-
proses to wipe out the deficit by
raising Rs, 27:2 crores from direct
taxes and Rs. 44'5 crores from
indirect taxes. The contribution or

-
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indirect taxes is no less than 62 per
cent of the additional taxation. Most
of these indirect taxes fall on com-
modities and consumer goods and it
has aggravateq the incidence on the
poor people because it proposes to
levy additiona] taxation on cotton
yarn, match, tea, jute manufacture,
asbestos  shect, etc. The entire
pattern of planning and tax structure
has to be reorientated by giving the
first priority to the provision of basic
needs such as food, cloth and shelter.
What are these Plans for? Unless
these minimum needs arc guaranteed
to every household. Far from en-
couraging production in the ficld of
food, cloth and shelter, these items
have been picked up by the Finance
Minister for victimisation and  for
further taxation. Unlike the income-
tax where exemption is provided for
a certain limit, no exemption is pro-
vided for the poor peasant who works
so hard to produce the much-needed
food for the country., However hard
he works and however small his
holding, he has to pay the tax in the
shape of Jand revenue. So, the
Swatantra Party has been advocating
from the very beginning that  land
revenue should be abolished and pro-
gressive agricultural income-tax
should be levied on food production.
It is a State subject but I am bring-
ing it up here to make my case
strong.

Mr. Speaker: How can it be made
strong by bringing in matters that
cannot be raised here, Even he feels
it is a State subject. Does he refer to
it simply to get strength from that
argument?

Shri P. K. Deo: Yes, Sir.

Now, a further increase in excise
duty on the textile industry has been
envisaged in this Bill. This is going
to contributc Rs., 90 crores out of Rs.
500 crores of our annual excise duty.
That means it comes to 18 per cent.
An increase of duty on the processing
of cotton yarn has been envisaged.
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But, yesterday, in his statement, the
Finance Minister conceded the point
and agreed to give certain conces-
sions. But I beg to submit that the
concessions suggested by him are not
adequate. If they want the power-
loom and the handloom industries to
thrive and survive against the keen
competition of the textile mills, they
are to be completely exempted from
the proposed duty on the processing
method. These people lcad a hand-
to-mouth living and they will be
complctely crushed unless they are
protected by the Centre.

Similarly, take the case of build-
ing materials. So far as the cost of
building materials is concerned, it is
rising every day. Cemcnt is of course
heavily taxed and, at the same time,
there is now a proposal to tax
asbestos cement sheets. These
asbestos cement sheets provide a roof,
a shelter, to the poor people, and it is
incompatible  with our so-called
socialist pattern of society, wherc the
Government envisages, to tax this
item, This additional tax burden on
asbestos cement sheet will ultimately
fall on the shoulders of the poor man.

In the treasure-hunt, the Finance
Minister has completely lost sight ot
scrapping prohibition, I have been
speaking in this Housc many a time
to the effect that it has been an utter
failure in this country. Instead of
creating a temperate life for the peo-
ple, it has rather opened the flood-
gates of corruption and bootlegging
and illicit distillation. They ask us to
be tcetotallers. 1 am a teetotaller.
But the Finance Minister does not
spare the tea! He puts an additional
excise duty on tea. Tea is the only
cheer-me-up of the poor people and
the excise duty on tea has been
incrcased on the plea that it will pro-
mote the export of tea.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He allows only one cup per
day. ,
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Shri P. K. Deo: In this connection,
the vital question is, how we can
improve the quality of tea. The tea-
gardens are changing hands so often.
‘This constant change of hands in
respect of the tea-gardens has to be
stopped. A cordial labour relation-
ship has to be created and a better
curing of tea is essential for the pro-
motion of tea cxports.

Then, in the series of items in the
long list of indirect taxes, I find the
mention of unmanufactured tobacco.
I do not object if tax is levied on
cigarettes or on manufactured
tobacco. But unmanufactured tobacco
in the tribal areas js the poor man’s
luxury, and it is part of the social life
there. In religious or social functions
it is chewed and it is part of the
Adivasi life. I am sorry to submit
that this item also has not escaped
from the axe of the Finance Minister.
Those who wish social justice must
rcalise that this aspiration involves a
drastic cut in the various items of
indirect taxes which I mentioned
earlier.

13 hrs.

Coming to direct taxes, there has
becn an increasc in the rate-structure
of income-tax, super-tax and wealth-
tax. As far as wealth-tax is concern-
ed I have got nothing to say.

So far as increase in the rate  of
income-tax and super-tax are con-
cerned, I beg to submit that even
though the Finance Minister says that
it is not much and those who are
privileged will have to pay more and
they should be prepared for more
sacrifices, when we drew up the third
Plan, we categorically stated that
direct taxes in this fleld have already
reached the saturation point and if
any more taxes were levied, it would
take away all initiative for our in-
dustrial growth. Sir, it is only the
last straw that breaks the camel’s
back and that it will have an adverse
effect on the industrial growth of this
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country. Let us see what effect it will
have on individual income.

For the purposes of calculation, I
have calculated that a person having
an annual income of Rs. 20,000 will
have to pay annual income-tax to
the tune of Rs. 2,291. That means,
actually Rs. 17,709 are left. At 1952-
53 price level, it actually works out
to Rs. 14,156 and at the pre-war level,
it works out to Rs. 3,719. It means
that a man who earns Rs. 20,000 today
is actually carning Rs. 3719 at the
pre-war level. In this calculation, I
have not added the various rises in
the cost of education, housing and
transport, which are the usual com-
mitments which every man has to
bear. The cost of education, trans-
port and housing has gone up in
recent years and if this is also taken
into consideration, it actually works
out that Rs. 20,000 today is equal to
Rs. 3,000 of pre-war days. So, today's
one rupee is not even equal to 20nP.
Sometime back when currency notes
of Rs. 100 denomination were being
faked and there was a large circula-
tion of these counterfeit notes in the
country, it created a great scare. If
our currency notes are not as bad as
those counterfeit notes, I think they
are equally bad, because our currency
notes have not that purchasing power
or face value. Even though it is a
Rs. 100 note, it is not actually Rs. 100,
but only Rs. 20 or so, So, there must
be some curb on inflation.

The other day there was a party in
the Finance Minister’s house and we
mct certain people who gathered
there in connection with the savings
drive. It is a very good thing that an
attempt has becen made countrywide
to make the savings drive a success.
But the big question mark is posed.
People say that after 10 years, the
rupce will not be worth the same
value as today and why should they
go in for savings? So, that aspect of
the question has to be properly
scrutinised.

Regarding capital gains and losses,
the proposal as envisaged in the Fin-
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[Shri P. K. Deo]

ance Bill is indefensible by any pro-
cess of rcasoning. The proposal is
very astounding, as he puts the thrifty
citizens who help in the growth of the
nation by saving and investment, in
a worse position than a gambler or a
speculator. As it stands today, the
capital losses are set off against
capital gains and any unabsorbed
capital loss would be carried over and
set off against the capital gains in
subsequent years. That can be done
for 8 years. The cffect is that even
long-term capital losses of past year
in respect of which a right has accru-
ed to carry forward losses are now
dead losses and they are completely
ignored.

Shri Morarka (Jhunjhunu): No.
concession

Shri P. K. Deo: Some
has been given now.

Shri Morarka: Full concession.

Shri P. K. Deo: By his statement
yesterday, the Finance Minister gives
the concession only for four years.

The Minister of Finance (Shri
Morarji Desai): That is for new ones,
not for past ones. For the past ones,
it is 8 years.

Shri P. K. Deo: For the new ones,
this provision of four years is not
adequate. The eight-year concession
should continue. Why do I say this?
I quote a passage from a very
interesting article written by Shri
Palkhivala in the Economic Times. He
compares the impact it will have on
the speculator, on the trader and on
the investor:

“Mr, Speculator can carry for-
ward his speculative losses for
eight years and set them off
against speculative profits of a
subsequent year.

Mr. Trader can carry forward
his trading losses, which may have
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risen purely as a result of gambl-
ing on fluctuations in the market,
for a period of eight years and
sel off such losses against pro-
fits of any business whatever of
a subsequent year.

Mr. Investor who lays by his
capital for the long-term develop-
ment of the country, is not allow-
cd to carry forward his capital
losses at all.”

Now this has been changed and he
is allowed to carry forward for four
years. Butl I think this is inadequate.
The man who deserves to be treated
most fairly in the hands of the State,
is the man who saves and makes in-
vestment which helps in the progress
of the country, but he has been
harsh]y treated in this way.

In this connection, I beg to remark
that all these questions were consi-
dered in the Income-tax Act of 1961.
In 1961, the Income-tax Bill was in-
troduced and it was sent to the Select
Committec. There was a discussion
in the House, and again in the Select
Committee, it was discussed and evi-
dence was taken from various experts
and other partics concerned, Again
the Bill came back to the House, it
was enacted and it got the President’s
assent on 13th September, 1961. It
was to be operative from 1st April,
1962, But before the provisions of
the Bill could be operative for a single
day, it was scrapped by the intro-
duction of the Finance Bill. This
Finance Bill proposes to alter the
various provisions of the Income-tax
Act which was pased after so much
of discus:ion, deliberation and spend-
ing so much of the valuable time of
the House. But the provisions of the
Act were not permitted to operate for
a single day and now they are chang-
ed. In all humility, I beg to submit
that this has reduced the entire parlia-
mentary procedure to an idle cere-
mony and complete disregard has been
shown to the various deliberations.
Such actions are unthinkable in a
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democracy; they could be only pos-
sible if there is a despot in this coun-

try.

Regarding expenditure we are pre-
pared to pay our taxes provided the
wasteful expenditure can be control-
led and the loopholes are plugged. In
the context of the Chinese aggres-
sion and Pakistani design, there is a
strong case for enhanced defence ex-
penditure, which can be justified, even
though it is not productive, At the
same time, I beg to submit that it
should be properly spent. It is most
distressing to note that even an honest
criticism in this regard is objected to
in this House by responsible Mem-
bers of the Cabinet. The other day I
raised a point of order regarding the
remark of the Auditor General on
certain items of defence expenditure.
The ruling, Sir, has not yet come.
At the came time, I beg to submit that
the Auditor-General is thc¢ watch-dog
of the tax-payer’s money. He has
got a constitutional status. His func-
tion; are codified in the Constitution.
Therefore, any adverse remarks
against the Auditor is completely un-
justified, That should be the ruling,
I expect, from you.

Shri Hari Vishnu Kamath: Should
be? How can that be?

Mr. Speaker: Then there is nothing
for me now to give.

Shri P. K. Deo: From the Chair it
makes al] the difference,

Regarding forcign exchange, it has
dwindled down to Rs. 100 crores.
Various measures are taken like ex-
port promotion or restricting our im-
ports and that prescribed limit of
wretched Rs. 75 is also being with-
drawn. It is certain that unless
foreign aid would be forthcoming the
Third Plan would be subject to a
cut and the cut may come even before
the expiry of the second year of the
Third Plan. At the same time  though
we expect that the former commit-
ments of the members of the consor-
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tium who agreed to support us eco-
nomically for the implementation of
our Third Five Year Plan should
come forward, there are persons like
Scnator Symington and others in the
U.S. Senate who were successful in
mustering strength in the U. S, Senate
and to carry out a cut in the American
aid to this country. In this regard,
though it is not absolutely relevant
here but these are corollary things, Re-
garding the purchase of MIG planes
the first reaction of any man in this
country would be to ask: “Who are
they to comment on our purchases?
If we purchase from any other
source it is entirely a domestic
affair of ours. Who are they
to pass a remark that it would be sub-
ject to a cut in their aid to us and
that strings should be attached to
their aid?”

Whatcver it may be—at the same
time, Sir, this controversy has brought
this country to the cold war. That is
the most unfortunate part of it. In this
conncction, I draw your attention to
the JANE’S All world Aircraft, which
is an authoritative publication on the
various aircrafts in countries. There
it is mentioned that the MIG’s are
produced in China in an aircraft fac-
tory near Mukden with Russian col-
laboration and they are produced at
the rate of 20 to 25 every month. This
was last year. Now we are going to
purchase the very same MIG from
Russian sources. Until and unless we
have our owp factory for every little
wretched spare part we will have to
depend on them. And, God forbid, if
there is a war between China and this
country, naturally, because of their
ideological affiliation, they will have
more loyalty to China and we will be
in a terrible soup in the last minute.
Then we will be completely defence-
less. It has to be studied from that
angle and necessary decision should
be taken in that regard.

o tifarg a1 ( FAAYT )
s Y, wreAw faw #1 0F qAT
TAHT FAT § AW AT FIHRTTH
T TR AT g A w A
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[sT0 Wifaz g4]
g WATAG & e ¥ 7 991 FT
gFY §1 CF FAET gAR! T AH
frad £\ o& ar aozafq & W &
FIT  Aq IgE A & 39 g7 fyAqr
g gE wEA fadaT |

Tq AT Q. AWd d¥adm
qar 9« W & fom mawmREw
“wrEag faa F1 9gd T & gd
faator &1 &9 FT R & A7 fawio
gaX ¥W WA wEw # W
2 | ux afgs wax &1 fAdir o
wF wifas A7 & faator o Afgw
e ¥ faatn Hwrar Fragay ewfie
FTFTTE |

SEA AT FAT AT T HFAL
F ggr e Faw faawr qftom ag
gt f% At zar /AT mAg @ #7
g7 ¥ gfafaa 37 a1 39 7w
¥ ARy AT AEH WFIT TE AT
gOsy % arg Afavw Hogw [
gady  =Vag WA FT aO warg
garar A7 fg=ly #:1 wI-ar ot
ST ag gAfAw f&  @mar g
A1 M G A 1 S L A i
qUT TW AfAW F F®F AAT &0
gig & A1 §T 3T IF gy Avg
qaAAT | 427 IN[ F AT, wEFey Y,
faelt  sRslt FT E@A T AT g
amg sfaam qar # fomar & ot
uF @I 91 waAq ¥ wiEd
gf @ wfga 9w Faw
/7 ¥ wEwr fadw smoer g
faftasz  afgaare ¥ @ dma &
qF w@ qar Faar @ fF gwa sIE
¥ T A TAFM FT ITFT G
T #Y & ) W gwA IET §Ag

gqAY AIeT K GT FTH FE@T ATON
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Ffear  g@ar @ @@ falw
g g ghaT 4r |

qATAT FT FEI-q  gHIX  ATAA
% 1 SE AT g E AT ARG
w0 dfgx Fge s famr o39-
TEA AT g gHIL ATAT § |
IETEFAA g & fgA q e A faam
ferafaar &1 et gt AT § 0
agr o7 fgefoma war @ A9 F19
& Ffaar w1 g dfws
ag fax wim, =g feRfmaw W
ag F |7 qq wrard & fge&r
A7 9T AE AT ET wITETE AT
¢ f& afc gw dAfama &1 &
F0 & fedr HugarEw gE F7
W drgw F@AT SH FT TFT T

graaqr qfdfeafaaga o€ &
qTq ®AT AT A AGAOT Fr g fE
d7g ad ¥ alzg, AT 28U ¥ TREIA
Wt omadr et & oA SR
g T RATA AT ¥fF gwmvay
# g us fagow agt Sufeds s
gy §13afadas wd T goar
® AG AG AT AgaAT | fagas wA
F arg AggarEd ¥ goar T
g\ AfET FCF 9T HAT FE AT
ST § f& zHewy TmdaEsy
gfa® WraTens  UFAT  FT grazaEar
g1 ema fazam @ fF wETeww
wrar #F fAmtw & &
qFAT ¢ I9 % fF IT F7 0F 99w
FgT K A FET AT | HfEA
Y ATy g X TWoAAT 9Gr &
FT AL FIAT  IUN FE & W
# fasms g | Fg@arasredEre
Fwr gfs frly aafem & e &
¥, 19, qeE 47 991§ a9 &7
quq "Aged w@ar g fRr 2wl
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TR OH A | A gm aT Y
fgt sk wveg W & v
#  gu & fa=re w7 gon
IAHT IAFT IfaA T faw

o W, &5y § agr
TAT ARAT AT 1 Ag HAAT
srar ¥ fE feelrar & & qerar
oA FE AT ga Az H v eE &
grET Wrwg FF g fE & FhE
WA AT TATE O, A fEeEr
& OF T M7 WA F Ay
7 faser adt g #fEA 7w
AT w1 IAFT A T W™
g aifer 1 @awr e WY ouew
qRAF  qmaEt w1 oA 2 fgeE
T {F A7GE WGHT H ATE
HIAT AT F 1 FRTIgEmE A
Tz & fr oz Awm W1 @g aA
w8 AT & f&  feedr Ay s v
g, I HoAeger H A 97 A ArgAn
g f& feer adl ay @t & @,
gafr Ay smow@r & fgdr
Ifr srWAH AT I ¥ T AR
®] A0 qrgd faqrr dw &
BE qmT U ATEF fRaramar @,
gegd WY, AT g0 ARG FA
AH-AAT H A KF g B, W
oA A G 2 I e
At AT 9 FFAT WY gTAT O

T2 AR NI HAY A 77 42-
fas-Fid HIe@w 9X q9d 9 I
qqq ITHI @F A gy ¥ giar
qr #T TF AT HAAT #F g
qr, FALITATT F TEHA Jq 7AS
HfY 4 IW T SR AT TEAT
|3 awe s Iafeqa fawarar s
wgor  fg=r ® ogar o9, W«
g qafacge a=< T ¥ 1w
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JaT 2 fFgmagw & aw fg=ly
aff sy gEfag Hasy  #
wgo gR E dwwasgmg fF
o9 AN F7 A gA AT F) (F TS
I fgy q Ay e wraeyr wfus
T wr HAAA T JAE FAT FoFEAT
gfqs & 1 AT A A T
«F  FeA Agi  F gear  a@l
mary #, |amE Af &7 39
aE FrAq A5 w74 ¥ gAfad
¥z Arq w1 §7 w41 At fw
a9 Hfgdr a sAAAAT Fraer
gfirs 20

st aRsEaT  (F7AA)
o7+ AfAFIT KA ALY FIAT ATEA |

o Tifasz 71800 q 7 qraeq ¥
T ¥ AMA T 4HE TAAT ATRAT
g 1mT TEA AT uz gAm g fw
gare Srusy feemr wAd oW W
Yo wfrma waw  ugi o fer W
e wrfed 1gAeT AT EAE ug §
f& oy st @z 9% feed | fvq oy &
Mv 3T A Iy A fer ® ffx em
¥ #fedy A oarg A W G
g & 0 feely wEAT e 9w fgey
¥ gmA & 3w 39T HAAr "
Wt gar ? o FHAEEEeT § T g
gg & fF A9z wAA i fgF oama
339 & 37 N H HASAT & A9 gy
feelt ® grawfer 37 o ufg afus
g7 AT Z1 ATAgEE gg @
fo fam w17 &% w2ai £ faur syt
Y 9Tl & I W ¥ A9 GT
T AT @ IAT WHTT AET AV WAL A
IaT g1 wTEzara, faw # oagr
7 FIA  IF T AT G WTAIAEAT
| T AF T F TEAT FT A_H §, 0T
wez g ¢ e vw I & IER
Y AT # gra wifed 97 qTaT # qTe
¥ 98 s & 1 afz g TG Hefy
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[zT0 Mfarz 3]

fet  agl @7 ¥ @1 I FAM
IAfat &1 Sirer 9w wifE  fger
sAa gt T fger & weAT & 397
g fgd &3 (AfFa gaw o o
Fa1T dH uF AT 9FAT W AT Al
st " feeEr Ad @AA § oIAET
§ feet #@wzdl wIwv A fAr
faasr adl < a%a1, #7 I HAW
H &1 Fzar W Ierd g & AT 7
Furr A g

*[Mg. Depury SPEAKER in the Chair].

fo7 aziav A1 @At A #
9 & oAvey ggvifaam g
ST AT 3 g7 JAHT ATA ALAE AT
Fifgd 1 wEl a7 IT 5 FT ANH AAT
arfer fmr ® fgedr AT ard-
g & AXAT 3T N AAAR,
A HASAT HETAT ATAT AT FrEaArg
&1 gva fer wgr, fow q fa wradra
gger s 9 ® O gAAr 9 49
g8 |

& WAF@ qIEw 1 A4A AT
"o g

o Mfasg ;@ 37 G99 At
grafer @@ 2 oufzaz @ 9w Ar
&7 fEaram

ECUNGE TGI8 S V)
arreg g, wT A% gare vezafa fa=y
[T AT 9 | I FN(GT qE
feedt § g a1 A ImEy ag
HAHT ¥ F wIA AWMU 9@y 9
g fd W A ¢ ek g
W @ =Srfgd fEw oa¥wmr ogwmTo
gegafa  fedy wmar ey @y, 6
g W gEE gwawg  aevg qE
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2 fF gy TrEafy feelr w1 oSM
g 13 fad fam SFT gw
To T WA & fEeET A AT
T OATAT FAARZ  TAK AT TG
qff &1 g7 F AT FFT AT
fagzs =z & f& gy 3w
Tozafa ST oHAST WAM o # AT-
Tz zElY IqTEAfA, w7 gAd,
aEa fzer Amr B9

fer wrw & % AHA A EW
a7 7 frfzear ®r¥@ 7w faw
& # wrefry swmamt & A A faw
g g3 AfFaga a e afrada g
2 ) ofy fedr IeET AT Y IFET
s fPror #Fs snE AR fae
wAY, A HAAT A1 ATE fgarA g
uox manfax A &1 g9 AT R
fagza & & #va0 T AHCTAT i qEA
#, a7 fr gy 7 wAT S FE A F
sy far ® oazi 37 AT AT R,
qreTR AEfema ®TA S Er o)
7z 7 fx wwm wrar srAn sty
g oar, W 3w a7 fre fEa
Fvaicfm Az # AT FEIT
frres g o, wA AT T iz
1 H TR A B A a7

g

~

twe fe=t wrar Wy TSAl g
g A1 T sgaEe fedY 7 g Anfga
73 qww G 4G AT R F T q¥
smazre @t fz wer w Tew @
T AWy § oA gr g1
T T AT WIS 27 A AEEFAT
g1

T
F ®T & qvaw § ) g g
N FATN ®A ST F FF CH WA

a0h
5
A
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T AIFTIETON F qrAeT § I
g uHr a F¥gi, faAw 0§ qer
ARY AFAT WA AT E, T ZT 4
& a1 fedy mE 3AH 77 w9t W=
E g1 mETTETn Zr gty S
wqr ZIAY & az gyaa wifefoaw am
qarfY A g1 grEA & fAF o
AT & &Vo &io Hlo T IETETOT ZAT
g1 A=A & Flo Flo Hio FI WY
afzfers wrar g was mfefers
MM 2 A g A F AT A
A Frzfay ) AvEw &Y qaAT #
qmr ErEA wmr g AT
AT § Flo §lo Flo 3 FATI TAY
FXE ) gzt ma¥ S owafA
Y # a7 wadr & gmfrr £ S
Al

faa dw@a § a6 (ofi 7o WWo
W@ ) AP & TERT M7 feEa
W1 § agA &7 g E |

¥io mifam g . freAr [
TIFTTATHL KT NAOFRTFL gz F27
s EfE 3AEA Rw W oawamr a4
STAT, A7 THA AT § 1 WAV FY pAq
fresfl #1, 9w w1 W 3T 9T &
afsa®y AMEI T T AT :E oA
fe=dt wrar wmt farag Ewr oza
qaa wir W A qgafe 298
377974 afk® d§ W o an
FwFm b @y 71 afma wedir =y
o7 gfaa wedm =1 amr fze
qegafacs &1 Zr "EAT & aqifE
T, warmr rfew Hal g g
Tma, oHA W TEM "T oY
gwrF A1¥ F HegA [ fawar ¥
sfaor A M wwd ¥ IAH N Fopa
Fax #1 wfrear § ) gepafas
Arer & wfers AT wTaT &Y A
& 3t g g APrary § ovor e
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mr g f& e gEr weRTas!
HEFA 7 OHIANT |

fev nF am MfEs | g@ W
FaET vEF Al Jm g wT A
v ferdl g e, qmE FE FqrAl
qv fz=dY & Jv @Y g, dm A AT
FEeqAt o7 faedr @&y o1 @Y OE,
FqT U MA FT T HTFIHATON
gaarfeA gidt § saa wo fesdr a0
ag &7 g1 gAfad miFmat £
I r‘(tﬂ; it g1 = fgd 1w a7
yraT g o A1 SF Amr g 77 39

3,

FIHTH A1 TF€T g IT 7 fAar nav

3.

[

UF ATA H W7 T F7 g )
A AT A A 4Z7 T 07 "9l
st g1 3T wer Wi g A g
3§ F1H 7 27 1 AT HQT AFAT
g1 9nE grrar ArfzaaEe fY g
q7 g azwt 735 A7 fas o
gz 974 3% 87 A1 W &1 IF Amr
g garrw g 2 fa feey A
T 3awr faer FE0 faar . 399 wiar
Ff59 g, a7z ot fxar fz=r a7 7 a8
FZM) Fa7 TE @wraT oRTESAT
gz fzedrar fadiy &9 gra,
afea 3a 30 ¥ f1 g afay fa gawr
aefrar, A+ A7% A7 ww fz:d
97 7R # ) Az I WT A9 & IXAr
FrzaEr favry &7 200 A QY
qzawr #1F fager F@ aAr &8 &0

¢ fam AiTTw 2 Tega wgRY,
quge WEIFE A F21 41 & d AW
qF ZA IAR T HEHT AT

Mr. Deputy-Speaker: Order, o'rdar.
I have called Shri Swell.
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Mo Mfag TIwm : fEx @
o FvH @ Afww fE® SowmEr
TEEETT K oS W § 9§ 9
FI ANSART FHEA F AT WA Al
WG A91T ST &7 94+ 21 7T & 39
AW SIRT  AHHAT |

7z F71 W g f& oSw em
ofa® gas § T gwEr o I
w5 &1 a7 faege w9 A9 R
qaER T A afaw gy # HifE
“fegr fae wnfi & o & ;v e
Fzt T2l @ gn ¥\ @fery 70 fragm
2 fx oy #1 w7 famw g7 R, felt
F 39 & H AurAT 97 fa| I
aq fom 13 2, aeq g o7 9E E A
77 Fg 1T E 0 Al e &
W ®q § ofvadq &9 #T 9GA
FTAT  AGT TAT A1 EAIT |

feedr & &1 37§ AT W AWIHT F
[z AT Q& IAF A fAwraan g
TMEH, R G gIE g AN 77 Faeg
TG FIAT § 9 98 FEa § % gard
WTOT & TXATS faewd @A gh ATfed
aIfE A R gAY WL & gAY W
# AT AT IAR! gW 9971 % | HA
& ®rE mafa 48 2

f&e ot A Had I FAT & ITH
ferg at g | aOaT AT SwiE g
g gws ) gawr fadng =Y fRat
aHl 2T ¥ ag 95 ¥+l I5aAT 2 O
AL AHE H A I )

gt aF afqw wmar F1 GET
# wy wga Wear § fr 3 afew
W ®ET AEhe @i # 1 wwe
qE A & wel v afgw wier S
o SirTsw Arga H fAwT Y ag wEwd
&Y & AR qg A FAT {F 76 qF
& w1z /Y q1F A &) R} A A @
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gifec &1 Ao § g3, a8 T=d
aa g, A L AT g1 Tt |

fee v fawa & @< Tl & 1
AT A AT AGT F oAga €oarq oW
axdl & A7 aga H A Ag A
wmevw % far, afz o faet gae
% FATH THo Wo & ATHA TH
AT T qFAF @ T ag IAAT
qaus § g0 g | gfz gw onE
Ffa® war §M7 F7AT ARH 2 A
asfa® geae: fasremr Smeh § 1 sAsn
Ty AT A7 a7 #fzq g Ag
qvYF TGN G AGAT | AfER IAEHT AT
e q qATA  adqT- F7 99+ far o
T4 A RE GANE ARTE | 0 ATA
#qAT 1 7 Aar wgEA g fF wrET-
arofr mifg & gHI AT AT § a7
g sfea | 3HE 1 AT % fagr ST
afegd 79% WA H g WANs &l
qEAT 2 1 WAT g H AT H wE-
wr g9 Afafr @1 =\ Jawr
FHRIE g9T 97 | 39 FAA 9T T4
W= St 7 ouw g3 e a1 famE
femat g1 Tregaa sy wfafA faw wrar
FTI9qET FIA & M7 5| 9 #7
THIT FTA § ag W97 T AT & b
F T ATT FTEFI FEATE | TG
wqr - w9 &fafa & gro faw s
FT 9T 1 TR & M FHHT FW o
W1 H 99 @I &, WIS F 39 § A
ma faar g a1 4@ #1€ wrafa J@
g

fordY o\ T I F1 29 TF HTHT AT
4 T gW Fga 9 fF 33g ey 1 @
et & afeF ota guTa sfawe aw w@r
g1 I9 9F gW\ @7 % Ieg W
WTHl gHIR &9 F99 FT §F T0d Tqw
fawar 4 | ag qg awwa 9 fF 3g
#1 fgY wmar 7 o Gy T w7 0G
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g & & g S<g wrT #18) FHTe §7
A wew & 0 zEfed gmE wWaw
wfaur &Y ¢ W § Sg &7 N
TE G W TEET 7 fAar
afad 9 A0T #1 @7 FCG FT qEY
qar AT q R 3vg e gy @
AT FAT ATATT AT A AG o4y fF
guTY sfaum™ ® mrar mar &, ;7 IEi
1 IufT T wa= Brar s ww ¥
fey & gafs frag Fgargdraga
FHRT 90 fF § I3g A7 W W
areat #r IR A =meAT |

oy & wvamw W Wiy AvETe FY
T W g F7AT & A F aga g
#za fawg & g a= wow AW
T@AT AGAT §

¢ wferY wmar o AN R
fet a1 A g warw
M7 [@F fAa TmeA 97
FT g |

> A= wsw s arfot #r ey
F  faear 0 S gt
H 37 gi IaEr I afy,
A EE IAR AR QHY
E1L ]

3. 9138 gEART AqT WG W
SFT ¥ arfga M7 wETEHy
F1  fawior

¥, @y Fram a & g fged
FHafrat &1 oF  FufsA
afew

. g F3fmw gATarAt  fz=
FT AT TG WA HTTHL
w1 g7 gEFEE W &L-
wifme Fmi & fe A
UM (|

<. fedr siv Wi Amam
FTY T R X T
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¥ fF wesh ¥ fagey &
o) 9% fag Fmre, fawm-
g9 HIT FE SFT FY @
H@AT 3T TR FI AT |
WIET ¥ A¥ ¥ {7 WA T,
g § g A fawm & A ¥ 1
F AT ARATE | FE WA A Fl
frgmama famlr v @m 9= @1
g, UF q7F T vgrd afgw famtor w1
®H A T AT YA TR &
gifas  fmior &1 #  wfaw
faafa a1 st Aw A R, gmT
g W gt @ g = wfy
ST R F IF qF g AT AT W7
sqT AgY 37 a9 A% g7 Wiigw fAwmr
TG T ERT | A FE AT Fg TG
froe 2@ ff FEEw W Tt
FAT5 I 4 ZHIT SSG A W=l
qYHA FeT AT V2T & | w1 fawaw g
fe =g @Al A v A7 ax gy
gY AFA W@ Aw fF TEd FAi A
TE I
fex gmar @ &1 FF guTeAr
afed | AEaEs FTefEd & ogA
argy § 3G weg favg fam #
gurt v fax off A7 wid IAm
gog § ) AfeA § 399 Aew @
®T FgAT AgAr g f W A
Frafaer & 39wy faugi &1 4 1t
w  qfoA A fFm s er 3 3w
ATE FHTIT A g1 AfET
o § q AT AT FT3fad A geas
s FTT AT & T ATNT FT £B Hq
w@m St TR A A wrIte &
w wiyand & frar a1 IR FRT
qr
“gfz Ffa gare waETeY &Y Arr
t @ o wvdm Fwfe Sy
g & zH N ® wa-
AT W A g T R AY
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[zre wifa= &)

qfcfeafa & mq 7 &) faa g
F\magdgy @ & Al
qErd: @i Id g 1WA
gq I mEEEA "wifgw
gfez g wa & Q0 F7 FFAT
Ealiwad & Fgm fF
TR faast w7 T g,
T FT TF TAT  FeT
Iqreqer oY, famior & 79 F1q |
gy AT e AT &1 T TEEE
3 g v oz W A
qTWTHAt § T AfsE w1 A g
mE A gE T A AvE 2
feqed FTH AT &% qFAT fa7 TFg
FAT & WX w7 Fg 9 aFar fzar
Afeqes & gafag faator o e
¥ o5 A & AFFATAT qFT 2
i afz gw fagtor sed & za 20 #7
ar  ga atfgs o atas famio
fagd fordt Aar W Wt A
TAT ZA A1 AISAN 97 AW ®W
& oA AT AW

Shri U. M. Trivedi (Mandrsaur):
Mr, Deputy-Speaker, Sir, beforc the
hon. Finance Minister stood up yes-
terday to address us on the Finance
Bill he had the opportunity of wind-
ing up the debate on the Demands of
his Ministry. In doing so he felt it
very much that hon. Members .itting
on his side do not culogise his virtues
and that they only find fault with the
Government. He did not relish this
idea. I would have a ked him in the
same strain, “Does he not see a red
rag whenever he sees an Opposition
Member?” He feels as if it is hi: duty
to crush all opposition and curb all
feelings of opposition in this House
and outside. He must remember that
when he was a Minister in Bombay in
1958 when the annual session of the
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Jan Sangh was to be held he refused
to give even an inch of land to be
used by the Jan Sangh. It is this feel-
ing of his which creates g reaction.
He should realise that in a democracy
the Opposition has a certain duty to
perform and is an essential feature
of a democratic government. Until
and unless the Opposition exi ts de-
mocracy will not thrive. I know and
we all know that Shri Morarji Desai
has sacrific:d very greatly in the cause
of this country. We all who were
small youngster; in our college days
cannot forget and do remember his
sacrifice but he should also not forget
that people sitting on this side also
have made those sacrifices probably to
the same extent that he did. We re-
member that Shri Kamath who was
an ICS officer did resign to join the
movement of the party. The Congress
was then a national institution and
cveryone of us offered ourselves for
the sake of the country It is only
now that the Congress having come
into power has started to behave in a
manner which indicates that it is only
a ruling party and not a nationul party
of the same rtatus which it had in
those days. However, Sir, I do not
wish to belittle the good things of
Mr, Morarji. He has been a stalwart
in his own days; and even rccently
he ha; forcibly put down the yellow
press of Bombay and the drinking cvil
there. Be that as it may, the question
still remains that it is not enough if
we go on raising duties, incurring
more expenditure and wa te and not
plug the leakages that exist in our
country.

The Finance Minister was very
touchy when reference was made by
one of the speakers from this side of
the Hou.e to ‘the beggar’s bowl"
Naturally, none of us want ‘o be cal-
led a beggar. But the patent fact
must be admitted by us: whether we
do beg or not. What is the method
by which we have been able to get
large sums of money from the various
nations? We cannot be ungrateful to
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those who have been kind enough to
come to our rescue and have given
us the money. In many cases loans
have been given; in other cases grants
have been made. The grants have
been so heavy that it would be better
if I enumerate them for the enlighten-
ment of the House.

From 1957 up to the end of 1961 the
United States of America has given
us a grant of Rs. 119.90 crores; Canada
has given us a grant of Rs. 8164
crores; Australia has given us a grant
of Rs. 11'90 crores; New Zealand has
given us Rs. 3'03 crores; United King-
dom has given us ‘49 crores; Norway
has given us Rs. .89 crores; Ford
Foundation has given us Rs. 6:97
crores. A total sum of Rs. 22480
crores has been received by us way
of grants.

It is true that we have not agrced
to have any strings attached to them.
Yet we rhould not feel ashamed about
it. We are also giving grants. We
have also contributed for the uplift-
ment of humanity and countries which
are not in as happy a position as we
are. The only question to be consi-
dered by u; is this: can we go on
maintaining the speed at which we
are proceeding by merely getting
these grants and loans, or are we be-
coming sclf-sufficicnt?  Are we not
going on increasing the taxes and
squeezing the blood of our countrymen
as much a; we can, or are we trying
to find out ways and means by which
we can stabilise the present position
of the prices and improve the collec-
tion of taxes, We find that in customs
there has been a fall, we have lost very
heavily on customs. We might try to
explain it away by saying that our ex-
ports have gone down. We must
exert ourselves and have our efforts
directed in the direction of raising our
exports. These cannot be raised by
simply creating a State Trading Cor-
poration. These monopolies are bad,
whether the monopolies come from
the State or whether the monopolies
are in the hands of industrialists.
Every monopoly has got a system of
corruption. The monopolies we are
creating are bad and detrimental to
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the morale and progress of the
country. We must put a check to
them. Report after report is there to
convince us that somehow or other
the State Trading Corporation and the
other subsidised corporations are not
doing well. The Estimates Committee
has pointedly and consistently drawn
attention to the innumerable acts of
omission and commission on the part
of these State corporations.

The operation of the public sector
undertakings is just like your pouring
water on sand. But Government has
not taken any notice of the lapses
pointed out by the Estimates Com-
mittee. The Government caravan
goes on. Why does the Government
not pause and consider how the private
sector is able to earn more, and why
the public :ector undertakings earn
less; that while the corporations run
by the Government are losing, the
undertakings of the private sector are
making more money. How is it that
while the private sector gives better
vervice the public sector refuses to do
this. All these must be enquired and
ways and means must be  found to
improve matters.

What happens is that we have to
bear these losses. Not only have we
to bear the losses, but when public
sector undertakings make no profits,
we losc on the income-tax as  well
Thus a double loss is caused by the
public sector corporations. I have on
earlier occasions pointed out by facts
and figures by which we could come
to the conclusion that these public
sector undertakings are not very
helpful. An investment of Rs. 885
crores hardly gives us a return of 10
crores. That is not much; that is not
sufficient. Even by an ordinary man
who may grant a loan this return
would be considered most insignificant
and of no value.

Union excise duties have been in-
creased and they are ever on the in-
crease. The old ideas of excise have
disappeared. We have got excise
everywhere. As young children we all
used to interpret excise as something
to do with liquor, ganja and bhang.
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[Shri U, M. Trivedi]
Now, what is the position of excise?
A cycle has got excise: rim has got
excise, the free wheel has got excise,
the hub has to pay excise. Every-
thing has got to pay excise. Tobacco
has to pay excise. The collection
charges alone on the newly introduced
excie dquties will come to about Rs.
27 lakhs. To collect this amount we
have to spend so much. Have we
paused to consider the leakages which
occur in this respect.

1 shall give the House some figures
which may help our Finance Minister
and those on the Treasurey Benches
to open their eyes and find out whe-
ther we can earn more by stopping
these leakages. I have got verified
figures of only one sugar factory. The
factory is situated at Hargaon in Uttar
Pradesh. I have tabulated the figures
and gathered the idea that of the 61
lakhs maunds of sugarcane that was
sent to the factory, railway freight
was paid only on 75 per cent of the
consignment and the rate charged also
differed. The net result was that
from nearly twelve centres from which
this sugarcane was sent Government
suffered a leakage of Rs. 1,29,1838]6.
Because, when the loading takes place,
the wagon; are not weighed. Only,
up to a particular height the sugar-
cane is put. The net result of this
arrangement is that the booking clerk
simply puts down the weight, which
ought to be up to a particular height,
which is indicated in the wagon it-
self. But a greater height is reached
and a greater amount of :ugarcane is
carried, as a result of which black
money is earned, The man saves the
money. He does not give it in his
Income-tax return, he saves money on
sale: tax. He hides his income, and
saves railway freight to the tune of
Rs. 1,29,183. There are four hundred
such factories in India. You can just
imagine what will be the amount of
Jeakage that will be taking place in
our country,

A big leakage is taking place as a
result of the new cystem of carrying
coa] which has been introduced in our
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country. There are these new BOX
wagons, Those of us who are travel-
ling nowadays would have noticed this
new type of wagons. The have a
different type of couplings from the
ttandarg wagons, They cannot be
coupled with any other wagons, or
shunted, and the rake cannot be de-
tached. If once the wagon becomes
sick, it has to be kept lying idle. And
no other booking except the booking
of coal can be done on it. When it
carries coal from a long distance of
one thousand miles it has to go back
empty over thi: long distance of one
thousand miles. What a criminal
waste in our country? And it all costs
us money. We do not look into these
things, because we are now used to
spending crores and crores of rupees.
From an expenditure of Rs. 55 crores
in 1915 we have now come to the tune
of arabs, as we call in the Indian
language, and hundreds and thousands
of crores are being spent by us now.
And therefore these few crores do not
count for us!

I will give a few instances of how
this waste is taking place. We intro-
duced this decimal coinage system. I
remember the Prime Minister taking
part in that debate, and he used the
word ‘“scientific” nearly sixteen times
in a short speech. He said that we
are a scientific nation, we must have
scientific methods, for a crcientific
country we want the introduction of
a scientific system and so on. And I
read out that day an extract from a
speech of Mahatma Gandhi in the hope
that perhaps it might have some effect
and to show that the introduction of
decimal coinage would merely result
in cheating the public more than do-
ing any good, The ft.-lb. system in
England has not retarded the progress
of that country. And the progress of
no country can be retarded due to
these things. But we have introduced
the decimal sy-tem. What has bheen
the result? In taking back these old
coins and re-minting them, the ex-
penditure in our mint has increased
slowly but merely from 1957 up to
1961 and the total increase of ex-
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penditure over the ordinary expendi-
ture is Rs. 12:44 crores. A waste of
Rs. 1244 crores, a very big waste, and
it should open the eyes of any Mem-
ber on the Treasury Benches.

It is the height of our mismanage-
ment and inefficiency that even in the
sale and distribution of our food-
grains we have lost so much. How
much have we lost? If we look at
the Civil Audit Report we will find
that Rs. 111'18 crores have been lost
¢imply by this movement and by the
depot management, Yesterday our
Finance Minister was telling us, ¢I
cat so many calories, we can be self-
sufficient with eating so many calo-
ries” and so on.

Shri B, R. Bhagat: What is the de-
pot  management to which the hoa.
Member is referring?

Shri U. M. Trivedi: It is in  the
Civil Audit Report for the year 1962.

The Finance Minister was counting
calories. That means he was a very
calculative gentleman, very carcful
about his expenditure, very careful
about figures. And although he count-
ed thesc calorics he did not count all
the waste that is there. It is to him
that I appeal to rise to the occasion
and put a stop to all this leakage that
is taking place in our country.

I have already referred to the in-
vestment of Rs. 885 crores in  these
corporations, the so-called Govern-
ment controlled bodies, which yield us
a return of only Rs. 10 crores. In this
report of the Finance Ministry I was
surprised to find that a big item which
is controlled by the Finance Ministry.
and to which gome reference ought to
have been made, is entirely missing.
1 refer to the Opium Department in
our country. A big exchange is earn-
ed by the Opium Department. Yet
sufficicnt steps are not being taken to
keep the smuggling down. Every time
two maunds, five maunds or seven
maunds of opium is smuggled. People
are arrested. And what happens in the
end? The prosecutions miserably fail.
I remember that one gentleman from
Jaora, who happened to support the
candidature of Dr, Katju there, was
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caught w.th 7 maunds and 35 seers of
opium. All the walls of the house in
which he was living were made of
opium. I live in Neemuch, and the
Assistant Narcotics Commissioner lives
there. [ warned the Assistanty  Nar-
cotics Commissioner that action should
be taken lest the whole opium might
turn into black earth, that is just clay.
The poor fellow took all the precau-
tions. The accused managed to have
his case transferred four times, drag-
ged on the case for three years, got
the records of the Jaora Municipality
completely changed so as to show that
he never lived in that house and that
that house did not belong to him but
belonged to somebody clse. And at
the end of three years he was acquit-

ted, notwithstanding the 7 maunds
and 35 scers of ppium,
This js a daily occurrence. 1

narrate this one instance because I
live in that area, and I come across
such things. And T have suggested
often that in launching these prosecu-
tiong some method must be adopted
whereby the State police is not al-
lowed to handle these  prosccutons.
The State police always leaves &
lacuna. It acts in a very corrupt
manner. and particularly in  these
opiumm cases where big  smugglers
are involved, large sums of money pass
hands and the pockets of the police are
filled with money. Thc net result is
that these culprits escape. Something
must be done about this,

Another instance 1 will narrate to
you, and probably the hon. Minister
may be able to verify the facts of
what I am narrating. About 300 motor
vehicles, seized from the smugglers,
beautiful cars worth fifteen, twenty
or thirty thousand rupees, are left at
the police stations. Each and every
part of these vchicles is being stolen
slowly, but certainly and surely, with
the net result that at the end of the
proceedings when the man is convict-
ed and when everything is found, the
car cannot be used by the Govern-
ment and just fetches twenty, thirty
or fifty rupees. Why? Because a ma-
chinery is not being adopted that the
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moment it is seized, somebody must
be found to whom it can be handed

over and the money credited to Gov-
ernment.

Such a big loss. You just multiply
300 by 15,000 or 20,000 and you will
realise that the loss is very great.

14 hrs.

In this connection, I would like to
refer to other leakages, which 1 found
on reading the interesting report of
the Public Accounts Committee. The
World Agricultural Exhibition was
held. Our Congress is fond of creat-
ing samajes. It has got the Bharat
Sevak Samaj,. the Bharat Vagri Samaj,
the Bharat Sadhu Samaj. One of the
Samajes was the Bharat Krishak
Samaj to whom thig land was given
without taking a farthing from them.
The bill came to Rs. 32 lakhs for pay-
ment to the Government for use of this
land, The Bharat Sevak Samaj raised
its hands above and paid only Rs. 3
lakhs. Twenty-nine lakhs waste.
What are you going to do to the Bharat
Krishak Samaj, 1 do not know. It is
a dead loss that we have got.

8Shri Tyagi (Dehra Dun): It is not
Bharat Sevak Samaj.

Shri U. M. Trivedi: It is Bharat
Krishak Samaj. T am sorry if I said
Bharat Sevak Samaj.

Shri Hanumanthaiya (Bangalore):
Who is the President of that Samaj?

Shri U. M. Trivedi: I do nct know
who is the President; I am not con-
cerned with it. No personality; I am
not concerned with it.

Immediately my mind travels from
our local position to our foreign Mis-
sions. I gave certain illustrations be-
fore also. This time, when I was look-
ing into the Report, I found that there
were two messengers employed in one
Indian Mission and they did us in the
eye to the tune of Rs, 63,000 by pilfer-
ing our stamps and not posting the
postal articles as directed and swall-
owed all the money. We had no con-
wol. What hapuns is. the people who
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are sent out in foreign Missions are
those who know how to wear pants
and coats properly. They do not know
anything about India, and the poverty
of India. It is such people who are
picked up simply because they can talk
polished language. Shri Morarji Desai
said yesterday, I am not very fond of
vratory. He said that he will apply his
mind to facts. It is not oratory but
brasstacks and facts which will count.
In our country what counts is the most
strong commonsense of the man who
is employed by us. There was another
case in a foreign Mission where the
Third Secretary swallowed about Rs.
11,300. This is a very great slur on
the way the accounts are kept. The
Third Secretary must be a very big
fellow. There was one cashier who
did away with Rs. 1-54 lakhs. We
were not able to find when this theft
took place. It took us three years to
find out the leakage.

Shri Tyagi: Where was it?

Shri U. M. Trivedi: It is in an In-
dian Mission abroad. Don’t ask names.

Shri Morarji Desai: Which Mission?

Shri U. M. Trivedl: If you want it
I can give you.

Shri Tyagi: Is it from the Audit Re-
port?

Shri U. M, Trivedi: Yes. 1 am speak-
ing from the Audit Report. He will
do well to read the report. If he
wants I will refer him to the page.

Shri Morarji Desai: Yes.

Shri U. M. Trivedi: In another In-
dian Mission, there was fraud in the
cashing of a cheque for Rs. 19,000.

Coming home nearer, not very far
from this place, we found that there
was one constable who used to return
the cycles which were seized from poor
cyclists if they were riding two or
riding without lamp. He returned
about 7000 and odd cycles and misap-
propriated all the amounts collected
to the extent of Rs. 17,000. These are
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very small things. These are happen-
ing all over. I am only picking up
instances to show that we have got
leakage of a very big amount in our
country. We must be able to stop it.
We suffer doubly on that account, If
we have got honest people, who earn
honestly and fully pay income-tax,
we would not have bothered much
with heavy taxation on other sides.
Here are dishonest people who go on
thieving and keep the money them-
selves and deprive us of income-tax
and they enjoy the property. It is to
these people, therefore, that his mind
must be applied and the leakages
must be stopped.

First, 1 referred in my speech, to
mismanagement about foodgrains and
the losses that were caused by mis-
management. 1 had one case from
Rajasthan and another case from
Madhya Pradesh which I cited. I found
in Bihar, in Assam, in Rajasthan, Tri-
pura and other places, lakhs of maunds
of wheat which moved from one place
to another did not reach the destina-
tion. We were making an enquiry as
to where it has gone. It is not one
wagon; not 2 wagong or 100 or 200
maunds. In Bihar it is 214 lakh
maunds. Where has it gone? What
type of efficiency we have got, 1 can-
not imagine. In Assam it is 66,030
maunds; in Tripura—I do not want to
narrate all the figures—35,200 maunds,
and so on. Hundreds of bags were rot-
ting in Madhya Pradesh. They could
not be sold to the public. The public
was clamouring for wheat, But, wheat
was rotting. The public of Bombay
wag clamouring for rice. Rice was
being smuggled; rice could not be
seized. Every day from Madhya Pra-
desh, hundreds of trucks of rice were
being smuggled. In my own place,
hundreds of trucks were being smug-
gled to other places. Every day, the
Sub-Inspector of Madhya Pradesh
carned Rs. 100 on this side anq the
Sub-Inspector of -Rajasthan earned
another Rs. 100 for every truck that
was smuggled. Ranjandagaon rice
which sells only at Rs. 19 a maund,
was being sold in the Rajasthan and
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Bombay Presidency at Rs. 23 a maund.
Smuggling was going on. It is these
things which must be stopped. Have
we not got the machinery for that?
It is a sad commentary on our admi-
nistration that these things are going
‘on,

Since you have rung the bell, I will
have to wind up my speech. In season
and out of season, every mnow and
then, the Public Accounts Committee
and the Estimates Committee have
criticised various aspects of our ac-
counting. Particularly, the Estimates
Committec is very gore on this point.
They have pointed out that our budg-
eting is not proper and that the esti-
mates are not made properly.
Every time, there appear comments.
Notwithstanding the fact that you
have got funds at your disposal, de-
mands for Excess Grants are being
made. The Excess Grants are not utl-
lised. The old Grants are lapsing. All
these things are going on. This indi-
cates that there is something very
wrong in the mcthod in which the
budget is prepared. I would, there-
fore, suggest that better control on
budgeting is very essential. The hon.
Finance Minister should take note of

it.

Although T might have appeared to
be very drab in the debate and in the
criticisms that I offered, 1 offered them
with the sincere hope that the Finance
Minister will apply all the assiduity at
his command and complete this picture
of good budgeting, proper expenditure,
stopping leakages and bringing to book
the culprits properly.

Shri Sachindra Chaadhuri (Ghatal):
Sir, in rising to speak, I was listening
very interestedly to the list of com-
plaints which were made by the pre=-
vious speaker, He has done us fine
service by pointing out lcakages, mis=-
managements and lack of proper bud-
geting. But what I cannot forget is
this, Ours is a large country, develop-
ing fast. In that process, our adminis-
tration has got to expand and in that
expansion, naturally, there is bound to
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be a certain amount of default in the
administration. One having a practi-
cal mind, cannot rule that out. The
question which has got to be consider-
ed is, is it out of proportion to what
has been done in this period. We
have got a list of all the misdeeds
and leakages. Have we got equally a
list of what has been achieved, what
has been done?

If we had that, I am confident that
this House would find that what the
body-politic has suffered were really
minor ailments and nothing to get ab-
solutely alarmed about. I am not sug-
gesting for one moment that therc
should be complacency on this, Every
leakage has got to be stopped if it is
possible; every mismanagement or
misadministration has got to be cor-
rected. But, at the same lime, when
we are thinking of ways and means of
getting on, when we are thinking of
ways and means of progressing with
our socialism and democracy, have
we got to concentrate only on the
Jeakages or should we have the good
sense to try and sec what can be done?
Now, if I tried to en~ag - myself in
the same kind of listirg 'of the achi-
evements as my hon. frier‘ls have done
in listing the lcakages, 1 would pro-
bably take up far more time than the
iwenty odd minutes that might be al-
Jotted to me. Therefore, T would
merely remind the House that we have
progressed, that we have got on, and
that our plans arc such that they do
require an expenditure of the order of
what has been pointed out, namely of
more than a thousand crores of rupces.
as against a merc Rs. 55 crores which
we used to spend before.

Why is that necessary? Why does
the Minister come forward to ask for
this grant? The reason must be be-
cause it is needed. One thing that has
always impressed me is this that no-
body from any side of the House has
come forward to say that the plan
hag got to be abandoned, that the plan
has got to be given up. Even the worst
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critics of Government have not said
that the Plan has got to be pruned,
scrapped, chopped or shaved. That has
not been suggested. Therefore, let us
concentrate on the Plan and see what
the requirements of the Plan are.

On the onc hand, we have got 1o get
on. We have got our plans, and
we  have got our various indus-
tries, the production of power, steel,
irrigation, improvement of agricul-
ture, improvement of the conditions of
life and so on; and on the other hand,
we have got to find the ways and
means. These ways and means fall
into two parts, firstly, what we can
raise in the country, and secondly
what{ we can get from abroad.

It has hurt me when some Members
here have referred to our endeavour to
get foreign exchange as going around
with a begging bowl. To characterise
oursclves and our representatives as
beggars in fore'gn exchange certainly
hurts us. The father of socialism, and
an ancient father, in the West, Plato,
once observed ‘We do not hate the
poor, but we hate poverty.’ I think
that that sentiment would today be
echoed by everybody. We do not hate
the poor but we hate poverty. There-
fore, it is no use irying to say that we
are suffering from poverty and.
therefore, we are going round with a
begging bowl. The countries to whom
we go with the so-called begging bowl
are not there to assist us simply be-
cause that help or that assistance has
got to be given to a beggar. Those
very countries which have made those
large grants have done so in the ex-
pectation that this country will pro-
gress, because they have faith in this
country, because they have faith in
the future of this country, and also
ithey find that the moneys that they
lend to us and the advances that they
make to us are secure. I cannot think
in terms of any banker or money
lender who would come forward and
lend money without knowing that
he is secure as to payment. If that is
the view of the world, and if that is
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the view of the people in those coun-
tr.es who are assisting us now in fore-
ign exchange, can it be said that we
are going around with a begging bowl?
Or is it that we are going around to
the comity of nations and to the bro-
therhood of nations, and saying ‘Here
we are; assist us, if you will, and then
the assistance comes readily?

In order that we might get the ways
and means in the country, we have
got our Finance (No. 2) Bill. One ©of
the criticisms I heard was: ‘Why have
Finance (No. 2) Bill, when you had
the Income-tax Act passed )
recently?” However, I might remind
the Members of this House that the
Income-tax Act is really the root and
the stock, and to that has to be graft-
ed on the requirements from year to
vear, which is done by means of the
Finance Act. In a progressive country,
I make bold to say that it is not cnough
that you should plan for always and
for all times, but you should watch
vour plans, you should watch your
steps and try and get wha you can by
way of ways and means as and when
you require them, and for that pur-
pose, if I may say so, the Finance Bill
is very necessary.

That brings me to a consideration of
the Finance Bill, and the Finance Bill.
broadly speaking, divides itself into
two parts one on direct taxation and
the other on indirect taxation.

So far as direct taxation is concern-
ed, direct taxation can be imposed only
on a very small section of the people.
True enough, some of them are com-
paratively wealthy not so wealthy nor
is the proportion of their wealth so
iarge that by their contributions, or if
I may use the expression without anv
offence, the exactions from them, you
can very well have these large plans
going on, and, therofare, von have got
to go into the ficld of indirect taxation.

So far as direct taxation is concern-
ed, there are taxes which are imposed
on individuals and the companies.
B0 far as the question of taxation on
individuals is concerned, the questton
always arises, and it must be a matter
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for great consideration by the Fin-
ance Minister, and I am sure that he
has given that consideration, that he
is taking away from individuals, par-
ticularly those who are taxed heavily,
to the extent of 83 per cent or 87 per
cent but very large proportion of the
income-tax, and I am sure he must
have given consideration to the fact
that these are the people, the people
of the middle income groups and the
higher income groups who have also
the habit of saving and also the habit
of ploughing back such extra money
that they have for the purpose of
advancing the causc of industrialisa-
tion or the purpose of advancing the
productive machinery of the country.

Now, when we consider the ques-
tion of how much should be put in
by way of tax, there may be dispute
or difference of opinion as to whether
it should be 70 per cent or 75 per cent
or 80 per cent or 87 per cent. There,
onc has got to consider what the
requircments of the country in the
public sector are and how the private
sector can assist it.

1 do not suffer from the view that
there is any conflict between the pri-
vate sector and the public sector. I
feel that they are the two limbs of
the same body working together.
What is really nceded in the country
is not to ask whether the public
administers the funds of the country
or the individuals administer the
funds of the country. What does
matter is this. Is the administration
good? Is the administration such as
to produce results and to produce
commoditics which can be used for the
purposes of the country. There, I feel
that with the mcasures which have
been  ¢volved for the purpose of
keeping an cye on the private scctor.
namely our Companics Act and the
other Acts such as the Finance Act
and so on, there is certainly this
assurance that the private sector is
doing what it should do.

One of the things which is brought
up against the private sector quite
often is this that there is concentra-
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tion of weoilth in a few hands or a
few families. When we think in teoms
of companies, we think in terms of
directors and managers of those com.
panies. Those persons who are direc-
tors or managers of companies are
put in charge, voluntarily, of the
administration of funds which have
been contributed by the shareholders.
The shareholders are common men
like me. They arc people who hope
that if they put their money into a
particular concern, it will be well
managed and it would be well admi-
nistered and at the end of the year
there will be some profit for them.
And if they voluntarily put their
money into the hands of a certain
group or certain people then it must
logically follow that those people have
proved that they are capable of admi-
nistering those funds and that if they
are capable of administering those
funds, then, in that case, they have
the monopoly. if they have any mono-
poly at all, of the management of the
funds and not the monopoly of the
funds at all. In that sense, it cannot
be said that the private sector has
got to be condemned. If capitalism
is a vice, then State capitalism is a
worse vice which we cannot think of
because there would be no check upon
it, whereas if it is private capitalism,
then we can have checks on it. In
a socialist pattern, as far as I have
been able to make out—I may be
wrong—the stress is on this, that every
member of society shall work for the
common weal, and it is not that there
ghould be any bringing down of any-
one to the level of the person who is
lowest; it is rather an attempt to
level up people who are not so
fortunate.

Now, so far as individual taxation
is concerned, I said it must be and
have to be a consideration for the
Minister as to how much is levied.
Equally, in the case of companies,
company taxation has been raised
from 45 per cent to 50 per cent. That
. certainly does not assist the forma.
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tion of capital in private hands, the
expansion of business in private hands,
Therefore, a certain consideration has
to be given as to whether what we
take from private hands for the bene-
fit of the public sector is properly
used. I am sure the Minister has
done it, becausc I find that in taking
it away, he has also given a certain
amount of relief by suggesting the
lowering of inter-corporate taxation.

So far as indirect tax is concerned,
it has got to be paid not only by
those who are in a position to earn,
but also by the larger number of
people who do not have large incomes
and who yet can contribute in some
way. The reason for it, in my humble
way of thinking, is that in a country
like ours where income-tax can affect
only a minority of the population, in
order that the resources of the country
may be harnessed for the greater
benefit of all, some method has got
to be evolved so that everybody
contributes.

In the rccent elections, one thing
which impressed me in the villages
was the feeling amongst the common
pcople that the Government is some-
thing apart from the people, that the
Government somehow or other has
got the means to get money either
from abroad or from a small group of
people here, forcing them to give the
money so that it could be spent for
the bencfit of others who insist on
their rights but not on their duties.
It is hardly necessary to remind this
House that duty is always coupled
with right. You cannot have a right
without having a duty. Therefore, the
meanest person in the country also
has a duty to see that a contribution
is made, whether in the form of money
or labour to the production which is
necessary.

We now find that for the Plan
cxports are getting more and more
necessary. How can we have exports
unless we can produce commodities
required abroad, and those commodi-
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Whatever our feelings might be for
the people of our country, so far as
foreign countries are concerned, they
would be looking for cheap and subs-
tantial goods. How can we produce
them unless there is a complete con.
sideration of not only the commodi-
tics which are useful but also cheap
production of those commodities?

In order to do that, it is nccessary,
in my humble way of thinking, again,
that there should be a harncssing of
every effort. Here is a factor those
who labour in the factories, mills and
power plants have got to take notice
of. They have got to consider and
realise that it is their duty to try and
advance the wealth of the country by
giving their labour. If we are always
conscious of the little that we have
when we labour for a factory, we
have also got to be conscious of the
many people in the villages who do
not have even that. In the attempt
or endeavour to better the condition
of faciory labour, we have always got
to see that we do not create another
privileged class, privileged in the
sense that they have got employment,
employment of such a nature that
they can imposc their will on those
that employ them, whether it be in
the public scctor or private sector, so
that they can get more than what
should be a fair remuneration for
their labour.

1 would not, for one moment, sug-
gest that labour should not get a fair
remuneration. There can be a great
dcal of argument as to what in this
country is a living wage. what in this
country is a fair wage and so on. But
the fact remains that if we are going
to insist upon paying our factory
labour more and more, we have also
got to consider at the same time what
the people in the villages are getting
and how they are living. That s
something that has got to be borne in
mind. So far as labour relations are
concerned, it is essential that they
have got to be good in order that the
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country might progress, in order that
there may be more production.

The question of export also brings
to us another question which has been
raised fairly recently, the question of
our traditional exports of jute. tea and
cotton. Recently, this House has been
debating—outside the House also
there has been debate—as to fixing
the price of jute. Now in fixing the
price of jute, we forget that jute
when fabricated or in raw state, is
bought largely by foreign countries
which are really in a position to dic-
tate the price at which they should
buy. Also, we have next door to us
our neighbours who are producing
jute very largely. They can sell that
jute they produce at a price lower
than the minimum that we are fixing
for our jute. If that is so: two evils
grow from that. Firstly, the foreign
markets are in a position to get jute
at their price, and secondly in our
domestic market, there is, unfortu-
nately, a tendency to smuggle jute.
If my information is correct, 400,000
maunds of jute were smuggled recent-
ly into this country from Pakistan.

So far as the price differential is
concerned, if that is imposed, there
would be a probability or fear of a
larger quantity being smuggled into
this country.

The last thing I would like to men.
tion in this all-out endeavour to try
and keep the economics of the country
healthy is that we have got to think
in terms  naturally of slashing our
imports. In doing that, I am sure in
the administration of import licences
and so on, more stress would be laid
on import of such stores and stocks
as are necessary for keeping the
industries going, as also for the import
of essential raw materials. Other-
wise, the very expensive machinery
which we have imported from foreign
countries will be unproductive, and to
that extent, it will also affect our
industry and export trade.

Another matter, I have in mind is
national integration. National {nt#-
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gration in the economic field also is
very very necessary. For that pur-
pose, may I ask the hon. Minister to
consider the question of setling up
indusiries in regions with the stress
not on what the region requires in
order to be self-sufficient, but with
the stress on the natural advantage
of that region. If we did that, firstly
we would get the best out of the
country, and secondly, there would be
inter.dependence between one region
and another. If we have that inter-
dependence, there would be greater
cohesion and greater binding together
of the different parts of the country.

I have one more point. Here 1
heard with very great distress—it did
not evoke anger, but it cvoked
sorrow—speeches—or at lcast one
speech—which savoured very strongly
of that poison communalism. The
people of this country are one. So
far as 1 am concerned, ii does not
matter whether a person is a Mussal-
man or Hindu or Christian or Jew.
Whether his colour is white, black or
brown, he is an Indian and he is my
brother. If there is any sort of
oppression of any Indian, the entire
State has got to see that that oppres-
sion is put down. But to give any-
thing of that description a communal
colour or try to divide the country or
to look elsewhere than this country
for protection or to seek to revive an
ancient pact for the purpose of induct-
ing people from certain other States
to come and see what is happening
in our State is, to my mind, not only
derogatory to our Government, to our
sovereignty and to ourselves, but is
also something which strikes at the
very root of our existence, of our
cohesion, of our national integration
and our national economic wellbeing.

Shri Surendranath Dwivedy (Ken.
drapara): With the passing of the
Finance Bill, we shall be concluding
all phases of discussion so far as the
Budget is concerned. For over a
month now we have been discussing
different aspects of the Budget, and I
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have no doubt that with the majority
at the command of the Congress
Party, and especially with the
announcement of the new concessions
just on the eve of the discussion, this
Bill will also be passed in this House.
But a feeling has been created in my
mind, which I want to take this
opportunity to express, and it is this.

We arce functioning in a democracy,
we arc all wedded to democracy, we
want that the parliamentary method
of government should succeed not
only in the political spherc but in
other spheres of our national life. Not
only that. We have also deliberately
decided that we shall have a socialist
pattern of society in this country. We
are all making efforts in a peaceful
and nonviolent manner towards this
goal. We are wedded to these princi-
ples and in our own humble way we
are trying to see that this succeeds.
Therefore, whatever criticism is made
either on financial or any matter
whatsoever, is on account of the feel-
ing that we are not proceeding in the
right way and right manner and with
the speed that is necessary in order
to achieve this objective. So, if our
criticism is taken merely as based on
political motives, then it loses all
significance. 1 was very much sur-
prised when the Finance Minister,
while replying to the Finance Minis-
try Demands yesterday, dismissed,
without really going into the matter,
all the criticism as arising from mere
political motives. The eclections are
over now, we are all here and for five
years, we have to consider the differ-
ent aspects of our national life, and
everybody, as a humble representa.
tive, has to contribute his share. After
all, T had belonged to the Congress
organisation for about 18 years, we all
got our lessons from Mahatma Gandhi
and worked as humbie soldiers, we
still adhere to those values of life
which guide us in our political and
personal action also. But I have a
feeling that because of the preponde-
rent majority that the Congress Party
has had fer the last several years im
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this country without any challenge,
scme sort of fecling is growing inside
that party that there is no wisdom
outside that party. Since the people
or the electorate on the whole has
supported them with a majority—of
course, I do not want to go into the
mathematics as to whether they have
got majority or minority—a feeling
has propably grown, as in the British
days, that although we have elections,
the executive is not going to be
removed in any manner, whatever the
criticism offered here. We are func-
tioning in this context in this House.
It we offer any criticism, it is with a
view not only to sce that you feel
that you are doing the right thing,
but also to make you realise that you
may make the people outside to feel
that what you are doing is the right
thing. If criticism is offered, it is on
that account, and it should be taken
in that spirit.

Now, we have a Government here.
Recently we had new additions to the
Cabinet. It is the responsibility of
democracy to show to the world that
its apparatus is not expensive. That
is the challenge that we have to face
as against China. Now, we have
Ministries, broad-based Ministries, in
all the States. I do not know whe-
ther this advice for broad-based
Ministries, of having one Minister for
every three Members in the legisla-
ture, was considercd from the point of
view of effecting economy in the
administration. Here, in the Central
Cabinet the number has so much
grown that, the Finance Minister will
excuse my saying so even if none of
the other Members is present, the
Cabinet itself has the quorum to carry
on everything. The number has
increased like anything. Recently
they have appointed one Minister. A
Minister has been appointed even
without considering what his portfolio
will be, what his real tasks will be.
That is being discussed now. That is
how cabinets are formed, ministries
are formed; they do not find out who
are the persons fitted to carry out and
implement the Plan and other things,

JYAISTHA 23, 1884 (SAKA) (No. 2) Bill, 1962 10634

but first they accommodate the per-
scns and then find out their tasks.
This is the queer position in which
we are placed.

Not only this. On the economic
front, Shri U. N. Dhebar made the
critioism that a little imbalance had
grown on account of the neglect of
the agricultural sector. Now the
Finance Minister throws at him and
at the House the entire provisions
made in the Third Plan. That is all
good so far as argument is concerned,
but what is the real fact. He admits
that the agricultural sector is in utter
poverty.

Shri Morarji Desai: May I ask the
hon. Member one thing? Whatever
the hon. Member says is argument,
and whatever I say is throwing at the
House something. Is that right?

Shri Surendranath Dwivedy: He
also throws arguments. Let us not go
into that. What I mean to say is this.
You yourself admitted that the rural
sector was in abject poverty, and what
you are trying to do is to provide
some money to see that there is a real
balance. Yet you have not been able
to do that. It is not possible to do
that in a shorter time, I admit, but
it is to be scen in which respects we
are failing.

You yourself admitted in your
Budget Speech, and in the Plan, that
the State sector has not been able to
mobilise  the additional resources
required of it Have you ever
examined what the difficulty
is? Is it not that the Centre itself
has assumed more responsibilities and
sometimes has enroached on the rights
of the States? Having a great rural
population in this country, and the
States having very little scope of
raising revenue from other sources,
naturally they have to tax the rural
people. According to you the standard
of living of the rural people may have
risen a little on account of the money
that is flowing, but they are not in a
position to be burdened with more
taxes. That is the real position . That
is why they have so far failed to col-
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lect the taxes. It is not that the
States do not want it. Every State
is hankering after more development
projects, and there is a greater
demand for these on the centre. They
want to develop as fast as possible,
and for that, they would certainly like
to get the resources if it were feas-
ible, but that is not the position.
Therefore, we have to consider these
things. So let it be examined pro-
perly why the States have not been
able to provide the resources. Some
lucrative resources should be left to
them so that they also come up with
the requirements we want. 1 would
welcome the concessions announced by
the Finance Minister. I think the
concessions in the Indirect taxes
according to the new announcement

would in a full financial year be about
Rs. 1.16 crores.

Shri Morarji Desai: May I correct
the hon. Member. The figures that I
have given do not give the whole story
because it is not taken like that. I
have said that on the textiles the
reliefs that have been given will
amount to Rs. 7'8 crores but we have
also found that the taxes will give an
estimated revenue of the same
amount even after the cuts, There-
fore, I have not mentioned it.

Shri  Surendranath Dwivedy: I
think you have balanced your Budget
in anticipation of more taxes from
certain scctors. At the same time 1
think that the concessions given mean
an admission of the difficulties of the
industries and trade which were hard
hit. But my point is whether it is
going to help the common man. After
all you will realise in the shape of
extra taxcs to the tune of Rs. 71 crores
in this country. Although these inte-
rests have got certain concessions, the
common man is not in any way reliev-
ed on account of them.

1 also welcome the Finance Minis-
ter's announcement giving some relief
to khadi and handloom and power-
looms. It recognised again that pro.
tection should be given to these sectors
of industries. The Finance Minister
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came forward earlier with the justi-
fication that they were not in a posi-
tion to assess the actual amount that
would be made available by imposing
this. Therefore, in his Budget speech
he has said that it is proposed to place
units of 50 or more powerlooms on
the same footing as composite mills.
This approach is wrong and irregular.
The Planning Commission has accept-
cd the theory of giving relief and
more protection to the small-scale
industrics. There is even discussion
for demarcating the spheres. You are
also encouraging your different Minis-
tries to buy khadi and other things;
you are subsidising them. According
to the policy laid down, therefore,
small industries must be protected by
all means. But because of your
revenue necessities you encroach upon
these spheres and go on taxing them.
But the realisation has come late and
that is all right. What I wanted to
point out is the approach. It is a

revenue approach, not a policy
approach. I doubt very much whether
this reduction that is announced is
going to be sufficient to afford genuine
protection {o the small scale industry
against large mills that are operating
under some advantages in this coun.
try.

Shri Morarji Desai: May I tell the
hon. Member that the reliefs which
are given will give even larger pro-
tection to the smaller industries than
they were getting bofere?

Shri Surendranath Dwivedy: Let
us hope so.

" Shri Morarji Desai: There is no
question of hoping; it is a fact.

Shri Surendranath Dwivedy: Sir,
he said he got many representations
and I want to mention about one
representation that I have before me—
memorandum that has been submitted
to the Finance Minister on behalf of
the Orient Weaving Mill Private Ltd.,
Orissa. This mill has a capacity of
about 300 powerlooms and it is
actually operaing 160 powerlooms.
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According to the new levy if all the
looms are in operation, they had to
pay about Rs. 12 lakhs as tax. As a
result they have closed down the mill
and 400-500 workers are idle. Now,
of course they are getting some con-
cession and I hope they will open the
mill and begin to work. They have
made out a casc that in places like
Orissa where yarn is not available
and there are other difficulties the
Finance Minister should examine the
possibility of giving further conces-
.sions. I would like him to examine
this question.

As 1 have said in the course of my
speech on the Demands of the
Finance Ministry, we should not
grudge the import restrictions. We
should slash import of all luxury
goods and semi-luxury goods. In view
of import cuts, the price of imported
articles would naturally rise and the
firms dealing with them would natu.
rally have a windfall in profit. When
you are imposing import restrictions,
why not sce that a part of this profit
also comes to the public exchequer?
We should give some thought to this
aspect of the problem.

I cannot congratulate the Finance
Minister on his plea that the expendi-
ture tax is not neccssary and that it
is ineffective. He wants to abolish it.
I think the whole purpose of the
expenditure tax is not understood
properly. 1 do not think that the
Finance Minister has made a convinc-
Ing case about this in his speech. The
question is not one of revenue yield.
It is a question of curbing conspicuous
expenditure and also promoting
saving. It is again connected with
tax evasion and tax avoidance. When
this Bill was discussed in this House
in the year 1957, his predecessor, Shri
T. T. K. who is now again back in
the Cabinet of course without port-
folio, referred to this. Then also there
were the same criticisms from various
interests on the same lines for which
the Finance Minister wants to with-
draw the Bill now. Shri T. T. K.
then said:
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“We cannot possibly estimate
the effect of this factor. I will
say that I will not be sorry if the
revenue from this measure is not
as much as it is expected. I will
not be sorry if it becomes nil. To
the extent the revenue from this
measure is less, to that extent it
would have fulfilled its primary
objective of putting an effective
check on personal expenditure and
diverting the surplus towards
savings and productive invest-
ment so necessary in the circum.
stances in which we are placed
today.”

That is the purpose for which the
Bill was brought. If there had been
no collection, what the Finance Minis-
ter should have done is, he should
have devised means to find out or
trace the defects, because, the failure
on his part is a proof that black
moncey in this country is circulating
in a large measure in our economy. I
would say that the withdrawal of this
measurce is a confession of defeat by
our strong Finance Minister, that he
is not able to implement a very
necessary measure which would have
contributed to the socialist pattern of
the economy. I hope that he will re-
consider the whole thing and will
move an amendment to omit that
clause—I think it is clause 15—which
is embodicd in the Finance Bill,

1 would also suggest to the Finance
Minister that it is time that we re-
examined or rationalised the entire
borrowing programme. It has been
admitted that savings are not accord-
ing to cxpectation. We have seen
what has been the result of the prize
bonds. Why is it that all our efforts
have failed and why is it that the
common men, the public at large, who
are investing money in different sec-
tors—ecven in the private sector—are
not attracted towards public savings?
That is because there is some inherent
defect in our efforts. I think it is
time, when we are in a tight corner,
that we took some steps in which the
public at large are interested and
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become more enthusiastic to invest and
io contribute to the borrowing
programmes.

At the end, I would again submit
to the Finance Minister that he should
consider his proposals for taxation and
let us know whether he has strictly
followed the accepted policy. About
taxation, the other day, there was a
question in this House. When a
pointed question was put, namely,
whether there is any instruction from
the Centre to see that more burden
of taxation falls on the agriculturists,
‘Shri Nanda said:

“Our policy line is that the
burden should be laid on equit-
able lines and those who are able
to pay more should be taxed
more."”

Mr. Deputy_Speaker: The hon.
Member's time is up.

Shri Surendranath Dwivedy: 1 am
.concluding. 1 do not know whether,
when we are levying new taxes, this
policy has been actually kept in mind.

The last thing that I want to say is
‘that  however much the Finance
Minister may refute our arguments,
there is an admission by the Planning
Minister. Only yesterday, in a state-
ment, he said that the Plan has made
little progress and there are short-
falls. I was present at the meeting.
He even went so far as to say that
“I see no prospect of the fertilisers
question being solved”. If there is
no fertiliser, necessarily you cannot
expect agricultural production to go
up. Of course, in a later statement,
the Finance Minister said that there
is no slowing down the Plan. We all
agree; we should all strengthen him
in that matter. Let him not slow
down. But in the budget, he himself
has stated—though, of course, his later
statement must be taken as the correct
one—that the shortages in key sectors
cannot but weaken or slow down the
Plan. We do not want the Plan to
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slow down. In spite of such a large
size of the Plan, the tempo of pro-
gress that has to be achieved is the
very minimum, and if that is slowed
down, this country’s future would be
in jeopardy.

At the same time, I would put it to
the Finance Minister this way. In the
old days, in the earlier part of our
democratic thinking, there was a say-
ing or a slogan: “No taxation without
representation”. Now, you are failing
in implementing the measures with
whatever money the public have
placed in your hands. From your per-
formance, it appears that the short.
comings are great. You are failing.
It is on account of your inefficiency,
on account of the defects in the
administration that the Plan allot-
ments and the progress visualised are
not fulfilled. To cover up that failing,
is it right and proper that you should
ask the people to pay more? There
ig. no justification for that. The only
extra burden that we can ask the
people to bear should be in the name
of development. The Finance Minis-
ter, of course, always says we must
develop and we have to tax. That is
all right, but only in the name of
development we can ask for taxes.
Therefore, the new slogan, according
to me, should be, “No development,
no extra tax ought to be imposed on
the people.”

Mr. Deputy-Speaker: Yesterday,
when the House adjourned, it agreed
to sit for some extra time. We have °
to cover about 50 minutes. So, the
House will sit till 6.45 today.

MAA a7 q@ (FEIAR) @ Fo
fedt =f1F7 @Te™, 0F qIAT HT g AN
farelt gae feq ogr maT 97 I9H § st
9 7 AF N GFN JAAT AT E AT
| TB B -

AT 9 gIte & B gEeal #1 Qg
9 T AT THT F g fea & 2
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TR wgAw fafreet aga ad
4 A fF gaF At # ) wfe gfs
g 3 T T FaA BV FT AT ¢ g
Fgar {1 93T ¥

TEAT AT AT H A FTAT A0EAT
7z & v 399 927 & 9 ¥ &7 T
gaqm g1 At wnfed fr fedy ofr Jra
# 7§ mAdg Az avr e g@ At
arada q7eq ¥, 3 IAF A1GW F 7IAT
AT #qF Ad | fom oaee & oamas agl
faeeft % oft $1am 2 A7 AL WA
& oY & fr qefaw qesi ¥ 7 930 T
T & A FOAT qaAY Arar § o
Ffwa gaR for sriqr § ot 3o =
FT GAAT AT F, I AT G A T &,
I 775 F agi fy gAwm AT Ated |
73l qgqA § T47 gAAW AT Afed
w5 oft wrar # F§ WAy qwE
T &3 FAfHa gq¢ Ay "azen fag
A qrar § IAF A FT GA - AE,
I M F T qF A FIE AAAT H
T, fedt ¥ 3=, 5 # avr ar fret
FEQ AT H 1, gAL A0 AT §
fY g gF A, TAT WA 77 aST H
grar =ifed

aZ AT AT AGT & TZ FI A
Il T A} 1 u7 2w HAA
AT & % 30 A=T 77 a5 &
g9 e 919 A7 AT gEEq) Hi
gre #7 FIE o 7G ATA A A
aFaT & | = A WAAE 7=
q<g  AAWEHT FT A4 § 1 gOA
U FY AT 1 agi 989 g1 W 4V
T FAT HAT F IE IAA FRA
H &Y AT RIEA qAT AT IAA Fg7 F
Fa1 g7 wT w1 € A qrar @ &
N A AN TT 7R E 1q8 I7 WA 1
I W HTR F AW § AT AT TR
e &, gW 9X T £ X | I9
1046(Ai) LS—7.
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T AR wadr § A w qwaeg
N ITF! TE@ 4 | AfFT ww q®
aTF TG & | v T g & R gad #§
gr AT e | W (N §g A A
gTeq § it faama wadt F g@d W
AT 998 A FX9 § A IAF fAU
ol 77 w1 s wifed fF I
To Tde ¥ & v M #& forg wrar &
A FM, g arar faw Amr #
¥ IS AT MY, Iq ANT H gAA
# IS giadr g1 T TF ARHY
am & FH ¥ WM Sar
& s adr wiar gAaar @ faasr g
IEAT & | TE IANTH FW G FH FT
AT I FAIF KA g0 Arf@T Fa
AF FAAT AT F4 AF q€ FAR AW
T oFdr YR

FA7 wfaea 1 A1 fedrd 8 gg+1
2y § wqa gran g 5 fergeama we #
wE oAt wifaw T oAgy @ fae
3 qEEee ¥ SurEn ArAr e ae §
T T 2 GTARE A SATET HAAT FAY
arr faet wifam & ag § a1 #a) gady
AT AT F gAY AW gW AN
FrAT 9r2A &1 WA qiA O gw i A
faer fgam 1 w3 A & w18 anfa aig
7Y &, Afea gyl fad o3 foraft A strer
NZ & 1 IAFT @ A A AR R,
ITH TEA AT AQET gEA ITE IIE
qETH & AQHT gAI, IAT AR T
AT gAY, ITR BT AT gAU &
WgT 7@ AR 7 w7 qiF 1 fer faan
agr a7 gad WA A Fraw Fw7 faa,
g3t a3 faat 1 A7 - @
faai #Y | foeft 778 T 77 fr faeren
2 W frrgem & oA A & At
ag @ N A0 ¢ fF gy 7 faerd
I | g@ faem & faa €1 Fz7w @)
I AT T §, AR A/ ATH AT
gt afrsfmamft @i g
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[ 77 w=x g9)

f AR A T AR T FoqF
Fré forwraa AgY &, Afe wis 9o &
qre fergeara & AN STqE # HeET e
g 9, 98 419 @0 & | qg o7 qGy
g =arfed fv AR & foor ¥ ag AW
=1 g o7 i wsY oF @ gl A
§ o< f&t 07 o gy ,
T e g & A FAs Ao
arr g &1 wrf 7 qF@ A Awa
gl &, wAAT &Y FTHY oY & A AN
TGT ARAT A Y AT F AT gAY
qTed 19T aqT &Y 1 gFAr § AfEA
# gaAar § f& 3@ g0 F A A
A AW G A E | T A AT
F WS FTAT ATEAT 47 FE ZA ATAT
arm ® AT FIAT ATZAT AT

gEy ara AR o wAT AT
wag ¢ e ma g wouw
FFq a1 f§ WI FWe @
FIT ¥ oot w< faam o o9r
TR T FET AT AR AR
AAT AT AT | 98 Fa foar o ?
mfea g fodt fr ag ey ma fs aw
TN A T [WE 9T W
e} STy TR fawar §
ar ) ¥few 9w g ooif W
FTF A1, S qAT g TEQ
T ar f&F ma N aw fegw
Y T ¥ fm ogA AW F AT ¥
fed N d w1 v ¥ oar ad
TR owa WA oF fas ofiew gfe-
foy wud wff w v & 1w
waromar 2 fe R o o owE
? 59 ¥ feawm woar  fawer
¥, o gw W oo
T g } areEfomg &
§ f fopeer ®qar W@ F fear
TR AR e & fwaEr
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faaer arfgd ot feaer f faen
Tifd | W3 M@y W@
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;T &L 1AW FT @@ F AN
fot, & wawar g f& ™I "o
Y g @A S A § o

o faafar A4 s e fw
st N |E A R
ard ¥ T S FfEw osH av
foaar =@z, faonm, feasr e
I ¥ o mwdm, zafexr &
¥ T Ffy O Famva ¥
fad s feady a&@ & 1w
gaiT wg ¥ & gwiawt faadr
Wy owrgw & 9 7 samar &
Tfgd | A OF 9 ¥ T @G E
W %% % w T I §
o fer & o g e wEAT-
T WX AEAFIYT F A F A ATES
g, 39 AT HFT DAY TR A
framm agr a0 & 1 wlEwER
Y T 2 o aeeEige W
méumv ¥ T Ty

T ¢ M ITAEAT | A gy
F G AT HT T IE qY gATE
foq o wemm & agt wEEA W
fod =g afr & | agr ¥ @ T
faaar & 1 EwTr ATETT Iy Y e
W R m ARG Emw § A @
qem AT #fw aaw JEArE fw
T TF ¥ fopaar wraaT gRm av g¥ feear
qew ™ ¥ R o W&l aw-
AES 2 A arq W AT fawwA
AN A § | @RS @A &Y ard
o gz A § ow gw A A
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JqTeqw Wgw 0 Ug TR AW
T ¥ feww faw Fa A wiw
Lot

fgwwrww 78 e wedw
far & zafod @ W ag ad oy
g oA o e A ¥ Wrew ¥
oET A Ay gy |

Mr. Deputy_Speaker: We had a
debate on Railway Budget.

staw e W TWE W
wEA faw Hoadr 2O AE
Nfem, wgaw faq T HE o
o A & S T omr @
Waﬁ'{%ﬁqvﬁf’ra@mmn
SO TE AT AT TH@I AW | weW
#fr gz oam fady  gd ¥

ol #T @ 91 % q®@  gw
am # g & g fevw &

;'f:f& qU AT A7 TiEF @ ¥
V' frel foem & #18 #rmgr ad

gy =ifgd 1w feds #1 Te-
am F § T gar ar adfa
g grn f& faad Gy gw oW

"‘f"’r% o FEFTNTA T T P

98 §F d%TC g AvAnr | zA faF
febmr #F T  aga s
o IR TEE 3 AR R
Nacregy A Ffod, dar § 7
o fFar, Wd A TR AgA AW
AT gwH T

I %' aw g faw ¥ ar?
¥ § fafre qregw &1 sqA frem
agEr a1 WX SEET AR A OAET
¥ qodft aA w1 omw FTW OE |

Shri Swell (Assam—Autanomous
Districts): Mr. Deputy-Speaker, Sir,
I wonder if we are going to have
another firework here. We have had
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one this morning and frankly speak-
ing I am afraig that I may set ano-
ther fire by expressing myself, be-
cause there arc a number of things
about which I feel very strongly and
I wish to express them with all the
vigour that I can command. Fortu-
nately, Delhi, with its loo and rising
barometer, is not just the place that
will catch fire by what I say. There
is another place, perhaps, which can
be ignited easily.

On this Finance Bill, I do not in-
tend to go into a criticism of the un-
derlying principles of the Bill, But !
do wish to draw the attention of the
Finance Minister and also of the Gov-
ernment to certain things, which per-
hap; have escapeq their attention and
which, if attended to, would have
necessitated certain modifications of
the Bill itself.

Sir, I propose to make a number of
suggestions to the Government and
the Finance Minister for their carnest
consideration, I do not know if with-
in the limited time at my disposal I
shall be in a position to state them as
clearly as I wish.

I will first begin with the problem
that has been oppressing my mind for
quite some time now and which I am
surc is also greatly exercising the
minds of the hon. Members of this
House as well, anq that is the pro-
blem ©of national integration, because
I believe that, basically, unless and
until the country is united and driven
by some sort of an emotional impetus
all our gymnastics at finance or
efforts at planning will come to noth-
ing. The other day, the National In-
tegration Council thad its meeting
here, It came to certain conclusions
and made certain recommendations.
About these 1 shall have a little to
say a little while later. But I have
a feeling that the National Integra-
tion Council from now on will be
called upon to deal with a mounting
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number of problems, and sometimes
I toy with the idea that perhaps this
national integration council may s-me
day assume a position of importance
in the country similar to that of the
Planning Commisison which some
hon. Members like to a super-Gove-
ernment.

I say this, Sir, because I notice that
the wave of national fervour that im-
pelled the nation and held the differ-
ent sections of the mnation together
like a magnetic field in the pre-inde-
pendence days has now spent itself.
Sometimes when I withdraw to my-
self and think about this country, I
get a picture of India riddled with
regional circles and held precariously
together by very weak filaments—
cither the personality of the Prime
Minister or a sense of enlightened
self-interest or whatever it is—and
these regional circles again appear to
be pock-marked with smaller circles
of groups and communities. To break
up these circles and let the national
current flow free is the paramount
task of the nation, and to that extent
I think the National Integration Coun-
ci] hag justified its existence,

But I feel that it has applied its
shoulder to the wrong side of the
wheel. What I mean to say is that
the approach to this problem of na-
tional integration ijs not right accord-
ing to me. Not only I, but many in
this country have been feeling the
same, The other day, if I remember
a right, a reputed newspaper, the
Times of India, while commenting
editorially on the deliberations of the
National Integration Council likened
this Council to a beatiful ineffectual
angel beating its wings in the lumin-
ous voiq of integration in vain. That
may be rhetoric, but there is a great
amount of truth in it.

I submit, Sir, that in considering
the problem of integration one has to
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start from two basic premises. The
tirst is that language is the most
potent factor, for good or for evil; and—
secondly, that real dynamic integra-
tion, real integration, not intellectual
integration, not a sophisticated type of
integration that we talk about but
the real integration that comes from
the heart, is possible only with the
generation that is coming  after us.
Whether you like it or not, I feel that
this generation in which we are liv-
ing is a generation that is conditioned
by different kinds of complexes. We
can think about it intellectually; I
agree with you. We reaiise it intel-
lectually, its irrationality or the mis-
chievousness of it, But I do not think
if you put your finger in your heart
you will really feel that much about
your fellow-Indian who lives in ano-
ther part of the country. Therefore,
1 submit that jt is to our children
who are now in the schoois and in
the colleges that we should be able
to bequeath a legacy w.th which
they will be feeling themselves just
as Indians and nothing else.

But the question remains, can we
bequeath that legacy? It is a question
that bites very deeply. 1 am pained
to notice that the National Integra-
tion Council has lent its support and
has endorsed the recommendation of
the Emotional Integration Committee
appointeq by the Ministry of Educa-
tion in which the Commitiee has re-
commended that by and large the re-
gional language would be the me-
aium of instruction in the schools as
well as the university levels, Sir,
with all respect to the members of the
National Integration Council, I feel
that is an erroneous move. It is a
concession to regional politics. It is
a concession to partisan claims, A
few years ago, the Congress Party
adopted the linguistic principle of
States. By that decision it has now
reared up a Frankenstein of linguism
in this country ang this recommenda-
tion of a regional language being the
medium of instruction appears to me
to be a sop given to the Franken-
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stein of linguism. I do not propose,
in this debate, to go into the contro-
versy as to what should be the na-
tiona} language of the country. I
suppose when one considers that
question one has to take into account
the time and the circumstances, the
practicability of it and not be carried
away by sentiments that the process
should be reversed, that there should
be one language for the whole of the
country, whatever that language may
be, and that language should mot
only be a compulsory subject in all
the schools in the country but it
should also be the medium of instruc-
tion.

Sir, I say that because I feel that
in thce principle of g regional lagu-
age being the medium of instruction,
to the young and malleable mind of
our children whose minds are yet to
be given shap, we arc putting the
premium on the regional language
with all the regionalism that it car-
ries with it instead of emphasing on
a national language with all the unit-
ing force that it carries with it, If
my proposal of one language for the
whole of India as medium of instruc-
tion is accepted, there is another
thing which has to be followed up,
and that is this, that there should be
more of centralisation of cducation.
The other day we had a debate on
the Demands for Grants relating to
the Ministry of Education and quite
a4 number of speakers who had
thought about the subject had pro-
posed that we should now centralise
education even more,

I want to make a more concrete
proposal, and that is that if centra-
lisatirn of education 1s Lo be accept-
ed, it has to be effected at the stage
when the mind of the young people
who are growing up is most recep-
tive, i1s most malleablie, and that
stage, to me, is the secondary stage
of education. The Ministry of Edu-
cation may be well-advised to think
about such a scheme as having an All
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India Schpol Leaving Certificate Ex-
amination, the courses for which are
to be thought out and laid down by
the Ministry of Education. The ad-
vantages in such a system are obvious.
In the first place, you are building
up in the minds of your pupil a feel-
ing that they are to compete with all
the rest in the country, you are
building up in their mind a common
aspiration. It is up to the Ministry
of Education to determin: what
courses should be introduceq there. I
submit that the courses should be
such that they will create among our
young people a natianal feeling. Of
course, regional claim; would be
there, regional interests would be
there, but they can be met by a large
number of optional courses which
may be offereq to the students of
different regions. Above all, aur
young people will be in command of
sufficient knowledge of the language
which will be a vehicle of communi-
cation throughout the length and
breadth of this country,

1 have read he report of the Minis-
try of Education and I have a feeling
that even the Ministry of Education
are half convinceq about the logic of
such a system, but they are afraid
of going all out for it. I do not know
what is the reason. It may be, again,
the fear of regional politics. Some-
times 1 have the feeling that even the
National Integration Council works
with the spectre of regional politics
hovering over it, Otherwise, what is
the idea of the Ministry of Education
retaining the secondary school Board
at Ajmer and allowing that Board to
grant affiliation to any secondary
schoo]l in the country, located any-
where in the country? It is because
they realise the importance of a
thing like that, but they are not pre-
pared to go all out for it.

I wish I had the time to go in for
two or three more things bearing
national import, but knowing that my
time is limited, I must try to cut the
coat according to the cloth. T have a
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number of problems which are of
more immediate concern to me and
to the people, to the area from which
I come, the Hill Districts of Assam.
Unfortunately, the Hill Districts, the
nilly region of the eastern part of
India, have been neglected for too
lgng and, with the partition of the
country rendering the entire area a
boarder area, our problems have in-
creased manifold. On the 4th of last
month, If I am not mistaken, the
Prime Minister, in the course of his
reply to a supplementary question, on
the floor of this House, stated that he
recognises our grievances to be legiti-
mate grievances. On the 6th of ‘this
month, the Home Minister also fol-
lowed him up and stated that he was
alive to our problem aund that he
wanted to settle our problems by
sitting roung the table or across the
table. Sir, I may say that I and my
people have the greatest regard, the
greatest affection for the Prime
Minister; we also have great confi-
dence in our Home Minister but even
so, even at the risk of repetition—
because I had stated this oice while
discussing the Motion of Thanks to
the President for his Address—I must
repeat that we believe that the ulti-
mate solution of our problem lies in
the constitution of a separate Stiate
for the hilly regions of the eastern
part of India, But that is not what
I want to go into again during this
debate, What I would like to sug-
gest here, even without reference to
the question of a sepurate State, is
that there are a number of things
which the Governmert of India can
attend to straightway and, by doing
so, can make a gesture to the hill
people and %o which they cannot fail
to respond.

First among these, I would list the
question of establishing a separate
university for the hills peoples in the
hilly areas, say, in a place like
Shillong. I have thought about this
matter and I fee] that there are good
reasons why it should be done. In the
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first place, I am sorry to say, that the
present Congress Government of
Assam has not been paying any at-
tention at all to the education of the
hilly areas. Yeou will be surprised to
know, Sir, that in the course of the
last fifteen years, while schools, col-
leges, institutions and universities
have been sprouting out in the plains
of Assam, not a single institution
worth the name wag started by the
Government of Assam in the hilly
arecas. I know what my friends from
Assam will say—they have already
said it—they will say that “you, the
hilly people, have got the highest
percentage of literacy in Assam’. But
I say that we have got the highest
percentage of literacy, not because of
the Government of Assam butin spite
of it. Whatever little education we
have, we owe to the different mis-
sbans that work in the hills, whether
they are foreign or Indian.

I do not know how many minutes
I have taken, but I have not come
even half way, ,

Mr. Deputy-Speaker: He has taken
twenty minutes.

Shri Swell: I am a tribal, coming
from a supposed backward area, sel-
dom taking the time of the House.
Why do you not extend to me g few
more minutes?

Mr. Deputy-Speaker: He may have
another two or three minutes.

Shri Swell: It is a fact which they
cannot deny, But, then, on top of it
all, there comes in this question of
the regional language being the me-
dium of instruction which in Assam
means the Agsamese language, a
language which is being spoken only
by one section of the population in
that State. I am of the view that
this decision will be harmful to the
whole of Assam as well, but, of
course, I am not trying to nurse an-
other persons’s baby, I am only talk-
ing about my own difficulty, The hill
peopie have told them that “we can-
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not accept the Assamese language as
the official language of Assam, we
cannot accept Assames2 as the me-
dium of instruction”, but the decision
that Assamese will be introduced as
regional language, that it will be the
medium of instructicn will 1mean
what? It will mean that all those
young people, all those young educat-
ed people, will be rendered illiterate
in respect of the Assamese language.
It also means that you are confining
us to the borders of Assam; you are
not allowing us to come out to the
vortex of India as well. That is a
position which we cannot accept and
we have sald we cannot accept it.

I am hapy that the Home Minisier
the other day, in the course of a
statement, made a relcvence to this
question of languag:. My hopes
were raised when 1 aneard him, but I
do not know whether the reporis in
the newspapers are correct or anot,
but a tew days later, he js reported
to have stated in Bcmbay L(hat the
problem of the Hill peoples in res-
pect of language is the question of
Assamese being the official language
at the district level. 1 do not know
how we can be musunderstood by
Home Minister, 1 do not know how
1 have failed to put it across to him
wmat 1t js not a question of Assamese
language functioning at the dis-
trict level, We  are  opposed
to the very principle of
Assamese being the oilicial language,
which means that we are oppused to
Assamese functioning ag a language at
the State and Secretariat level. But
that is by the way. There is a political
question involved there. But I feel
that the Government of India can come
forward and give us some rclief. The
form of relief which they can give 1is
in the form of a university meant
specially for the hills people in which
the Hills people themselves will de-
cide their medium of instruction. 1
am not throwing out an idea. The
proposal is a very practical proposi-
tion. Let us assume that the Ministry
decide to start a university in a plaee
like Shillong. Shillong, as you Know,
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Sir, is the capital of Assam. It hus ¢t
present six first-grade colleges bursting
at their seams with the student popul-
ation. There are a large number of
secondary schools to feed these colleges.
Then every District Headquarters has
got a college coming up. The number
of students coming for education is in-
creasing year aller year. All  nesc
ingreulents of a university are there.
Snullong can offer enough scope in the
suburb situated in pernaps one of e
most beatutiful surroundings, if nou 1n
the whole world of <ourse in Ind.a,
with the climate and scenery that can
be the pride of any countrv. All that
the Ministry of Education, the Govern-
ment of India, have got iy do is to
step in with a little money and a little
organisation to give shape and purpose
to the educational aspirations of these
people. 1 do submit with all the
vigour that I can command that Gov-
ernment consider this aspect of estab-
lishing a separate university for the
Hills people in the Hills areas.

Mr, Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Swell: 1 do not knuw if time
will allow but I have just one or two
more points to which I would tike to
draw the attention of the non liome
Minister again. I have said that we
sti]l have a great amount of faith in
the hon. Prime Minister and the hon.
Home Minister as also in the Govern-
ment of India. We want them to re-
alise our difficulties and to come to
our help and to our rescue. We know
that we are assured of the bona fides
of the Government of India. Under
article 275 of the Constitution we know
that the Government of India gives
away every year large sums of money
as grants to the Government of
Assam to be utilised for the puipose
of development of the Hill areas.
We know also of the safeguards that
article 46 of the Constitution gives
to us. But I submit that in (he hands
of the present Congress Government
or Assam all the good intentiong of the
uovernment of India have been ren-
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dered ineucacilous. You wildl be sur-
prised w Know inat tae Government
of Assamn on its vwn Jous not have a
single project of deveiopiment for 1ine
Hillg people that 1s lrom ts own
exchequer.  Whatever litile develop-
ment work 1t has started taere is frem
«he money that com2s trom the Gov-
ernment of India under article £%5.
LUL evaell ulere enquiries revedl llad
yedl alwer year oluy ZU per cent. ci
uial moaey 1s speul and 8y per cei.w
1S suIrrenaelred. lhcre are instaaces
what lius money ineant lor lae Hius
people nag peen diveried to the phuns
lor the development cit other peopie
than the Hills people. Naluraily, we
1eel aggrieved. We teel frustrated. A
sort or political cituaiion has develop-
ed there that may at any time deveiop
into a chaos. To stop this chaos and
o arrest that deterioration there it 1s
for the Government of India now to
come forward. 1 propose that i1t can
do that in one form. A sort of
standing committee may be sct up by
the Government of India wklich may
include hon. Members of this House.
The purpose of this commitice is to
supervise and examine the imple-
mentation of article 46 and the utiiis-
ation of grants under article 275 of
the Constitution by the Government of
Assam. This committee may aslso
have the power to maxe separaile re-
commendations to the Government of
India.

The hon. Prime Minister has made
an offer of the Scottish pattern of ad-
ministration to us. We have expressed
our inability to accept that. Even so,
we have agreed as he has desired that
we sit round the table and discuss the
matter again. What I am suggesting
now is something very much less than
even the Scottish pattern of adminis-
tration. I do wish that the hon. Prime
Minister in whom we have faith will
take up thig matter,

I have just one or two points more
but I do not know whether I can take
them up as you have rung the Dbell
twice. I have the problem of com-
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munications. 1 have the problem of a
railway link between Gaubati and
Shillong. But if you feel that I bave
taken too much of your time, I would
rather take up these matters  se-
parately with the Ministries concerned.

Shri Jena (Bhadrax): Mr. Deputy-
Speaker, Sir, I rise ‘o support the bill
on finance under discussion. We have
worked out the First and the Second
Plans of the country and we are ex-
ecuting the Third Pian. Our Pians
have been prepared with a view to
establishing a socialist pattern of
society in this country through demo-
cratic methods. This might seem
strange to an outsider but we have
already completed the working of the
First and the Second Plans successful-
ly and we are implementing the Third
Plan with that object in view. This
might seem strange to others, but the
idea of socialist pattern of society in
our country is not a new thing for us.
The visualisation of such a philosophy
we can find also in cur Vedas. Onc of
the slokas of the Rigveda reads lke
this:

AT HGT ATAT AR THAT T1RT
qgal FARAT  §AgsT §aIsd Al
qafq A |

The overall meaning of the sloka Is
that all should have access to piaces
where there is water and freedom of
speech, community dinner and 1nass
prayvers are allowed; everybody is to
be treated equal in the eyes of the
law. We are, so to say, waging a war
against unemployment, poverty, bhack-
wardness and low standard of living
of the people of the country at large.
We are also fighting for securing of
equal justice of all kinds for all in a
planned and peaceful way. There is
no doubt and I hope ihe hon. House
will agree with me that our progress
in the fleld of agriculture and indus-
try and in many other fields of de-
velopment is notable. We might not
have achieved self-sufficiency in all
matters, but our progress in  them
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undoubtedly is remurkable. It has
also been wdmitted by the heaus o1
vulily countries wio have visited our
country.

Ours is a vast country having 4uu
nullions of people living in it. We
have got about 5,08,000 villages wnd
out of the total population about 83
per cent. live in ihe rural arcas. .iu
other words out of cvery six, five
people live in the villages and out of
tiose five, lour depend mainy on
agriculture. Therefore I would 1e-
quest the hon. Finance Minister to
have a kind and sympathetic attitude
towards the rural areas. The basic
needs of the people and the necessaries
ot ute should be made available in the
villages. There should be educational,
ayglenic and communicalion facilities
in the rural areas. 1 would humbly
suggest to the Government that there
snould be telephones in the post
offices in the rural arcas. For want cf
telephones the villagers, at the time of
fire accidents, are unable to send mes-
sages to fire statiouns, and as a result
of that a vast wealth of the country is
burnt by fire for want of telephunes.

It 1s a fact that the cottage industry
has got a vital role to play in our
country in our present economy. They
help us much in the equitable distri-
bution of national incomec. They pro-
vide employment t0 a jarge number of
people.  So far as I know, the cottage
industry provides cmployment to lie
people three times the number employ-
ed in the large-scale industry.

In this connection I would like to
refer to khadi and handloom industry.
They consltute the largest cottage
industry in India. This industry giv.s
cmployment to about 75 lakhs of peco-
ple directly and about the same num-
hor indirectly. They are not opposcd
to modern scientific methods. Rather,
up-to-date scientific devices, if  in-
troduced in them, would increase the
output and the handloom users would
welcome this idea. The introduction of
Ambar Charkhas in the field of pro-
duction of khadi is recording good
results. So, that has 1o he encouraged.
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ishri Jenaj
By saying this I should not be mis-
unaersiwod by the nhonourable House
tnal L am opposed to heavy and large-
scaie lnaustry. But I do wish tnat we
snouid have all-round piogress in this
country.

1 have already said that many of the
People of our country depend inainly
uil agriculture. So we shouid have 0
Le careful and cautiovs about it. I
am sorry that we have not yet been
tully successfu] in the matter of giving
1and to the landless or to the tillers
or the soil. However, I am glad that
we are going to achizve self-suliiciency
in tood during the Third Fian peitod.
This 1s a very good news for all ot u..
For having good crops we require
good seeds fertilizers and 1rvigation
tacilities. Above all, we should  we
able to save our crops, rather (.
standing crops, from the jaws of flood
and drought which are common almcst
every year in our country.

We have got a good number of riv-
ers. They do so murh narm because
we have not yet been able to exploit
them in a proper way. They wil] cor-
tainly help us in the developmen: ol
our country if they are scientifically
dammed and carefully tamed. by
would help us particularly in the field
of agriculture, industry and inland
trade.

In the agricultural States like
Orissa, Madhya Pradesh and Assam
and such others, agriculturists shouid
be made to feel that their crops are
safe from floods and drought. By
saving the crops from these two nat-
ural calamities we would be able, to
a great extent, to achieve self-suffi-
ciency in food.

I would like to say a word about
the provision of houses to the poor
Harijans and Adivasis in the 1mal
areas. I am deeply grateful to the
Government for such a nice scheme.
But only Rs. 650 is given to a poor
Harijan or Adivasi family in Orissa
for constructing a house. And that
house must have a fire-proof roof.
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UL course, fire-proof roouing 6l houscs
1> 4 weicome proposuion and 1 ao
welcome thie. But during tnese hara
days, wnen ine prices of things are
very nign, 1o get a tire-proot rooted
nouse bullt at a cost of s, 6ol 15 an
unrmaginaole thung. So, to complete
e consirucuon ot the nouse anyuow,
all rotlen and rejected matlersais alg
used lo pacity the poot MHaryans &na
Aalvasis.  These houses may no. last
ionger than tens years even. So, those
houses are neither strong nor spacious
1or hiving. ‘Thercfure 1 wousd request
the Government and the Finance: Llin-
1ster to provide more tunds uuder tnis
scneme or, if it is not possible,  ihe
idea may please be given up astogether,

Last but not least, I would like to
say a word about the eradication of
untouchability. Untouchability 1s a
disease of the society of our country‘
and it has been admutred on all hanus.
The progress we have sc far made in
the field of eradication of untouch-
ability. is not so much appreciable as
it should have been. In the propaga-
tion of eradication of untouchability
the part played bty the All India De-
pressed Classes I.eague and its bran-
ches in the States is notable. But I
am sorry that the League docs not
function wel {for want of necessary
funds which our popular Government
used to make available to them  for
that purpose. Hence I would request
the Government to continue the said
help to the League as before, so that
they may be able 10 get on with Lhe
work that they previously used to do.

Then I would like to say a word
about payment of stipends to Schedul-
ed Caste and Scheduled Tribe students
in the country. The post-Matcic cti-
pends were previously paid by 1he
Central Government directly. For the
purpose of smooth disbursement of
such stipends, the responsibility of
payment was given to the Siat> Gov-
ernments. But now these stipends ere
not paid in a smooth way, nor in time,
and as a result of that some of the
students are bound to give up their
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stuaies. o 1 would reguest the Gov-
ernment at the Centre to advise \.c
Siates tor taking steps for the removal
of such difficulties, so that the poor
Haryjan and Adivasi students may con-
unue their studies.

Lastly, I would give a humb!: su,
gestion to tne Government and reguiest
tne Finance Minister to cnhance the
quantum  of individual stipends to
students in view of ihes: hard times.

Betore 1 conclude, 1 would request
the Finance Minister (o sec that the
backward States lik2  Orisse und
others are helped more in oirder to
bring them to the standard of the
other prosperous and advanccd States
of the country.

With this 1 support the Bill.

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, Sir I thank you ior
the opportunity that you have given
me {o speak a few words on ine
Finance Bill

The Finance Minister made 5 siate-
ment yesterday, giving som¢ conces-
sions ag regards excise duly on hand-
looms, powerlooms, ctc. Usually we
get a synopsis of the proceedings of
the Lok Sabha the next day. But
somehow, a copy of the synopsis of
the statement made by thc Finance
Minister wag not distributed. Perhaps
1 did not get it, I do not know. Whut-
ever it may be, being a very import-
ant statement, a copy shou!d be mnade
available to the Members. And it
would have been nuch helpful if we
had got the copy of that statement
earlier. The Finance Minister has
got to be very firm. He has to be the
firmest person in the Cabinef. At the
same time, he should e amenal)e to
reasonable demands. Our TFinance
Minister has shown both these qualit-
ies. Several representations were
made and memoranda were given to
him. He has considered them all and
he has given concessions ‘¢ the utmost

extent possible.
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We are so giad lna. he has removea
ne exclse auty 1or haas yaln up 1o
EIVEN 1he saMme J0ACESSION may b2 ¢X-
lenaeqg 10 yarn ibove 4Us 50, ‘Lhe
considerations walch made him - re-
move the cxcise duty up to 4Us can
easily be extended to yarn above 40s
also Because, atter all, the hand-
loom weavers do 0. earl much.
without this levy ot duty, if thicy earn
more, it pgoes to only deserving wor-
kers. When organised weigers  are
getting Rs. 100 and .00, we should only
be too glad if the handleom weavers
get a little more. 1 request the Finance
Minister to consider the question  of
extending the same concession for ell
yarn supplied to bandlooms.

I am also glad that he has shown
some concession for powerloom fac-
tories owning more thaa 50 loums,
The concession shown i3 that factories
should pay at half the standard rates
up to February, !963 and at thiee-
fourths of the standaid rates during
the year ending february, 29, 1964.
While mentioning this, he added that
relief during this interval was neces-
sary to enable them to readjust their
cconomy and also to work out schemes
to ensure that they got yarn at rearun-
able prices. By this, 1t has been mzde
more clear that it is expected that
these factories owning 50 and above
powerlooms should make their own
arrangements  for yarn. If it
is  the intention that these
factories should have their own spin-
ning plants, if the factory owners are
rich or if those who run the factories
are quite powerful, they can easily
start spinning factories. But. factory
owners who are from the middle class,
will not be able to start spinning
mills. If they are in a position to do
so, it is expected that the benefits
should go to them. The allotment of
spindles, we are told, is done through
the States. For the next five years,
only 75000 spindles are allotted to
the Madras State. That is what we
are informed. If these power looms
are given these spindles, nobody else
would get them. The whole benefit
would go to only power loom fac-.
tories. In either case, it is not at all
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good if all the spindles whicn are
set apart for the State are given to
power loom factories. If, on the other
hand, the Government is prepared to
allow them to fragment or divide the
factories, they should say so in a more
clear way so that people can adjust
themselves. In many cases, small
factories find it very difficult to frag-
'‘ment or divide them. Such being the
case, if it is the intention of the Gov-
ernment now to allow them to frag-
ment, there should not be any impedi-
'ment in their way to do so.

Our whole plan, as we generally
understand, depends upon aid we get
from foreign countries. We are so
glad to hear that the aid we get from
thes:  countries are without any
strings. So far very good. Even
then, our problem will not be solved.
Unless we export, our economic con-
dition will be not satisfactory. So,
the whole country is advised to pro-
duce more and more. Unless we pro-
duce more, there is no chance of
export. Therefore, for exports, pro-
duction should be more in all sections
whether agricultural or industrial,
wheher private or public sector. For
that, great zeal has to be created.
Unless a spirit of self-help, the swa-
deshi spirit or a spirit of sacrifice is
crealed, there will not be more pro-
duction, and consequently no export.
This is quite essential for our develop-
ment. Some friends yesterday and
day before yesterday impressed this
point which is most essential. I would
like to point out, unless the Swadeshi
spirit or a patriotic zeal is created, our
development will be very very slow.

15°57 hrs,
[SHr1 MuLcHAND DuUBE in the Chair]

We were full of it before we attained
Independence. After we got it, really
unfortunately, that spirit is dwindling.
We want an easy life, everything
attractive and cheap and more easily
got. We want that others should
help us and self-effort should be less.
This should be removed. A real self-
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help and swadeshi spirit should be
again revived.

Though our country has started
many industries, basic and big, that
does not solve the un-employment
problem to any great extent. 1 agree,
lakhs of people have got employment
in these factories and in these indus-
tries. Still, if you look at the number
of pcople who are still unemployed,
it is simple baffling. For that, cottage
and village industries are the only
industries which can absorb millions
of pcople. Governmnet are alive to
that, I know. They have formed the
Khadi Board and they are giving a
lot of assistance and a lot of subsidy
to these industrics through the IKhadi
Board. But many people ask us why
when huge advances are made in tech-
nology and in machinery we should
have these old and rotten instruments
for production. If we were concern-
ed only with production and self-
sufficiency, then these may not matter
much. But, for a welfare society and
a socicty of the socialistic pattern
which we want to build, the first re-
quisite is full employment. And the
Khadi and village industries are the
best means for providing full employ-
ment. At the same time, the advance-
ment of science and technology should
be made available to these cottage
industries. Research should be car-
ried on, as it is being carried on in
other industries, in khadi and village
industries also, with this idea that
the strain of the work should be made
less and less, and at the same time. it
shou'd not lead to any unemployment.

Mahatmaji used to cite the bicycle
and the sewing machine and say that
these two had not created unemploy-
ment, These have helped the indivi-
duals to make their work easier. Re-
search should be continuously carried
on with that idea in view.

16 hrs.

Of course, I agree that the Ambar
Charkha is a result of that. But in
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that also, the carding s‘lvering pro-
cess is so difficult, though spinning is
easy enough. Continuous research
should be carried on with the help of
scientists and technologists to make
the production of khadi and village
industries easier.

I would like to make a mention of
the utilisation of man-power also. Our
former President, Rajen Babu had
also made mention of this utilisation
of man-power in his last Address.
There are millions of people who still
suffer from want of employment. I
need not say again and again that un-
employment is the worst danger that
any country can have. Unless we find
emploment for people, prosperity will
not be so fast and so desirable as we
expect it to be. Though I agree that
it will be a very difficult task and the
most difficult task, still, schemes snd
projects should be formulated to make
possible the utilisation of this man-
power.

We are often told about the power
shortage and the tarnsport difficulties.
If we consider these difficulties, then
a'so the cottage industries would be
very helpful and very handy for us
to develop employment opportunities
and provide employment to people.

At the same time, our rural people
should also be educated. In many
places, I find that our people are not
ready to go even gs far as Govern-
ment go. In many villages, people
want rice mills, oil mills and all that.
That shows that Government are
more forward than the people. We
should create a proper atmosphere
and educated our people in order to
make them feel that mere mechanisa-
tion or the starting of big industries
will not solve the problem in the long
run.

Gram Ekai is the movement started
by the workers engaged in rural up-
lift. It should receive all encourage-
ment from Government,

I should now say a few words about
the pubfic sector ¢ndustries. Many
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people have complained that these
industries are not run efficiently. That
is the general view of the public also.
That is what I would like to add.
They should be run more efficiently
and greater profits should be brought
to augment the revenues of Govern-
ment. They should also be as effi-
cient as many of the private seetor in-
dustries are.

About the prices of commodities.
though many people have talked
about this already, because of its im-
portance, I would also like to say a
few words on it. It is true that the
prices of commoditics have gone up
very high, but only the workers en-
gaged in organised industries or big
industries or in Government service
have got the benefit or rather, they
alone have not been hit by the rise
in prices. The majority of the people
suffer from the high rise in prices. So,
some way should be found out so that
those pcople also may not suffer. Eit-
her their income should be increased
to three or four times the rise in
prices, or the prices should be brought
down to a rcasonable level so that the
majority of the people may not suf-
fer,

About income-tax, I would like to
request the hon. Finance Minister to
show some more concessions for the
Hindu undivided family or for those
who have greater number of members
in the family.

I would like to say a word also
about registered firms. The tax has
been ra‘sed if the firm has got more
than four members. When we are en-
couraging co-operative societies and
societies having more members, I do
not know why Government should
make a differcnce if a firm has got
more than four members. I would re-
quest the hon. Minister not to restrict
the number of partners in a firm but
to leave it as it is.

Shri Morarka; The scope of the de-
bate on the Finance Bill is so exten-
sive that we can discuss almost any-
thing that comes under the Central
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Government. And I am glad to see
that hon. Members here have taken
full advantage of this privilege. 1,
for one, wish to confine myself only
to the examination of the proposals
contained in the Finance (No. 2)
Bill itself.

Before I do that, I would like to
give a few statistics to show the im-
portance of public finance and what
dimensions it has reached during the
last ten years. In 1951-52, our total
tax revenue was Rs. 512 crores; in the
1962-63 budget, it has increased to
Rs. 1036 crores. During this period,
the excise duties have increased from
Rs. 85 crores to Rs. 523 crores. When
the First Plan began, the revenue
from excise duty was Rs. 85 crores;
when the Second Plan began, the re-
venue was Rs, 190 crores; and when
the Third Plan began, this revenue
was Rs. 434 crores; when the second
year of the Third Plan began, this
revenue has become Rs. 523 crores.
The income-tax and corporation tax
revenue have increased during this
period from Rs. 187 crores to Rs. 342
crores, Our income from currency and
mint has increased from Rs, 8:7 crore;
to Rs. 49:8 crores. The interest incomc
has increased from Rs. 37 crores to
Rs. 167 crores,

On the other hand, our interest
charges have increased from Rs. 69
crores to Rs, 243 crores and our con-
tribution to the States as their share
of income tax, excise duties etc. has
increased from Rs. 56 crores to Rs. 212
crores, Our defence expenditure
during this period has increased from
Rs. 170 crores to Rs. 343 crores, Our
clvil expenditure, including the in-
terest, has increased from Rs. 233
crores to Rs. 924 crores,

The total debt of the Central Gov-
ernment has increased from Rs. 2,255
crores to Rs. 7,110 crores. Finally, the
non-interest yielding debt increased
from Rs, 718 crores in 1956-57 to Rs.
1,311 crores in 1961-62,
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Coming to the proposals in the Fin-
ance Bill, the first subject I want to
talk about is capital gain; tax. For
the first time, capital gains are divided
ino two parts: one, short-term capital
gains or gains accruing to short-term
capial assets, and the other long-term
capital gain:. This reform, according
to me, was overdue, because this is the
only way you can tax speculative
gains, Otherwise, till now under the
garb of capital gains people making
speculative profits even during one
year or less, three months and six
months, were paying g comparatively
low rate of tax, even though the in-
come they earned is purely specula-
tive. There has been some criticism
that this period of one year is too
long and like England and America,
the period for defilning short-term
capital gains rhould be limited to
six months, I think the period of
twelve months is more than fair and
eminently reasonable, In England, no
doubt, they have kept a period of six
months for short-term capital gains,
but that applie; only to movable pro-
perty. For immovable property, there,
the period is two years. Similarly, in
other countries the period ranges from
two to five years.

I may give the instances of some
other countries. In the USA, short-
term capital gains are taxed at ordi-
nary income tax rates. At one time,
this period was two years, though it
is now reduced to six months. In
West Germany, this is called specula-
tive gains tax which is imposed on
capital gains made in a period of
six months, though in Germany there
is no tax on long-term capital gains.
In France, Frenchmen pay no tax on
stock exchange capital gains, thougn
there is a turnover tax there. There
is however a special tax on real estate
capital gains to limit speculation.
This tax is imposed on real estate if
it is shown that more than 10 per
cent profit is made within a period of
seven years, and this tax rate goes
up to 35 per cent. In our case, the
rate of long-term capital gains tax
does not exceed 25 per cent. In
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Austria, Austrians are liable to pay
income tax on speculative profits on
shares, securities and property. But
tax is levied on the shares profit only
if they are bought and sold within a
year—there also the period is one year
—and any other property which is
sold within five years. Here we have
got no limit for the long-term proper-
ty. In Sweden, it is levied on a slid-
ing scale on moveable property held
for less than five years and on other
property held for less than ten years.
Like his, here are many examples of
other countries, Italy, Spain, Holland
etc,

The point is that this period of
twelve months which we have laid
down for defining short-term capital
gains is very reasonable and if other
trading profits etc, made during a
year are taxable at a certain rate,
there i; no reason why profits, even
if they are called capital gains, should
be treated differently if they are made
within the period of one year.

The reason why a concessional rat.
should be charged or 1is generally
charged on capital gains is this. Where-
as you are taxing the gains in onc
year, actually the gain might have
accrued to that asset slowly over a
number of several years during which
you held the property, When the
gain or the profit accrues over a
number of several years slowly, in
small driblet<, there is no justification
for charging or taxing that again in any
one year at the marginal rate, In
today’s progressive system of taxation
where gains out of capital assets are
also added to the entire world income
and then that income is taxed at the
marginal rate, the rate applicable lo
the total world income, it is Tess than
fair to tax capital gains of long-term
assets at the normal rate. It is for
this reason but this reason alone that
the gains on capital asset; are treated
separately or differently at a conces-
siona] rate as opposed to other normal
trading activities, From this point of
view, if the gains accrue on an asset
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within a period of one year, there is
full justification for taxing it at the
normal rate.

So far so good. I am completely in
favour of it. But there is one point
where 1 wish to differ, and that is
the treatment that you wish to give to
the loss that accrues to the short-term
capital assets. If there is a gain on
these short-term capital assets, you
would add that gain or profit to all the
other profits, the total world income
und make a common pool, and you will
tax that pooled income at the rate ap-
plicable. But if there is a loss on these
shor-term capital assets, under your
scheme, you do not want to deduct
that loss from the other profits, In
other words, what you propose to do
i; this, So far as the gains are con-
cerned, you want to add them to all
other gains or profits that you may
have and tax them at the rates appl-
cable to them, but so far as the losses
are concerned, you do not want to
deduct the losses. You do not want
to give any concession to the preson
though he has incurred that loss with-
in the period of twelve months or six
month:. That, 1 think, is not equi-
table not fair. Equity, simplicity and
uniformity are the three cardinal
principles of any civilised system of
taxation, On that basis, if you want
to add these short-term capital gains
to all other income it is but fair that
you must give a reduction if there is
a short-term capita] loss from the
other profits.

I do not propose to go into the eco-
nomic implications of the capital gains
tax, short-term and long-term, but I
may conclude my observations on this
subject by saying that in modern
countries the latest innovation in the
field of capital gains tax is what we
call the ‘roll over exemptions’, It
means that if you sell one type of
security and whatever you realise you
invest that proceed in another type
of security, naturally within a certain
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given period of time, then that gain
would not be taxable, It would
only mean a book profit and
not real. You become liable to tax
only when you realise the amount in
cash and keep it in cash and do not
invest it further. I think in due course
our financial expert: and revenue
officers may consider this point aud
see whether, in the interests of in-
vestment and saving, such a scheme
i: desirable and feasible,

The next point I want to deai with
is about corporation tax. The main
change, the most important change in
fact, in the field of direct taxation is
the increase of company taxation
from 45 to 50 per cent. It is drgued
that this increase is unawarranted
unjustified and contrary to the
assurance given by the Finance
Minister. They are referring to the
assurance given by the Finance
Minister at the time he introduced
the simplification of the company
taxation system. At that time he
abolished the Wealth Tax on the
companies  the excess dividend tax
and the fiction of grossing up, and he
reduced the total taxation on the
companies from 55 per cent or so to 45
per cent. It was argued at that time
that since this 45 per cent rate would
yield more revenue to the Govern-
ment the effective rate should have
been fixed at 43 or 44 per cent. The
hon. Minister at that time had said
that he wanted to maintain the
status quo so far as the revenue yield
was concerned. He did not propose
to earn more revenue by introducing
the new system of simplification.
That is quite true, but I do not
remember that the Finance Minister
ever said that this status quo would
be maintained perpetually, for ever.
He never gave such an undertaking,
and if I may so, he could not have
given an undertaking never to in-
crease the corporation tax from 45
per cent.
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Arguments have been put forward
that this increase in company tax
would create disincentives among
the people and that the corporate
sector would suffer, and therefore
the development of the country
would suffer. If the reaction of the
stock exchanges is any index, the
evidence is just the contrary. After
the Budget proposals, what we
noticed was a sort of boom in all
the stock exchanges in the country.
It may be that those people anti-
cipated a higher tax on the companies
but because thc hon. Finance Minis-
ter increased it by only five per
cent, there was this boom. What-
ever that may be, the fact is that the
corporate sector onr the commercial
activity did not get any setback
because of this increase.

Then, the hon. Members and per-
sons outside who argue that there
should be no increase in the tax on
corporations quote the examples of
other countries. They say the highest
tax obtaining in other countries is
less than what is obtaining here. 1
do not propose to go into it as to
whether this argument is right or
~vrong because that would involve a
lot of quotations of figures etc.,, but
I may answer by saying firstly that
the revenue needs of the other coun-
tries may not be so great as the
revenue needs of this country. If
our revenue needs are bigger than
that of the other countries we have
to increase this rate. Secondly, if
we want to have foreign loans or
external borrowings on this scale, we
can justify that only if we make the
maximum tax effort at home. If we
do not want to make the maximum
tax effort, if we do not want to
raise what taxes we can in this coun-
try but depend more and more on
foreign borrowings, to that extent
our economy would become weaker
and there would be a sort of demo-
ralisation in our minds.

But apart from this argument of
patriotism and appeal to their
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nationalism, even_if you consider it
practically, the comparison between
this country and any other country is
not quite fair. These various corpo-
rations which  function here must
realise the protected and sheltered
nature of the economy in which they
are functioning. There is no foreign
competition, and the home compe-
tition is very limited, while the
demand is growing, the supply is not
keeping pace. In these circumstances,
they have an assured price, an
assured market, and that creates also
a perfect indifference to quality.
Whatever quality they produce is
sold. Whatever price they want to
charge they get because of the laws
of demand and supply. So, I feel
that the quantum of profits which
they make today is more due to
what the State is doing for them than
their own entrepreneurial zeal or
acumen., I think, therefore, that if,
in exchange of that, Government
takes five or ten per cent more from
them, they have no reason to grudge,
purely from a practical point of
view.

Then who suffers if the Govern-
ment taxes and takes extra five per
cent? It is not the entrepreneur, it
is not the company itself it is the
shareholders. It is their dividend
that would be slashed, and it is they
who would get less in their hands.
And generally we make appeals here
in the name of the small share-
holders and we say that most of the
shares are diffused and decentralised.
So, I don ot think there is much to
worry about this extra levy from the
point of view of wider economic
consequences,

Now I want to say a few words
about the Wealth Tax., There are
two important changes according to
me which are made in the Wealth
Tax. Onme is the increase of the
rates on the Wealth Tax. These are
increased, in the words of the Fin-
ance Minister:

1046 (Aii) LS—8.
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“It is proposed to increase the
Wealth Tax rates by 0:25 per cent
and 0:5 per cent on the two high-
est slabs and to revise the slab
structure a little.”

The intention of the hon. Finance
Minister is to increase the Wealth
Tax rates by 1|4 per cent on one
salb and by 1|2 per cent on another
slab, but unconsciously, uninten-
tionally, I do not say the hon.
Finance Minister meant it on a
small section of the Wealth the rate
has been effectively increased by 075
per cent. That has happened because
of the simultaneous revision of the
slabs. At present the first two lakhs
are exempt and the next slab is
Rs. 2 to Rs. 12 lakhs which is at
present paying one per cent. The
third slab is Rs. 12 to Rs. 22 lakhs
and there the present rate is 1:5 per
cent, and now with the increase of
0-25 per cent, it would become 175
per cent. A person who possesses
Rs. 11 or Rs. 12 lakhs as his wealth
will have to pay on his last two
lakhs the increased rate of 175 per
cent instead of one per cent which
he was paying hitherto. I think
since this is unintended, since the
hon. Finance Minister did not intend
to increase the rate by 0:75 per cent,
he must even now get it examined to
see whether something can be done
to remove this hardship.

The other point about the Wealth
Tax which has been agitated all over,
mostly by the Chambers and the
Federations, is about the withdrawal
of the concessions under clause XX
of section 5, sub-section 1 of the
Wealth Tax Act. Recently I read an
article which appeared in the Finan-
cial Express of 24th May. I would
quote from that because the author
of that article has been talking in a
very challenging way. This is what
he says:

“Combined with another pro-
posal in the same Finance Bill by
which  exemption under the
Wealth Tax Act that was granted
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[Shri Morarka]

hitherto shares of new industrial
undertakings for the initial 5
years, is to be withdrawn irres-
pective of whether the period
has run out or otherwise, this
legislation will shake the confid-
ence of investors in India and
abroad. We shall be interested
to know what defence Mr.
Morarji Desai the purist and
moralist had against this action
of Mr. Morarji Desai, the politi-
cian,”

Since the author has written in such
a challenging way, I feel like giving
some of the reasons which I think
Justify this withdrawal. When I say
this I may immediately concede that
this concession which the Govern-
ment has given till now definitely
had an incentive value. I do not dis-
pute that. Its continuance may be
desirable in the interest of invest-
ment in new companies. I do not
dispute that also. This withdrawal
may to some extent curb the incen-
tive. I do not dispute that. What I
dispute is the statement that the
Government is going back on its
words and that Government is not
fulfilling its commitment,

This particular provision has a
history and unless one knows that
history one is apt to make this mis-
take of uninformed criticism. When
the wealth tax was introduced in
this House, that Bill did not have
any provision for exempting any such
company from the purview of the
wealth tax. When the Bill went to
the Select Committee some hon.
Members tried to persuade the then
Finance Minister to exemept all
companies from the purview of that
Bill. Somehow or the other the
Finance Minister did not agree to
that. Then the next proposal was
at least to exempt the new com-
panies. The Finance Minister at that
time accepted that proposal. When
that was accepted, naturally and logi-
cally, the hon. Members argued that
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even the shareholders who invest in
the shares of the new companies,
those shares must also be exempt
from the purview of the wealth tax.
Judging the soundness of this argu-
ment, he accepted this plea and he
gave that exemption. Clause 20 of
sub-section (1) of section (5) of the
Wealth Tax Act as it was originally
passed says:

“the value of any shares held
by the assessee in any company
referred to in clause (d) of sec-
tlon 45, if on the relevant valua-
tion date the provisions of this
Act are not applicable to the
company by reason of the provi-
sions contained in that section;”

If the provisions of that section are
not applicable to any company at all
no company is now under the obliga-
tion to pay any wealth tax, and the
question of exemption may not,
therefore, be pertinent. Therefore,
as part of the overall scheme, Gov-
ernment considers it proper to with-
draw this concession. I do not think
that the Government is committing
any breach of faith or going back on
its words.

Then, they say that if this conces-
sion is withdrawn the foreigns’ confi-
dence in our industrial economy and
fiscal policy would be shaken. I
doubt very much whether such a
thing would happen. I do not know
on what authority a statement like
that is made. By withdrawing this
concession who will suffer? Not
all the shareholders. Only those
shareholders who are liable to pay
wealth tax. Most of the shareholders
who are liable to pay wealth tax are
not persons who invest their money in
somebody else’s company; they are
the people who attract other’s savings
for their companies. In view of this,
this bogy that if this provision is
withdrawn the corporate sector
would suffer a rude shock and all
that is a little more than what |Is
actually the position.
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About the carrying forward of the
losses, I wish to say only one thing
before I conclude. If you make a
loss first and then a profit, you can
write it off out of the profits of the
eight subsequent years. But if you
make a profit first and loss for all
the rest of the years, you get no
benefit. This may be all right so
far as trading profits are concerned
but in the case of capital gains tax
I think there js a case for some
better treatment and I do hope that
the hon. Finance Minister would
have this point examined even if he
does not accept it now. That is a
suggestion for long-term considera-
tion and I do hope that it would
receive the consideration it deserves.

In conclusion, I wish to say that
the hon. Leader of the Praja
Socialist Party who was speaking
here a little while ago said that the
concessions  announced by the hon.
Finance Minister ycsterday were not
going to help the common man. Most
of thc concessions which he announc-
ed yesterday are concessions in  in-
direct taxation. The biggest conces-
sion he has made is in excise duty
on textiles. I cannot understand Shri
Dwivedi’s argument because when
these taxes areleviedthey say it isthe
common man who suffers but when
those taxes are withdrawn or reduc-
ed, they say, the common man would
not get relief. I think they should
make up their minds about the in-
terests of the common man: whether
it is he who is subjected to tax when
the taxes are levied or it is somebody
else. If it is he who suffers, surely
it is only he who would benefit when
the taxes are reduced.

ot waa fag fagri (d9aT)
gty gaafa wgiew, & A faw
7Y wgnwg ¥ WA FF GA @A
et g |

et i g g f& faw S
qr R Fad g fomd e @t fawaa &
| A8 graT Sy faxr 7=y w7y ovar |
ff SEA A QAT E @ AT T &
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A wrg fa 90 Agikg &1 AgAT I
@ &7 § @A Sfgv fowd U A
Ifa g W 98 g% 9= A JHiET |
W T o e § R e e A
wors g1 AR foraem w1 sy anfaat &
feam star & SEET ST Sew asE-
aifaat #Y wend § fawar snar =fed
IR & faw ag wata & f5 @R
T § 78 ST gHIT IET FT AW §
g gwa faa wAew & 1 g faw
HATAT FT g0 AT a<6 §  WoE ;i
AT FT 3T & 1 AT JE A gAR A4 FT
faq ¥ g a8 S WIS ®1 9rE
frar % grU @, @, W, aseT wifg
# Fed FX TR 1 ogEar & fsed
AR ey T | T T § gAI TS
FT FTA FJoaT AU fawy fF e
&g W@ |

oF F F1E T g IW qF ARG
& wfgg wsFfas woET ¥ OF 99
Tl 41

a4 O FEAATAA
gard Wifaw Ieafa qrdr & ardy o
& I07 wrifed § | AT gAR U
T W FT FET AF 2 A Y ALK
FUaT T I A & 1 3 & feg

FL AMMAT AT RO FT &
ga faiedy 8F § 1+ FT wmar &

=fge | w3 a1 foar €Y qrar ) SEw
far #1099 gFaAT | TR qAG I
s d&q wifgr | @@ #F oW
< o1 Tifen JH fF Ay AferwT w1
& wyg Y &, fr g st # ol an
gar & A wwa ag & famr
T aE ¥ FT A TFC AT AMRY
fr oz & it A fgT A |G @
T § 7R > fagr sy fF ey 1 g
IgFT WY aee 7 o o foed awrE}
AT T AT w1 Hg fraar @
ST S FT foran snar § SEET agTa
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[ s frg feart]

fFm amom @ W A FUER
FFAT =TT AT |

uF AT HqoAT fa=r § S F e
WY T@AT AMEATE | wG WIS
g AR F FAX g HR AW F
AR TUAX AT TNATE | T
e & fag QT srawms § 1 o
&1 9T faaet wifys gei @@t e
wiferenet 9T W §9d g g
gw ® fa afaae agaE §, 98
1€ oY w4y A @, T TF TFR G qW
# gEfa & wWE § | g 9T
qF Faeq § fF ag " 99 &1 geagm
A F| FTAT § 98 97 TF THL § 3
oy e Iast wega WY 7 §), Sy
@ A A AR fR9w 99 &
Tgary wEt § gaw w3 gl
TFGT WA § | HAGTT TW A1d AY
grEgEar @Ay 9rfgr & 39
FEIAW @Y GRIANT FIIT A T4 AT
RN GAT T FEANT FIAT ATgT § IAF
fagag v ag Fgr @ -———

“Teifg T ufra saq

walq N &g 9T I@Hr AR
& g FHT @@

Q% WA e . g7 9«
T g g

oft vy Ty feanfr: o &
o 39 fax & ggwa g g fr oo
q4Y TEq g § | A1 TE 9AY g 3w,
A Fgr A g 5 AR F @iy & N
@@t afwd qF A Frafaam qgaE
& N f wadt wrfg g ¥ fga &
fag g FT § | WEIARE 1 AAT
% %5 goar ¢ {5 ag eq @Ay ar ?
® AL SrAa 5 wrmarg A "
WaTT F1 AAE F eqreflAar §am w1
qQT: 734 F faq wrd AvAr § wq faan
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forast for T2 o Faw 7 {9 AR
AT & THEsl 7 HI NaTg FY WA
fora®t gz adr § a8 wrmwiE F Y
4T FE Fg TFAT | A7 W EART AT &
faar wfys g0 A7 FAT FE FW®
IaAY AfyF Teg &Y grgfa agd | T
qq FIA AT H FI9 A9 & TEI &
afes Teg & w1 7t F1 weg A qqig
F Y FOIX A FT § | AR HEAIH
gl, I} g g A T) &WF g1
oI MR T FT@H F FH FH qOo
g g it AfaF § wR A 5
g1y I A9 F7a & 1 afg &y = fa
FT 97 FaT a1 fafeaa &1 & 27 9qfq-
AT T | afg 399 & FrE AT g
FAT § AIAT 95 I & A A=t a=qar
g a1 39 o "HET gar & Tfed AR
IgHT Y A TIfEd Ty T A
aeat q¥ afz s FT AFT AL ZI A
AT FAF 7aeqT AT G |

grafa A Fad & FTE G &
Feafa §arsl g, M E w1
F% JFT A1 A & 1 Ay aeafa
FEATd & 1
16.43 hrs.
[MR.SPEAKER in the Chair]

qeafg & fad  gwk @z ggw dar
A1qgus 73Y a1 afew Maa a1 AR faad
qr| Ma AiHF Frr 41 g A F geafa-
1T AT AfFqaT qEAT AT AT
FFEr FTAT F qr AW A & fad
FTH! aee # 4 g F 7 ofr 39
oTe aga H1 A v AF | F wd AE-
g 7ot § Fgo FF ag Id@ w A
ISy ®T IA I TF L If7qT
T | afqar a=ar #r8 qO aq A
afad w1 gaTQr @Aq WS # ATAT FGr
AT & | ATAT FT WAL AT, AT Y
o far a7 | |7 X Wy | AfeT ST
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g & fad qrar a9 =g, &, o,
&Y | Y TOF F G AT F Ao
FT QTT gl AT § | g faar fY JaT R
N g7 A T wow 32 | Ay ar,
T &9 TG Fgi v § fwrer FT AN
[T 1 3T TOF ¥ I LT FEAMT R |
T fam Aot wEeT g At aq |
AT & AT AT A FX gA 94
gFeaT X afed afd ¥ FaT =T AT
HETEAT AT | TET I afAd 7
Fgm f& miy gy ey, saw qr. ..

Y Ho @Yo &I (FTAYR) : FTRT
gfead oY & 1

Y wRa fag fegwlt : 217 2
IAHR! 3T I H IET Fg7 AT TH8AT 2 |
g gg oA, FiAs AR faear sfem
FTa T P afraram g fm A gm
TYA R EITHRIGIT | g9 7 I A=
FHETS fwar & a8 o A gafea
@E | 3afad gd 39 3T T AR qAT
aifer aR wfas 3fte & sEerea
o1 wifgd fF gae o dmas 99
FY ¥ IR g FEAE G AR 3AFT
qa=g 1% ¥ T AT | W AR
I F1 gHea oy s 7R AT A
ETT a1 | AT TF gEL F F & |
I fir qrerTeora: war o srar @ R aE
FH FT IHTAF 1T & A FH A T
g g7 & 1 ag w19 fawr fre w7
ST FH FTT F AR FSAA A I AT a8
a1 feg &@ FT A & F F fqg
Iefga @ X | gAfF 59 HY q1awaT
& AR g fr T ) AT F oA
w9 G & FI fAg=xr g aifeq |
%9 & ¥ gH=agay g afs gw Iqi
&Y a8 HAST ATE g FWA | WIS AT
ey § fr far st o s & fag
FHEY AT FY qarg & A , q1 W
oA | gg Fufeqr WAy 1 7 qiE
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g WY ag | f AT 9g T g
AR S WIAT FAIT T FI §F FT
F1 w0 at R faarg &1 A wqe Y
ARG

T 77 ¥ uF sufer F) gaeqr g
g I avg U § et o @ Ay
HAEYT AT & | TR FHT 9 F19 & fw
o ff s & 399 q€ Ooe wR AN
gt FEl 9T AT AEAF g aqaL Iq
F1 AT AT AE | ATARAFAER qf
97 3 T AT qT ITHT F19 316 FAI |
A FEATFAT T9 a7 ¥ § o g
T 97 FT AwTH ITFRT T F &7 &
ford &% 1T ag fa w1 & g qwar &
I a7 g9 gaE & A7 9gan g o
g A @« %z & T W 2@q § fw
qIRATER & F G, FT gH ALTATCHGN
97 F1a g & | faarrdf A @3 ormar &
% Tw gy feed T R0-3Y W4T Y
aizar ¢ 91w g I faw @z
Y ST FAT § 1 g6 Vg a8 peArs
AR T+ AT @9 § | T 9 TG
T HTH 99 @F a1 & A IqHT H9-
o gAT & 1 gATT #TH daT args
araT & | af gw FAgEr @, FH T
o7 wrEa ;i g Qv g7 97 &Y on
dar Y @5 A s ...

st wgAe fag (aToum)
og TIEH [T A GHIY A H 49 & A
g ATET A AGY AT £ |

Y wdr fag fagrat @ e ¢
WTTHRT FEAT | AfHT 97 qT @S AT &Y
% A AgTE Y A wTr € ey
T & @9 g § 7 o du1 W ~wwan
gt ag qar oY, g9 F @A v W @
fwar < awaT & 1 W weT ST ¢ f§
oY, g9 T4 FFF & AT WTE TOT AT agH
Tz 7% & fi g o A At wraw &Y v
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AR g DT | w9 gy q1 A F A 1 T f2d o1, 7@ 9 f g smafa

q, <FA g @Y gg @Y Sy qran agy gl & 1w NI fwa oF g ¥

& ay A T av Y g w7 ¥
I ? o9x) @&t v gy iy |

T qE ¥ gH o Fwoyar &
e # ofy el @y wfgd oA
78 42 ¥ T FgA 9T § oo
i} X g A § § Al Sy o
W ¢ AR I g FaAeE A A
¥ 1 o T et A7 Frfast §
Y & I AT, aTq IS S oA
= F a9 qadl A OF g @y
qUEIAT Y TEET & | qXE qXG F qAA
I A @A § | TG TG F N2, 999G
SR gz wifs o Fr T @ w @

st Agd fag (Trgmw) ¢« forfees
AT ATAT & )

w5t wmRw fag fagre : A0 aeA
qre ¥ 35 &\ 7 adY arw A wE
Sl

weaw wREd . NN a9
ar 98 Fg I |

#y wda fag fagrat : 4T @
dar T & | @ AT wEA w7 whva
ag & f gw oo @ W @ g
¥ gl I | gwrdy e awe
ST JEY GV | A AT H 77 FYIRT T
fawz & fF Faryar & aR & arefy o
oY & 1 e { f e g ATy ¥ @
A gATT |y W EI AR T A A
g T g Ny FAErRT AR W ag A
afww & wirs awafe s go an o
# T W & F H o7 qRA | G
;o ¥ fad ol sraewwar &, @
™R £g faaer O wwg & foR T

angg gAT | 59 §F A WH A1 3]
A% 2@y &, IEY wowr rafyaar ¥
a#@ fazaw g——zafeqd famm & fF
g FE FIAE A @A TEY AR
rfifr @a @+ & wfafafagd &
FIAT AT ST HEA K FwAGC fAear
2\ ATFT O 719 Y aXE | T S
argar g f farez watar & aex feay #1
gl smar Sifgw 1 w9y A g9 F1,
FfwT oraET o1 qTEE gF F AT
wifen | gafag g3 f aem §ar & &
# HoeY AT AIT & A FF | qg I
g AE & | weFa ¥ uF arw g
"“afer, g cavrAEdS A9 T gAd 0
Tw w41 ¢ {5 oF fagAdr ¥ gy a=ay
& AT UF ML & g9 &1 AT a1 far
1 M fweft gray & = Y 9T 99 78
Meg AT FT gFwrd o, qr fagdr ¥
Fa1 & “fow @Ee & g dar g @,
IGH graT Agy ATT Srar & 17 sener
AgIaA, # @ =ngan g fF g |
ga 73T gu &, 99 qETE AT AT A
€ & 1 g9 ag wEA § fr oz A Y
TR WEdad & g7 gaa &7 w7 A
Eicll

sq% Aoy § F fasr wedy S w7
€qT FLATT &4 X FY aw faamar |rgan
g 1 gaTR qat W g, w qEd
77, w4 qa g, waty &0 afuys
@ T A AR FA T G 7w A
o7 ATy & W Flt Ty A a<mar § )
# e Argar g v fresty & arar ghaaromm
& =7 aga a7 AT WEFH § qT o
¥ | qgi Wzgadew F qAH TG
agi ot d@1 @ wfgw 1 WR
ow mfas grm, @ T w awf
gfar ¥ wfus a7 o o agy
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NATE ERIY | 77 faoett #7 Frpeadt o
& AR ¥ g9 438 T e ; q@
I3 T 77 waT , o ST WK FT
&7 frw w7 ¥ afafaa @ o 1 g
fad &3 7 a1 gam & ©7 § Fraa #r
# | 9 AT ¥ ®Y ¥ g T8 g Avgar
g | T T & qF A A7 AT I
&7 Hea? faar & ) 9o 47 gAam & &
g O a9 A Y & i o9 d ¥ are-
faarz & smoswr 9T T g ¥ gt
FT HHY AW G| YT A A TR A
2 f& oo FY 9 aort @ o) & S
@ | g AW H uF df weame g
=1fed | 92 g9 aTa ®) S Y 2 fr
AT AT AT WO gET
F | guar &1 awNr ageE fE
g4 & g gawm & f& garo @wy
9 &Y TAT-—TT F1 gHG QA &7 T4,
qeq TG AT TE-—ANT AT FH TAT FT
[T 91fRT

gl a+ farerr agfa w1 avay &,
ara fastr o7 garw aga sfys wogr
€T @1 &\ AT § wma-wra Tl &
fa%z 7 19 & FIWT AR Ta-a1at &
FE-Fod WA F faw awx ay &
feaa Trar g% @ fear o 8, @
F]E ol & aEer g TR A ar
FrE 1T WY E—Ar @ AR FOTF
T Tu | FefEat # fad ofr faww a1
F1E g3 74 & 1 gnrdy aEfear 3
T FF I8 FeA1 F7 WATTFAT T Y
&N O FEH-ACHT FT T AT T@AT
2 fagd 3 g ¥ ooy & W=y, ITM,
AT T gF AT L AT qATE FC
7% | 3% fagw o& vafe & faR
sfys ¥ whas dar somar fed ol g

qaT qTdE gR |

wra Ay frerr-aafa # gea®1 F71
&1 87 gwar & | o oA 7% sy g
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¥ | Pt wgiey q& & F—WT
&rar g w4, a1 3y Qe wfuT an I,
I Fr F P T a9t NEE
2, a1 Y T ggTar § | A
FT YT fG-Tq I90T FY A& T
w@ar ¢ 1 SfkT @@ T@ gfaafedr &
AFTTC R NHER ¢F I ifws v
FT qF a1 & | 7 fr g @, qv I ;A
a8 ! § wed) a6 W F4, TAY
v Fy IFfq gRi | guk waT Ay
Aty F1 Fa7 & % “wrom guA R
T gAY R, a9 FN FR
FE | FF @FT FTA HG, d1 UG ]
qEafer &1 T THA |

& A AR § g § w7 9
FY & qefveqr AE Y | F wewy g
AE |

Shri Karuthiruman (Gobichetti-
palayam): Mr. Speaker, Sir, in sup-
porting the Finance Bill, T would like
to speak on the food problem of our
country. The food situation is very
acute. It is said that we are short
by 4 to 5 million tons of foodgrains
and that we are purchasing food-
grains to the tunc of Rs. 194 crores.
The hon. Finance Minister yesterday
in an optimistic tone expressed, and
it was applauded from all sides. that
we have increased our production
from 57 million tons to 80 million
tons, our target is 100 million tons
and it will be achieved. As a farmer
of this nation—not as a public man
or a politician—]I can assure this
House and the Finance Minister that
we the farmers, if we are given the
facilities and top priority is given to
all agricultural activities, will not
only fill up the target of 100 million
tons but we will be able to raise the
target to 110 million tons. As a
practical farmer in this country for
more than two decades, I have in-
creased the yield in my farm from @
to 2-1{2 tons per acre on an average
of 100 acres. When I became an
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clected parliamentarian of this House
I was sorry to find that we are
spending about Rs. 195 crores on
foodgrains. During the last world
war Winston Churchill said after
Dunkirk: “Give us the tools and we
will finish the job”. The tools were
supplied in proper time and the war
was won, So also, we on behalf of
the farmers assure this House: “Give
us the proper price for our produce
and we will finish the job”. Unless
you give us the proper price for our
produce, if you simply say that the
prices of grains have gone up, even
though it may be a slogan to attract
the public, in this agricultural coun-
try wherein 70 per cent of the people
are engaged in agriculture and only
30 per cent of the people are in the
urban and industrial sector, we know
that 70 per cent of the population
are not affected by the prices at all
because they are engaged in agricul-
tural labour and the prices of things
for agricultural labourers have risen
from one to ten times of what they
were previous to the war period.

Sir, the Finance Minister is spend-
ing Rs. 195 crores on the purchase
of foodgrains. I would request him
to give to the rural people at least
10 per cent of that Rs. 195 crores.
Then, within a year or two, I can
show increase in production by 3 to
4 million tons.

We have an agricultural economy.
Because for more than 200 years we
were under alien rule we have not
given thought to our agriculture, to
the methods of cultivation and all
those things. Now there is a craze
for fertilisers. I want to give a note
of warning to our Government, that
the application of the so-called fer-
tilisers to the fleld will in no way
help to maintain the fertility of the
soil. Grains may grow in quantity,
but in quality and in the maintenance
of the fertility of the soil it will in
no way help. Even in the so-called
advanced countries like Japan, those
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who have applied abundance of fer-
tilisers now feel that it has led to a
depletion of the fertility of the soil
and that fertility of the soil can well
be maintained only by organic
manures, By organic manures I
mean the excreta of any living
being. That is the best manure for
the soil. This aspect of the question
has to be considered. We are wast-
ing many things. We only talk of
cow-dung. We do not apply our
mind and collect the urine of the cow
which is a very valuable thing.
When we generally refer to manure,
we only mean cow-dung and not the
urine of the cattle which is a valu-
able manure. In the same way, if
night soil of the entire population of
a village is collected, properly pre-
served and applied as manure it will
increase the yield per acre tremend-
ously. So, I would request the Fin-
ance Minister to allot Rs. 1 crore per
each State for this scheme and select
one thousand villages where night-
soil can be collected, preserved and
applied to the soil, as it is more than
worth the money spent for it will
not only improve the fertility of the
soil but will help us in getting three
consecutive crops. At least half a
ton per acre is assured by the use
of night soil as a manure. So, if
Rs. 15 crores are allotted for this
scheme of using natural manure,
apart from helping the preservatiorr
of the fertility of the soil, we will be
increasing the production by at least
one lakh of tons per State.

17 hrs.

Now the food production in our
country is greatly affected by insects,
pests and fungus diseases. I would
suggest that the State Governments
should be supplied with the proper
insecticides and pesticides to control
the air-borne, seed-borne and water-
borne diseases in all the areas. If
we can do that, we can increase the
production by another ten per cent.

Then, the poor agriculturists inm
the rural areas are denied many
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facilities. For example, when elec-
tricity is supplied to the industrial
sector at the rate of 4 or 5 nP. per
unit, we charge for the same unit of
electricity from the agriculturist 7,
10 or even 15 nP, even though we
say ours is an agricultural country.
In an agricultural country we should
try to protect the interests  of
the agriculturist, They should
be treated at least on par with people
in the industrial sector, if not for a
better position. Also, the
agriculturists should be provided
with better incentives, like supply of
power at concessional rates etc. If
we provide them with such facilities,
it will result in increase in produc-
tion by the agriculturists.

Then, there should be a scheme for
insurance of crops and -cattle. ot
course, it should be insisted that the
agriculturists should maintain good
cattle. If the cattle insurance scheme
is  there, agricultural operations will
go on without any interruption cven
though a farmer may have only
one or two cattle. Also, if there is
failure of crop due to natural caus-
es, if there is crop insurance, there
will be enthusiasm for the agricu-
turist to increase production.

Coming to the language problem,
Dr. Govind Das was saying thal we
should talk in the Hindi language, We
have no objection to converse in the
Hindj language. We have ouly one
request to make to the Speaker. Many
of us who come from the South do
not know Hindi at present. So, those
hon. Members who know Ernglish
should have the courtesy to speak in
English so that we can follow them.
Of course, we can learn Hindi and we
will try our best to do that. The
remarks of Dr. Govind Das remind
me of one incident which took place
in our country in the sixteenth cen-
tury. One Kumarakuruparar, who
was a monk and saint at that time,
was invited by the king of Barnaras
to go to Varanasi, where all languages
could be taught. Kumarakuruparar
who knew ‘Tamil very well came here
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all the way and learnt Hindi and then
gave lectures in  Varanasi jn Hindi
on the Kamba Ramayana. Bhakta
Tulsidas was one of the disciples of
our Kumarakuruparar, After the
inspiration drawn from Kumarakuru-
parar he was able to compose  the
Tulsidas Ramayana. So, I would re-
quest Dr. Govind Das also to learn
Tamil which is one of the beautiful
languages, then come to the South and
give lectures on the beautiful litera-
tures of Hindi and Hindustani. We
will be his disciples and we will also
compose works in Hindi. It will be a
forum for our Hindi prachar ang all
those things, We will be s glad if
he does that.

Our nation is a multi-lingual nation:
Every hon. Member should realise
that it is a multi-lingual nation. We
should strive to see that al! the best
works and maxims of our great poets
and great saints are translated in alt
the languages. The maxims of the
great Thiruvalluvar which are ‘rans-
lated in foreign languages should be
translated in all Indian languages.
The great Kambar in his epic, Kamba
Ramayana, gives so many things about
brotherhood, national integration and
everything, He said in one of his
poems how to establish Ram Rajya.
To establish Ram Rajya is to estab-
lish the the socialist pattern of society.
The establishment of a socialist pat-
tern of society means that everybody
should be literate and everybody
should be given equal chances of
cmployment. If you provide these
things, that is a socialist pattern of
society. That is the establishment
of Ram Rajya, That is the millenium
that haq been thought of by the
Christians. That is the thing which
the great Gambar has said in his
great epic, That Kamba Ramayana
should be translated in Hindi and all
other languages.

1 will quote one or two verses from
the Kamba Ramayana, give their
translation and fishish my speech. He
has saig that in Ayodhya everybody
was educated; everybody was employ-
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ed, therefore there is no question
of illiteracy at all and there is no
question of unemployment; that is
why everybody is happy. This s
the verse:
“Kallathu nirpar pirar inmayin
Kalvimutra.
Vallarum illai. Avai vallarum

illaj

Ellarum ellapperunchelvam
eithalale.

Illarum illai udaayarkalum
illai.”

I have already given the translation
of this verse. In it he has stressed
upon national character. That is the
main part of it.

I can say that our great Prime Min-
ister is the national symol and is a
versatile genius, The Great Asoka
stoog for peace in the world. Aktar
the Great stood for national integra-
tion. We can find both Asoka and
Akbar in our beloved Prime Minister,
Pandit Jawaharlal Nehru, Only thr-
ough the maintenance of national
character which is a very vital thing
for our country we can establish a
society in which no foreign or alien
nation can attack us. That is men-
tioned even a thousand years ago by
the great Kambar, the poest. Such a
good thing is there and that is why I
want it to be translated in all the
languages. He has already foreth-
ought about discipline; he has already
forethought about national character.
Through national character we can
build our plans and can be successful
in the economic and other program-
mes. Unless there is national chara-
cter in every human being, it is im-
possible 1o do this.

With your permission 1 want to
quote one more verse and finish my
speech, Tt is:

“Kalam surakkum  nidhiyam
Kanakkila Nilam surakkum nirai-
valam

Nanmanippilam surakkum peru-
tharkaria

Nankulam surakkam ozhukkam
kudikelam.”
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Kalam surakkum nidhipam means
that by international trade we
can earn so much money. Kanakkila
nilam surakkum niraivalam  means
that by building so many big projects,
lige, Bhakra-Nangal, we can achieve
fully the targets of our agricultural
production. Nanmanippilam surak-
kum perutharkaria means that by
coalmines and lignite mines we can
improve our industry in abundance.
All these things are possible. But the
people of Ayodhya have got national
character which is invaluable and
which is the most important thiag
because of which they have got that
Ram Rajya. So, I would say that in
spite of all our achievements, we need
national character. And 1 appeal to
the House that in this respect we
should follow the lead of our Prime
Minister who is the embodiment of our
national character, and we should see
that our nation progresses ang is se-
cond to none in the world.

oft fora rO@wr ;AT e
ageg, & smrq #1 727 T g
AT TH FIEA {4 9T /O qF Fraq
T HagL 929 {541 | & A7 FEAG
fafaee qiga &7 <A1 JvrEg F#Y aH
fammar =mear § Y fF AR ATF GF
qgT I AATTE F |

ot gAR fax 7 SdmT #r A)
a¥a frar | & 9% Fgm avEa g
9 A7 A7 ) gegfa § 9 faw e
oAl AT AL | & AFTAE T TR AR
o F1 gl ey & w9 # own foar
g7 WaET F1 &9 ¥ fFar | gfeqor
ARG & WG T€ S0 A ¥ F gFaAr
Fr frarraer fHar a1 | T =T "Iy
AT ALY AU | GH AT JGL T TH
2 wifr 39 faer a8 dgT 7 ST R
F oF A< F1 WYY ggi § qrfemrie &
T (7 FT FAT § 1 FT 1T Y QFAT H
qF AR |

# faaew &0 wwean g faw
weft o a1 2 fF A gy gfiorr
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faawr ® fear qrar @ ag @) qE
& 10 Tfgn | 7T A ghaa e
w1 FALT 7947 27 & 1 7T AR OF fAA
g frgfrararsma A Ig T §)
# wgar § frodt amagi g ga
zq3Aqar g faasr =g 97 av% § |
forg faa srrad war 1 §a€ ¥qT 2 faar,
a1 fRT 73 =g gfeaT g ar Argror gr
IEFT 7IT ARET FT ITFT F F7
&F ¢ % ag 39 AfasT &1 9 A9
ITNT FTIFATE | ST 84T AT gFCAT
faam w1 R E ag gw AT QU agT &
qrar | & =g g fF gfoaa famr w1
I3 F Awr fFar gfeaqa a1
afgd  FAifF Tg  FAM FEIA A
SART A5H) A AAQT & | § ag qfqd
FEA1 g I T4 F1 AT FA FT @@Txaqr
2 aifE warsiyora 7 &1 gfeaa dwax
T FI AC £, uF F9 de § A
g Yo Tqo fro Y TTE ¥ | AT FAF
FIF AW § g F1 A EF f7ard |
gg FgaT 3 8 & f gfeda sa
RTHFE

s TG 9T geu F fadfes §
A FAT ATEAT § | AT 99 WwE €
IfFT § I7 99 F1 AP GRT AGL
LT | § {1E AR 9 FgAT e g 5
IA TR 1 I fag> i g
U 98, uee ¥gA AR W4
FAT FT AT A ¥ 3¢03 A fear av
g AT 3009Q ATE @ I W 7
ATE ITL I2T FY IF qA | QY FUE
FTTET IV | 15 FAL T HY G
qgT ae F I W ¥ | THET FTA
T8 7 TqHT q&F W I3 @ & qw
T 1§ I T @reAT 7 @ Y AR
T FYE qYT TFATHE &7 FT fwAT T
W@}

#3699 & 37 AT & wav §
foraalt Arer aw ¥ i FAY o
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AR 7z Fedl aeee & qre AN )
99 fdiE & st A g fie =t
faar fargeara &1 ga@ 0« foar & 1
7 =g § 5 oo qEw 3fw & F
wrEAY fRfaees qTea #1 a1 A7 STgar
g f¥ g arg At & gETET & ) T9-
frega M AT AT A Te@ g 1 &
et § FF S 3 4 s § Sue Saw
feefega g =rfgw

S Osg aE F fFR @ S -
REFAT RN 1A AT H
¥ o ¥ aga g d | R AmR
# Iafq 78 g gt | ;e ArEREEar
z a1a &1 ¢ fF 3w & g gfew & wme-
fagi &1 o& ¥ § Fyar aIfgd A oF
g AT Ffgd | wrS I F A AF
I & agd wedl @ &, ™ A
ZAFT GRAT FAT 3, FAT qrfweara gHEY
TRFY AT AR W T gHEY TRy
AT & | AT ZH FY 3T FY T HY AE
fadty ema AT Ifgd ) gAR ¥[W H
gherat &1 ey A€ R 1 F @
frderd & Fea1 g fF & oF @1 FO3
feTq1 FY FrazgHAT T3 9 I & feag
qz & frer g ) fam wER wm-
Mg F qUT A9 F 77wy @A
@ feqr a1 I gHFTT ATE@AT &
oq 7ot F1 @ g g Hfew
a0 wrgar § fw STt oy o % g
I U T IF g1 (T |

1715 hrs.
[MR. DepuTY-SPEAKER in the Chair]

st ¥ farmr #1 w1 S ¥ A
W T & A Ty reafeat § o
WE FHATQ Ffr ya #
st #1 F 6 glaur 3 & qar A
X 1 & o I W "o THo T o
*Y ofr gy T F | 5 ITEl #y o
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7Y ¥ Fg § W G G & T
uY 9 Y o fEmhl #Y g7 a3
Len g

IS G4 1 TSN ® g1 IEHT
T AL A & | S faOet g § Fav
ag WA AT | F FgA1 =Aegan g 5 o
 qEAS TF Qo¥ W T agF adl
gt & afe TEw & sea 2w
argd & fF gu e w3 & s
forad ga T # = FF { 799
¥H | WIF &7 F7 9T AT FREI-FET
qTet ¥ 7 ITHT T A | o FY H19-
HAT § | GAN TYA ;W FT T FLAT-
frat 3% oy feemdt & 1 g@fed F
wmgar g fo gy 2o A7 T A AT
a8 Ay =g 37 Tfey o

T § @ F qrEew § gy Fed
HTEAT § | #F 1 9197 aga wiiFe
9T ¥ | AT I F @ qEE TG
g & 1 S wW Wy AT § T I"wAT
fest Jftm 1 #X far s &Y deEr
aga F=dl & qFdT g | ;AT § AR
T AifE § T AFR T g FT S9-
oy fear amar § 1 mf s9 F oot w1
TgT 91 &Y 47 @ fF g5t 9wl F R
aga i oft § fomd fod arit &
bro- Erii g

faeelt & mw Y AT Wiwfedt |
q¥ § IAHT AT FT gX 94T TGN & 1 AfF
&9 ST WX = AG & a7 T 9
&% el & 1

frg 0¥ a@ # gfwar 7 frad
Tfqd T & W " ARr 9% AE
Y qraT T W & AR g 9§ ot 93
T & A guws € 5 gwe o ey
wT AT | W gw T freg gu
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sror faQeY &= & Sy @&y fean
JEHT TN AR AWA § | F qAQT
fir faeft a1 7 ooy wiew & ofET
g Tyl UF woga fadd @@ gmr
arfed | IaH fRard Y wrEar ST
wfgn #ifs & a1 & fF &9
g wrgw fafeet, feww fafaeex
T Gz fafaeeT a94T a8 | S
g Ffai 1 e wrfer 95 fr
TG & AT FT FqTET A7 FF A7 AT
FET &1 FEY I HYAT F9T AT | A0
F IAHT AT A5 gAT | AT gw e
a9 FY ard 97 fq=re #7410 90 A7
T weet & AT fqOe g7 7 o
fraea & f 7 39 5 wef Fgl w91 197
aQF ¥ @9 g wr g M7 IAR A
¥} TR FT TEIIAT |

sATF SFATHS & AT W H AT
amgaT g fF 39 & 97 ;Y agd v
g9 F & afe frem ®1 aga #W
TAT GEFAT | FTC IHH! Yoo FIAT
faa arem § @Y SEET I FI H 99
Y Yoo TAT @9 FIAT 9T & IAT
IHHY ag TYAT AT § | T IF grAv
gy | @ F e dopee feemdd
forem | SEW A FgT fF WO Y TH
TS Y FouAT HT § 97 T & THFA
afs g Tiw ¥ SN o T v &
IA F AT STAT AT Y 799 FLL

FATR AT WIS Y TIAE I N b
freaqerd agt g€ & | IER JHA FT

s fargr ST =TfEd |

# et oft & Fg AEar g R A
ITH G Sl F Ao B AAE N T
STHER AR T FIJ § | T A6 ARG
2 & rfm e 9 o< s i 3
# s, ghefed) ¥ faanfaat & ak
irgarag frIguaaa 9 &
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A T aF T T @y §, fene
T & fadsar 3aa & o FT0 grew &
T FT 45 I & | AR 9F fedrqA
¥ g g § AR e A s
FA & fau o N qarg F@ & )
o9 o9 @ FaAEd & ag @ v
Fwa feaq g oy =fy 7 F
TF AR T g AR A 1wz g R
AT THo To Fr Zfragm &x & fog
| Qfag M Tro To &y foly ¥
AfFF | AFQ F IR T FT FIOTT
¥ asr Afqgd A sad aww @
ITht afaw ¥ F foar e 7% 9 a<E
Ayqwa wfaqifrar & =g 9| aorw
FIF T FIT HIT AT T6 ZT AT |
9 AL F [T AFAT 3F Y FAMAM

w7 ¥z & : gataT: g7 faan faafaa:

Far gaw’ | mafq S g@ qwgar g
39 &1 faar fa7 & A= A faamet @
39 F1 gg Fg & 7w g9 fagra
o< fraa faart saer #T @ & 7
gt wor g fF gmd faew
w1 &< feq qx foa facar & o w@r &1
o7 s fagfan & S ag g a9
51 @7 & 9% fag d=d w wifvag
it & fasae & 1 A F g @i
faqrdf < %2 war & agi mivwa &
T qg {5 92 TEAT § | aTadl
THT T F @A FAT ¢, T RAT
FTAT & 27 AT qEY FLAT & | T WK
itz raT & &1 99 &1 JaT Ay T T
fadtz 4% owar € 1 gafag as=t &,
g M7 Er9q F F9E agT AN
AT gy fw 9w @ AT AR
e qr xfeqer 7 g wmifE e g
AT TS 9T AT TEAT )

Tt f37eqT & FTT €T Y A A
Fgrar o 7e § AiwT It g« faaor
=gt #Y A5 frr 727 & @ & s
TF AT & A gER ¥ dur
B T2 ) 3W AT F AL AT, &Y,
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i AR @ 38 R At & s
A ag ¥ & i 77 oF T Y W
dar § @ & fw awdY, T R
g 1w g wal § WY gAY
9% W@ § I g d@d § fiF ww wex
wifma WX o Fwar #@ g
AN sy fraag 12wy
FrAifE: HAT A TG AfFA w9y N
ug UF YT F19 G 1T § fw R
19 faar SfY 9= wvaT oY gF7T & wm
T IR AFET AR WRET & ATH @
grfaa Fwar § 1 oo e et ®
9§ <@ BATY S w41 9T F9 d<g ®7
TAd YA 9% @ § shfw gigd
gl & ) A WA W A7 9% fwar
ST AT qg S| @1 9w ogar
T TE AT H WRAT a4 AW A
WRAar & 1 # W@ 7 fr 99 g
TEAT F T H | TH T F WL WS
aertaren 57 Arevar a09 fagafaameat
F @9 W ATIAFAT § ATH FHIR
T A aew a1 9% /R A
gepfa & 37 0T FEL R | WRAA
gegfa oY gq 30 & qf &7 ¥ vfaq
g awdr &

g g9 w0 AT AIfE gEA
faza #Y faar & qF &7 arq w1 ad §
f& # 39 &7 ¥ omar g et f AwE™
g TN q W AF qawier F 1w § |
TH TH AT BT G FT A4 LA Gy
3 fr @ 99 &7 § ran § gt fw wgrer
FAT F FATfE &Y | wER 7 AW & ATHA
fawg, wfeam wwaT &1 mrest Sufeaa famar |
agt A1 wfzz aferz atqz & foaer
afaad g A7 3@ gEwAT § | A FEA-
Zady # gAAw 7 oadl w1 AT
qEAT WL AFATAT F qgEATAT § 1 THAT
%7 973 AT Y qg [T { | agi fgeg, g
THAT FT WA AT T ¥ W Ay §
foF o7 3 T A qEAAT T B W
v AraT, AUy w7 FWQ T AR IR
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[ farar ATCTAW]
Hadrgaar AT ag a7 favg
f s 7 R A ¢

it 39 fa 9w AfaEe &
RAET qIRT &or G a1 7 Ay Fvemr
ATEAT AT WYX ITH!T FaTa AT TR0
qr fif WA T@W § 9 qEHEEl
sat ferg, wfeew, fowm s ord
g9 Y T A T | GIHC FT HO-
deqFl & o TG wA@IL & ) F
AT WTEE w aqeT AwaT § fF
qZT & FH I qRE F WL
OE, g9 § I Neame fear e
qgt 9% AR FEET AfEFA arfEweaE
TR 7 w@w ol s fr
AT a9 WO TG TIHEH BT
T & WX AR M AT 2 &
IAHT W9 W F arge fAwra famr o
qifearl damE & IFA Jarr fgg
i fawa wat &1 fAwm faam
T IAH WA F 7707 & /YT 9747
R qFT IART FEIH 9T @A AT )
sa gt W FfE gt & dewe
am &y muen #fuw gfgma Ak
fawqg wgss € gafauw IR
gt mFL faomg qT Fear FT foar
W} T ¥ G # NG g L
AT a8 IR H W\ @ T 9T
ft R wgAe  fafeex g #A)
gaR arew fafieex @wga #1 mer
& o § AFfFw Sw wer ¥
W WA Fge 99 § fa=fas @A
i Ad & 1 g A el @
Hg gl 43T | W IuH AT AR
T TG AT AT TEY F1 AR AR
gHaq F AT F AR T JET )
& FEd 1 AW F R R afE
AR FFIAGES q@d @A, qIaw
# 9 gA AG qA WE WifF ag
FRIGE TG &\ WA TG A AT
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frg s fam g o @ g &1 &
sfga 7 W | wwdE mfe [ &
oifeT T gH w9 w9T g @
FIF g 7 qg AvE a<g 99w faar §
& Far Fm A fag H oA &) TR
wzq fafaeet ged A | gew W
g Fx fear  f fas gt s oo
FT FfFa gw feey Y grem ® e
Tz # wfRer 7 g 1w qwe gfaar
T AAC W AR Y gE R | WA
e & waF 77 gI A= g oFar
F A W AT I § qrfw S AR
T gg TAT o oG F g AT H Qoo
7Ry 2 wfEd age IE & fau gw
Loy & | qTH &Y qF T T FrazgqFAT
[ H T THAT HN AT

et & wraew @ AR a7 fAeea
w1 ¢ o e g AT eqrfaa
FA H g3 AEg fwady | fady g
o AT & W gq%1 Afged) WAT
AT ST AT ¥ A Aaw & F av
TOF I AR qgEdt wy Aifw gy
GEARCIGE S G A O EO-
9F™ T HIHT AT § R e feA ¥
w=T A IaAr fgy agr g 1 fey
3 T FTA AIUT & WL T8 9T & FUF
T AT AT oA sy @ ) 3aE
mrerat fr sy WA ATt § aga
T3 faerdt e & ==y Freor ¢ fF gwme
FATAY, HTETHY, AT AT TREY A
Y et A1 AT ¥ wew ¥ gEE A
& 1 o 1 g Gfrew adt & gafag
Y FfearE wpva g § HfFw a9
e § g SAF gHa § o7 gdy
€ | ST NI §LER 7 f@w Ardra
T wfgedY sy wifedt w1 feedy drad
& fau Miargeasy g% faraa fFar @
fF I AR & A i o wd
WETT waeg & HMifs @ a@
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UL gEar eqiia g FRar | 3ad
aifgeeTe SR arfae wer d@rEd
& faq grat 1 @wrertag 3 &7 Y
freeg fFaT & 1 gHEY T & OFAT &
gr # A g

g geew & a)k # § 5
sz fafreex g & adte #=ar
g v 3gi7 sfiwai &1 1 (s 9@
feqgdo fear & a8 " sgmEr 98
AR &1 qATTAT qE L w REZ GAKT
QT T | AT u3-uY AE FEH
Qo T¥de faer o471 HIT SEF AW
g 93 FT {5 T4 N IATE | 2N I9Y
sgrEr AEF "t & afE g s
Ay frganrfa Rramm . L.

Y o TWo A& (WAAT) : AT
T { A A wrar g !

oft forr qToEW ;AW AT A
g | wAdIg @ A @ 99 frA wE
q1 fF gfeam amr a4 arat # 97 F
g ar & 7 ®gr a1 fw sad v @A
FTAT TAA T FAITF TF AT wwEwOET
fed & w1 us Whax & JAT gfem
AT AT FT FAOAEE ®owd g
g qANT 75T 42 HA FZ a9 &
& gfesa &iaT &1 949 & & 1 T8 T
A FIAT QY 1T A w2\ F wr
FaAR faadr agf § 1 & ¥ ag7 dfeq
Mfawg aeaw 99 % IO § 45 FT
AT T @ AT ST AT @I
g | AT q&@ ®r5 FANR fEardh
AR q2eq 7 9 | § wr Fredrer
# gra Fza g fF gfem faaer fF
FEE FA T FN AEEY FToANqE
§ o3 T F g w0 fammeeE
7St frar | I &1 Fafem Ay Aafafc
@@r & | F A A et F agwrd
H gl o & A AT [ W) g
g W & A g R 9E ¥ qFE

T T H ogae gwn § | g
9T F qEaw v wf § guEe §
graifs ol Y saF fog & gAr
Y & | FfeA g8 A faagd Tod
i g7 ST &Y aTE & | AT JIR @
T A1 H AR AGT & afed gH TR
A IFTARICE & | “I®R FTAET
a¥ FY feeaiear g 1 oW & ag
MR W gFTE AfE g W AAI R |
FAF F AR KA IBEATE . . . .

IMeAA WERT . AT AR
FT GHT TATA g1 T ] |

=Y fara O 99 AU Fg
FI A GUTA F&AT |

w7 AfeAm gRAa adr & AR
TIAT F gHRAT F AT Frz AX §
fagra &1 nw faedf g7 & o/
HTGH | AT A2 g o o7 1o arg,
wfr TgAT W d1 SR 2w gfmt
F1 FIT IZTAT | Y A F Fraq w7
gfem I8 UF HEmA @T 91 WY
Sraq qdeq ag 39 KX TAFAMT 7 |
TIEA AR A1 FFET § W At
w® & ag wfax feg #r w=&ag =
W@ & ? gg wu g fgeg Wy, e o
AR AEE At A FR&em AT R E )

g gardr Far afq @y ¥ 7 e
a A T wdwT | § ST e g,
a1 gE & WX & A g oA
g qiifa @y gak dw # ofY 7 gEk
ToFi # g g ¥ fr aga< quwEn aar
q7T g WS a% ag far ag = & )
par A g s g AA 1 Oy
a9 T Fg FI WIAT WO FHTA
QT § —

“Work while you work, play
while you play, that is the best
way to be happy and gay.”
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[ = formr arergor

& faam 1 qaT ffad ) ey W
FT FEATT GHT 1 A fareft wrgai &
Fga1 g § fr fadw & ga X
BfFT qu 3T ¥ FI | QY AT T 5
AT QA sqqgrT T FX frad fiF amex
A AF F2 | 37 TR F g | faa
fagas #r gada waar § w1 e
# 7T § fagiv @ w1
gwa fear

st wagfe wgav  (qefwar)
Iqreqer wged, qf w9d faq fadas
I N1qx F fau o qag frar @ 9a%
forq & sradY gegare 2 1 F Faefy
g A ey 7Y e g &Y o) wwAY
& & fer ¥ gg faae @wq &
HqIAY T@AT AEA |

IR [ § gqw M gy 99-
affqg araqid gara gr T & A
qdta g Faar g g | 8T 9%
FAS &741 &9 FW g1 IF0 & >fwa
7g 3@ & fawg g fF g w=aAt F
TAGTIR F @A 939 F( & qf®
A Far 4 98T @ wiag e, HeAwa
R F9F a7 M wirw T
war g AT AT M sxgar F M
afas 947 gy 7ar 2 1 ag & w4 =-
FgrEAl ¥ QrarT F1 N@AR F g6
FTIAAT AT AZATHT HATT FT AT
T wafg § @A ¥ fag faaq w1
fear & 1 wq & d9adtay FrFaE A7
TP UF 93 AIZ F FQ@E, I3 T
&n ud 3g 73 I3 T ¥ faww F
wfafaa st g a3 g & 1 awf
Ffaga gt w9« F fawm F oo
faarg #1 sqaeqr & wEAa fpar
Tar a1 feeg 98 Faa TR FOASA
a6 @ @ifag @ 1 area & A
T 7 AT AR ERT F 99 F faww

JUNE 18, 1962

(No. 2) Bill, 1962 10704

Fawe gfwq @1 aw R
fE wm 75 W T g 1 STEIT-
aeq o fro dro Fr fa=rs sggear
& grae § WY qrere Aty ¥ T
Qi A g § | = WS F
IG gHETA ¥ Fqray v & R 9w
af@isar & feam v v fe=rd
F gk ¥ W TE e € )

JT FW AN W F ;G AR
T Fr JAT FIT L, AT @A & R
Y, 45,058 THET F AFEE F OIA
3,035 AT § | FAR IT T W-g=aqT
T AT T 8, forg ¥ F: w0
F AT & Ag W W@y § W At
W H, foa 7§ amer ey v
Frr @fr a3 fiR &1 fFg 3@ Wt
g g fe gafe @ T F FEEY
i 5% @eg @ fg 7§,
M g gm-aifet #1 fgad e
| F AfaFT F w5 M AP
gt famr )

waay § w1, afer g faza
¥ @1 a FawE g—JfeshEr wi)
sradfEt | gfgshidt @ ga &, a9
AT FIqA & asifaay & =m F gfawea
F1 AN FaF H FTFY § AT g IFR
¥ R FY 47 @ FI TR-ATA,
AR UF W7 THL F HAENEF
T FWAfAF AT F TGET A § |
] frg-warad A aegEl & qoai ¥
swaftas gfg 3T ada, aw-faa @
ATATHT AW FT FATGR A FAGGR
F Wy g } AR fra-sfa g¥%q
® €

g9 IO qUTAT FT AHT FH-
Tifedl AR wfuwfa & smfake
famar 8, @ W I A T A}
WA AT ¢ ) AE A W FTm
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T ¢ fF oy 3 gAY faw T R
3T A gatew qeqT gardy -
MR AREIAZ | AT
ag au-faaga & fF awae ¥ gow
WrRaartaat & fau ag aF ww Fv
arq § | zafaw aradg 940 s a
E w2 5 g7 W mmrE,
weIraItegt, awtaafgt, I-egaars gt
M ATG-FT-ART & fqug I T F9
CADEICANE AT o B RN D o o
T FT FAAIAFT WT F7 wAET Y
T[T FY ATH

g & w7 g ot fArEw 2 fE
zatft wai ¥ fAm mqiaa frard-
STFEqT H(T AIHAT ZI7T ARTAET |
g T F AT-AATT AT A T-AEEAT
&1 aar fear w03 | fimq, § 7w
I & us agT § frgy gn At &
gtafafaa FTarg | 77T 3AET, gefAar
faAT, ug qgrdt waT ug qg47 39fqq
ZATHT & | T2T T TART-HAAT ) sTq8GT
gt & A fa=rg a1 ) wrf g T8
¥\ & m Fr AT dveAr g R oaa
a7 gt Rt afzar N F A AT
WY & R onE gfagifas aear F
g IAFIFW F AT AT, 1T Gre
g Iarad  fawfaa g1 owsa 2
framt qar adra sefRat 1 gfadr
foer FFdr 2, |rae WY 27 qFar 2
7 am-arfaat ) sfas feafr 7 @
IR g FFAT & 1 APFA FaT 77
fF To W IfEF F7W IzM TAT B
2, qg F5H I3 G av® T

o feamal & g9 A8 2
T gdgrT & 1 39 F 09 @@ W@ g,
@ 48 & g A ¥ v Ffy-amm
g gEEE FEHI B IT F A
TF-a FHY & | 37 & ar faard £ &
sqaeqr 4G}, WA & fAq "ramE v
mrE &, Feat &1 faer-der 6}
1046 (Ai) LSD.—9.

JYAISTHA 23, 1884 (SAKA) (No. 2) Bill, 1962 10706

T B FIE qawq( AL & | TH TR
# afz 78, a1 g47 v 71 W7 B,
FRIFTL FT qIeT & | WA A 99
W TG E R A 3T A g AT oAy
AU FI A% | ITFI 3T FLE I AT
HRTA( ATEAT AT [FAT R

wa ®§ F Fgar fr 97 o feamt
F fau am g &t F7 syaeqr T WY
sy, 37 #r @ & fag faars, gt
FT T ATIRTF ATAA K1 FTEqT
TEI FT FHAY, AT AF g7 AT ANTAT
FFTT ZAIY

g FF F7 A YAT *qE FW
FAT F

sy Ro w10 fgady  (=HIvgY)
Iy wgrRA, faw wAY wgmw F
fag feq g9 719 97 a9 T F7 F
g1 fF 39 % gAAT 07 AW ¥ B/
afys DrFr-feeavly T2 wr

Y go Fo mmb  (WvHAT)
zafag FI1 4

5t o #ATo fn‘i’ﬂ: SR - £ §
39 #1 g A9 qEY {1 ——7AfAT qEY
2 OF S 7 TRAAAT 1 gATA FHIL
21 ¥ gAT E, AT A 47 TEAT ANZ 8,
fom & AR sqf¥Aqt 97, ATATRO
AAAT T, FT AT AT FF FA FAT
aar & 1§ qg a1 At @A fF frega
F9 fFar ma7 ¢ *FgitF fagy aqt §
Fv AT U7 ¥, F S oA qA W
2, afra g9 a9 oA a8 g9 fear
2 & amIrRe wefagi 9T 7T F1 AR
mg,wqggmuﬁmﬁi‘%,
at & awmAT g fF gt 34 & o AR
FaTdr faer-smawar & forg o gA-eTeror
2, aifs TA 2 &1 A1 GAT B, qE
TA-AEror 9T {1 st g -
AR & W F e woagE
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T [ 7o we 2T
feam & g0 3 qaeq 57 & F0pa
a9 g9 ¥ I B W F T F 1 390 A4
agrar ¢ o 97 39 FONT Fr AR
F AT

g wvaeq o faq g4 A, ITF
aum A owR faq waaq &
9% 3T £ 37817 g9 99 TH-MI 7
T WA AEL PRAT R AT 05 U
aIE FAAT g, JL 4 w0 7T Fro
SrT-feooft @Y Fofv &1, F9iF PRt
FT1 g ®ds7 & fF 7 A sr-femaft 791
agq & anF o ofr &, fa3 w0 FEA
F1 wAsTEAT 9347 g 1 A AT T2 anal
#F ITE TA &1 EATA WECT H&AT |
s & 7 aid agA g, Ar dovr-frere
F frz o1 A30, atew oA 40y zar
fag-sqaeqr ® qa07 g1 AT TT W A
qfeat gi, 34 5 {0 A7 F00

FRIA QA WL AT T A

fm &0 w7 {19 JA7 A0 &7 EA0A
mFTT AT AAr 1w faanz
¥ ogawr fyw ®AAT 0RO
g3, 0w ufr gfadr s A
g, S Fraw &1 g FrEAr FAT F A
I} qa-adfa qroar wr q@r 929 @
¢ AT 39 T 15 H arge gar & der
9T & WearT T, FErgAt &, frera-
& F0 1 IT A AL AMA, AAAT 7 TIRA
Y 'FTATEY AT TR, I H AW
& WEIT AZTET VT &, FTIH ARLT
2 Stroare fae @ € S A g g AadT
AT FY AEY T AT G @ F AR
faer W Y ara-® =gy 2 fw gar
ag R FAT FI 1 g7 FaqT §F 7617
W IS R arfdr gATY wQX | 4
W AHT , 48 ST HET gV W4T @,
& F1 qed) g2 fwac v g3 | T 5w
gy ¥ 1 F o7 Wy g 1 gAR fgeg

(No. 2) Bill, 1962 10708

a9 §, gurd Aifa gex § e @ f
T A A9 ¥ T 2, qH, TN,
T HIY 0T | HIS AT FT A TIET
g A7 g a1 2, wfEd 30z w
A2 AT HAT 2 | AT FT A& T, TFAT Toow

faq waram § waEsy  (sleEr
gty faegy): 97 #41 9@ § 7

st wo oo f7ad(: H{T &0 wawd
2, e faan, drkT afag ) A
faamr om0 @rer §, ST T T
g wvAT @ foremr seagr 99 A1 w9
arfzd, & @I 1 AT FTa@T A
Zar &, wrq &1 Ag% Fqr qrar f& oumd
PO dfeat AT 12T H
PAIT FET AT W H7 AGA (F7 1T A
& AT FT FGA GUAT ATH GAAAT
g & srast wfasg w2 A0 B ATTEHEAT
& AET A ATR T3 G wAH
for fwaar &7 g &1 foaar 2 sg &
AT HT AT T & s feat ge o
AT q fgae va g F 7 OF o3d
g |1 &1 2441 21 39 et fgm
FTTAT AL | HTT FTFATAT ACT AT
AT AN TAAT 2| HF FAET F AT
AT & | ARAlaE qeqr wrT & grag
A ;AT &) S AT AreH ' R
gt aar # frzgT &1, 3| R O
qamar qA F ogAwq A faamr @
qar gae faamat |

H 2T 99 AAT F AT JAT AZY
AEATZ | A< AT 33 FI7 ISTF, 774
¥ qFAT AT QT AZT LFET THAT v
AT, WA G471 ST &7 T77AT frad ¥ qaor
F24 4 & g7 AT F7 AT FT
T oX qFEA | A AgY arear fr arg
IGF FiET 9T IF0T | AHT HIT KA A
®F HIAT AT QAT ANT JqUH I A
&t Tv3 faar o1 g& A WsI=T A
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a1 frgaard &Y o ud qrr o T
faer A &Y w7 wrEET & fag &Y
wifaq w7 FA & fag sSwcagw @
faer @

e faam @0 397 27 g
o 7 Y 7 w1 a1 fr 3-'"1’% 3
AN & @3 AT A I A A
A 747 ag ¢, faad f& A Fara §
feag &1 4 mrw APt & F949
g %7 veT § W7 A &0 fad w4y v Ay
qIq F1 FreAr AT g | AlwT q =g
uF FqEET g’, TTAT AATHFATHT R
A Fr AT F T FIATE | § qAAT
gfer?rawmamr?a-.rqam ¥ ETH
g T &, T A A AHE F1 17 931 &,
FE Y AT A 75 & L F WG HM
aIATAT ATEAT § {9 A0 |1 2 HAT,
FTT &7 H 7 A1 T2 q1<g w14 i faemn
a1 77 777 ;A 4 f7Aar 3 1 wrg sag
Fr T4 {1 97 07w o e ar
oT qiF urd #efgear @ 1 JiAg 5=
ot fivz w1 A O9gF Fow T 7w a0
o Y T | fg=ar @10 & 7| A0 ¥
S &7 a1d 74T 7 T § afew 99 et
gra@ax YT famsr  marm
STAAT FETTA A9ATE | TET Aagw Azl
S[EFEH FT TET E, 71 2TAT 37 TS
FT 98T A7 BIT | fa=ar 41 M7 ar
TS @A w0 fTaT WmE RIT 6
faemr & 1 @19 g7 Sra i wg 3

faa A9 v § wor wr f R gid
aF wifFT AL 400 T R e
&y T4 3 v1v=4 | F A am wifa
LT A7 UEd AT H gowd
FT F AW R ) 37 mfaw . fre
wATrS &7 A iy gf & oA fan
t fowst & 3T Fu dAT 1 ug AT
€ arfag Jg) 8, feur fosw 1
T &, 4w w0 war § fafaa garor-
T JfEd 9 F) TAT TET T I@AT AE

JYAISTHA 23, 1884 (SAKA) (No. 2) Bill, 1962 10710

arfE H4Y Agiew @4 3w f areaa o
ST AT ST A FE) A T wE AT A )
ST & FIHT F7 gg A= fqer o 4y
famr A & A frady @ (A AR T
g ot a9% afar & ag ma F5 97 7
91 & W Qi o | o dan Frar
U

i ®o Wio awa( : §7 qH W71 2 1

st o @vo fgadi : geriy A TR
a9 TE B |

§ =rgar g fa i amq 2w w7 AR
ATEATARAT 1 ATV TT Y| ATH AT AF
g gap wE &  fas TR R A
g AawA # 0T Wi X | WIS T
SEATA & F ATEAT 7 A G I AT FqEAT A
GTN7 g1 AT TAA ST FTINT g1 A
groR ¥ | Afam AT AT wag E, 3T
s FrT frard =8 9375 I mﬁ |
q 39 qv ZAT8 TE A 9 P

T F A AT F AR Y A g
g T umre §oaEer &7 0
g v TITEA ET AT &V famr 21
FE A ARt 7 o9edA 40 2 A
T ST RATH T AT | AT AL ARAAT
FF AAAT ) TAAA A oA A
gy AT Aw arga # {1 ogv oE e
a2y W T i Ay a3 TAT & T ATT
W7 IT A1 gAA Tiws fwr s
gor HqTE v T A AT e ag wee
i, 37T o AOmT SR A i
geatear ma | gi RTAL wifed fa
FH AN ar:fa-qr‘fr AT g A AW
SUTET 4 qHA FT £ | F AT FIE
:-;:rq;rqura_v?f?m‘ﬂ F g
a1 1 7 %7 7% | afg war fwar mar
ar & & a1 Ioar grn ) gfw mA
T FANR & g9 406 qg 4 WA
St & | o AW AT qAT g ATH
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[ 7o @To f5adt]

f& 37 &1 Sf9a que fawr s W
I T w1 wqfaa Fw fFar a1 7
a7 780 w47 1 afe #1g F 04 Ag fear
a1 AN 99 FT gH FT G FoATs
¥ BF ATAT 7T | A A I AT
qeT e frar s anfed o

gae I # fyaw @ fafaw
RArat 3077 foq o7 92 B, 99 W Az
917 § | fag A ST am s A T
AT | 93 & =ATF AT A F | AfFHA
39 ¥ foama g7 & wgeuy &, 49 &7
TN & W7 FF AGT BT @ &, AE
areafas GIIT FT & AG AT @R
o A o g # sATE aA g @
gAY A9 97 ®7 3@ Aag faww
FT FIE FTH AL gAT &, IF SAT K1 Al
IedT & 1 At fawrm miegd & s9 F1
HEd 1 9 war g, qEiar o T g,
o AT AT " g =13 AT
o9 &1 G A feg faw s
Ffga sor® &1 TN gwA @ gl
THT AT KT AT F1  Ag) f\ear, zmq
F1 QAT AR TG TN f gAT Y T
g | awaa | &% FT7 A &1 TR |
FRARN T & fF A1 A9 &Y e g
F qAAT &, HGT & ATTAT AN F
AT AGTAT & AT HT AT HT AGT AT 2,
IF #r Ffzarzat F1 TEY qT94 &, IT Y
arEAT |’ agT TEIA 2, SR AGH AT
1 2w S ' T FAa &, & 3=
aay § ag awAfawar & 91 gar 2
T I AT AR I 92 AT FT 237 §
afg g9 FAAT Y AEEFATL KT TAH,
ar @it & AT G aE F

MY FqE FATT §, 99 H §9g
gt &1 47 fewmy & 1 dEfwe &
& A5 oY &, aoe aAr ¥} E Afa

JUNE 13, 1962

(No. 2) Bill, 1862 10712

fafm T & w1 a9
AT F Far I g9 FEEdl H AT F
F W g3 & fF w9 A ST
ST AT T 9@ FET AT A AT
AT FT § ST STHAT AT 997 1 F G0 |
AY 7 a0 fF 9 F9 & F A9
ama A T F, AfEA I Fr g qt
o7 7 & oaey £ AF fazaw g fF
TET T UH qIAAG ALY F F1ATAT FY
oo FI TR F T AT FT TAT AT
T g%y F fF foa &1 o=y sy
WY F1 21 qFAT & | afz wmg oA F#%
a1 T & A4y EE froqefr ot G gy
fomet g1t 2 1 =W any § JEAT g
f& aste = IT A1 gHW AN &/ (G
2 F1 wiET fAeer wfzm ) s oAm
I FAT qAFA £ T T I TFAEG
a1 AT FeT FE AZTAT AT AFAT §,
faaet 9 87 F7 T & HAT AL
9T TFAT 1 7N, SRVEE framg
12 ¥ Hazy 2 7 Y F ) F A1 G-y
framd & 7% &, 39% foag § mmoay
aYTE IAE | W 9 a3 7T AfHFEA
oE 73 a2 T ST wg AT IAN §
T AT A TR FTA | ST A9
e g faar At g 3w ®H &
FA A At #1 Sre F7w w8 AfY
T ofvada 99T & A9 @1 FCqIH & |
AT WG 79 A § T AW GOST F91
€ afaem F7a § A gud A i
Fr & fer ag dwr W I ¥ @
qT ATZT &I | R TAT AT ST & A
FATY SUeTT 1 AT | oY vy § oY
AT ara AT g et @ gg sfagd
e wfaw § F a@r § oo
gz Famy S, Afa fwifa v
ST &1 ATST agA g9 HEF AT AT AT
sgmgAT Iifgd |+ ...,

sft Aot Ted : ag At
adY gy "Par |
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o\ Fo w0 fgadi : sy famre-fawa
AFGFAE 1 q A qerg d I AT AW
o4, a1 7 914, qg 719 97 T w7

g

ot AT g - wE fa=re fam
R

st wo WMo fgadt : 1 aw T
TS FEY AT & ITITIE a9 R
fa=TT 7Y foFar Simar @, F18 e awy
fear wimar &, #1¢ wuw @Y AT S
FRICURET I -G 14
&1 a1 Ag & {5 aga 3 Ay g1 aFar
g

7T § TEr F AR § 3G FgA
STEat g | W w7 & fF wo wlama
wrefral 7 7w g & @, 30 wfawa
TEHT 9 & | 98 W19 FT I qE |
qqEEsr &1 AT & a9 TEEFATR |
afwa qar wrg F Hfq 771 g0 TR
qeT T WY & 7§ IuT Aew &Y
ara Fxar g fv 95t = g fadt #
WIE W19 9gY AAT A=Y [E g 4y
SR s Y e fadt § @ 1 ey
QUATHM TE! a3 T WI 2| g A=y
T & A7T TG 9B CF [T I HFA
ft §q W gFM, TaAHE T ITH
greft a1 @ & 1 oww ay Afagt o
aE I G AL W IAT
TRA FIF AT 1T A F v g
T g N T FT @ & 1 F g
g 5 wro ot Afq aF 5 a9 v
AFTET ¥ IF FT TR FL, a1 IF Af
TR\ Fag g fr Ty
Y, T & 7 =rgan fr wmw A A
qT 9IS q FIH g, 99 9 gHA A
A, FEAFETH TFITIW FT A
Y F1E Ffarmw F30

1w 7 ¥ av 5 @R gg o dg
EITNIE AT AL G E, A aw

JYAISTHA 23, 1884 (SAKA) (No. 2) Bill, 1962 10714

# TERIAAT €, 99 H1 gL FH F /T
Ffrm s R 1 @I g g fE
Mg Gq1 FT 78 § HfwT F ;9 771 @A
T AT ATHGT F7A7 e g ot
ST F, T AT F HR I Frsiwy
F ot aaEre o) A F S §
el & Iafa #r a@d, fogd go
FAT &Y o FF & fF 0F 99 9T
TR AT W), e o qw
@ gw € 1 FT ¥ 8+ fugs gu &
T FT GIHIT FY AT qF Ia7 TETE |
oa & F 7Y w7 A1q 9 AT F gEawy
FIT T FT 5 72 R SwRT @A grav
¢, i o< s wd A g g,
Mo FFm fFo@m i daa
T g P W faeolt e 3, forw Y
ALY AT 30 AT F §, € I
g IANTg AT T Ty g
# g =g § {5 feft dewdft oy i,
forg &Y wrardy 30 T ], FT 5 FAT
Taar @ g 7 wFS faeelt AgY, feeft
ey @7 1 & Aifed, foram goan sw
/7 ¥ | g, I F qEFEs, gaAT
oY F WA A @ WY IqAT
TEEs FX R E? wE § 99 I
@ @ @ A F A Ao
afe S gaadiy DA T @Y &
39 GHAET FIAATHT & I T T A
& @I ], W F1 AN @I 1 -
e wfaey & 37 ¥ #0 @& FO A
faar arq, A AQ F A=Y qHGT F, W
¥ 3 framh 2

IAT 92T F T ey /7 TArEm
FRoEs §, N fr frger g @ 1 fo
TFX WM IO 8 & g
frg? @t & gor A SYer w1 §
I THFT IAX WA FHFR AR
TRAT *Y 9T FEN € gArk A
dro w0 AT TAYT WIF § 1 IFA
FaT g fr g TATHT WA A A
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[ 7o Mo fagdh]

afert ¥ fa g aTETa ¥ WO
g drag N afmt o ¥ FErew
W AR & 1 qgt F AW wY T T
FT BT 8, §F T -GS AT 3T a9
v aF Y E FF agt F anr IIFIHRT FHT
FTJTIT T FT G § AT AT F
ST A AT § IF A gIU MT qEH
AT BT AT & 3T TFR F( @A § 351
& AW F | 7zt 1 gl FF AT F
aftT F 2w Fo ¥ AAE A fAF )
AT T ZIT F T ITAN Coo To &
Zfour o 8 foa & ems 34 a7
I FIAT TIATE | ST FA KT WYHTAGY
fatar fr 77 S1F 7 9991 ATATAT
FT /G | AT geFaed) TS § B
g5 2, wT% g { A gd , frew
1 HIT AT FT ST TG0 AAT | AT
F27 % fr a7 @A qa1 8 | frgy fra
Tz Fr F27 AT A7 F Ad 7 AW
R WA gy faadt g, 21 wFan g %
g7 ¥y 37 AtA® Raw g, st 3R
g4 # 7179 77 & (& 7z #ova
fagzr gac & 1 2t A1 g 91aTH
41 &, afan w7 # a0 qaver e
A grar 1 w7 fFemA Toar FIATE AL

g Lo To WA T fyara ¥ Taam & Hfwa
93 @3 F fAT 9T FT 9% To ¥ ¢a
To AT qF WEZAT TIAE 1 57T TATRA
F1 sl #YE T A0 g 2 | F wAAa
7 [f q30 TeG g1 ATT 4F B 0T

o+ i Wb T T3 BT H AIAT AITT
FATCT FEAT |41 FF 27 gu A1 Thare
g1 3, o FF g g A qErO w4
g az #a1 fF T & L& WOT I
AEA |\ WG FLA T ANLT, qR
ag qqar gt WL FE GIG AW
T g% | fwa qg 1% I a1q A&
fir Fpanaq ® 43 w3 fxar, wa fe gw
az $T 3, ag FLIT | 99 Y q1q 99
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TE gEAY & 1 IqrEAOr ¥ foF o e
g “gema’ ) FgT A wek € Sfww
HIAT § d Wz E, UF qrw, gEd
wiegEa AR dfma A )
q1 WX AEE, AT R AT
ami & fag gn qF €1 @ W@ “awma”
1 ART ZATLT §HT ITTAT 5 el figedy
g f% 39 1 34 & fad oo s @
T2l &1 3afad enidr /frm @ 1,
gt sagra wisty 9, fagr 930w |
AR wAzfew deqr 3 nF e
gaor 3 1 m F faar 2 %
HITA WA TEATT, 990 T AT TEI9AT
A7 ISYEITA WI AT | HFET
FELA T OWAM TIM F, TI WAR
TR, TAT AT E | MT & AN
A e wEL a CaT A we wer
@z Af2 3 ar Ay wfed | wre am {m
AT YT AT AT 0 S AL AT AT
L ATIVTRAT F T W8T T TR
ft Tz § A1 07 53 AV wdn
gAr &1 wiEd w07 § oAz Fre #wfza
AR FUIC | FZ wE AT M € R
WTIT 7T F1 Z06F T T 997 ZHr ?
o firgrans & T 1T F AW A
&3 gu &, Sfwr el w1 W@t Aopataes
g1 AT A GY FAT IIT T FF W
AT HRZre BCFAT ALY WO d
qeFATas 2 W7 IT F1 AT H qE€5T
& @ A WA L | afT T gep &
e AT a1 99 & 20 A AT anAd,
fp afy g war 3 73 & wfra
27 35 A weR, A AZ TAT ar A )
F w1z g P 3 g &Y, | 3 T
71 9¢ fad, sy agrn (A, fwa §
T wreAr fr gAY W & o
forg &1 gfor  F7 WA A7 AR AR,
fig ®1mer W AT A qIF T,
foiw ®1 wus 7 awd g | gafad swmr
& graey § Aifq fwife s<a =g
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& A@ET § T 51 LT ;T AT
fraifea @ &3 | s 54T & ofr frdaa
s & § wsgga 3 wTF wafear
g T E e S fagrat A meAr
wfqat 4 & f ag 9ra e ad &
AT IS e § FTH I AFT § Al
& qgAr sqfT gar it 39 S ErT HEM
f& =T g wez 9417

® AT AT HTAF ZAT G OF w7 A
qd gaqg fzar

°

Shri R. G. Dubey (Bijapur Nortk):
Before I procced to discuss the othner
points, I should like to express my full
sympathy towards the hon, Memkter
from U.P. who the other day expres-
sed his grief at the conditions prevai-
ling in Ballia, Azamgarh and  some
other arcas. Just now, another hon.
Member over there narrated the con-
ditions prevailing in Bundelkhand
division. There are other parts of the
country where conditions are not
quite happy because, naturally, we
are not a country which is develop-
cd and rich. All  the same, I was
really surprised when I learnt about
the conditions prevailing in  Ballia,
where pcople gel two annas as wages,
or onc lote ras and things of that
kind. If this js the state of affairs, T
think it is a matter which the Gov-
ernment of India ought to take seri-
ous notice of and do something im-
mediately. There is no question of
losing time, so far as this matter is
concerncd.

Now I would like to say a few words
about the Mysore-Maharashtra border
dispute. I welcome the initiative
taken by the hon. Home Minister to
resolve the dispute. He has made a
statement the other day at Ahmeda-
bad that he has a solution in view.
Here I want to say that the hon.
Member from Maharashtra who spoke
on this issue—I have great respect for
him—in "his enthusiasm to press for-
ward the case of Maharashtra, went
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to the extent of comparing this dis-
pute to the India-China border dis-
pute. If we have this psychology at
the back of our mind, I do not think
we can help the integration of this
country.

I know Shri Morarji Desai, who is
one of our respected leaders, was op-
posed to the formation of linguistic
States. We have fought for it and,
naturally, whatever be the advantages
or otherwise, we cannot go back on it
because history is there. All  the
same, when I observe the conditions
created due to the formation of ling-
ustic States, I do fcel, though I am
proud of Karnataka, that sometimes
we are giving birth to  tendencies
which are not in the general interests
of the country and we are at time jrra-
tional and illogical in our approach.

What 1 personally feel is that the
proper solution for the border ques-
tion is not demarcation or inclusion
of a few villages this side or that side
but the proper safeguarding the  in-
terests of the minority communitles
on both sides. 1 do not know how
we can demarcate the border between
Maharashtra and Karnataka, or Maha-
rashtra and Gujarat or, for that
matter, Bihar and Bengal whereby
all the linguistic minorities could be
on the other side and there could be
only onc Bengali-speaking, Marathi-
speaking or Gujerati-spcaking State.
Such a solution is unthinkable. There
cannot be any fool-proof solution for
such a problem. So, we must safe.
guard the interests of the minority
communities.

Though T am not speaking about
any pnrticularbsmte, I am sorry to
confess that my impression is that
there is no State in India, whether
Maharashtra, Karnataka or Bengal,
where all the minority communities
are given the due protection which
they should receive.

Shri Hari Vishnu Kamath: That js
a sweeping charge.

Shri R, G. Dubey: That is my dopi-
nion. Now I must also place before
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the House the point of view of My-
sore with regard to Belgaum, Karwar
and other areas under what is known
as the Pataskar formula. This matter
has been thoroughly gone into by
several commissions like the JVP Re-
port and the Das Commission or SRC.
After very careful consideration of
all aspects of the problem they have
rejected the formula of village as the
unit for demarcation. No commission
has accepted village as a unit and it
is a fantastic suggestion that we
should accept village as a unit for de-
marcation of the country. SRC has
suggested district as a unit. At the
most, a taluka can be taken as a unit
for demarcation, Considering the
geography of our country, if we take
the village as the unit for demarca-
tion, I do not think we can ever
solve this problem.

Coming to Karwar, it lies not bet.
ween Mysore and Maharashtra but
between Goa and Mysore. So, this
geographical aspect of the question
cannot be ignored and has to be con-
sidered. Then, in Karwar the Kan-
nada-speaking people constitute 65
per cent of the population. The next
group is Konkani-speaking people.
So, even if we study the situation in
the light of philology. I do not think
that Maharashtra could have a proper
claim to have Konkani is akin to
Marathi. Actually, Konkani-speaking
people are in North KXanara and
South Kanara and in other areas,
whereas in Maharashtra Konkani is
not spoken.

18 hrs.

Then in the Supa Taluka we have
our Kalinadi project. The Planning
Commission is seized of this matter.
The whole development of Bombay
and, what we call, large parts of Kar.
natak, even today depends upon the
-succesg of this Kalinadi Project. We
also have the Malaprabha Project. If
we do not consider the economic side
of the question, the whole State will
go to dogs. If you merely go
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by the linguistic factor, how are you
going to solve this problem? I con-
cede the argument that in Belgaum
city the Marathi people have a little
more ratio. But what is the import-
ance of Belgaum if you take it away
from the hinterland which is predo-
minantly a Karnatak area? Belgaum
today is important not because the
Marathi people are in a majority but
because Belgaum is fed by the Karna-
tak area soil which is the best soil.
They grow very good cotton, good
wheat and tobacco, Nipani for exam-
ple. I wonder if there is any other
part of the country where people are
more rich than in that region. This
richness depends upon the cultivators
of that area. They do not belong to
Maharashtra only. So, if you want to
demarcate areas merely on the basis
of language, I do not think this prob.
lem can be solved reasonably.

Anyway, now that the hon. Home
Minister is seized of this matter, it is
the bounden duty of all of us, be we
Maharashtrians or Mysoreans, to
submit to the impartial judgment and
accept the solution. But I do bring
this viewpoint to the notice of the
Government that there must be some
finality in regard to this matter. If
we allow this matter to go on like
this, there will be no certainty and
all kinds of problems will arise
because in India we have the habit of
producing new problems when we
have already got old problems to
solve.

Now I will like to turn my atten-
tion to the question of food produc-
tion. I was really very glad when
the hon. Member from Madras quoted
verses in Tamil. 1 find myself in
entire agreement so far as his views
on this question are concerned. I
have no doubt that if we go by sta-
tistics we have done much during
these years. I concede the claim of
the hon. Finance Minister that there
is more production on the food front,
in industry and all that. But I think
we are suffering from one shortcom-
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ing, be it the Opposition or the Gov-
ernment. The Opposition does not
see anything good in whatever is done
by the Government; so also, some.
times the Government is developing
a tendency about any criticism, be it
from the Congress or from the other
side, that they do not see any vali-
dity in it.

I am a humble worker of the Con-
gress. 1 have tried to apply my whole
mind to this question of food to the
fullest extent. There are so many
irrigation tanks in the district and
even today more than 50 per cent of
the area that is under command is
not utilised properly. I approached
the Deputy Commissioner some years
back and said, “Come on, let us go to
the irrigation tanks, meet all the
cultivators and see what the hurdles
are. Let us go ahead with this.” He
said, “How can we go; therec are
members of other Parties also. They
would object to it” I said, ‘“You
invite the Communists and the Swat-
antra Party people because this is a
matter on which national effort is
necessary.” But nothing happened.

Now, take Tungabhadra for exam-
ple. It is a project between Andhra
and Mysore. From Munirabad to
Raichur, 100 miles on both sides. Shri
Morarji Desai would do well to visit
it some time. This area has a beauti-
ful and rich cotton soil. But even
today though the project is ready no
water is given to these people. What
is this? We are investing crores and
crores of rupees. We tax people.
Government have the right to tax
people. There is no doubt that. How
can we go ahead and raise the coun-
try without taxes? But what pricks
me is whether what we are doing we
are doing with seriousness. I know
the hon. Prime Minister has serious.
ness about the matter. I know Shri
Morarji Desai has seriousness about
the matter. But what is the condition
of the officers in the districts? For
that matter. what are the Ministers
at the State level doing? Everytime
the Minister sav. for agriculture, goes
he attends to every problem except
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agriculture and so many other func-
tions. This methcd of work ought to
be changed. The Minister must
attend to his own problem.

What is being done about taccavi
loans? Loans should be disbursed in
time. The other day I came across an
instance of a man who had applied
for sanction of taccavi for a diesel
engine. His crops were being destroy-
ed for want of water. I had to run
to the Tehsildar. But is it correct for
a Member of Parliament or of an
Assembly to run to the Tehsildar for
this? Sometimes they may be mis-
understood. It may be thought that
we are interfering. I know of a
humorous instance in Belgaum. A
person approacheq a Mamlatdar or
Tehsildar. He was granted Rs. 100 as
taccavi loan. I am told that out of
Rs. 100 only Rs. 5 were left with him;
and he approached the tehsildar ang
said, “You can take this money also”.

Shri Morarji Desai: Absurd stories.

Shri R. G. Dubey: Of course it looks
absurd. But these things are there.
Even now, take backward classes
grants. We are giving a grant of
Rs. 300 to the Harijans for housing.
I know of an instance where one
hundred rupees were received by the
man and two hundred rupees went
away. It is happening even this day.
I do not want to exaggerate these
things, but I want Government to rea-
lise that these things are there. It is
no use shutting our eyes to what is
happening at the lower levels.

Regarding fooq production I want to
make one suggestion. The Govern-
ment of India come to the rescue of
the States and they give a subsidy for
irrigation wells. That is a good thing.
In our State irrigation schemes are
doing very well. But I would request
Government to consider another sug-
gestion, namely subsidy for bunding.
You know, the then Bombay Govern-
ment of which Shri Morarji Desai was
the head, granted a subsidy for bund-
ing. Nowadays that practice has been
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stopped. What 1 say is that during
famine, instead of wasting money on
road works which you cannot main-
tain, why not give a subsidy. If a
well costs Rs. 3,000, you get Rs. 2,500
as loan and Rs. 500 is given as a
subsidy by the Government. The
same kind of facility may be given...

Shri Morarji Desai: May 1 know
whether—of course everything can be
discussed here—we can discuss Stales
also here? This is all relating to
‘States administration, nothing else.

Shri R. G. Dubey: I quite agree. I
was not discussing the Statcs. It is a
matter of policy.

Shri Morarji Desai: All of it relates
to States, taccavi and everything.

Shri R. G. Dubey: The Government
of India arc giving subsidies to the
States. 1 am saying that they could
give a subsidy towards bunding also
and sec that results are turned out.

Then 1 would like to say a  word
about defence. It is a very delicate
problem, and also a scrious problem.
We were told recently that Pakistan
has got tactical air superiority. As
Mahatma Gandhi said, we are in the
hands of a person who knows the in-
terests of the country well. Beyond
that I do not want to say anything
more. But somechow a kind of an-
xiety crecps into the minds of people:
if Pakistan has achicved tactical air
superiority what is going to happen?

Shri Raghunath  Singh: Nuclear
weapons also Pakistan has got. We
have none.

Shri R. G. Dubey: In matters of de-
fence we cannot cxpect the Govern.
ment to lay all the cards before the
House. All the same it is time that
the country is taken a little more into
confidence and assured as to what is
being done to safeguard the interests
of our territorial integrity.

T am glad the Railway Minictry has
sanctioned a double line from Hospet
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to Guntakkal. As iron ore is carried
on this line and as it is a foreign-
exchange earner, keeping this consi-
deration in view Government has
sanctioned that. So I would similarly
request the Railway Ministry and the
Government to consider whether on
the same grounds this cannot be done
with respect to the Hospet-Hubli line
also. Because, Hospet to Guntakkal
is one scction, and Hospet to Hubli is
another section. From Hubli iron ore
goes to Karwar and that is exported.
That is a forcign-exchange carner. So
I would request the Government to
consider this suggestion, so that ins-
tecad of having this distinction we
might exteng the same facility on this
side of the line also.

18.12 hrs,
[Surr MuLcHAND Dune in the Chair]

#f1 go =o gal : Ara M
Y, § WS WO FTosArA IAT AW &
FATIT T AT A A7 e areAr # )
art 0T A &1 G e w2
M7 T AL T 2| A7 97 I A
femat w1 a3 wfzas a3 &1 a7
 Y—2e WA g7 MA TL OF TEIATH
form g 1 ArvTAs § wifvgi aw s
E oV aer A% 0 T e | 47 o=t
WTHY AT T E |

A0 AT a4 & (5 A0 TUAE THA
WY ABT R 1 %Y, 3o HIT A9 9T of H
FE uT gE eRA fRaan & | agi av afagr
agA AWEE AT § | G S Afeat
& o ady oy afeat oft &1 g Fif
frrg i 3 oS T O Aga AR g7 AT
R 1w AR AT F4 adr @
feat ax g=r oft 77 & Atv e o S
T e md v A A e A
s #Y qifea @i q Al it @@ .
ardfr @ faa & fr T & fe &Y
FIB! FIEATE F1 qIAAT FAT qL4T
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FHT AY Fq4I I R dfFT A
T agi 3 AT WX A @ W
qft AwrAr e A g A 133 H
&4 gu mfaat aar AT w1 fawea
Ffag #15 g w7 A &

a0 1T g & FFAIET &1 e
fraTal #1 TgaT 1 @< frarar agar
EfF U A F AT g FT co @A
# 37 TF I AT F AW @G § F5T
zad F74 1 AAT HZAT F A7
TEAT 4T 1A & AHT 2T AR A fdeTa 9T
HIFAT L& g1 ATAT & | AW 05 A
gedr @ T m # A fa=d a1
AT FAT 0TI N BT A7 WA AT TL
FATSH AT AT AL ATAT R AT A F )
feria a3 a7 733 & f07 AT wa
AT A7 T fv v v er Aa T
LIBIF G TN L AT 5 AT
FE A § qrT 1A & Al agr
&1 Wi f67 29 w77 AT 32 A0d ¥
g1 AT ¢ HFs w30 A1 ok @ fe
TCHETT 54 AT T2 1A 4 &9% ATRIST
F i &0 494 | T 9T R amm
F g1 e 5 v R gwar AT g
grar wr T g oWy i A faar
RN e r A c i i R i ha I R K
az W0 0 fen (FarAl 1T g W @
T F s AT &7 217 31 fRdr F1
BHEILAAT AT A CRAT FAZT T AT
AL 20 TG T FZUTH S 7 AT
# arfed O6 4% 97 TF @M 2 fF
oy oft fFmm T ATy AR Ear A )
& wred g § wfim w7 g e
ERIE I R M O B ol A
g g3 FAT AT L FEA AT

Shri Sumat Prasad (Muzaffarnagar):
Mr. Chairman, Sir, before I proceed
to other points, I would like, first of
all, through vou, to draw the atten.
%tion of Government and the Finance
Minister to an article published in the
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Eastern Economist dated the 8th June,
1962. In this article, two allegations
have been made. There is a mention
regarding the fact that business people
go abroad without obtaining foreign
exchange. This is what is written in
that article:

“As a matter of privilege, they
were allowed foreign exchange
equivalent to Rs. 75 for each trip,
and the Government never bother-
ed to know how they financed
their trips abroad.”

There is also another statement that:

“The Federation is of the view
thzt the Indian Union can easily
chalk out a programme {o manu-
facture indigenously goods worth
at least Rs. 500 crores, that is, 50
per cent of our total imports.”

T do not know how far thise allega-
tions are correct, but the matter
requires consideration  as (o how they
managed to sccure foreign exchange
when they did not apply for foreign
exchange worth more than Rs. 75.

The forcign cxchange affair is a
matter of great concern.  In 1957,
during the Sccond Five Ycear Plan,
the country was faced with a some-
what similar position. At that time,
I remember that we had to borrow
cven for the repayment of our debts,
In the statement issued by the Finance
Minister, it is stated that we require
Rs. 2,600 crores of forcign exchange,
Rs. 700 crores worth to repay our
debis and the instalments that fall
due and for maintenance purposes, and
Rs. 1,900 crores for financing new
projects.  Generally, the instalment
pavment of dcbts should not be paid
out of further debts. The projects
which we have completed must give
us a sufficient yield so as to enable
us to discharge our responsibilities in
the matter of repayment of debts.

This matter of forefen exchanne has
not cropped up sudienlv, T went
throuch the Teanamic Survey and 1
found that the situation was difficult
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even last year, and we had to draw
upon our reserves and deplete even
our cushions to make the two ends
meet. In these circumstances, is it
not necessary that our plans should
be formulated in such a way that we
can face the situation, if the foreign
Powers do not provide us the neces-
sary finances?

This brings me to another question.
1t is true and very heartening that the
Finance Minister made a statement
that no amount will be taken which
has strings attached to it. But all the
same, our indebtedness is increasing.
Some indirect attempts are being made
to influence our policy. I am very
confident that this Government is not
going to yield to that sort of pressure.
But it is there.

My second point is about the Report
of the Third Finance Commission. At
the time of framing the Constitution,
there was no planning. Subsequently,
the situation has considerably changed,
and the Finance Commission has got
neither the time nor the scope to
come to a correct assessment of the
financial position of the various States
and their obligations. The Planning
Commission is in a better position to
come to a correct assessment of the
financial resources which are avail.
able or which can be made available.
They decide priorities for various pro-
jects. I think there is great duplica-
tion. The Finance Commission has
suggested in its Report that it is
worthwhile considering whether the
work of the Finance Commission can-
not be entrusted to the Planning
Commission. As 1 said, its scope is
limited.

In UP, the allocation which has
been made by way of contribution and
grant is not adequate to enable the
State to discharge its responsibilities.
Sales tax is a potential source of
income. The tax on cotton, sugar and
tobacco was abolished in December
1960, and in its place additional duties
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were imposed on these articles. It
was guaranteed at that time that the
Stute would be allotted an equivalent
amount out of the yield of these addi-
tional duties. Last time, UP. was
allotted Rs. 575 lakhs. Now five years
have elapsed and during this time
there has been increase in production
and prices have risen. But even in
the Report of the Third Finance Com-
mission, about the same amount has
been allotted in lieu of sales tax on
these commodities. Uttar Pradesh is
a backward State both from the point
of view of education and financial
resources. The per capita income is
perhaps the lowest there. Unless the
Centre helps in an adequate measure,
the State cannot make much progress.

I will now go on to say something
about unemployment. The condition
of agricultural labour is worse. It is
estimated in the Plan that by 1975
there will be unemployment to the
extent of 70 million, and this is a sort
of rough estimate. Besides unemploy.-
ment, there is under-employment, and
mostly in rural areas. Whatever
maybe said, it is a fact that if you
go to the rural areas, the condition of
agricultural labour is becoming
weaker and weaker every day. He
does not get employment for more
than 150 days in the year. Then, he
has to support his family. Land cannot
be increased. The only solution lies
in providing gainful employment in
village and small-scale industries.
Unless there is a phased programme
to provide work to all those who are
unemployed or under-employed, much
success will not accrue to the Plan.

The income of agricultural labour
according to the estimate given in the
Agricultural Labour Second—Enquiry
Report is about 6.3 per ccnt of the
national income. The condition is
not satisfactory. Government is tak-
ing initiative in starting pilot pro-
jects, and there is a provision to make
manpower research so that it mav be
possible to find out the exact situa.
tion and reliable data. Yesterday @
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statement was made by the Planning
Minister that about 75 per cent of the
money earmarked for small-scale
industries would be applied in small
towns and rural areas. This is a
heartening feature.

Then I want to say something about
national integration. So much has
been talked about national integra-
tion, but communal and caste con-
sciousness is increasing. Last time
before the election thcre was a sort
of informal code of conduct arrived
at between the parties, but during
the election all that code of conduct
was forgotten, and casts and commu-
nal feelings wcere freely exploited.
Government is taking sufficient safe-
guards in the interest of minorities.
But with more safeguards greater
conciousness of communal and caste
feclings are taking place. There is
no emotional integration. We do not
feel that we belong to this one coun.
try. Unless positive steps arc taken to
inculcate the idea of nationality, mere
adjustments anq compromises will not
go a long way. Some days back 1
was hearing a speech of the hon.
Member from Bengal. Shri Badrud-
duja. That speech was not based on
facts. The worst feature of it is that 1if
a member or a group of people of one
community crcate communal atmos-
phere, it hag got its own repercus-
sions among the members of the other
communities. In this way a vicious
circle is created. By talking of ima-
girary fears the problem is not going
to be solved; it will become all the
more complicated. It is said that the
the Muslim League helped the DMK
party. It means that they want to
encourage fissiparous tendencies and
the atmosphere of isolation and seces-
sion. This should not be encouraged.
Some step has got to be taken to dis.
courage such tendencies. National
integration is the greatest need of the
hour particularly because of our
planning and the danger which we are
facing in both our borders with China
and Pakistan. Today it was suggested
that some positive steps should be
taken to push up the morale of the
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pecple. The achievement of national
integration will go a great way
towards strengthening the nation so
that in times of need they may be
prepared to make necessary sacrifice
to maintain the integrity of the
country.

Shri Bakar Ali Mirza (Warrangal):
Mr. Chairman, before I say what I
wanled to say I would like to refer
to the spcech of the hon. Member
from the Assam hills. He made a
very fluent specch. He started by
saying that he wanted a central uni-
versity, one language for the whole
country and so on and felt that the
linguistic division of the country was
a great blunder. After that he started
to say that thc¢ Assam hill people
should be given a scparate State, the
reason being that the Assam Gov-
ernment has not been fair to that par-
ticular community or linguistic group.
He failed to realise that the solution he
offers, apart from that it goes against
what he himself has said a little before,
is self-defeating. Suppose he wants a
separatc State, and 1 go there and a
small minority or linguistic group is
in that particular State; what
guarantee is there that my hon. friend
from the hill State will not extend the
same ill-treatment to me or to my
linguistic group which he complains
of today about the Assam Govern-
ment?  So, this attitude of mind has
to change. 1 would plead earnestly
with my hon. friend that this is no
solution at all.

T myself belong to a linguistic group
which has no representation and I
do not want one. T belong to a State
which has Telugu as its regional
language and I am innocent of Telugu.
Naturally, about employment and so
on, T am bound to suffer. From that,
1 tried to escape into Hindi, thinking
that it is a little alike Urdu and it
will be easy for me. But there I met
a stumbling-block from my hon.
friends like Dr. Govind Das and Shri
Prakash Vir Shastri who would try
to adulterate Sanskrit and call it
Hindi. But I am not discouraged. I
do not make any demands simply
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because I know these are temporary
things; these are passing phases.

For example, in Andhra Pradesh,
Urdu is now recognised as a regional
language. That is a very big step for-
ward. 1 know our children are study-
ing Telugu in schools. To them it
would not be anything foreign in a
few years’ time. This process is going
on. If you want to integrate the
country we  have w0 see that the
interest of the country comes first and
the linguistic or any other group
comes much later. So, T would beg of
my hon. friend to reconsider his stand
and, whatever his troubles are, what-
ever his grievances be, to see that
they are adjusted in that very atmos.
pherc, in that very Assam Govern-
ment which scems to he hostile to
Bengali and a hil] State and the
linguistic group. [t does not matter.
They have to struggle and as far as
possible {ry to solve the problem
without creating new problems

An hon. Mcember from  Mysore
stated that in no Siate there is justice
to the linguistic minorities. The very
fact that there are so many border
disputes, that they cannot be solved,
is cevidence of the fact that the
approach is not really national. In
fact, every State should be adminis-
tered in such a way that the linguistic
groups which are not of that region
should come forward and say, “we do
not want to go out of the State though
its regional language is different from
ours”. Is it not possible to satisfy a
few small groups here and there, a
few linguistic regions and linguistic
pockets?  Can vou not be generous?
Can you not think of the other man's
point of view and can you not sce
his difficulties? Jf you are thinking
of thce couniry and the nation as a
whole, it is your first duty to think
of the underdog because the success
of our administration herc in this
country has to be measured this woyv:
after all, this country is only a coun-
try of minorities, whichever way you
look at it. So, the success or the way
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in which the Government administer
could be mecasured only by the satis-
faction it gives to the minorities.

After saying that, I will turn to the
subject of the Finance Bill. The
Finuance Minister announced yester-
day many concessions in taxes. We
are grateful to him. His budget was:
welcome as you see from the move-
ments in the stock exchange. These
concessions makce it doubly welcome.
He has made these concessions, as he
said yesterday, because of some rcpre-
sentations made to him by the people
who are interested, the people who
have becen affected. I wonder, if these
changes—it is a long list—are made
in this way, whether it is wise, because
it leads to speculation. There is an
idea that when once the budget is
presented, after a month’s discussion
and a month’s pressures and so on, it
is possible to bring about a change.
The other thing is, after the budget
there is a reaction in the market; the
prices sometimes go up and they gene-
rally do not come down, even if you
remove that particular tax. To save
the Members of Parliament and the
Finance Ministry from developing
pressure during that one month it is
very important that as far as possible
the original taxes that arc proposed
should not he revised, because, after
all, the Finance Minister and his
department know fully well what the
representations are going to be, for
example, about handlnoms, khadi. etc.
There is nothing new that has come
to him. So. why should therc be this
change? There should be complete
deliberation before making the pro-
posals and after that, there should be
as little change as possible.

Most of the speeches of the Minis-
ters on the demands have becn very
optimistic that our exports are going
to grow, our foreign exchange difficul-
ties will be solved, our frontiers are
well  protected, aggression will be
thrown out and our granaries are full.
Yet. my hon friend, Shri Dhebar says
that agriculture is neglected. The
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Finance Minister was perfectly right
in giving figures showing that agri.
culture is not neglected. It cannot
be. After all, agriculture is the sector
which produces 90 per cent of our
wealth and 10 per cent belongs to the
other sector. So, a 10 per cent rise in
the agricultural scclor is equal to 90
per cent rise in the other sector.
Therefore, any planner would think
first of the agricultural scctor, because
by that he can increase thc national
wealth much more rapidly than by
concentrating on the other sector.
Naturally, being industrially back-
ward, therc is greater stress on that,
but that does not mean that agricul-
ture is neglected.

Further, the very nature of agricul-
ture is such that its development is
time-consuming. If you have got an
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old mill, you can scrap it and put up-
automatic looms and double or treble
the production. Further, you can
have three shifts and increase the
production again threefold. But if
you want to improve the breed of
your cattle, naturally there is a time-
lag.

Mr, Chairman: How much more
time does the hon. Member require?

Shri Bakar Ali Mirza: 10 or 13
minutes.

Mr. Chairman: He may continue
day after tomorrow.

18.44 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June
15, 1962/Jyaistha 25, 1884 (Saka).
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ORAL ANSWERS TO Q. s CoLuMNS WRITTEN ANSWERS TO
A UES- UESTIONS—contd.
TIONS . . . . 10449—86 Q
S.Q. Subject S.Q. Subject CoLUMNS
No. No.
; Vampire planes from
1430 Cement  Manufacturing 1457
Machinery  Plant  at Indonesia . . - 10493-94
Durgapur . 10449—s1 1458 Sccmar;at for Nazional
1431 Heavy Machine Tools Integration Council 10494
Plant, Ranchi . 10451—54 1459 Mineral Advisory Board . 10494-95
1433 Infiltration of Pakistani 1460 ‘Peking Review’ . . 10495-96
nationals into West Ben- 1461 Manufacture of jet acro-
gal . . . . 10454—59 engine . 10496
1434 University cxaminations 10459—63 1462 UNESCO Aid to lndua
1435 Heavy Electricals Ltd., for printing presses ctc. 10496-97
Bhopal . - 10463—65 1463 Intcrnational Coal DPre-
1436 Dravid Munnr-tra Kaz- paration Congress 10497-98
hagam . - 10465—70 1464 Production-cnm-Training
1437 Mctallurglcal Rcscarch Centres at Universitics 10498
Laboratory, Ishapore 10470-71 Us
1438 Pensions to  pre-parti- ‘Nf'
tioned Indian  Army '
Personnel . 10471 3044 Colonies for S.C. and
1439 Special degree  courses S. T.in Orissa 10493-99
in engineering and tech- 3045 National Seminar on
nology . 10471—74 Training  of  Primary
1440 Rourkela Steel Plam . 10474—78 School Teachers 10499—10500
1442 Administration of Can- 3046 House rent for Govern-
tonments . 10478—80 ment employees . 10500
1444 Parachute  Factory in 3047 Multipurpose Projects 10500
Madhya Pradesh . 10480—82 3048 Part-time employmeant
1445 Standing Committee on of Government servants 10501
Primary, Secondary, 3049 Welfarc of  Scheduled
University and  Social Castes  and  Scheduled
Education . 10482—84 Tribes in U. P.Y . 10501
1447 Indian Arms Act 10484-85 3050 Post-matric scholarshlps
1448  Allotment of billets 10485-86 to Uttar Pradesh  Sche-
44 otme e ot Bl e‘q . 405 duled Caste students 10502
144 9 International Geological i . K
Congress . . 10486 3051 Social education literature 10502
WRITTEN ANSWERS TO 3052 Literacy 10502-03
QUESTIONS . K 10487—10560 3053 Rajasthan District (mzct—
tecrs f 10503
SQ. 3054 Sainik Samachar 10503
No. ) ) 3055 Educational  tours of
1432 Books on National Emo- students in U.P. . . 10504
"‘Ona.l Integration 10487 3056 Symposium on arid zone
1441 Foreign exchange 10487 problems . . 10504-05
1443 Rourkela Steel Plant 10487 88 3057 Welfare of backward
1446 Coal allotments 10488-89 classes . 10505
1450 Production of iorn ore 10489-90 3058 IS\ACI,:::)TSnangem '“. Delh' 10505-06
1451 Consumption of ﬂupcnor . L
grade coal 10490-91 3059 Dogs for |nvesugatlon s
crimes . . . 10506-07
2 All India Panel of S o,
145 ane’ o ]udge 10491 3060 Death of person in Cen-
1453 Expansion of steel plants 10491-92 tral Jail, Tihar (Delhi) 10507-08
1454 Oil prospecting in  An- 3061 Teachers’ Training Col-
daman and Car Nicobar lege, Tripura . 10508
Islands . 10492-93 ;
1455 Manufacture of chassis 3062 Oilat Cambay . 10508-09
of motor vehicles 10493 3063 Contingency establish-
1456 Central Board for Child ment of Survey of India . 10509
Welfare . . . . 10493 3064 Survey of India employces 10509-10
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WRITTEN ANSWERS TO
U LSTIONS—contd,

U.S.Q.
No.

3065
3066
3067
3068
3069
3070
3071
3072

3073
3074

3075
3076
3077
3078
3079

3080
3081
3082

3083
3084
3085

3086
3087
3088
3089
3090
3091

3092
3093

Subject

Progress rcpon on pro-
jects

Reservation ot seats in
Medical  and Technical
insututes . .
Manipur Administration
Geological  Survey  of
Mauwpur, Nagaland and
NEFA .

Hostels  for l.nbal
students of Khowai

Under writing activity of
L. 1L C.

girl

Displaced pcrsons of Tn-
pura

Central Plnnt Laboralory
for Steel Plants

Bridge over River Manu
Rechabilitation  of  tribal
)humias .
Corrugated iron  sheets
and cement tor L'ripura .
Devclopment of Inpum
Language

Census tigures n.gardmg
religions .

Loans to furcngn coun-
trics .

Indian Air borcu perso-
nael retarned trom Congo
Namgia-Kaurik Road

I. A. F., Palam

Works Committee in
505 Army Base Work-
shop

Security Paper MLU .
School fees in Delthi 7.
‘Text books for  Delhi
Schools . .
Summer-vacations salaries
of Delhi Schools
Expenditure on U. N.
operauons in Congo .
World Bank Loan for
Coal Industry .
Geological
Mabharashtra
Delhi Municipal Corpo-
ration . .

Statf in Census Depﬂrt-
ment .
Norwegian aid tolndm

National text books in
educational institutions ,

su:vey in

[DaLy Drgest]

COLUMNSR

10511-13
10512-13
10513
1051314
1051415
10515

10515
10515-16

10516
10516-17
105 i,-18

10518
10518-19

10519

10519
10520

10520-21
10521
10522

10522-23
10523
10523-24
10524-23
10525
10525-26

10526-27
10527-28

10538
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject COLUMNS
No.
3094 Amount sent abroad on
Ppatents and royalties . 10528—30
3095 Dirilling at Jawalamukhi . 10529
3096 Cement factory in Kangra 10530
3097 Central  Tenants Asso-
ciation , . . 10531-32
3098 Erection of certain me-
morials in Delhi . . 10532
3099 Jute trading concerns in
‘L'ripura 10532-33
3100 Muilitary Tmmng Cen-
tre 1n  Panjalankvrichi,
Tinnevelly . 10533
3101 Rourkela Township quar-
ters . . 10533-34
3103 Pay scales of cmployca
of M.E.S. Delhi Area 10534
3103 Pay scales of employees
of M.E.S., Delhi Area 10534
3104 Age of superannuation of
Government employees . 10535
3105 Shortcomings in  steel
projects . 10538
3106 Pakistani nationals in
Cooch-Behar 10535-36
3107 Night college at Agmaln,
‘I'ripura 10536
3108 Oilat (.,ambuy 10536-37
3109 Export of opium . . 10537-38
3110 Small car project in
Ranchi, Bihar 10538-39
3111 Bill on the status of Eng-~
lish language . 10539
3112 Archacological excavations
at Anticnak (Bhagalpur) .  10§39-40
3113 Welfare of ex-servicemen. 10540
3114 State Bar Councils . . 10540-41
3115 Mental discases in army. 10541-42
3116 M.E.S. pension cases . 1054243
3117 Import of rc-rollmg ma-
chinery . . 10543
3118 Allotment ot bnllclsl . 10543-44
3119 Excavations in Kashmir. 10544~45
3120 Royalty for mining leases. 10545
3121 Pay scale of Goverament
employees domg c.H.mdl
work . . 10546
3122 Pay scales of employccs
doing Hindi work . 10546~-47
3123 Export certificates . 10547
3124 Coal prices . . o 10547-48
3125 Nangal Fertilizer Pactory 10548
3126 Production of - heavy

transport vehicles . .

10548-49
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